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LOK SABHA DEBATES 

LOK SABHA 

Thursday, February 28, 20081 Phalguna 9, 1929 (Saka) 

The Lolc Sabha met at 
Eleven of the Clock 

(~. SPUIWI in the Chair) 

... (Interruptions) 

{English} 

MR. SPEAKER: Q. No. 41 . 

... (Interruptions) 

[Translation} 

KUNWAR DEVENDRA SINGH YADAV (Etah): Mr. 
Speaker, Sir, the Government should waive the debt of 
farmers ... (Intenuptions) 

11.01 hr •• 

At this stage Kunwar Devendra Singh Yadav 
and some other Hon'ble Members came 

and stood on the floor near the Table. 

(Interruptions} ... • 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker, Sir, 
the people of North India should be protected in Maharashtra 
o 0 • (Interruptions) 

{English} 

MR. SPEAKER: Nothing will go on record. 

o • 0 (Interruptions) 
11.01 Yo. hr.. 

At this stags Shri Ram Kripal Yadavand 
some other Hon'ble Members came 
and stood on the floor near the Table 

000 (Interruptions) 

MR. SPEAKER: Hon. Members, I have agreed to allow 
all the issues to be discuss8cl. Do it in a proper manner. I 
have not stopped any discussion on any issue. 

... (Interruptions) 

11.02 hr •• 

(At thi$ stage Shri Ram Kripal Yadav and some other 
Hon'b/e Members went back to their uats) 

• . . (Interruptions) 

t. Not recorded 
'\ 

MR. SPEAKER: I am sorry, I have to say that you are all 
working over time to finish democracy in this country. It is a 
matter of great sorrow for me. Once you were asking for 
more sittings. You were giving notices. So many notices 
have been given by so many hon. Members; these important 
matters cannot be discussed. Discussion on Motion of 
Thanks on the President's Address starts today. 

... (Interruptions) 

MR. SPEAKER: With great sorrow, sadness, and with 
great resentment, I am forced to adjourn the House. let the 
country decide what i. to be done. I cannot do anything. 

... (Interruptions) 

MR. SPEAKER: let the names of the Members 
standing near the Table be sent to me. 

o •• (Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

{English} 

Interim Relief for Sick Public Enterprl ... 

• 41. SHRI S. AJAYA KUMAR: Will the Minister of 
CHEMICALS AND FERTILZERS be pleased to state: 

(a) the details of the sick fertllizersl chemicals 
manufacturing public enterprises under his Ministry; 

(b) whether any Interim Relief has been sanctioned 
to those sick enterprises, particularly the Fertilizers and 
Chemicals Travancore Ltd; and 

(c) If so, the details thereof and the other measures 
proposed to make the sick units viable? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF. STEEL (SHRI RAM VILAS PASWAN): 
(a) Under the Provisions of Sick Industries Companies Act, 
a sick company means an industrial company which has at 
the end of any financial year accumulated losses equal to 
or exceeding its entire net worth. 

In so far as the Department of Fertilizers is concerned, 
the Fertilizer Corporation of India (FCll), Hindustan 
Fertilizers Corporation Limited" (HFCL) and Madras 
Fertilizers limited (MFq are sick public sector enterprises. 

As regards Department of Chemicals & Petro-
Chemicals Hindustan Organic Chemicals Limited (HOeL) • 
Hindustan Insecticides limited (HIL), Hindustan Antibiotics 
limited (HAL) Bengal Chemicals & Pharmaceuticals Limited 
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(BCPL) and Indian Drugs & Pharmaceuticals limited (IDPl) 
are sick public sector enterprises. 

(b) and (c) Fertilizers & Chemicals Travancore Limited 
(FACT) is not a sick company but a loss making enterprise. 
Government has approved an Interim grant of Rs.200 ero .... 
recently to sustain the operations of FACT. 

Regarding measures to make the sick fertilizer units 
viable, the Government is in the process of reviving the 
closed units of FCIL at Gorakhpur, Ramagundam, Talcher, 
Sindri and Korba and those of HFCL at Baraunl, Durgapur 
and Haldia, subject to availability of feedstock. In 80 far a8 
MFL is concerned, a rehabilitation package is under 
finalization. 

As far as Chemicals & Petro-chemicals sick public 
sector enterprises are concerned revival packages 
consisting of waiver of interest, conversion of loan into equity, 
continuation of Government guarantees, waiver of past loans 
etc has already been approved for HOCL, HIL, HAL and 
BCPL in the year 2006, which is currently under implemen-
tation. A rehabilitation scheme for revival of IDPL is 
separately under finalization. 

Investments Into the 
fertilizer .. ctor 

'42. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Fertilizer Industry has sought the 
Government's intervention for reviving its sagging health 
and for formulating policies to attract fast domestic and 
foreign investments into the sector; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (c) There has been no significant investment in fertilizer 
sector over last ten years (espeCially in Urea sector). The 
fertilizer industry has also drawn attention of Government 
towards the comparative low profitability in the fertilizer sector 
and on top of it, the liquidity problema being faced by them. 
On tt)e. other hand, the consumption of fertilizers has 
increased sharply over last few years leading to increased 
dependence on Imports to meet the increasFng requirement 
of fertilizers. 

Keeping in view the lack of investments in fertilizer 
sector, the stagnant Indigenous production, the increasing 

demand-production gap, the projected improved availability 
of gas in the country and the concerns of the industry, 
Government is in the process of finalizing a policy for 
attracting new Investments In the fertilizer sector both within 
the country and abroad. The Government is looking into 
various options including benchmarking with Import Parity 
Price for finalization of the proposed policy with the aim of . 
attracting the much required investments in the sector. 

Incentives to Promote Offer of 
Job. for DI .. bIed Peraonl 

·43. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA AOSUL: 

Will the Minister of SOCIAL JUSTICE AND EMPOWER-
MENT be pleased to state: 

(a) whether the Union Government has decided to 
give incentives to the private sector to encourage them to 
offar jobs to the disabled persons; 

(b) if so, the details thereof; 

(c) whether the Union Government has launched a 
scheme to create one lakh jobs for the disabled persons 
each year from now on; 

(d) if so, the details thereof; and 

(e) the steps laken by the Union Government for 
theimp/ementallon of the schemes? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (e) 
Yes, Sir. The Scheme envisages payment of employer's 
contribution to Employees Provident Fund (EPF) and 
Employees State Insurance (ESI) for the first three years for 
providing employment to persons with disabilities. The 
benefit of the scheme Is for the persons with monthly wages 
upto Rs. 25,000/- per month. The scheme covers all persons 
with disabilities defined under the Persons with Disabilities 
Act and National Trust Act. 

[Translation} 

R.newaI of Railway Unee 

·44. SHRI AJIT JOGI: WlR the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Railways have carried out the 
renewal of railway lines as per the year-wise programme 
targets laid down under the Tenth Plan; 

(b) the reasons for delay in the work of track rellJW8l 
especially In the last three years; 
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(c) the names of the zones where the maximum 
time hu been taken/is being taken in the track ... newaI 
work: 

(d) the detaHs of the budgetary allocations made 
·.nd spent for each ye.r: and 

(e) the reasons tor IhortfaH In utilising ~he alloca-
tions? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
(a) Yes, Sir. During Xth Plan, physical targets for track 
renewals were achieVed. 

(b) Does not arise. 

(e) Does not arise. 

(d) Budgetary allocation and expenditure details 
are as under: 

Financial Budget Revised Expenditure 
Year Grant Grant (Rs. in crore 

(Rs. in orore (Rs. in erore 
(Gross) (Gross) (Gross) 

2002-03 3516.5 3401.21 3297.7 

2003-04 3391.0 3435.9 34M.4 

2004-05 3370.0 3835.4 4125.3 

2005-06 3409.0 3636.1 3779.0 

2006-07 3721.0 4206.5 4618.4 

(e) During 2003-03 budget allocation could not be 
fully utilised as capacity enhancement for track renewal took 
some time. In the previous year (2001-02) only Rs. 2404.6 
crore were spent. 

IN ... of SC CertmC8tee 

-45. DR. SATYANARAYAN JATIYA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the year 1950 has been defined as the 
base year for issuing SC certificates in the States particularly 
In Madhya Pradesh (M.P); 

(b) if so, the reasons therefor: 

(c) whether SC certlflcatel can be iHued on the 
basis of the caste of one's parents; 

(d) If so, the details thereot; 

(e) whether the Government has received comp-
laints from various Stat.s particularly from M.P in regard to 
difficulties being faced In getting the se certificates on 
account of fixation of the year 1950 as the base year: and 

(f) if so, the details thereof and the steps taken by 
the Government for their redressal? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (f) 
Scheduled Caste certificates are issued by the prescribed 
otficers and the caste of parents 18 an important criterion. 
However, in the c ... of children born out of inter-calte 
marriage, the caste of the father becomes the relevant 
consideration. 

There is no mention 0' "baae year" in the Constitution 
(Scheduted C.ltes) Ordara Iisued under Article 341. No 
complaints have been received by the Ministry from residents 
of Madhya Pradesh or from elsewhere. 

(English] 

Indo-nn Ga. Pipeline 

-46. SHRI JUAL ORAM: 
SHRI KIREN RIJIJU: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

Ca) the present status of the Indo-Iran gas pipeline 
project: 

(b) whether its security implication has been 
examined In view of the latast developments In Paldstan; 

(c) if so, the details thereof: 

(d) whether China Is also joining this project; 

(e) if so, the reaction of the Government thereon: 

(f) the steps taken to ensure the economic viability 
and safety 'rom different angles; and 

(g) the hurdles being 'aced by India in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): Ca) India has been pursuing 
the import of natural gas from Iran through the Iran-Pakistan-
India (IPI) transnational gas pipeline: important issues 
concerning the implementation of the Project are under 
discussion amongst the participating countries. 

(b) to (g) As per current indications, pipeline within 
Iran upto lran-Pakiltan border will be laid and operated by 
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an agency to be nominated by Iran. Iran wants to sen gas at 
Iran-Pakistan Border. So all responsibility for safety and 
security of the pipeline within Iran will vest with Iran. Safety 
and security of plpeUne and gas within Pakistan will be 
provided by the Pakistan Government for which a transit fee 
would be levied. Discussions regarding the security package 
by the Pakistan Government and the transit fee are 
conti:1ulng. Suitable provisions will be included in the 
contract with the Pakistan side for safety & security of the 
pipeline. It has been agreed that the pipeline proposed to 
be laid in Iran, Pakistan and India will be constructed as per 
the international standards, incorporating all safety features. 
It is envisaged .to provide round-the-clock communication 
and supervisory control system all along the pipeline. 

Such multilateral projects involve protraoted discu-
ssions, as all the aspects have to be carefully examined 
and deliberated upon to the satisfaction of the participating 
countries to protect each country's interests and avoid any 
problems in the future in the successful operation of the 
project. 

No official communication has been received 
regarding China joining IPI gas pipeline Project. 

{Trans/ation] 

Modernisation of R.IIW8Y 
Protection Force 

·47. SHRIMATI BHAVANAPUNDALIDRAOGAWALI: 
Will the Minister of RAILWAYS be pleased to state: 

(a) the steps taken to increase the efficiency of the 
Railway Protection Force (RPF); 

(b) the funds allocated and spent for modernisation 
and training of the force in the last three years; and 

(c) the sleps taken to recruit more persons to the 
RPF 10 cover all the stations wl:lere RPF perlonnel are not 
posted on a permanent basis? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
(a) Various steps have been taken to increase Ihe efficiency 
of the Railway Protection Force. A few Important ones are 
as follow:-

(i) 96 stations and 96 trains have been Identified as model 
station/trains and crime incidents in the~e stations and 
trains are monitored by the Security Directorate at 
Board's level. 

(ii) Four flying squads, headed by Deputy Inspector 
General ral'llts officers, have been constituted for 

surprise checking of various trains/ltation. and 
submitting report directly to the Dfrector General! 
Railway Protection Force. 

(iii) intensive drive has been launched .through pamphlets, 
skits and public announcementa to sensitize Pasen-
gers about modus-operandi of criminals specially 
Druggists (Jahar Khurans) and terrorists; 

(iv) Videography of passengers sitting in General 
Compartments Is being done by RPF at the originating 
Important Stations. 

(v) Modern security equipment Hf(e Close Circuit 
Television & Cameras, Bomb Detection & Disposal 
equipment, Bullet Proof Jackets and Bullet Proof 
Helmets, Walkie-Talkies, Hand Held Metal Detector, 
Door Frame Metal Detector etc. are being provided to 
the Force personnel. 

(vi) Dog squad has been strengthened Railway Protection 
Force has 182 Sniffer and 54 tracker dogs. 

(vii) 1450 important passenger trains are being escorted 
by the Railway Protection Force. 

(viif) 'RPF Mitra YoJna' a Community Policing Concept, has 
been launched which aims to strengthen contact and 
information network between Railway Protection Force 
and passengers. 

(ix) Intelligence network has been geared up with 
increased emphaSis on close liaison with the Central 
and State Intelligence Agencies. 

(x) 'Expression of Interest' has been invited on outright 
purchase basis or through Public Private Partnership 
(PPP) on BOOT (Build, Own, Operate and Transfer) 
ba.isto develop 'Integrated SecurltySy.tem' over 
hundred Railway Stations of Indian Railways. 

(b) Specific funds are not allocated for moderni-
zation and training of the. Railway Protection Force. However, 
amount for modernization and training of the Force is made 
available through appropdate Budgetary He~ds like 
Machinery & Plant, Works Programme and Pass~nger 
Amenities. 

Following amount has been spent on modernization 
and training of the force in the last 3 years:-

Year 

2004-2005 

2005-2006 

2006-2007 

Total 

Amount in RI. 
~.45 Crores 

17.07 Crores 

19.90 Crores 

42.42 Crore. 
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(c) 5934 vacaneie. of Con.tables and 993 vacan-
cies of Sub-Inspectors have been advertised. Recruitment 0' Constables Is almost complete and recruitment 0' Sub-
Insp~ctors Is In tlnal stage, 973 new posts have been 
sanctioned for the Force which will be operative from 1 st 
April, 2008. Further increase of manpower Is under 
consideration of the Ministry of Railways and Ministry of 
Finance. 

Price of Natural Ga. 

·48. SHRI RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government has recently proposed 
to Increase the price of natural gas produced by the public 
sector companies by 16 per cent; 

(b) if so, the facts in this regard and the reasons 
therefor; and 

(c) the formulalcriterla adopted to fix the price of 
natural gas in the country? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) No, Sir. 

(b) Does not arise. 

(c) The consumer price of APM gas was fixed at Rs. 
3200 per Thousand Standard Cubic Meters (MSCM) with 
effect from 1-7-05 for power and fertilizers sectors, and Court-
mandated and small scale consumers (i.e. those consuming 
up to 50,000 Standard Cubic Meters Per Day) on an ad hoc 
basis. 

Subsequently, the price of natural gas for City Gas 
Distribution projects and small consumers was increased 
by 20% to Rs. 3840/MSCM with effect from 6th June 2006 
as per the earlier Cabinet decision. 

The price 0' gas for consumers in the North-East is 
60% of that for the remaining country. Consequently, the 
price for power and fertilizers sector in North-East Is Rs. 
1920/MSCM and that for Court mandated and small 
consumers in the region is Rs. 2304/MSCM. 

Shortage of F.rtllI .... 

*49. SHRI HARIBHAU JAWALE: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of CHEMICALS AND FERTIUSERS 
- be pleased to state: 

(a) whether there is acute shortage oUertiUzars in 
the country as a result of which various States ara not able 
to get fertilizers on time; 

(b) if so, the reasons therefor; and 

(c) the details of the steps taken by the Government 
to address the shortage of fertilizers in the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) The availability of fertilizers in the country during 
the current Rabi season 2007-08 has been adequate to 
meet the assessed requirement! sustain sales. 

50% of indigenous production of urea is under 
movement and distribution control of government. The 
supply of i'ndigenous urea alongwith adequate and timely 
imports has ensured adequate availability in each State 
corresponding to the assessed requirement during the 
season. 

In so far as de-controlled fertilizers like Diamonia 
Phosphate, Muriate of Potash and complex fertilizer· are 
concerned, the responsibility for meeting the requirement is 
with the concerned State governments. Reduced availability 
of phosphatic raw materials and intermediates in the 
international market has impacted indigenous production 
during the season. The tight availability of finished fertilizer 
products in the international market as well as high price 
has been a disincentive for import of these fertilizers by the 
traditional fertilizer suppliers. State Governments were 
advised as far back as May, 2007 to nominate a State 
Institutional Agency which would place firm orders for import 
of de-controlled fertilizer, particularly DAP to meet the 
assessed requirement in each state. The Government of 
India have arranged for imports to meet the requirement in 
various States. As a result, the availability In the states has 
been adequate to sustain sales. 

• Complex fertilizers are combination of Nitrogen, 
Phosphate and Potash elements. 

(c) The following steps have been taken by the 
government to ensure adequate and timely availabnity of 
fertilizers in the country. 

i. Each State Govemn,ent Is required to make a month-
wise and company-wise supply plan for each district 
In the State; 

ii. The subsidy is released to the fertilizer manufacturersl 
supplleri only on reaching the fertilizer to each District 
In conformity with the IPPfC)ved supply plan; 
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iii. A web based Fertilizer Monitoring System (FMS) has 
been introduced to direct movement of fertilizer from 
various portsl plants to the various Districts so as to 
monitor the receipts with reference to the supply plan; 

iv. The freight reimbursed to urea units is being made on 
actual raiVroad leads to ensure that there are no under 
recovery as far as fertilizer companies are concerned 
for movement and distribution of urea throughout the 
country; and 

v. With a view to ensure availability of de-controlled 
phosphatic and potassic fertilizer, State Governments 
have been advised to identify at least one State 
Institutional Agency which would arrange for timely 
availability of these fertilizers in their respective States. 

Performance of Super 
F •• tT"'n. 

*50. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of RAILWAYS be pleased to state: 

(a) the number of occasions on which Super Fast 
Trains had reached their destinations late in each zone during 
the last six months; and 

(b) the steps taken to ensure on-time performance 
of these Super Fast Trains? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
(a) The number of 'occasions on which the Superfast trains 
have been lost in punctuality on terminating basis when 
aggregated over the various Zonal Railways is 2410 for the 
period August 2007 to January 2008 (6 months). 

(b) Following steps are being taken by Indian 
Railways to improve operations and the punctuality of 
pusenger carrying trains; 

1. Intensive, round the clock monitoring of trains at all 
three levels viz. Divisional, Zonal Head Quarters and 
Railway Board. 

2. Launching of punctuality drives from time to time. 

3. Running of trains at maximum permissible speed 
subject to observance of safety limits and speed 
restrictions. 

4. Improvements in Time tabling to provide a clear path. 

5. Improvement in standard of maintenance of assets to 
reduce equipment failures. 

6. Counseling and motivating staff to enaure punctual 
running. 

7. Liaison with State Government to tackle the Law and 
Order problems and miscreant activities. 

8. Up-gradation of technology of track, rolling stock and 
signaling. 

[English] 

Setting up of New Airport. 

*51. SHRI N.S.V. CHITTHAN: 
SHRI P. MOHAN: 

Will the Minister of CIVIL AVIATION be pleased to atate: 

(a) the number of new airport. propoaed to be set 
up by the Government in the country during the next one 
year, State-wise; 

(b) whether any project for setting up a new airport 
or cargo airport in Tamil Nadu and in Haryana are under 
consideration; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Two new Greenfield 
airports at Shamshabad near Hyderabad in Andhra Pradesh 
and Devanhalli near Bangalore in Karnataka are likely to 
become operational during 2008. 

(b) to (d) A proposal received from MIs Reliance 
Industries Limited for setting up of a cargo-airport as a part 
of their Special Economic Zone (SEZ) at Jhajjar, Haryana is 
under consideration of the Government. 

Hike In the Prlc •• of Petroleum 
Producta 

*52. SHRIMATI P. SATHEEDEVI: 
SHRIP.KARUNAKARAN: 

Will the Minister of PETROLELJM AND NATURAL GAS 
be pleased to state: 

(a) whether there is an increase in the price of petroV 
petroleum products in the country; 

(b) if so, the detail. and the reasons therefor; 

(c) the international price of petrol per barrel and 
the domestic cost of petrol per litre; 

Cd) the import/export duty Imposed on one litre of. 
petrol and diesel; 
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(e, whether the Increase in the intematlonal price 
of petrOl has become a source of Income for the Govemment: 
and 

(f) if so, the total earnin~ of the Government on 
petro-products through the import duty and the increase in 
the price during the last three years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURL.I o EORA): (a) and (b) The international 
prices of crude oil and petroleum products have remained 
high and volatile. In April 2007, the Indian basket was $ 
65.5 per barrel, which rose to $ 89.5 per barrel in January 
2008 and Is currently at Its highest level of $ 94.96 per barrel 
(on 20.2.2008). As India imports about 3/4ths of its crude 
requirements to service the domestic demand tor petroleum 
products, international oil prices play an important role In 
domestic pricing. As passing on the entire impact of the 
steep increase in the oil prices to the consumers would have 
resulted in hardship to the common man, the retail selling 
prices of petrol, diesel, PDS Kerosene and domestic LPG 
have not been increased in tandem with the Intarnational 
oil prices. The Public Sector Oil Marketing Companies 
(OMCs) are incurring under-recoveries on domestic sale of 
sensitive petroleum products namely petrol, diesel, PDS 
kerosene and domestic lPG. 

hi this context, the Government has made a marginal 
increase in petrol and diesel prices by Rs. 2IIltre respectively 
with effect from 15.2.2008, which is actually in the nature of 
a restoration of retail prices to the price level operating before 
February 2007. Despite the steep increases in international 
oil prices, the Government has not increased the prices of 
PDS Kerosene during the last six years. The price of 
Domestic LPG has remained unchanged during the last 
three years. The Government is closely monitoring the 
international oil prices and will continue to protect the 
interests of consumers. 

(c) The international prices of petrol per barrel and 
retail selling price per litre of petrol at Delhi are given below: 

Average International $ per barrel 100.66 
Price of Petrol for 
Feb'08 (upto 19th Feb.) 

Retail Selling Price (RSP) Rs.lLitre 45.52 
of petrol at Delhi 

Note: International Price 01 Petrol 18 for SIngapore market. 

(d) The Custom duty applicable on petrol and diesel 
Is.s under: 

Petrol Dies.1 

Custom Duty 7.50% 7.50% 

(a) and (f) The amount of customs duty paid by the 
Public Sector Oil Companies during the last three years /. 
given below: 

Rs./crores 

2004-0S 200S-06 2006-07 

Customs Duty 11697 91S7 10043 

Suburban Rallwllya 

*S3. SHRI PRABODH PANDA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have been incurring a 1088 

of Rs.900 crore every year in the running of the suburban 
railways; 

(b) If so, the details along with the reasons for such 
losses; 

(c) whether Railways are conaiderlng the option of 
running the suburban raitways on the Publlc-Prlvate-
Partnership (PPP) model by forging partnership with State 
Govemments and private agencies; and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
(a) and (d) Railways have been incurring lossas In running 
suburban services. 

The losses borne by the Railways on this account in 
the last S years were as follows. 

Year Losses 
(Rs. In crore) 

2002-03 650 

2003-04 807 

2004-0S 747 

2005-06 837 

2006-07 928 

The major reasons for such losses are low second 
cia •• ordinary far .. and concessions granted In the case 0' 
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monthly and quarterly season ticket fares. Commuters 
availing concessionary season tickets constitute 67 percent 
of all suburban passengers. 

(c) and (d) There is no suburban Railway Project 
presently on Public Private Partnership (PPP) modet under 
consideration of the Ministry of Railways. However, some 
suburban projects on cost sharing basis between the Ministry 
of Railways and different State Governments in the cities of 
Mumbai, Kolkata, Chennai and Hyderabad are in progress. 

Shortage of LPG 

*54. SHRI MANORANJAN BHAKTA: 
SHRIMATI JAYAPRADA: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether there Is a severe scarcity of LPG in the 
country causing abnormal delays in delivery of cylinders to 
the consumers; 

(b) if so, the reasons therefor and the steps taken to 
deal with the situation including the directiveslinstructions 
issued/to be issued to the oil marketing companies; 

(c) the details of total production, demand and 
actual supply of LPG in States/Union Territories of the 
country; 

(d) whether the Government Is also aware of the 
hoarding or blackmarketlng of LPG by the oil marketing 
companies; and 

(e) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) and (b) Public Sector Oil 
Marketing Companies (OMCs) have reported that at present, 
there is no overall shortage of LPG in the country and LPG 
supplies to distributors are being made by the OMCs through 
indigenous production and imports in accordance with the 
genuine demand of customers registered with the LPG 
distributors. OMCs have further reported that they have 
supplied 8450 TMT (Thousand Metric Tonnes) of domestic 
LPG in the country during the period - April, 2007-January, 
2008 as against 8030 TMT during the correSP,Ondlng period 
of last year, showing a growth of 5.2%. 

However, OMCs had reported backlog in LPG supplies 
in certain States in the country due to reduction in supply of 
bulk LPG by Reliance Industries Limited (RIL) & Essar Oil 
Limited in January 2008, delay in movement of bulk LPG by 

rail from Jamnagar to the Northern Region, increased 
demand in the States due to severe cold which resulted in 
panic booking by the customers, strikes by contract labour, 
agitational activities, delays in berthing of vessels at HaJdia 
Port due to reduced draft, bandhs etc. 

Government has advised OMOs to liquidate the backlog 
in the States by operating the bottling plants on holidays 
and during extended hours. Increased bottling is also being 
done during the working days for early clearance of backlog. 

(c) At present the indigenous production of LPG is 
inadequate to meet domestic requirements. The shortfall in 
availability is met through imports. The details of LPG 
domestic production, imports and the demand/actual sales 
in the country during the period April, 2007.January, 2008 
is as under:-

Period 

April, 2007 to 
January, 2008 

(Figures In Thousand Metric Tonnes) (TMT) 

Production 

7261 

Imports Demand / 
Actual Sales 

2008 9302 

(d) and (e) The possibility of black marketing of 
subsidized domestic LPG cylinders by some unscrupulous 
elements cannot be ruled out due to the wide gap between 
the retail price of LPG for domestic use and the market price 
for commercial LPG. 

In order to stop black marketing of LPG cylinders, the 
Government has enacted "Liquefied Petroleum Gas (Regu-
lation of Supply and Distribution) Order, 2000· and 
formulated "Marketing Discipline Guidelines, 2001· which 
provides for penal action against LPG distributors indulging 
in black marketing of LPG. 

Whenever OMCs receive complaints, these are 
investigated and if the complaint is established. suitable 
action Is taken against the LPG distributor (s) in accordance 
with the provisions of the MDG. MDG provides for following 
action against the distrlbutor:-

Fine of Rs. 20,000 plus the price of LPG diverted at 
commercial rates for 1 st offence. 

Fine of Rs. 50,000 plus the price of LPG diverted at 
commercial rates for 2nd offence. 

Termination of the distributorship for 3rd offence. 

In addition to the action taken by the OMCa, State 
Governments are empowered under the LPG {Regulation 
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of Supply & Distribution) Order, 2000 promulgated under 
the Essential Commodities Act, 1955 to take.action against 
black marketing of domestic LPG. Similarly, the Weights and 
Measures Departments of the State / Uts Initiate legal action 
against those LPG distributors found supplying under-weight 
LPG cylinders. The State Govemmetns have been alerted 
from time to time to take steps against the black-marketing 
of domestic cylinders for unauthorized usage. 

Government have issued advertisements cautioning 
the public that use of domestic LPG for non-domestic 
purposes is illegal, dangerous and against national interest. 
Through these advertisements, cooperation of the general 
public has also been sought to report any irregularity / 
malpractice to the OMCs. 

The officials of OMes carry out checks at distributors' 
godowns, devlivery points, as well as en-route to ensure 
that no pilferage takes place. The distributors of OMCs are 
under strict instructions to check the weight of cylinders at 
their godowns before delivery, and only cylinders with the 
specified weight are to be delivered to the customers. The 
distributors have also been instructed to ensure that the 
seals are verified & shown to the customers at the time of 
delivery. In case any under-weight cylinder is received by 
the customer, such cylinders are replaced with a fresh refill 
cylinder without any charges levied by the OMCs. 

Rehabilitation of the ou ..... 

*55. SHRI RUPCHAND PAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the steps taken by the Railways for the rehabili-
tation of the oustees due to Railways' development 
programmes; 

(b) whether the Railways have provided support 
and help for the evicted/affected persons who have formed 
cooperatives for their rehabilitation; and 

(0) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
(a) (i) All out efforts are made to minimize the involuntary 
displacements for Railway development projects. 

(ii) wherever land is acquired, Railway ensures that 
payment of compensation is made to State Govemment 
for further disbursal to Project Affected Persons (PAPs) 
under the applicable provisions of the Land Acquisition 
Act. 

(iii) Measures to comply with the provisions of National 
Policy on Resettlement and Rehabilitation are laken. 

(Iv) In respect of projects funded by Intemational Funding 
Agencies like World Bank, Asian Development Bank 
(ADB), compensation is paid as per the terms and 
conditions including Resettlement and Rehabilitation 
as laid down in the loan agreement, while in no way 
infringing the extant provisions of Land AcquiSition Act 
or National Policy on Resettlement and Rehabilitation 
for the benefit of the displaced persons. 

(b) and (c) In terms of Memorandum of Understanding 
between Ministry of Railways and Government of Maha-
rashtra in respect of Mumbai Urban Transport Project 
(MUTP), only in respect of MUTP Phase-I, which is being 
implemented by Mumbai Rail Vikas Corporation (MRVC), 
in Mumbal Metropolitan Regional Development Area 
(MMROA), land/tenement rights have been accorded to 
cooperatives formed by the displaced persons through 
Government of Maharashtra under Government of Maha-
rashtra's policy for Resettlement and Rehabilitation of 
persons. About 15,000 project-affected households under 
MUTP Phase- have been resettled and rehabilitated. Liability 
of Ministry of Railways is to bear share of cost as per the 
Memorandum of Understanding. 

Committed Liability In Pre and 
Post-Matrlc Schol8,.hlp 

*56. SHRI K.J.S.P. REDDY: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government proposes disbanding 
of the concept of committed liability for the States in pre-
matric and post-matric scholarships for SCs and backward 
class students; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT(SHRIMATI MEIRA KUMAR): (a) No, Sir. 

(b) Does not arise. 

(Translation] 

Profit Earned by Petroleum PSUs 

*57. SHRI SURAJ SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the public and private sector companies 
engaged in oil sector have earned net profit in the first nine 
months of the financial year 2007-2008; 
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(b) if so, the amount of profit earned by these 
companies during the said period, company-wise; 

(c) the total value of business transacted by each 
of these companies during the said period; and 

(d) the total amount invested in each of these 
companies as on March, 20077 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): Ca) to (c) The Profit After Tax 
and total turnover of the major all Public Sector Under-
takings in the first nine months of the financial year 2007-08 
are under: 

(Rs. Crore) 

Name of the Oil PSUs Profit After Tax Total turnover 

ONGC 14074.55 44408.92 

loel 7377.00 177223.00 

BPCl 1522.18 86211.02 

HPCl 750.38 73901.00 

GAil 1879.00 13073.00 

all 1342.06 4291.77 

However. Private Oil Companies are not under the 
administrative control of the Ministry of Petroleum and 
Natural Gas. 

(d) The Paid-up Capital of the major Oil Public 
Sector Undertakings as on 31.03.2007 is as tollows: 

Name of the Oil PSUs 

ONGC 

loel 

BPCl 

I.fPCL 

GAIL 

OIL 

(Rs. Crore) 

The Paid-up Capital 
01 Oil PSUs 

(as on 31.03.2007) 

2139.00 

1168.01 

361.54 

338.95 

845.65 

214.00 

[English} 

Hlm.ment of Foreign lOurl.t. 

*58. SHRI UDAY SINGH: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of TOURISM be pleased to stale: 

<a) whether the Union Governmant had convened 
a meeting of. the Tourism Secrataries of aH the States In 
view of rise in the cases of assault and harassment of foreign 
tourists in the recent past; 

(b) If so, the details of the discussions held and 
outcome thereof; 

(c) whether the Union Government has advised the 
States to recruit ex - servicemen for stepping up the safety 
of tourists particularly foreigners in the country; 

(d) if so, the details In this regard and the reaction 
of States thereto; 

(e) whether there is steep fall in arrival of foreign 
tourists due to such incidents; and 

Cf) If so, the facts thereof and further steps to be 
taken to ensure that such foreign tourists are not harassed 
in any way? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE: (SHRIMATI AMBIKA SONI): (a) to Cd) 'Public 
Order' and 'Police' are State subjects as per the Seventh 
Schedule of the Constitution of India. As such, the prevention 
of crime, including crimes against tourists, is the primary 
responsibility of State Governments/Union Territories. 
Following recent reports in the media regarding harassment 
and misbehavior with tourists in India, the Ministry of Tourism 
discussed the issue of safety and security of tourists, 
amongst other issues, with Secretaries of Tourism of States/ 
Union Territories, the Ministry of Home Affairs and Ministry 
of Defence. During the meeting the feasibility of deploying 
the ex-servicemen as Tourist Wardens in States and Union 
Territories was also discussed. It was emphasised that 
ensuring the safety and security of tourista is of paramount 
Importance and State GovernmentalUnion Territories must 
ensure the same. 

(e) and (f) The foreign tourist-arrival for the month of 
January 2008 has shown an Increase of 9.9% over the same 
period of 2007. 

LoMM to AlMd IA 

*59. SHRI S.K. KHARVENTHAN: 
SHRIMATI UANEKA GANDHI: 

WiH the Minister of CIVIl.AVIATION be pleased to atate: 
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(a> whether the Air India (AI) and Indian Airlines (IA) 
have reported a 1018 of nearly Rs. 850 crore for 2006-07 
fiscal as reported in the Times of India dated November 25, 
2007; 

Cb) if so, the facts thereof; 

(c) whether the Government is aware that there has 
been a 40% growth in the Indian aviation sector; 

(d) if so, the reasons for such huge losses in the 
national carriers; 

(e) whether the Government has taken any steps to 
improve the operations and profits of both Air India and 
Indian Airlines; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) The erstwhile 
Air India and Indian Airlines have incurred a net loss of Rs. 
447.93 crores and Rs.240.29 crores respectively during the 
year 2006-07. 

(c) The domestic and international passenger 
carriage has shown a growth of 39't'o and of 15% respectively 
during the year 2006-07. 

(d) A combination of factors such as high Aviation 
Turbine Fuel (ATF) prices, rising labour costs and intense 
price competition among the airline operators have been 
the main reasons for the losses of the National Carriers. 

Ce) and Cf) In order to improve the operational 
performance and profitability, the Government has approved 
the merger of Air India and Indian Airlines into National 
Aviation Company of India limited. 

Further, the airlines have been permitted to add more 
capacity by purchasing 111 state-of-the-art new aircraft. 

Other commercial measures such as route rationalization 
alongwith introduction of services on new routes, product 
improvement and jOining of 'Star Alliance' have been taken 
by the merged airline. These are expected to boost the profits 
of the company. 

International Bids for Gas 
and 011 Exploration 

*60. SHRI BACHi SINGH RAWAT 'BACHOA': Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government proposes to invite 
international bids for gas and oil exploration in certain parts 
of India; 

(b) if so, the details thereof including the sites which 
will be opened for bidding; 

(c) whether the bidding process has been put on 
hold; 

(d) if so, the reasons therefore; and 

(e) the time by which the Government intends to 
call for bids for exploration of gas and oil sites? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI OEORA): <a) Government of India has 
already offered 57 exploration blocks (29 onland. 9 shallow 
water and 19 deep water blocks) under the seventh round 
of New Exploration Licensing Policy CNELP-VII) on 
13.12.2007. 

(b) The details of the blocks offered are enclosed 
Statement. 

(c) No, Sir. 

(d) Does not rise in view of above. 

Ce) The lalt date for bid closing is 11 April, 2008. 

Statement 
Details of Exploration Blocks on Offer with Block Types and Mandatory Work Programme 

under New Exploration Licensing Po/icy - Seventh Round (NELP-VII) 

SI. No. Basin Block Name MAP REF No. Block Approx Mandatory Work 
Type Area CSQ.KM.) Program 20 Seismic (API) 

Grid Size Quantum of 
Work in lKM 

(Approx.) 

2 3 4 5 6 7 8 

Deep Water Blocke 

Gujarat-Saurashtra GS-DWN-2005/1 0-1 B 5216 

2 GS-DWN-200512 0-2 B 5485 

.. 
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2 3 4 5 6 7 8 

3 GS-OWN-2005l3 0-3 B 6820 

4 GS-OWN-2005l4 0-4 B 6S31 

S Mumbai ME~OWN-200S/1 o-s A 3397 

6 MB-OWN-200S/2 0-6 A 3660 

7 MB-OWN-2005l3 0-7 A 3097 

8 MB-OWN-200S/4 0-8 A 3408 

9 MB-OWN-200S/S 0-9 A 3169 

10 MB-OWN-200S/6 0-10 A 4993 

11 MB-OWN-200Sn 0-11 A 3324 

12 MB-OWN-2005/8 0-12 A 2961 

13 MB-OWN-200S/9 0-13 A 3138 

14 Kerala-Konkan KK-OWN-200S/1 0-14 B 1467S 32x32 1170 

1S KK-OWN-2005l2 0-15 B 19234 32x32 1540 

16 Krishna-Godavari KG-OWN-2005l1 0-16 A 1727 16x16 240 

17 KG-OWN-2006/2 0-17 A 1949 

18 KG-OWN-200S/3 0-18 A 2246 16)(16 310 

19 Andaman Offshore AN-OWN-200S/1 0-19 B 11837 32x32 940 

Shallow Water Blocks 

20 Mumbai MB-OSN-200S/1 S-1 A 2811 

21 MB-OSN-200S/2 S-2 A 1191 

22 MB-OSN-200S/3 S-3 A 2810 

23 MB-OSN-200S/4 S-4 A 2998 

24 MB-OSN-2005/5 S-S A 2402 

25 MB-OSN-200S/6 S-6 A 2820 

26 Krishna-Godavari KG-OSN-200S/1 S-7 A 2810 

27 KG-OSN-200512 S-8 A 1881 

28 KG-OSN-2005l3 S-9 A 1697 

Onlancl Blocks 

29 Assam-Arakan AA-ONN-200S/1 A 363 

30 Purnea PA-ONN-200S/1· 2 B 1096 32x32 90 

31 PA·ONN-200S/2· 3 B 2552 32x32 200 

, 
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2 3 4 5 6 ,7 8 .. 
32 Bengal WB·ONN-2005/1* 4 B 3172 ':'S2x32 250 

33 WB·ONN-2005/2* 5 B 3792 32x32 300 

34 WB·ONN-2005/3* 6 B 4001 :2x32 300 

35 WB·ONN-2005/4* 7 B 3940 32x32 300 

36 Ganga GV·ONN-200511* 8 B 2202 32x32 170 

37 GV·ONN-2005/2* 9 B 1586 32x32 120 

38 GV·ONN-2005/3* 10 B 2227 32x32 170 

39 Satpura·Rewa SR·ONN-2005/1· 11 B 789 32x32 60 

40 Vindhyan VN·ONN-2005/1* 12 B 3776 32x32 300 

41 VN·ONN-2005/2* 13 B 4908 32x32 390 

42 Rajasthan RJ-ONN-2005/1 14 A 1424 32x32 110 

43 RJ·ONN-2005/2 15 A 1517 32x32 120 

44 RJ'()NN-20OS/3 16 A 1217 32x32 90 

45 Cambay CB·ONN-2005/1 17 S 61 

46 CB·ONN-2005/2 18-A & B S 81 

47 CB·ONN-2005/3 19 S 48 

48 CB·ONN-2005l4 20 S 31 

49 CB~ONN-2005/5 21 S 83 

50 ca.oNN·2005l6 22 S 102 4x4 50 

51 CB·ONN-2005/7 23 S 199 

52 CB·ONN-2005/8 24 S 133 4x4 80 

53 CB·ONN-2005/9 25 S 170 

54 CB·ONN-2005/10 26 A 270 

55 CB·ONN·2005111 27 A 257 

56 Palar PR·ONN-2005/1 28 B 1807 1ex1S 250 

57 Cauvery CY·ONN-2005l1 29 A 946 

"Frontier Block 
SL. No, 45-53 ~ Type-S Blocks. 

[TranslllliDnJ (a) whether the Govemment has made any ...... • 
ment with regard to 10 •• due to corrosion on 8teel products; 

Loa 0...10 CDIToeIon on ............ (b) if so, the details thereof; 

353. SHRI CHANDRAKANT KHAIRE: Will the (c) whether the Government has taken 80me 
Minister of STeEL be pleased to state: measures to check the loss; 
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(d) if so, the plant-wise details of the amount 
sanctioned to check corrosion; and 

(e) the details of companies engaged for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) The Government 
has not made any specific assessment with regard to loss 
due to corrosion on steel products. 

(c) to (e) Steel Authority of India Ltd. (SAIL), a Public 
Sector Undertaking (PSU) under Ministry of Steel has 
developed certain corrosion resistant varieties of steel such 
as Plates and Sheets in SAIL COR quality and SAIL Thermo 
Mechanically Treated (TMT) High Corrosion Resistant (HRC) 
Bars. SAIL and some of the other private sector steel 
companies also manufacture galvanized steel sheets/coils 
with zinc coating to check corrosion. Another PSU under 
the'Ministry, namely, Rashtriya Ispat Nigam Ltd. (RINL) 
manufactures corrosion resistant variety of rebars as per 
customer requirements. 

[English} 

Smuggling of Antlquea 

354. SHRI HITEN BARMAN: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Government is aware that priceless 
treasures like antique statues of Gods and Goddesses, 
invaluable sculptures are being regularly smuggled abroad 
under the garb of replicas in the country; 

(b) if so, the number of such antiques smuggled so 
far, State-wise, during the last three years; and 

(e) the steps takenlbeing taken by the Government 
to prevent theft and smuggling in the country? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) The available 
data is not indicative of any regular smuggling of antiquities. 

(b) The number of thefts of an~iqultles reported 
during the last three year from the centrally protected 
monumerts, State-wise, is as follow:-

State 

Rajasthan 

'.-!ldhya Pradesh 

Year • No. of thefts of antiquities 

2 3 

2005 7 

2005 9 

2 3 

Uttarakhand 2006 2 

Rajasthan 2006 

Andhra Pradesh 2006 

Madhya Pradesh 2007 5 

West Bengal 2007 1 

Himachal Pradesh 2007 4 

(c) The Archaeological Survey of India is fully 
committed towards the preservation and safety of antiquities 
at the protected monuments as well as the site museums. 
To ensure their safety. the Archaeological Survey of India 
engages security guards whose strength has been 
augmented by deploying private security guards, State 
police, home guards, and even the CISF at selected 
monuments. Constant interaction takes place between ASI, 
CBI and Customs, authorities to share information on the 
smuggling of art objects. 

Provisions exist under the Antiquities and Art Treasures 
Act, 1972 for regulation of export in antiquities and art 
treasures and for prevention of their illicit trafficking. These 
provisions include registration of dealers, registration of 
specified categories of antiquities, prosecution of offenders 
etc. The Government has launched a National Mission on 
Monuments and Antiquities which will, among other things, 
document the country'. monuments and antiquities. 

Tl'lllning Imparted to Pilots for 
CAT-III B landing Support Syatem 

355. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the nurt:'ber of domestic airlines, whose pilots 
have been imparted training to operate the flights by using 
CAT-III B landing support system in thick fog; 

(b) the airports where CAT-III B system has been 
installedlproposed to be installed; "nd 

(c) the amount likely to be spent thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Pilots of four 
Domestic Airlines have been imparted training to operate 
the flights by using CAT-IIIB landing support system in thick 
fog; These airlines are - MIs. Air India, Jet Airways, Kingfisher 

. Airlines Limited and Indigo. 
I 
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(b) CAT-illS ILS equipment has been installed on 
runway 28 at IGI airport, Delhi along with Advance Surface 
Management Guidance Control System (ASMGCS) and 
other ground compliment equipments. Purchase order has 
also been placed for supply of CAT-III ILS equipment for 

__ Iunway 29 and runway 11 (under construction) at IGI airport 
alongwith augmentation of existing ASMGCS. 

(c) Rs. 18 Crores is the cost of I LS equipment and 
augmentation of ASMGCS at IGI airport, Delhi. 

Expansion PI.n of Domestic 
LPG In Kamataka 

356. SHRI G.M. SIDDESWARA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the only 50 per cent of population in 
Karnataka has been covered by domestic LPG; 

(b) if so, the efforts public sector oil marketing 
companies are making to increase the percentage of 
population covered in Karnataka from 57 per cent to 100 
per cent; and 

(c) the impact of the Government's advice to public 
sector oil marketing companies to concentrate their 
expansion plan in the semi-urban and rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) Public Sector Oil Marketing Companies (OMCs) have 
reported that they have 55.241akhs domestic LPG customers 
in the State of Karnataka as on 1.1.2008, covering nearly 
53.10% of the population based on the 2001 census. 

(b) and (c) Government have given freedom to OMCs 
to set up LPG distributorships in accordance with their 
commercial assessment and locations are identified by them 
on the basis of available refill sale potential for sustaining 
an independent distributorship. However, Government have 
advised OMCs to draw up Marketing Plans for covering semi-
urban and rural areas. OMCs have finalized 62 locations in 
the State of Karnataka for setting up LPG distributorships 
mainly in rural and urban-rural (semi-urban) locations. The 
advertisement for the same was released on 2nd November, 
2007 and the last date of receipt of applications was 5th 
December, 2007. 

The setting up of LPG distributorships is a continuous 
process and. involves identifying of a suitable location, 
'arra(lging land for setting up of godown and other statutory 
clearances, etc. 

{Translation] 

Student Hostel. for SC In 
Andh,. PradHh 

357. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) the number of hostels constructed for the 
students of SCs in Andhra Pradesh during the last three 
years alongwith the location-wise details thereof; 

(b) the number of the sanctioned hostels for the 
students of the said sections that have not been constructed 
till date, alongwlth details; and 

(c) the financial assistance provided for these 
hostels during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUSBULAKSHMI JAGADEESAN): <a) and (b) The details of 
SC boys & girls hostels sanctioned for Andhra Pradesh 
under the CentraUy Sponsored scheme of hoeteIa. during 
the last three years are at enclosed Statement-I and 
Statement-II respectively. As the stipulated period of 
completion was 5 years, the completion reports are yet to 
be received. 

(c) Details are enclosed as Statement-III. 

Statement., 

(Boys Hostel) 

S.No. District Location 

2 3 

Year 2004-2005 

Khammam SC Boys Hostel, Vallabhi(V) 

2 Khammam SC Boys Hostel, Thanlkella(V) 

Y •• r 2005-2008 

Guntur SW Boys Hostel, Vell.turu 

2 Guntur SW Boys Hostel, Nara .. ropeta 

3 Gunt':'r SW Boys Hostet, Kakumanu 

4 Guntur SW Boy. Hostel·I, Pidugurallia 

5 Guntur SW Boys Hostel-II, Pidugurallia 
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2 3 2 3 

6 Guntur SW Boys 'Hostel. Peddapalem 35 Krishna Boys Hostel No. 1 (Spl) ChaUapal 

7 Guntur SW Boys Hostel, Bapatla 36 Warangal SW Boys Hostel. Gudur (P) 

8 Guntur SW Boys Hostel, Achempeta 37 Warangal SW Boys Hostel. Nachinapally 

9 Guntur SW Boys Hostel, Kolakaluru-1 38 Warangal SW Ashram School, Butaigudem 

10 Guntur SW Boys Hostel, Kavauru 39 Nellore Boys Hostel. Pigilam (V), Balavap 

11 Anantapur Boys Hostel, B.K. Samudram 40 Nizamabad Boys Hostel, Kodeepgal 

12 Anantapur Boys Hostel, Chilamathur 41 Medak Boys Hostel, Dubbak 

13 Anantapur Boys Hostel, Nallamada 42 Medak Boys Hostel, Doulathabad 

14 Anantapur Boys Hostel. Bramhasamudram 43 Medak Boys Hostel, Waragal 

15 Anantapur Boys Hostel No.3. Uravanonda, 44 Hyderabad Boys Hostel, Nandimuslaiguda 

16 Anantapur Boys Hostel. Madaksira 
45 Hyderabad Hyderabad University 

17 Anantapur Boys Hostel No. 32. Penukonda 
Year 2006-2007 

18 Anantapur Boys Hostel, Narpala 
Khammam SW Boys Hostel-B Khammam 

2 Medak SW Boys Hostel-B Zahirabad 
19 Anantapur Boys Hostel No.2. Uravakonda 

3 Nellore SW Boys Hostel. Pallipadu 
20 Anantapur Boys Hoatel, Kothacheruvu 

4 Krlshana SW Boys Hostel. Kanchikacherla 
21 Anantapur Boys Hostel. Settur 

5 West Godawari SW Boys Hostel. Singagudem 
22 Anantapur Boys Hostel No.4, Gooty 

6 Adilabad SW Boys Hostel. Babasagar 
23 Anantapur Boys Hostel No.2. Kambadur 

7 Prakasham SW Boys Hostel. Nidamanur-B 
24 Anantapur Boys Hostel. Talupula Tangutur 

25 Anantapur Boys Hostel. Beluguppa 8 Guntur SW Boys Hostel, Nadendla 

26 Krishna Boys Hostel, G. Konduru 9 Ananthpur SW Boys Hostel No.2 Tadipathi 

27 Krishna Boys Hostel No.6, Guidvada. 10 Nlzamabad SW Boya Hoatel. Dichpally 
Khammam 

28 Krishna Boys Hostel. Gandepalli 
11 Karimnagar SW Boys Hostel. Gambhiraraopet 

29 Krishna Boys Hostel No.3. Nandigama 
12 Kurnool SW Boys Hostel. Narnoor 

30 Krishna Boys Hostel. Konakanchi 
13 Vishakhapatnam SW Boys HOltel. Marturu 

31 Krishna Boys Hostel. Alluru 
14 Cuddapah SW Boys Hostel. Potladurthy 

32 Krishna Boys Hostel. Prakashnagar. Vijay 15 Srikakulam SW Boys Hostel. Kasibugga 

33 Krishna BOYI Hostel. Bantumilll 16 Vizianagaram SW Boys Hostel. Dhannavaram 

::4 Krishna Boys Hostel. Nagayalanka 17 Nalgonda SW Boys Hostel. Mattampaly 
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Written Answers 

Olstrict 

2 

Medak 

Nellore 

Nell ore 

Nellore 

Nellore 

Nellore 

Nellore 

Nellore 

Krishna 

Krishna 

Krlahna 

Krishna 

West Godavari 

Weat Godavari 

West Godavari 

West Godavari 

West Godavari 

w.t Godavari 

West Godavari 

Weat Godavari 

Weet Godavari 

West Godavari 

West Godavari 

Adllabad 

Adllabad 
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S,.,.",.",-I, 

(Girls Hostel) 

2004-05 

Location 

3 

Social Welfare Girls Hostel, Sadashipet (V&M) 

... Social Welfare Girls Hostel No. 1- Naidupeta 

Social Welfare Girls Hostel No.3-Kowr 

Social Welfare Girls Hostel NO.2-Naidupeta 

Sodal Welfare Girls Hostel, Kadavalur 

SocIal Welfare Girls Hostel, Allur 

Social Welfare Girls Hostel, Muthukur 

Social Welfare Girls Hostel, Kata 

SocIal Welfare Girls Hostel, Thlruvuru (V&M) 

SocIal Welfare Girls Hostel, Kuchanapudi(V&M) 

SocIal Welfare Girls Hostel, TelaproluV&M) 

Social Welfare Girls Hoslel, Oevajegudem 

..l. 

Social Welfare Girls Hostel, 'Rang..,'uram (V), T. Nuapuram (M) 

Social Welfare Girls Hostel, Korukollu (V) Palakoderu (M) 

Social Welfare Girls Hostel, Eluru (Urban) 

Social Welfare l:iirts Hostel, Valluru (V), Achanta (M) 

SocIal Welfare Girls Hostel, Dirusumarru (V) Bhimavaram (M) 

Social Welfare Girls Hostel, Kalla (V&M) 

Social Welfare Girls Hostel, Pedanidrakolanu (V) Nldamanuru (M) 

Social Welfare Girls Hostel, Ungutur (V&M) 

Sooial Welfare Girls Hostel, Pulla (V), Bhimadol (M) 

Social Welfare Girts Hoatel, Duclduku (V), Oeavarapalli (M) 

Social Welfare Girls Hostel, L. Koderu (V) PoIMoIu (M) 

Social Welfare Girts Hostel, Asifabad (V&M) 

Social WaHare Girts Hostel. Gadchanda Lohesra (M) 

34 
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26 Prakaaam Social Welfare Girls Hostel, Tanugur (V&M) 

27 Prakasam Social Welfare Girls Hostel, Addanki (V&M) 

28 Prakaaam Social Welfare Girls Hostel, Markapur (V&M) 

29 Guntur Social Welfare Girls Hostel, MunlpaUy (V&M) 

30 Guntur Social Welfare Girls Hostel, Vinukonda (V&M) 

31 Ananthapur Social Welfare Girls Hostel, Singanamala (V&M) 

32 Ananthapur Social Welfare Girls Hostel. 8athalapal" (V&M) 

33 Ananthapur Social Welfare Girls Hostel N·o.2 Guntakal (V&M) 

34 Ananthapur SocIal Welfare Girls Hostel No.3 Kalyandurg (V&M) 

35 Ananthapur . Social Welfare Girls Hostel. Gandlapenta 

36 Nizamabad Social Welfare Girls Hostel. Morthad (V&M) 

37 Nlzamabad SocIal Welfare Girls Hostel. Nlzamabad 

38 Kumool Social Welfare Girls Hostel. Pamulapadu (V&M) 

39 Kumool Social Welfare Girls Hostel. Temekal (V&M) 

40 Kurnool Social Welfare Girls Hostel. Nandyal (V&M) 

41 Vlaakhapatnam Social Welfare College Girls Hostel. Visakhapatnam 

42 Cuddapah Social Welfare Girls Hostel No.3. Cuddapah (V&M) 

43 Cuddapah Social Welfare Girls Hostel No.2. Rayachoty (V&M) 

44 Cuddapah Sqcial Welfare Girls Hostel. V.N. ·Palli (V&M) 

45 Cuddapah SocialWeifare Girls Hostel. Mucldanur (VaM) 

46 Cuddapah Social Welfare Girls Hoatel. Vaddirala (V&M) 

47 Cuddapah Social Welfare Girls Hoatel No.2. Pullvendla (V&M) 

48 Cuddapah Social Welfare Girls Hostel No.2. Rajampet (V&M) 

49 Cuddapah Social Welfare Girls Hostel. Nandalur (V&M) 

50 Cuddapah Social Welfare Girls Hostel. Kodur (V&M) 

51 Cuddapah Social Welfare Girls Hostel. Khajipet (V&M) 

52 Srikakulam Social Welfare Girls Hostel. Bathlll (V&M) 

53 Vizianagaram Social Welfare Girls Hostel. Viyyampeta (M). KoUavalaaa 

·S4 Vizianagaram Social Welfare Girls Hostel. Maripivalasa Seethanagaram (M) 
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2005-0& 

1_ Guntur SW Girls Hostel, RapaUe 

2 Anantapur SW Girls Hostel No.2, Kambadur 

3 Krishna SW Girls Hostel, Cristurajaouram, VZA 

4 Warrangal SW Girls Hostel, Marripeda 

5 Medak SW Girls Hostel, Jagadevpur 

6 Srikakulam SW hostel building attached to Residential School, Srikakulam (I) 

7 East Godavari SW hoslel building attached to Residential School, Rajahmudry (I) 

8 Khammam SW hostel building attached to Residential School, Khammam (I) 

9 Mahaboobnagar SW hoslel building attached to Residential School, Narayanpet (I) 

10 Nalgonda SW hostel building attached to Residential School, Nalgonda (I) 

11 Hyderabad Hyderabad University 

Yea, 2006-07 

East Godavari district SW Girls Hostel, Thallarevu (V&M) 

2 East Godavari district SW Girls Hostel, Goliaprolu (V&M) 

3 Krishna district Girls Hostel, (Spl), Kasturibaipet, VZA 

4 Krishna district Girls Hoslel, Lambadipel, VZA 

5 Guntur district Girls Hostel, Chilakaluripet 

6 Guntur district Girls Hostel, Sattenapally 

7 Chittoor district S.W. Girls Hostel, Nagarai (V&M) 

8 Chittoor district S.W. Girls Hostel, Gudiapala (V&M) 

9 Kadapa district S.W. Girls Hoslel, Pullampet 

10 Kadapa district S.W. Glrta Hostel, Chitvel 

11 Karlmnagar district S.W. Girls Hostel, Gambhlraraopet (V&M) 

12 Karimnagar district S.W. Girls Hostel, Husnabad (V&M) 

13 Warangal district S.W. Girls Hostel, kodakandla 

1.~ Mahaboobnagar district S.W. Girls Hoslel, Kollapur, (V&M) 

15 Mahaboobnagar district S.W. Girls Hostel, Jadcherla (V&M) 

16 Nalgonda district S.W. Girls Hoslel, Devarakonda (V&M) 
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17 Nalgonda district S;W. Girls Hostel, Mothkur (V&M) 

18 Rangareddy district S.W. Girls Hostel, Malkajigir (V&M) 

19 East Godawart District S.W. Girts Hostel, Ravikampadu (V&M) 

20 East Godawarl District S.W. Girls Hostel, Prathipadu (V&M) 

21 East Godawarl District S.W. Girls Hostel, Rayavaram (V&M) 

22 East Godawari District S.W. Girls Hostel, Indukurupet (V) 

23 East Godawari District S.W.Girls Hostel, Kapileswarapuram (VAM) 

24 East Godawart District S.W. Girls Hostel, Razole-I (V&M) 

25 East Godawari District S.W. Girls Hostel, Razole-II 

26 East Godawart District S.W. Girts Hostel, I Polavaram (VAM) 

27 East Godawari District S.W. Girts Hostel, K.G. Patnam (V) 

28 Eat Godawari District S.W. Girls Hostel, Amalauuram 

29 East Godawari District S.W. Girts Hostel, Devaguptham as Amalapuram (V&M) 

30 Krishna District Girls Hostel, Bhimavaram 

31 Krishna District Girls Hostel, Prakash Nagar, Kandrtka 

32 Krishna District Girls Hostel, (Gnl.) Gannavaram 

33 Krishna District Girls Hostel, Chennuru 

34 Krishna District Girls Hostel, Vissannapet 

35 Krishna District Girts Hostel, Korukoillu 

36 Krishna District Girls Hostel, Chinnapuram 

37 Krishna District Girls Hostel, Chinnagollapalem 

38 Krishna District Girls Hostel, Nandivada 

39 Krishna District Girts Hostel, Penamaluru 

40 Krishna Dis_. Girls Hostel, Padana 

41 Guntur Dialrict Girts Hostel, Krosuru 

42 Chittoor District S.W. Girls Hostel, K. Nagar (V&M) 

43 Kadapa District S.W. Girls Hostel, B. Mattam 

44 Kadapa District S.W. Girts Hostel, NKR Pet 

45 Kadapa District S.W. Girts Hostel, Nandimandalam 

46 Karlmnagar District S.W. Girts Hostel, Mallia! (VAM) 
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47 Karimnagar District S.W. Girls Hostel, Mahadavpur (V&M) 

48 Karimnagar District S.W. Girls Hostel, Karimnagar (V&M) 

49 Mahabubnagar District S.W. Girls Hostel. Kothakota (V&M) 

50 Mahabubnagar District S.W. Girls Hostel, Atchampet (V&M) 

51 MahabUbnagar ~istrict S.W. Girls Hostel, Kosgi (V&M) 

52 Mahabubnagar District S.W. Girls Hostel, A1ampur (V&M) 

53 Nalgonda District S'.W. Girls Hostel, Peddavoora (V&M) 

54 Nalgonda District S.W. Girls Hostel, Nidamanoor (V&M) 

55 Nalgonda District S.W. Girls Hostel, Jajlreddygudem (V) 

56 Nalgonda District S.W. Girls Hostel, Chandur 

57 Nalgonda District S.W. Girls Hostel, Kodad 

58 Nalgonda District S.W. Girls Hostel, Nampally 

59 Ranga Reddy District S.W. Girls Hostel, Dundigal (V) 

60 Vizianagaram District S. W. College Girls Hostel, Vizianagaram (Hq.) 

61 East Godavari District S. W. College Girls Hostel, Kaklnada 

62 East Godavari District S. W. College Girls Hostel, Rajahmundry 

63 Wast Godavari District S. W. College Girls Hostel, Eluru 

64 West Godavari District S. W. College Girls Hostel, Bheemavaram 

65 Krishna District S. W. College Girls Hostel, Vijayawada 

66 Guntur District S. W. College Girls Hostel, Narasaraopet 

67 Prakasam District S. W. College Girls Hostel, Chirala 

68 PrakaaamDistrict S. W. College Girls Hostel, Kandukur 

69 Nellore District S. W. College Girls Hostel, Kavali 

70 Chilloor District S. W. College Girls Hostel, Tirupathi 

71 Kadapa District S. W. College Girls, Hostel, Kadapa (Hq) 

72 Anantapur District S. W. College GirlS Hostel, Madakasira 

73 Kurnool District S. W. College Girls Hestel, Adoni 

74 Mahabubnagar District S. W. College Girls Hostel, Matlabubnagar (Ha) 

75 Rangareddy District S. W. College Girls Hostel, Chavella 

76 Hyderabad District S. W. College Girls Hostel, Saidabad 
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77 Hyderabad District S. W. Collage Girls Hostel, Ameerpat 

78 Nlzamabad District S. W. College Girls Hostel, Kamareddy 

79 Warangal District S. W. College Girls Hoatel, Warangal (Hq) 

80 Khammam District S. W. College Girls Hostel,' Kothagudem 

81 Nalgonda District S. W. College Girls Hostel, Muryalaguda 

,Statement"" 

Financial assistance provided to Andhra Pradesh for SC 
Boys and Girls Hostels during the last three 

years (Rs. in lakh) 

Year SC Boys Hostels SC Girls Hostels 

2004-05 25 675 

2005-06 516.2 305.59 

2006-07 425 1012.5 

Total 966.2 1993.09 

Ruervatlon for Mlnortl •• In 
the Private Sector 

358. SHRI HANSRAJ G. AHIR: Will the Minister of 
MINORITY AFFAIRS be pleased to state: 

(a) whether the Government is making any efforts 
for giving reservation Injobs for minorities in the private and 
corporate sector; 

(b) if so, the details thereof; 

(c) whether ASSOCHAM has constituted a Commi-
ttee for giving reservation to minorities in Industrial sector; 

(d) if so, whether the Committee has presented any 
report; 

(e) if so, the details thereof; 

(f) whether the Govemment is contemplating to 
formulate an action plan according to the Committee report; 
and 

(g) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A. R. 
ANTULAY): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) to (g) Does not arise. 

[English} 

Luggage TIVlIeyI at 
IGIAIrport 

359. SHRI G. KARUNAKARA REDDY: Will the Minister 
of CIVIL AVIATION be pleasea to state: 

(a) whether the luggage trolleys at Indira Gandhi 
International Airport (IGI), Delhi are in a bad and dilapidated 
state; 

(b) if so, whether the Government has taken any 
measures to provide troUeys in good condition at IGI Airport; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) No, Sir. 
However, some trollies which are old are being replaced 
with new ones over the coming months In a phased manner 
both at Domestic and International terminals. 

Development of Tourllm 
In Karnataka 

360. SHRIIQBAL AHMED SARADGI: Will the Minister 
of TOURISM be pleased to state: 

(a) whether a new policy to ensure faster growth of 
the tourism sector in Karnataka and give .further Impetus to 
public-private partnership in the sector is in the final stages 
of approval; , 

(b) if so, the details thereof; 

(c) whether the State Government of Kamataka has 
also notified a policy to encourage development of home 
stay facilities; 

(d) if so, the details thereof; 
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(e) to what extent this will be helpful to improve the 
tourism in the State; and 

Jf) whether any help has been sought from the 
Central Government in implementing the same? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) The 
Government of Karnataka has prepared a draft Tourism 
Policy for the period 2007-2012 for the purpose of overall 
development"of tourism in the State. 

(c) to (e) To enhance the accommodation facilities as 
well as to showcase the local culture and traditions to tourists, 
the State Government has introduced Home Stay facilities 
under the scheme of "Athithi". 

(f) No, Sir. 

[Trans/ation) 

Agreement with IAF 

361. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Civil Aviation Sector is taking the 
help of Indian Air Force (IAF) In order to compensate the 
shortage of pilots in planes and helicopters; 

(b) if so, whether any agreement has been reached 
upon between Civil Aviation and the Indian Air Force (IAF) 
in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes Sir. Qualified 
Pilots from Indian Air Force (IAF) having sufficient flying 
experience are exempted from appearing in flying tests and 
technical examinations of Directorate General of Civil 
Aviation (DGCA) required for issue of licence. Pawan Hans 
Helicopters Limited is alsn utilising the services of IAF pilots 
for their operations. 

(b) and (c) Memoranda of Understanding have been 
signed between IAF and Air India on 05.04.2007 and 
between IAF and Pawan Hans Helicopters Limited on 
15.02.2008 allowing IAF pilots to join these organisations. 

[Eng/ish) 

W.stage of Agricuitunli 
Food Items 

362. SHRI L. RAJAGOPAL: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) whether the wastage of agricultural food items 
is to the tune of US $ 13 billion annually in the country; 

(b) If so, the steps taken by the Government to 
contain this wastage of agricultural food items; 

(c) whether the Vision 2015 on Food Processing 
Industries has sufficient provisions In this regard; and 

(d) if so, the details thereof and the mechanism 
through which this vision helps in maximum utilization of 
agricultural food items? 

THE MINISTER OF STATE OF THE MINISTRY QF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) to (d) According to the Vision 2015 report 
prepared by Rabo Bank, wastage of agricultural food items 
including fruits il estimated to be about US $ 13 billion (As. 
58,000 crore) annually, occurring at various stages of 
handling after harvesting due to lack of adequate post-
harvest infrastructure, lack of cold chain facilities, transpor-
tation, proper storage facilities etc. 

Vision Document 2015 finalized by the Ministry 
envisages trebling the size of the processed food sector by 
Increasing the level of processing of perishables from 6% to 
20%, value addition from 20% to 35% and share in global 
food trade from 1.5% to 3% by 2015. The Cabinet has 
approved the Integrated Strategy for Promotion of 
Agribusiness - Vision, Strategy and Action Plan for the Food 
Processing Sector, based on the recommendations made 
by the Group of Ministers (GOM) for growth of food processing 
sector. 

The Government, through its schemes for financial 
assistance and other promotional measures, facilitates 
creation of food related infrastructure including processing 
facilities aimed at reducing wastages, enhancing value 
addition and increasing shelf life. The Ministry has been 
implementing various schemes for promotion and develop-
ment of food processing industries. Under the Scheme for 
Technology Upgradation I Modernization I Establishment of 
Food Processing Industries, Ministry of Food Processing 
Industries extends financial assistance to food processing 
units in the form of grants-in-aid @ 25% of the cost of plant 
and machinery and technical civil works subject to a 
maximum of Rs. 50.00 lakhs in general areas or 33.33% 
subject to maximum of Rs. 75.00 lakhs in difficult araas such 
as Jammu. & Kashmir, Himachal Pradesh, Uttarakhand, 
Sikkim and North Eastern States, A&N Islands, Lakshadweep 
and ITDP Areas. In addition, under the Technology Mission 
for Integrated Development of Horticulture in North Eastern 
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States, Jammu & Kashmir, Himachal Pradesh and Uttara-
khand, higher levels of assistance @ 50% upto Rs. 4.00 
crore for setting up and Rs. 1.00 crore for Upgradation of 
fruit and vegetables processing is allowed. The Government 
of India has also launched the National Horticulture Mission 
(NHM) for holistic development of Horticulture in the country. 
The Government has been implementing various other Plan 
schemes for promotion and development of food processing 
industries in the country. Under these schemes financial 
assistance in the form of grant-in-aid is provided for Develop" 
ment of Infrastructure, Human Resource Development, 
Promotion of Quality Assurance, Codex Standards and R & 
D and other promotional measures to encourage develop-
ment of the food processing industries. 

Ministry has identified thrust areas for strategic 
intervention in the 11th Plan, by establishing Mega Food 
Parks, creation of integrated cold chain infrastructure at 
different levels and farm level primary processing Centre-
cum-cod chain, collection I aggregation centres and 
Strategic Distribution Centres, capacity building by setting 
up of National Institute of Food Technology Entrepreneurship 
& Management (NIFTEM) and establishment I upgradation 
of quality control laboratories, which could result in increasing 
the level of processing, value addition of food products 
including perishables. The initiative being undertaken by 
the Ministry are aimed at filling the gaps in the supply chain, 
strengthening of cold chain infrastructure leading to overall 
development of food processing hidustries and reduction in 
wastages. 

New Catering Policy 

363. SHRI JOACHIM BAXLA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway have formulated a new 
catering policy; 

(b) if so, the details thereof; 

(c) the number of new agencies to which catering 
contracts have been awarded during the last three years, 
year-wise, together with the terms of the contracts and the 
procedure to be followed in this regard; 

(d) the number of new catering stalls allotted during 
the last three years and the train numbers in which they are 
excepted to be provided, zone-wise; and 

(e) the steps taken to keep the prices of food items 
reasonable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHA' R. VELU): (a) and (b) Railways' eatering 

, 

policy was last revised in December 2005. Thereafter, no 
new catering policy has been issued. 

(c) and (d) Information is being obtained from Indian 
Railway Catering and Tourism Corporation (IRCTC) and 
Zonal Railways and will be laid on the Table of the Sabha. 

(e) Prices of standard meals, tealcoffee and 
breakfast are fixed by Railway Board taking into account 
the cost of raw materials, fuel, staff cost, packaging etc. Menu 
and tariff of a-la-carte food items are decided by IRCTC and 
Zonal Railways in a similar fashion. These prices are 
considered reuonable. Regular watch is kept to ensure 
that the catering licensees do not overcharge the passengers 
while selling standard and a-la-carte food items at stations 
and on trains. Action is taken against licensees overcharging 
railway passengers. 

Upkeep and Preservation 
of Monalterl •• 

364. SHRI NAVEEN JINDAL: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the number of tourists visiting monas-
teries has increased during the last three years; 

(b) if so, the details thereof; 

(c) whether the Government has received reports 
that a number of monasteries are not maintained properly, 
particularly in Ladakh; and 

(d) if so, the steps being taken for their upkeep and 
preservation? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) Details of 
numbers of visitors to centrally protected monasteries are 
not available as they are managed by local management 
committees and are not ticketed by the Archaeological 
Survey of India. 

(c) and (d) Archaeological Survey of India has not 
received such reports. The monasteries declared as 
monuments of national importance are maintained, 
conserved and preserved by way of need based structural 
repairs, subject to availability of resources. 

{Trans/ation} 

Allotment of Berth. In Trains 

365. SHRI RAGHU'tEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pIeQed to atate: 
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(a) whether the Government are aware that lower 
berths are alloned to the persons who reserve tickets at the 
initial stage itself in large numbers on the same PNR number 
which leads to the aUotrnent of only middle and upper berths 
even to the elderly persona who book tickets later on; 

(b) if so, the details of the existing guidelines 
regarding allotment of berths in case of railway ticket 
reservation; 

(c) whether the Government proposes to ban the 
practice of out of tum allotment of lower berths; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) In the computerised 
Passenger Reservation System (PRS) the passengers can 
book berths as per their choice on first cum first served basis 
subject to avaHability of required berths at the time of booking. 
However, for a group of passengers booked under one PNR 
compact accommodation is alloned In a bay including lower, 
middle and upper berths as the case may be subject to 
availability. 

Senior Citizens are automatically allotted lower berths 
even if they don't give their choice provided lower berths 
are available at the time of booking. Besides, a combined 
reservation quota of two lower berths per coach has been 
earmarked in Sleeper, AC-3 tier and AC-2 tier classes for 
senior citizens, female passengers of 45 years of age and 
above and pregnant women traveling alone. 

(c) At present it is not proposed to change the 
existing logic. 

(d) Does not arise. 

[English] 

Pricing Policy of PSUs For 
Non-APM Products 

366. SHRI SUKHDEV SINGH DHINDSA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the pricing policy followed by the PSU 011 
companies In respect of non-Administered Price Mechanism 
(APM) products; and 

(b) the landed cost of imports and PSUs seiling price 
for kerosene luppl~ for industrial applications? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 

(a) and (b) The retail selling prices of non-sensitive petroleum 
products are being fixed on commercial terms mainly based 
on import parity pricing principles by the Public Sector Oil 
Marketing Companies. However, in the case of low volume 
Speciality Products. in addition to Import Parity, the cost of 
production and competitors' prices are also considered for 
price determination. 

Currently, Kerosene is being imported to meet the deficit 
of PDS Kerosene supply requirements. The selling price for 
kerosene supplied to industrial applications is determined 
considering the notional Import Parity, based on the previous 
month's international prices for kerosene. For the month of 
February'08 the basic price of industrial SKO is Rs. 30,5801 
KL exclusive of freight duties and taxes. 

Status of Education Level 
of Minorities 

367. SHRI K.S. RAO: Will the Minister of MINORITY 
AFFAIRS be pleased to state: 

(a) the enrolment level of different minorities at the 
primary level in different States and the percentage of their 
dropouts; 

(b) the main cause of such dropouts; 

(c) whether the Government proposes to provide 
additional incentives to minorities for Improving their 
enrolment at the primary and higher secondary schools and 
set up a mechanism to ensure for each child of minorities go 
to school and reach higher education level; and 

(d) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (a) and (b) As per information received from the 
Ministry of Human Resource Development, District 
Information System of Education (DISE) 2006-07, brought 
out annually by the University of Educational Planning and 
Administration, reveals that enrolment of Muslim children is 
9.39% at the primary level, and 7.52% at the upper primary 
level. Drop-out rates could not be worked out for want of 
disaggregated time-series data. 

(c) and (d) The Sarva Siksha Abhiyan provides for 
focused targeting of funds in districts with substantial Muslim 
population. Under the Kasturba Gandhi Balika Vidyalayas 
(KGBVs) scheme, 270 residential schools have been 
sanctioned in educationally backward blocks with subs-
tantial Muslim population. 
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International Service by the Public carriers 

36S. SHRI MAHAVIR BHAGORA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the details of the new flights started for going 
abroad by tha public carriers and discontinued during the 
last three years; 

(b) the details of the profits and losses resultant to 
these flights; and 

(c) the number of the countries proposed to be 
connected by the new flights by the Government during the 
current financial year? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) Theinforrnation 
is being collected and will be laid on the table of the House. 

ProJects In Eleventh Five Yea, Plan 

369. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of CIVIL AVIATION be pleased to state: 

(a) the details of civil aviation projects approved by 
the Government for the 11th Five Year Plan, State-wise; 

(b) the number of projects out of the,e started so 
far, State-wise; and 

(c) the scheduled time by when the work is to be 
completed alongwith the steps taken to ensure the 
completion of the work on time? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Airports Authority of 
India (MI) has proposed an outlay of Rs. 12434 crores for 
the development of infrastructure at various airports In the 
country during 11th Five Year Plan. Details are at enclosed 
Statement-I. 

(b) and (c) The details of number of projects out of 
these started so far, State-wise with projected date of 
completion Is at enclosed Statement-II. 

Stllfement-' 

Airports Authority of India 
The details of proposed Civil Aviation Projects 

for the 11th Five Year Plan 

SI. No. Aerodrome Works AirPort wise scheme 

2 

Andhra Pradesh 
Cudappah 
1 Operationalization of airport for ATR-72 operation 

which includes construction of runway 1500m x 30m, 
construction of link taxiway and apron 110m x 110m 
for parking of two ATR, fire station cum control tower 
cat. V, construction of boundary wall, augmenta 

2 

AaJahmundry 

Construction of new terminal building for 150 
passengers, car park, approach road etc. 

Tlrupatl 

2 

Strengthening of runway and asaociated pavements 
for operation of A-320 class of aircraft (dual wheel) 

Strengthening and extension of runway from 7500 ft. 
to 10000 ft. for operation of 'E' class of aircraft and 
upgradation of associated pavements. 

Visakhapatnam 

Construction of new i!'ltegrated terminal building 

VIJayawada 

Strengthening and extension of runway from 6000 ft. 
to 7500 ft. for A·320 operation within available: lanG 
and· associated pavements. 

2 Construction of new terminal building complex for 400 
passengers, car park approach road etc. 

As .. m 

Dlbr:ugarh 

Extension of runway. 

2 Construction of Terminal Building 

3 Construction of New Apron 

GuWllhatI 

Construction of intemational terminal building for 500 
passengers (15000 sqm) with two pUlenger boarding 
bridges, three escalators and three elevators, car park 
for 300 cars and allied facilities. 

2 Construction of additional parking stands for tWo S-
777-300, four A·321 

3 Strengthening and extension of runway by 550m 
Phase-II for operation of wide-bodied aircraft and 
strengthening of domestic apron and link taxiway. 

4 Construction of new control tower cum technical block 
of 30m height with reference to extended runway. 

Jorhat 

Construction of new terminal building complex for 400 
pasaengers (plinth area 8000 sqm) with aSBoclated 
facilitieB. 
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2 

Slicher 

Gaya 

Expansion and modification of terminal building to 
make total area about 6000 sqm for 500 paS8engers 
by demolishing of existing garages and expansion of 
car park for additional 100 cars etc. 

Bihar 

Strengthening and extension of runway from 2290m 
to 3050m for operation of B-777-200 class of aircraft 
with Cat. I operation. 

2 Strengthening and extension of existing apron for 
parking of two B-m -200 and four A-321 class of aircraft 
with additional link taxiway and part parallel taxiway. 

Muzaffarpur 

Operationalization of airport for ATR-72 operation. 

GuJarat 

AhmedalHld 

Construction of new domestic arrival block for 800 
passengers. 

2 Construction of new international terminal complex for 
1500 pas$engers with three passenger boarding 
bridges, three escalators and three elevators. 

3 Construction of new cargo complex for 20000 tonnes 
(4000 sqm area) 

4 Construction of new control tower cum technical block 
of 30m height at appropriate location. 

5 Construction of remaining part parallel taxiway for 
operation of wide-bodied aircraft after acquisition of 
50 acres of land. 

BhaYna,ar 

Strenghening and extension of runway of 2300m, 
construction of new link taxiway, apron for three A-320 
as per muter plan. 

2 Construction of terminal building complex for 400 
passengers, car park for 200 cars, approach road etc. 

Jamna,., 

-1- 'Construction of new terminal building complex (10000 
sqm) for 400 passengers, apron for 4 A-321 with 
additional link taxiway, two aerobridges, escalators, 
elevators, car park for 400 cars. 

2 

Rajkot 

Construction of new terminal building complex for 400 
passengers, car park etc. 

2 Strengthening and extension of runway from 6000 ft. 
to 7000 ft. including ground lighting facilities etc. 

Vadodara 

Construction of new integrated terminal building 
complex for 500 passengers and associated facilities. 

Surat 

Extension of runway, taxi track and apron shoulders 
including visual lighting (2250 to 3000 mtr) 

2 Extension/construction of Terminal Building, car park 
including all services and equipments. 

Goa 

Construction of New Integrated Terminal Building 
(56000 sqm) for 3400 with aerobridges, escalators, 
elevators and other modern facilities. 

2 Expansion of apron and additional link taxiway for 
parking of two wide-bodied aircraft. 

Jammu and Kaahmlr 

Jammu 

Extension of runway by 1300 ft. on the southern side. 

2 Expansion and modification of terminal building for 
500 passengers within available land 

3 Expansion of apron and additional link taxiway. 

Leh 

Construction of new terminal building complex for 400 
passengers including car park etc. 

2 Expansion of apron for parking of two additional A-
320 class of aircraft and additional link taxiway. 

Srlnagar 

Expansion and modification of terminal building. 

2 ExpanSion of apron with additional link taxiway. 

Jharkhand 

Ranchl 

ConstructionlExpanBion of integrated terminal building 
to catarto 600 passengers at a time with two passenge\-
boarding bridges, three .. calators, three elevators and 
associated facilities. 
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2 

2 Expansion and strengthening of apron for parking of 
five A-321 1 two A-310 class of aircraft. additional 
taxiway. part parallel taxiway etc. 

3 Extension and strengthening of runway for operation 
of wide-bodied aircraft like A-310 I B-n7-200 

K.rn.t.k. 

a.lg.um 

Strengthening and extension of runway for A-321 
operation (2300m x 45m). construction of new apron. 
link taxiway for parking of three A-320 class of aircraft 
including ground lighting facilities etc. 

2 Construction of new terminal building for 300 
passengers (800~ sqm) 

H .... n 

Hubil 

Development of new airport for ATR-72 operation in 
Phase-I. 

Construction of new terminal building complex for 400 
passengers. 

Mlngalore 

Construction of new terminal building complex (15000 
sqm) for 500 passengers. car park etc. 

2 Construction of ~ron. taxiway for parking of aix A-321 

My.ore 

Construction of. new runway 09/27 - 1700m x 45m 
and secondary runway 05/23 - 1400m x 45m with 
associated taxiways, apron, control tower, fire station, 
boundary wall and perimeter etc. 

2 Development of new terminal building complex for 100 
arriving and 1 00 departing passengers 

Rillathan 

Almer (KI.hnglrh) 

Construction of new airport for ATR-72 operation. 

Jllpur 

Construction of new intemational terminal building 
complex Phas8-1 for 500 passengers. 

2 Construction of new apron with link taxiways etc. tn 
front of new terminal building for parking of 10 wide-
bodied aircraft. 

2 

3 Strengthening and extension of runway form 9OOOft .. 
to 12000 ft. Phase-II. 

Jla .. lnter 

Construction of new civil enclave for operation of A-
320 class of aircraft (land available). 

2 Terminal building for 300 passengers, car park etc. 

3 Construction of apron, taxiway for parking of two A-
320. 

Mount Abu 

Development of existing Airport. 

Udaipur 

Construction of new terminal building complex for 500 
passengers. 

2 Strengthening and extension of runway from 2286m 
to 2800m for wide-bodied aircraft operation. 

UT 

Chlncllgarh 

Construction of new terminal complex for 500 
passengers, car park, approach road etc. 

2 Strengthening and expansion of apron and additional 
link taxiway for A-31 0 1 A-321. 

Port Bilir (eE) 

Strengthening and expansion of apron and associated 
taxiway for parking of two A-310 and four A-321 class 
of aircraft. 

2 Construction of Integrated international tenninal block 
for 500 intematlonal paaaengers with plinth area of 
15000 sqm, car park for 300 cars, two PBB, three 
escalators and three elevators. 

1 Strengthening and extension of existing runway from 
1200m to 1700m for operation of ATR· 72 class of 
aircraft. 

2 Construction of bridge between two islands for 
extension of runway and associated facilities. 

Pondtcherry 

Strengthening and extension of runway to 1700m for 
ATR-72 operation and associated works. 
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2 

Dehradun 

Development of airport for 8-137-800 operation 

Strengthening and extension of runway from 1152m 
to 2134m. construction Of new apron. link taxiway etc. 

2 Construction of new terminal building complex for 150 
passengers. car park. approach road etc. 

Pantnaga, 

Strengthening and extension of runway from 11 OOm 
to 1500m for ATR-72 operation. taxiway and aprpn 
(Ph.-I). 

2 Strengthening and extension of runway fram ·1500m 
to 2285m for A-320 operation. _taxiway and apron 
(Ph.-II). 

3 Construction of new terminal building complex for 100 
arriving and 100 departing passengers. car park etc 
(Ph.-I). 

4 Expansion of terminal building complex for 150 arriving 
and 150 departing passengera etc (Ph"'I). 

Deihl 

Construction of 8CAS. DGCA. and RED. NR oIfice •• 

2 Expansion of Corporate Hqrs. Block. 

MadhyaPr...h 

~I 

Expansion of existing terminal building In Ale & 8MC. 

2 Strengthening and extenalon of runway to 2500m for 
operation of A-321 class of aircraft. 

3 Construction of new integrated terminal building with 
apron for parking of five A-321 for 500 passengers 
with two passenger-boarding bridges. three escalators 
and three elevators at new location. 

tndcn 

Construction of new integrated terminal building tor 
600 patHng.1 (18000 sqm). car park for 500 cars. 
two aerobridges. th,ee.leal_torI. thr .. elevators elc. 

2 Expansion and modification of Terminal Building. 

3 Strengthening and extension of runway to 35OO1ft for 
operation of wide-bodled aircraft. part parallel taxiway. 
expansion of apron eac. 

2 

KhaJuraflo 

1 Construction of new terminal building complex for $00 
passengers. 

Hlmacha' Prade.h 

KuIIu 

Strengthening and extenaion of runway for ATR-42 
operation. 

2 Reclaiming 0' land I construction of bridge over river 
Beal and acquisition of land for extension of runway. 

Ubi' Prad •• h 

Lucknow 

Construction of 'new integration International terminal 
building for 600 paasengera (15000 sqm). car park 
etc. 

2 Construction of new apron for four wide-bodied aircraft 
and taxiway and GSE. 

3 Upgradation of ground lighting facility for CAT-II 
operation Including land acquisition. 

Vanlnaal 

ConstructIon of new integrated terminal building 
complex for 500 paueng&fl. 

2 Strengthening and extension of runway from 2200m 
to 2745m for operation of wide-bodied aircraft and 
associated works. 

Punillb 

Ludhla". (Hal .. ra) 

1 Development of Civil Enclave at Halwara. 

Belial. 

Development of airport for ATR-72 operations. 

Ort ... 

Shu"' ... r 
Construction of additional parking stand. for four A-
321 and two B-7n-200 and .. sociated taxiway. 

2 Construction of new Intematlonal terminal comple. for 
500 passengers with all modem facilities like two ee. 
four escalator.. three elevators with plinth area of 
15000 Iqm and car patk 'or 500 cars. 

Jhlnugucla 

1 OperationaUzation of airport for ATR·72 operation. 
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W •• tSengil 

Cooch .... r 

Development of airport for ATR-72 operations. 

M.lda 

Development of airport for ATR-72 operations. 

Kolk.t. 

Development of Integrated P .... ng.r Terminal and 
associated works at NSCBI Airport. Kolkata. 

Tlrupu ... 

Ag.rt.11I 

Expansion and strengthening of apron for parking of 
additional three A-321 and one ATR-72 class of aircraft 
with link taxiway, ramp area etc. 

1IegtI ••• y. 

aa ... panl (Shlllong) 

1 Construction of new terminal building for 100 
passengers for operation of LCC (1500 sqm approx.) 
with car park for 100 cars and development of approach 
road. 

Manlpur 

Imphal 

Expansion of apron and additional link taxiway for 
parking of four A-321 and part parallel taxiway. 

Slkklm 

p.kyong 

Construction of new airport for 50 seater aircraft 
operation excluding cost of land. 

N.gal.nd 

Kohlma 

Construction of new airport operation excluding cost 
of land. 

\ 
Arunachal p ... de.h 

ltanegar 

Construction of new airport for 50 seater aircraft 
oPeration excluding cost of land. 

P ••• lgh.t 

Operationalization of airport for ATR-72 operation. 

2 

Akola 

1 Development/operation of airport. 

AUrMgabad 

Strengthening of and extension of runway to 3000m 
for wide-bodied aircraft operation and part-parallel 
taxiway, expansion of apron etc. 

2 Construction of new control tower cum technical block 
of 30m height at appropriate location. 

3 Construction of new terminal building. 

S .... m •• 1 

Development of airport for ATR-72 operation including 
runway of 1S00m, terminal building for 100 passen-
gers, control tower cum fire station, boundary wall etc. 

GondIa 
Institutional Complex/Development of airport. 

2 Airport infrastructure. 

Juhu 
Development of runway, taxiway, apron and surroun-
ding area (raising of ground by 1.2m to 1.Sm as per 
ground slope). 

Mum'" 
Construction of new RED Office including engineering, 
Finance. Administrative. Estate. Commercial and MT 
Pool etc. 

2 Construction of New Control Tower and ATS Block. ,..... 
Construc&ion of Terminal Building. 

2 Expansion of apron and construction of additional 
apron area for night parking including link taxiways 
etc. 

Pune 
Construction of parallel taxiway. expansion of apron 
and associated link taxiways for operation of A-310 lA-
321 clus of aircraft. 

2 Construction of int.rnatlonal integrated terminal 
complex for 500 passengers. 

K ...... 
Caliout 

Strengthening of runway and UIOCiatad facllitieI for 
B-7n-200lB·747-400 class of aircraft. 
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Trlunclrum 2 Extension of secondary runway. parallel taxiway and 
bridge over Aidyar river. Construction of parallel taxi-track towards Chackai 

canal side 

Tamil NIIctu 

Colmbatore 
Construction of new Inteorated terminal building 
complex for 500 paaHngers 70.00. 

Construction of new integrated terminal complex for 
500 passengers and car park etc. 

2 Construction of new apron and link taxiway for parking 
of four A-321 and two 8-777-200 

Construction of new Integrated terminal building for 
500 passengers. car park etc. 

3 Expansion and modification of existing terminal 
building. 

2 EXpar1aion of apFOf1 for parking of A-321 cI .. s of aircraft 
Including new taxiways. 

Chenn.' Tutlcorfn 

Development of Kamraj Domestic Terminal Phase-fl. 
expansion of existing Anna .lnleFnatiGnal Terminal and 
face lifting of existing Terminals at Chennai Airport . 

1 Slrenalhenlnt and extenaion of runway from 1350m 
10 1500rn for ATA-72 operation. upgradation of other 
pavements. 

........." 
Airports Authority of India 

The Number of projects started (StlJle-w;se 

SI. No. Aerodrome Works Airport wise scheme POC 

2 

2 

Andhra PNCIHh 

TlrupetI 

Strengthening of runway at:'d MlOciaIIct pavements for operatien of 
A-320 class of aircraft (dual wheel) 

Vlukh.patn.m 

Construction of new integrated terminal building 

DlbrugartI 

Construction of TenniHI BuUding 

...... tl 

Aa .. m 

Construction of additional parking IIande for two 8-777-300. 
four A-321 

AhlMClabad 

Construction of new domestic arrival block for 800 passengers 

Construction of new international terminal complex for 500 passengers 
. with three passenger boarding bridges. three escalators and 
thr .. elevalorJ 

3 

, . 

Mar-oe 

Apr-Oe 

Jun-Oe 

May-Oe 

Work Completed 

Feb-09 
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Surat 

Development of Surat Airport Mar-OS 

2 Extension ~f runway (From 1525 to 2250 M) and Construction of new apron Mar-OS 
including strengthening of existing runway. 

Goa 

Expansion of apron and additional link taxiway for parking of two wide-bodied aircraft Mar-08 

Jammu and Kaahmlr 

Srlnagar 

Expansion and modification of tarmlnal building May-08 

Jharkhand 

Ranchl 

Expansion and strengthening of apron for parking of five A-321/ two A-310 class Jun-08 
of aircraft, additional taxiway, part parallel taxiway etc. 

K.rnatak. 

Belgaum 

Strengthening and extension of runway for A-321 operation (230Orn x 45m), 
Work completed construction of new apron, link taxiway for parking of three 
A-320 class of aircraft including ground lighting facilities etc. 

Manplora 

Construction of new terminal building complex (15000 sqm) for 500 passengers, Sep-OS 
car park etc. 

2 Construction of apron, taxiway for parking of six A-321 Mar-OS 

Myaore 

Construction of new runway 09127 - 1700m x 45rn and Hcondary runway 05123- Mar-08 
1400m II 4Sm with associated taxiways, apron, control tower, fire station, 
boundary wall and perimeter etc. 

2 Development of new terminal building complex for 100 arriving and 100 departing Dec-08 
passengers 

RIIlaathan 

Jalpur 

Construction of new International terminal building complex Phase-I for 500 pusengers Jun-08 

2 Construction of new apron with link taxiways etc. in front of new terminal building for Jun-08 
parking of 10 wide-bodied aircraft 

Udaipur 

1 Construction of new terminal building complex for 500 passengers Feb-08 

2 Strengthening and extension of runway from 2286m to 2800rn for wide-bodied Juno08 
aircraft operation. 

UT 

Chandlgarh 

Construction of new terminal complex for 500 passengers, car park, approach road etc. Feb-09 
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2 

Port Blal, (eE) 

Strengthening and expansion of apron and associated taxiway for parking of two 
A-310 and four A-321 class of aircraft 

Deihl 

Expansion of Corporate Hqrs. Block 

Khajuraho 

Construction of new terminal building complex for 500 passengers 

Uttrakhand 

Dehradun 

Development of airport for a-737-8oo operation 

Strengthening and extenaion of runway form 1 ~ S2m to 2134m, construction of 
Work Completed new apron, link taxiway etc. • 

Construction of new terminal complex for 150 palsengers, car park, approach road etc. 

Pantnaga, 

Strengthening and extension of runway from 1100m to 1500m for ATR·72 operation, 
taxiway and apron (Ph.-I) 

• Utta, Prad •• h 

Lucknow 

Construction of new integration Intematlonal terminal building 10r 600 passengers 
(15000 sqm), car park etc. 

Construction of new apron for four wide-bodied aircra~ and taxiway and GSE 

V.ran •• 1 

Construction of new integrated terminal building complex for 500 passengers 

Orl ••• 

ahubane ... , 

Construction of additional parking stands for four A-321 and two B-777-2oo and 
associated taxiway. 

We.taengal 

Cooch. aeha, 

Development of airport for ATR-72 operations. 

Tlrupura 

Ag"'.'a 
EXpansion and strengthening of apron for parking of additional three A-321 and one 
ATR-72 Cia.. of aircraft with link taxiway, ramp area etc. 

U.ghal.ya 

aara,.nl (Shlllong) 

Construction of new terminal building for 100 passengers for operation of LCC 
(1500 sqm approx.) with car park for 100 cars and development of approach ~ad. 

to Questions 66 

3 

Feb-09 

oec-OB 

Jul-Oe 

Mar·OB 

Apr-09 

Sep-Oe 

oec-Oe 

Mar-Oe 

sap-oe 

Jun-08 

Jun-09 
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Akola 

Development/operation of airport/Strengthening of Runway 

Aur.npblld 

Construction of new terminal building 

Gondla 

Institutional Complex/Development of airport 

N.gpur 

Construction of Terminal Building 

Pune 
Construction of parallel taxiway, expansion of apron and aslociated link taxiways for 
operation of A-31 0 IA-321 class of aircraft 

K .... '. 
Callcut 

Strengthening of runway and as~ated f8cltlllel for B-7n-200 I B-747-400 
clas, of aircraft 

Trlv.ndrum 

Construction of new Intem.tional Terminal Building apron. apronpark and 
other allied services toward. chakai aide. 

T.mll NllClu 

M.dural 

Construction of new integr.ted· terminal building complex for 500 pallengera 70.00 

Trlchy 

Construction of new integrated terminal building for 500 pallengers. car park etc. 

to Questions 88 

3 

Work completed 

Dec-08 

Aug-08 

Apr-OS 

Apr-OB 

Mar-09 

Feb-09 

Mar-OB 

2 Expansion of apron for parking of A-321 class of aircraft including 
new Work completed taxiways. 

exploration of 011 

370. SHRI SUBHASH MAHAF.lIA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether any survey for the exploration of oR in 
different places in the country has been atarted by the 
Government during the current year; 

(b) if so, the place-wise detaili thereof; 

(c) the details of the progress made in this regard 
as on date; and 

.(d) the details of the aalient features altha new oil 
exploration licensing policy chalked out in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (c) Yes Sir, Directorate Ganeralol Hydrocalbons (DGH) 
under Mlr'I.lstry of Petroleum & Natural Gas has started 
geophysical survey in the country during the current year in 
the areas namely Narmada-Cambay/Deccan SyneClise, 
Gulf of Kutch. Kutch, Central India, Eaat&West Coast of 
India, UP. Bihar, Jharkhand, W,st Bengal, Nagaland, 
Manipur. Cucldapah, Weslarn 'Offahore in India and KG 
Basin.The details about type of survey and status regarding 
these surveys are at the enclosed Statement-I. 

(d) The salient .. atures of the seventh round of New 
Exploration Licensing Policy (NEl-P-VIJ) in vogue are at 
enclosed Statement-II. 
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Statement-, 

Status of Geophysical Survey under Execution as on 25.2.2008 

SlNo. Area of Survey Type of Survey Status 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Narmada-CambaylDeccan 
Syneclise 

Gulf of Kutch 

Kutch 

Central India 

East & West Coast of India 

UP, Bihar, Jharkhand, WB, 
Nagaland, Manlpur, Kutch 
& Cuddapah 

WMtern Offahore in India 

KG Basin 

Analyais of aerial images I 
remote sensing date 

MS&MMT 

20 onland seismic survey. 

land MT 

Speculative: Offshore Seismic 

Speculative: AeroGM Survey 

Speculative: Reprocessing 

Speculative: CSEM 

Collection & analysis of data in 
progreaa. 

Work in progress. 

Acquired 481.40 lKM till 15.02.08 

Sihore-Akoia profile Is completed 
(83 Stns) Indore-Jalgaon Prof tie to 
taken up. 

API Completed 

HRAM over BlK 3 in progress; 
acquired 5,989 Kms till date. 

Reprocessing in progress. 

Started on 02.02.08; acquired 660 
sq. km. till date. 

Salient Features of the Seventh Round of New Exploration 
offshore areas, royalty is payable at the rate of 10% for 
both crude 011 and natural gas. For deepwater offshore 
areas (beyond 400 m iso-bath) royalty is payable for 
both crude oil & natural gas at the rat. of 5% for the 
first seven years of commercial production and 
thereafter at the rate of 1 0%. 

• 

Licensing Policy (HELP-VII) In vogue ere as under: 

The possibility of seismic option alone in the firlt pha .. 
of the exploration period. 

Up to 1000/0 participation by foreign companies. 

No signature, discovery or production bonus. 

No mandatory state participation. 

No carried Interest by National Oil Companies (NOCs). 

Income Tax Holiday for s.ven years from start of 
commercial production. 

No cUltoms duty on Imports required for petroleum 
operations. 

Biddable cost recovery limit: Up to 100%. 

Option to amortise exploration and drilling expendi-
tures over a period of 10 years from first commercial 
production. 

Sharing of profit petroleum with Government of India 
bas,d on biddable pr.-tax inYestment muUiple 
achieved by the contractor. 

, 
Royalty for onland areas Is payable at the rate of 12.5% 
for crude 011 and 10% for natural gas. For shallow water 

Fiscal stability provision in the contract. 

Freedom to the contractor for marketing of 011 and gas 
in the domestic market. 

Liberal provisions for assignment. 

Arbitration and Conciliation Act, 1996, based on United 
Nations Commission on International Trade Law 
(UNCITRAl) model, applicable. 

To facilitate investors, a Petroleum rax Guide (PTG) Is 
In place. 

SahaNnpur RaIlway Station 

371. SHRI RASHEED MASOOD: wm the Minister of 
RAILWAYS be plealed to ltate: 

<a) whether the Railways propose to improve the 
dilapidated condition of Saharanpur Railway Station; 

(b) if so, the details thereof; and 

(c) the time by when renovation of this railway 
station is likely to be completed? 

70 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Saharanpur is an 
"A" category station and all passenger amenities as per 
minimum essential amenities norms have already been 
provided at this station. To further improve the condition of 
railway station. improvement works such as development of 
second entry. improvement of factade of station building. 
replacement of roof of station building and improvement to 
passenger platform have been taken up. 

(c) Improvement/renovation works have been 
planned for completion by 31st August. 2008. 

[English] 

Curbing of RI.eln the StH' Price. 

372. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of STEEL be pleased to state: 

(a) whether the Government has received repreHn-
tations from the various organizations to curb rising steel 
prices; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS); (a) and (b) The Government 
has received a number of representations on stHI prices 
from different segments 0' the ste.1 consuming industry 
suggesting measures like asking the producers to reverse 
the price increase, withdrawing export incentives on steel 
exports and reduce import duty on steel. 

(cl The steel sector in the country is deregulated 
and therefore the price of various steel products are decided 
by the prevailing market conditions primarily depending upon 
demand supply situation and the landed cost of imports. 
Nonetheless, on the appeal of the Honourable Ste.1 Minister 
the major steel producers in the country have reduced Iteel 
prices on various categories 0' steel by Rs. 500-1000/- per 
tonne in February 2008. Further, a Steel Price Monitoring 
Committee (SPMC) has also constituted, which provides an 
interface between the producers and consumers of steel, 
under the aegis 0' Ministry 0' Steel, to discuss issues related 
to steel price movements in the country. . 

Overbooking In t .. Fllght. 

373. SHRI MILIND DEORA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Air India's London-Chicago flight 
were offloaded on January 8, 2008; 

(b) if so, the reasons therefor; 

(c) the rules and regulations in such cases when 
passeng.rs with confirmed tickets have to be offloaded on 
account of over booking; 

(d) whether there have been such incidents in the 
past with Air India; and 

(e) if so, the details thereof alongwith the compen-
satory benefits are provided by airlines to passenger in such 
circumstances? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) As per international industry practice, airlines 
overbook their flights to optimize utilization of capacity, as 
all passengers booked on a flight do not turn up at the airport. 
However, at times more passengers than expected do turn 
up and the airline has no option but to resort to offloading. 

(c) For passengers holding tickets, paid in Indian 
Rupees, for destinations to USA, UK and Europe, the 
compensation is granted in the form of a Miscellaneous 
Charges Order (MCO), which can be used for future 
transportation. 

(d) Yes, Sir. 

(e) One incident occured in December, 2007 when 
25 passengers were off-loaded. Eleven incidents 0' off-
loading occured in January, 2008. Compensatory benefits 
as per rules were provided to the off-loaded passengers. 

Defective LPG Cylinder. 

374. SHRI SURESH ANGADI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(8) whether the Union Government has received 
any representation from· State Govemment of Tamil Nadu 
regarding supply of defective LPG cylinders which may lead 
to risky consequences; 

(b) if so, the steps taken by the Union Government 
in this regard; 

(c) Whether there il any mechanism to monitor the 
quality and standard of gas cylinders supplied by Indian Oil! 
oil co!'1Plnies to the consumers; 

«(I) if so, the details thereof; al'ld 
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(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUMAND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) No, Sir. No representation has been received 
from the State Government of Tamil Nadu regarding supply 
of defective LPG cylinders. 

(c) to (e) Public Sector Oil Marketing Companies 
(OMCs) are procuring LPG cylinders from cylinder 
manufactures who are approved by the 011 Industry 
Technical Committee (OITC) and have valid manufacturing 
licences from the Bureau of Indian Standards (BIS) and the 
Chief Controller of Explosives (CCOE). Strict control is 
exercised by BIS over the manufacturing process. LPG 
cylinders procured by OMCs meet the required quality 
standards. . 

LPG cylinders received from distributors/transporters 
at the bottling plants are mandatorily checked for their quality 
and genuineness to avoid the entry of fake and outlived 
cylinders in circulation. On detection of sub-standard / 
spurious cylinders, these are confiscated and thereafter de-
shaped / crushed to prevent their fe-entry into circulation. 

Apart from the legal action, which can be taken against 
any supplier of spurious LPG equipment, in case any 
distributor is found in possession of spurious equlpments or 
inducts such equipment in the distribution system, Marketing 
Discipline Guidelines, provide interalia,· for confiscation of 
equipment, imposition of fine and recovery at penal rates 
for the 1 st and 2nd offences and termination of distributorship 
in the event of a 3rd offence. 

Financial A,alatanci to thl 
Blind Student. 

375. SHRI DALPAT SINGH PARSTE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government Is financiaHy assisting 
the blind strudents; 

(b) if so, the State-wise details thereof; 

(c) whether the Government is also providing hostel 
facilities in favour of the blind students particularly In Madhya 
Pradesh; 

(d) if so, the details thereof; 

(e) whether the State Govemments are also sharing 
financially. to help blind students particularly in Madhya 
Pradesh; and 

(f) if so, the details of guidelines thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (f) A number of 
activities for empowerment of persons with disabilities 
including blind are undertaken through the Non-Govern-
mental Organisations, for which grants-in-aid are provided 
by the Government. 

With the help of grants-in-aid, Hostel facilities to the 
blind students of 74 schools/vocational training centres, 
Including 4 centres In Madhya Pradesh, are being provided 
through the Non-Govemmental Organisations. 

LPG Connection I In Tamil Nadu and U.P. 

376. SHRI J.M. AARON RASHID: 
DR. RAJESH MISHRA; 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pieased to state: 

(a) the total number of domestic LPG connections 
in Tamil Nadu and U.P.; 

(b) the number of applications In the waiting list; 

(c) the number of LPG connections released In 
Tamil Nadu and U.P. during last 3 years; and 

(d) the details thereof, year-wise, company-wise, 
district-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) Public Sector Oil Marketing Companies (OMCs) 
have reported that as on 1.1.2008 they are having 93.98 
lakh domestic LPG connections in the State of Tamil Nadu 
and 101.19 lakh connections in the State of Uttar Pradesh. 
OMCs have not reported any waiting list pending with them 
for release of new domestic LPG connections in the State of 
Tamil Nadu, while Indian Oil Corporation Limited has 
reported a waiting list of 12338 in the State of Uttar Pradesh 
as on 01.02.2008 for release of new domestic LPG 
connection with their LPG distributors. 

(c) and (d) OMCs have reported that during the last 
three years and April- December 2007 they have released 
23.21 lakh and 23.781akh LPG connections in the States of 
Tamil Nadu and Uttar Pradesh respectively. The year-wise, 
company-wise and district-wise details are available with 
the Directors (Marketing) 01 the concerned OMCs. 

Increa •• In Prlcel of Fertilizers 

377. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 
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(al whether the prices of fertilizers have Increased 
rapidly during the years five years; 

(b) if so, the reasons therefor; 

(c) whether the Government has conducted any 
study to find ways to reduce the production cost of fertilizers; 

(d) if so, the details thereof; and 

(el the steps being taken by the Government to 
reduce the prices of fertilizers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIOUE): (a) and (b) The selling price of 
fertilizers under the subsidy regime has remained constant 
for the last 5 years. The selling prices of the subsidized 
fertilizers are placed at enclosed Statement-I. 

(c) to (e) The cost of production of fertilizers largely 
aepend upon the prlc;e of feedstocks/inputs. The price of 
natural gas which is the preferred feedstock for production 
of urea Is based on market forces except for the natural gas 
under Administered Price Mechanism (APM). The price of 
other fertilizer inputs depend upon their prevailing 
intemational prices which has risen sharply over last 5 years, 
as can be seen from the details at enclosed Statement-II. 

However, the Government has been encouraging the 
industry to improve production efficiency In order to reduce 
costs of production. Under the New Pricing Scheme Stage-
III, the efficiency norms of the existing urea units In the country 
has been tightened In order to reduce the cost of production 

and encourage efficiency. A study on waY' to further Improve 
efficiency in existing urea units has been recently entrusted 
to MIs Projects & Development India ltd. (POlL). The report 
of the study is expected by the end of this year. 

Statement-l 

Maximum Retails Price of subsidized fertilizers 

(Rupees per MT) 

Urea 4830 

DAP 9350 

MOP 4455 

16:20:00 7100 

20:20:00 7280 

23:23:00 8000 

28:28:00 9080 

10:26:26 8360 

12:32:16 8480 

14:28:14 8300 

14:35:14 8660 

15:15:15 6980 

17:17:17 6100 

19:19:19 8300 

Trends of increlJSe in intemational prices 

Year 

1 

2002-03 

2003-04 

2004-05 

·2005-06 

Urea 

2 

110 

156 

202 

243 

YearsAverage Intemational Prices in USD (PMT) 

DAP 

3 

1~3 

203 

260 

290 

MOP 

4 

120 

123 

180 

215 

. Phos Acid Rock 
(C&F) Phosphate 

(c&F) 

5 6 

342 56 

358 56 

.403 59 

445 80 

Ammonia Sulphur 
(C&F) (CliF) 

7 8 

1'26 84 

215 84 

244 90 

260 93.5 
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2 3 

2006-07 257 330 

2001"08-1.t Otr 315 506 

Sep' 07 

January, 2008 

336 534 

404 790 

Regulation of Supply and 
Dlatrtbutlon Order, 2000 

4 

213 

250 

306 

322 

378. SHAI SANAT KUMAA MANDAL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the details and statistics of action taken under 
the LPG· (Regulation of Supply and Distrlburtion) Order, 
2000 for various malpractices, total FIAs registered and their 
disposal, during last three years, with Statelyear-wlse and 
malpractice-wise break-up; and 

(b) the statisties and details of action taken by oil 
marketing companies againat the erring LPG distributors in 
terms of the Marketing Discipline GUidelines/Distributorship 
Agreement? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUAAL GAS (SHAI DINSHA PATEL): 
(a) Under the LPG (Aegulation of Supply and Distribution) 
Order, 2000 promuigated under the Ellential Commodities 
Act, 1955 the diversion I black - marketing of domestic LPG 
cylinders for commercial purposes by the distributors of 
Public Sector Oil Marketing Companies (OMCs) Is prohibited. 
The State Governments are empowered to take action 
against erring distributors under the provisions of this Order. 
The State Governments have been alerted from time to time 
to take steps against the diversion of domestic cylinders for 
unauthorized usage. Information on total FIAs registered 
and their disposal is being coliecled. 

(b) OMCs have taken action against 4226 LPG 
distributors in the country during the last three years and 
during the period April, 2007 - January, 2008 under the 
proviSions of Marketing Discipline Guidelines I Distributor-
ship Agreement. The details of action taken are available 
with the Director (Marketing) of the concerned OMCs. 

Lo .... to the 011 Companl •• 

379. SHRIK.C. PALLANI SHAMY: Will the Minister of 
PETAOLEUM AND NATUAAL GAS be pleased to state: 

(a) whether the public sector oil companies in the 
. country are incurring huge losses; 

5 6 1 8 

464 81 300 76 

566 120 332 138 

566 121 263 237 

566 245 379 556 

(b) If so, the details alongwith the reasonl therefor; 

(c) whether the 011 companiea have sought compen-
sation from the Government to offset the losses incurred by 
them; and 

(d) if so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHAI DINSHA PATEL): 
(a) and (b) The international prices of crude oil and 
petroleum products have remained high and volatile. In April 
2007, the Indian basket was $ 65.5 per barrel, which rose to 
$ 89.5 per barrel in January 2008 and Is currently at Its 
highest level of % 94.96 per barrel (on 20.2.2008). As India 
imports about 314ths of its crude requirement. to seNtee the 
domestic demand for petroleum products, international oil 
prices play an important role in domestic pricing. A palling 
on the entire impact of the steep Increase in the oil prices to 
the consumers would have resulted in hardshfp to the 
common man, the retail selling prices of petrol, die,el, PDS 
Kerosene and domestic LPG have not been increased in 
tandem with the international oil prices. The Public Sector 
Oil Marketing Companies (OMes) are Incurring under· 
recoveries on domestic sale of sensitive petroleum products 
namely petrol, diesel, PDS kerosene and domestic LPG. 
The under-recoveries, have been mounting every year and 
are as under: 

(As. in Crore) 

Period 2005-06 2006-07 2007-08 (P)· 

PDS kerosen. 14,384 17,883 19,012 

Domestic LPG 10,245 10,701 14,727 

Petrol 2,680 2,027 6,980 

Di •• el 12,284 18,776 31,089 

Total 39,593 49,387 71,808 

'Provisional figur .. 
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(c) and (d) To ensure the financial viability of OMCs 
and to protect the interest of the common man, the 
Government has adopted the principle of 'equitable burden 
sharing' between the Government and the oil PSUs. In this 
context, Government has issued oil bonds, while the 
upstream oil companies have contributed by off.ring 
discounts to OMCs on crude oil and petroleum products. 
The details are given below: 

(As. in Crote) 

Company 2005-06 2006-07 Apr-Dec'07 
(Prov.) 

Issue of Oil Bonds 11,500 24,121 11,526.92 

15,873 Discount from 14,000 20,507 
Upstream 
Companies 

Total 25,500 44,628 

CI ••• lcal Language 
InKannada 

380. SHAI M. SHIVANNA: 

27,399.92 

SHAIMATI MANORAMA MADHAVRAJ: 
Will the Minister of CUL TURE be pleased to .tate: 

(a) whether the Committee of Linguistic Experts of 
Sahitya Akademy set up to consider to award classical 
language status to Kannada has submitted its report; 

(b) if so, the details of the report aiongwith the further 
action taken by.the Government thereon; and 

(c) the time by which a final decision to declare the 
Kannada as classical language is likely to be taken? 

THE MINISTEA OF TOUAISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) No, Sir. 

(b) and (c) Do not arise. 

Allocation of Funds for the Welfare 
of DIHbled Person. 

381. SHRI K.C. SINGH "BABA~: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether allocation of Central funds towards 
education, employment and other welfare measures for 
disabled people, particularly disabled children is abysmally 
low as reported in a recent World Bank Report; 

(b) if so, the details thereof; and 

(c) the steps being proposed by the Government to 
create and provide congenial education and employment 
facilities to the disabled people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEE~AN): (a) to (c) The Govern-
ment has taken various steps to promote education and 
employment facilities for persons with disabilities in recent 
years. Under Sarva Shiksha Abhiyan (SSA), Inclusive 
education of children with special needs is being promoted. 
There has been general increase in allocation of funds for 
education of children with disabilities with the implemen-
tation of SSA. Apart from reservation in employment In 
Government establishments, the Government has approved 
a Central Sector Scheme to promote employment of 
disabled persons In private sector. The World Bank has not 
submitted final report. 

[Translation} 

New Train from New Deihl 
toRenchl 

__ 381, SHRi TEK LAL MAHTO: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government Is actively contem-
plating to Introduce a new train from New Delhi Ranchl via 
Bokaro, Gomo, Kodarma so aa to address long pending 
grievances of the people of Jharkhand; 

(b) if so, the details thereof; 

(c) the steps taken by the Government In this regard 
till now; and 

(d) the time by which the proposed tram is likely to 
be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (d) Yes. Sir. Introduction 
of Ranchl-Delhl Garib Aath Express (bi-weekly) has been 
announced In Railway Budget 2008~09. 

[English} 

Reurvea of 011 and\Gn In 
Jammu and Kashmir 

383. Ms. MEHBOOBA MUFTI: Will the Minister 0' 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has undertaken any 
survey to ascertain the potential of oil and gal reserves in 
Jammu and Kashmir; 
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(b) if so, the details of the survey; 

(c) the areas where there are possibilities of the 
. elUstence of gas and oil; 

(d) the quantity of oil and gas reserves; and 

(e) the time by which production from such blocks 
will be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) Oil and Natural Gas Corporation Ltd (ONGC) has carried 
out surveys in the state of Jammu and Kashmir for 
ascertaining the potential of oil and gas reserves In the state. 

(b) to (d) Extensive geological surveys have been 
conducted by ONGC, supplemented with Gravity Magnetic 
and 2563 Ground Line Kilometre (GLK) of 20 seismic data 
acquisition. ONGC has also drilled four exploratory wells, 
two in the Jammu hills part 01 the Himalayan foothills and 
the other two in Karewa Basin in Kashmir Valley. So far, no 
commercial hydrocarbon reserves have been found in the 
state of Jammu and Kashmir. 

(e) The feasibility of production of oil and gas can 
only be ascertained after establishment of commercial 
quantities of oil and gas reserves in Jammu & Kashmir. 

(Translation) 

Wastage of Fruits and Vegetabl .. 

384. DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of FOOD PROCESSING INDUSTRIES 
be pteased to state: 

(a) the percentage of fruits of total production of fruits 
and vegetables in the country, being processed, State-wise; 

(b) whether in the absence of adequate processing 
and storage facility, the fruits worth billion of rupees get 
wasted; 

(c) if not, latest official figures in this regarel; 

(d) the reasons for not providing adequate process-
ing facilities by the Government so far; 

(e) the reaction of the Government in this regard; 
and 

(f) the corrective steps taken by the Government in 
. this regard? 

THE MINISTER OF STATE OF THE MINtSTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAY): (a' to (c) According to the Vision 2015 report 
prepared by MIs Raba India Finance Pvt. Ltd., the utilisation 
of fruits and vegetables for processing is estimated to be 
around 2.20% of the total production, and wastage of fruit 
and vegetables is estimated to be about Rs. 33,000 crore 
occurring at various stages of handling after harvesting like 
inadequate post - harvest infrastructure, lack of cold chain 
facilities, transportation, proper storage and processing 
facilities etc. Percentage of Fruits & Vegetables used for 
processing, State-wise, based on information available in 
respect of units registered under Fruit Products Order, 1955 
Is given at enclosed Statement. 

(d) to (f) For promotion of fruits and vegetables 
processing industries, financial assistance is provided by 
Ministry of Food Processing Industries in the form of grant 
under the Scheme of Technology Upgradation I Moderni-
sation I Establishment of food processing industries. for 
setting up of new unit or for expansion of existing fruits & 
vegetables processing unit. Under this Scheme, MFPI 
extends financial assistance to food processing units in the 
form of grant-in-aid @ 25"10 of the cost of Plant and Machinery 
and Technical Civil Works subject to maximum of Rs. 50.00 
lakhs in general areas or 33.33"10 subject to maximum or 
Rs. 75.00 lakhs in difficult areas. In order to ensure speedy 
disbursement of the financial assistance, the Ministry has 
decided to decentralize the disbursement procedure through 
banks under the Scheme of Technology Upgradation I 
Modernization I Establishment of food processing industries 
w.e.f. 01.04.07. Now the applicants will be able to avail of 
grant I assistance through the neighbourhood banks which 
have already appraised the project and provided loans to 
them. 

Since one of the major constraints for low level of 
processing in agro-food products is lack of infrastructure 
such as cold chain facilities and inefficient supply chain, the 
Ministry is working on launching a revamped comprehensive 
Cold Chain Infrastructure Scheme, during the 11 th Plan, for 
creating integrated cold chain infrastructure at different 
levels-farm level primary processing centre-cum-cofd chain, 
collection I aggregation centers and Strategic Distribution 
Centers. The initiative being undertaken by the Ministry are 
aimed at filling the gaps in the supply chain. strengthening 
of cold chain infrastructure leading to overall development 
of food processing industries and reduction in wastages. 

Ministry has identified thrust areas for strategic 
intervention for the 11th Plan, by establishing Mega Food 
Parks, Cold-chain I value addition and preservation 
infrastructure, capacity building by selting up of National 
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Institute of Food Technology Entrepreneurship & Manage- 2 3 4 
ment (NIFTEM) and establishment I upgradation of Quality 

21 Chandlgarh 284 • 21 Control Laboratories, which could result in increasing the 
level of processing, value addition of food products. 22 Rajasthan 1.0 0.37 
including perishables. 

StIItement 
23 Jammu and Kashmir 3.51 0.04 

Percentage of Fruits & Vegetables used for processing, 24 Punjab 0.47 3.97 

State-wise, based an information available in respect of 25 Haryana 8.38 0.66 
units registered under Fruit Products Order, 1955 

S.No. State Percentage of Percentage of 
26 Uttaranchal 0.07 1.15 

Fruits used Vegetables 27 Himachal Pradesh 18.27 0.36 
for processing used for 

(%) processing (%) 28 Maharashtra 1.13 4.15 

2 3 4 29 Gujarat 1.20 2.63 

Assam 0.3223 0.1908 30 Madhya Pradesh 1.19 0.50 

2 Arunachal Pradesh 0.0004 0.00 31 Chhattisgarh 0.00 '0.00 

3 Manipur 0.0898 0.0013 32 Goa 0.07 3.32 

4 Meghalaya 0.0363 0.0085 33 Dadra and Nagar Havell 0.00 5.98 

5 Mizoram 0.1819 0.0154 34 Daman and Diu 0.00 0.00 

6 Nagaland 0.1636 0.0894 • Fruit proc .. Hd procuring from other stal ... 

7 Sikkim 3.8117 2.0755 Expanelon and Renovation of 
Railway Statlone In Raja.han 

8 Tripura 0.0887 0.0082 
385. SHRI SRICHAND KRIPLANI: Will the Minister 

9 Andhra Pradesh 4.53 1.22 of RAILWAYS be pleased to state: 

10 Tamil Nadu 3.80 0.84 (a) the names of railway stations in Rajasthan 
where expansion and renovation works have been stalled 

11 Karnataka 2.08 3.42 during the I~st financial year; 

12 Kerala 0.35 0.20 (b) tho names of stations where the said works have 

13 Pondicherry 0.41 3.29 been sanctioned and yet to be started; and 

14 Wesl Bengal 1.62 0.052 
(c) the time by when the said work is likely to be 

started? 
15 Orissa 0.61 0.0025 

THE MINISTER OF STATE IN THE MINISTRY OF 
16 Bihar 0.08 0.003 RAILWAYS (SHRI R. VELU): (a) Expansion and renovation 

17 Jharkhand 0.32. 0;057 
works have been started durinq the 'Iast financial year viz 
2006-07 on the following railway stations in Rajasthan: 

18 Andaman and 0.03 0.0125 
Nicobar Islands Chittourgarh. Bharatpur. Gangapur City. Bayana. 

19 Delhi 726 • 4.90 
Swaimadhopur, Bhawani Mandi. Chaumahla. Dakaniya 
Talav, Jhalawar Morak. Indergarh. Lakheri. Dhaulpur. Kherli; 

20 Uttar Pradesh 0.90 0.17 Nadbai, Mandavar Mahava Road. Banslpaharpur. Ajmer. 
Udaipur ClIy, Abu Road. FaJana. Rani. Sikaner. Lalgarh, 

:.'1 
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Sriganganagar. Jaipur, Bandikui, Alwar, Jodhpur, Pali 
Marwar, Jaisalmer, Sarmer & Nagaur. 

(b) and (c) The expansion and renovation works 
sanctioned in the State of Rajasthan along with the expected 
dat .. of their commencement are as under: 

S.No. Station Works likely to start from 

1. Ral-ka-bagh March 2008 

2. Merta Road March 2008 

~. Degana March 2008 

4. Makrana April 2008 

5. Balotra April 2008 

6. Bansipaharpur April 2008 

[English} 

Petronet LNG Tennlnalet Koehl 

386. SHRI P.C. THOMAS: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether construction or other activities have 
begun at Puthuvaypeen in Koehi In connection with Petronet 
LNG; 

(b) if so, the present status of the project; and 

(c) the time by which the project would be comp-
leted and commence functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSA PATEL): 
(a) to (c) PLL is setting up a liquefied Natural Gas (LNG) 
terminal at Kochi. All pre-project activities have been 
completed. Various statutory approvals have been obtained. 
Site leveling work has been completed and construction of 
boundary wall of LNG terminal is almost complete. Work on 
non-plant buildings, viz., administrative building, ware-
house, workshop and occupational health centre, has 
started. EPC contract for construction of LNG storage tanks 
has been awarded. LNG terminal side grading work has 
already started. Co-developer agreement for Puthuvypeen 
SEZ has been executed between PLL and Coehln Port Trust 
(CPT): and it has been approved by the Department of 
Commerce. The project ii targeted to be completed and 
commissioned by the third quarter of 2011. 

FormHling LNG requirement of , Kochi Terminal, PlL 
is at final stage of negotiations with an Australian supplier 

for supply of 2.5 Million Matric TOMes per annum (MMTPA) 
LNG on long term basis from Gorgon project. 

Replacement of Incandelcent 
lamPI with CFLS 

387. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Indian Railways are planning to 
replace 26 lakh Incandescent lamps with energy-efficient 
Compact Fluoroscent Lamps (CFLs) under the Clean 
Development Mechanism of the UN Framework Convention 
on Climate Change; 

(b) if so, the details thereof; 

(c) whether by replacing incandescent lamps the 
Railways can eam carbon credit under UNFCCC; 

(d) if so, the details of carbon credit; 

(e) whether any private players are involved in this 
drive; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Tender for replacement of about 26 lakh 
incandescent lamps with energy efficient CFLs has been 
floated on 10.1.08 and will open on 29.2.08. 

(c) . Yes, Sir. 

(d) The project can eam about 1.6 lakh tonnes of 
Certified Emission Reduction, proportions of which will be 
utilized to offset the cost of CFLs. 

(e) Yes, Sir. 

(f) Tender will open on 29.2.08. 

Automation of RetaIl OUtiete 

388. SHRI PRABHUNATH SINGH: Will the Minister 
of PETROLEUM AND NATURAL GAS be pl.ased to state: 

(a) whether oil marketing companies are lagging 
behind In automation of their retail outlets; 

(b) if so, the target date stipulated to complete 
automation of retail outlets and steps taken to meet the 
deadline.: 

(c) the total number of complaint. received by oil 
markeUng companies concerning .ale of adulterated 
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petroleum products at the retail outlets during the last three 
years and how many of them found to be true; and 

(d) the measures taken to check adulteration of 
petroleum products at retail outlets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) As on 15.02.2008, Public Sector Oil Marketing 
Companies (OMCs) have completed approx 60% auto-
mation of the Retail Outlets (ROs) selling more than 200 KL 
per month. Automation of balance 4Q% ROs is scheduled to 
be completed by October 2008. 

(c) During the last three years i.e. 2004-05, 2005-
06 and 2006-07, OMCs have received 177 complaints out 
of which 16 complaints were found established. Action has 
been taken by OMCs against ROs dealers based on the 
provisions of the Marketing Discipline Guidelines / 
Dealership Agreement. The action taken includes termina-
tion of dealerships, imposition of fines, suspension of 
supplies etc. 

(d) Oil Marketing Companies (OMCs) undertake 
regular and surprise inspections of Retail Outlets and also 
take action under Marketing Discipline Guidelines (MDG) 
and Dealership Agreements against those indulging in 
adulteration and malpractices. MDG provide for termination 
of dealership in the first instance itself for serious 
malpractices like adulteration, tampering of seals, and 
unauthorized fittings/gears in dispensing units. 

In spite of above, the possibility of adulteration of petrol/ 
diesel by some unscrupulous elements cannot be ruled out 
due to huge price difference betweenpetrolldiesel and 
various adulterants available in the market and the easy 
miscibility of these products with petrol/diesel. 

In order to check adulteration, the Government has 
taken a number of additional initiatives viz., Automation of 
Retail Outlets, Third party certification ot Retail Outlets, 
Monitoring of movement o.f tank trucks through Global 
Positioning System (GPS), Use of Marker in Kerosene, 
Revision of MDG etc. 

Upgrlld8tion of Railway 
SchooisICollegea 

389. DR. K. DHANARAJU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway schools have been upgra-
ded to meet Ihe modem day requlrementnacilltles·with a 

focus on Introduction of new subjects at college leY81 8O·that 
students get trained on minimum facilities required; 

(b) if so, the details thereof? 

(c) whether any study has been conducted to find 
out problems of the school staff and the students; 

(d) if so, the outcome thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Upgradation of 
educational facilities in Railway Schools with changing times 
is a continuous process and such changes as are required 
and necessary directions received from Education Boards 
or received in the form of demands raised by employee 
beneficiaries or from Zonal Railway administrations are 
introduced/adopted in 6chool curriculum having regard to 
the resources available. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Supply of Ethanol Mixed Petrol 
at Pure Petrol Price 

390. SHRI CHENGARA SURENDRAN: Will the 
MINISTER OF PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government is aware of the 
widespread complaint in the country that the Oil Marketing 
Companies are supplying pure petrol mixed with ethanol 
and the petrol pumps are supplying this mixed petrol at pure 
petrol price; and 

(b) if so, the details thereof and the action taken by 
the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) According to IS: 2796:2000 amendment, 5% 
anhydrous denatured ethanol (conforming tol S: 15464: 
2004) can be used for blending with motor gasoline. Motor 
Spirit (MS) blended with 5% etharlol meets BIS specification 
for MS in totality. Accordingly. ethanol blended petrol with 
5% ethanol is being dispensed from the retail outlets of 
OMCs in the notified States and Union Territories. As BIS 
specifications are met, the product is sold as petrol and the 
companies are not making any differentiation on the basis 
of blending ethanol. Further, depending on ethanol 
avallabilily in a supply location, blending 18 done. 
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The calorific value of ethanol is less than that of US by 
almost 40%. The typical calorific value of ethanol is 26750 
KJ/KG as against the typical calorific value of MS which is 
43500 KJ/KG. In the blended MS, the reduction in calorific 
value of the blended fuel will be less than 20/0, as compared 
to Ihe MS withoul ethanol which is insignificant. However, 
the octane number of ethanol is 100 as against more than 
or equal 10 88 of MS. As ethanol has a higher octane number, 
il helP'S in increasing the octane number of the blended fuel 
which facilitates better combustion and thus helps in net 
reduction of tail pipe emissions. 

In view of the above, marketing ethanol blended petrol 
at the price of unblended petrol is fully justified. 

ILS and CAT -III System at 
IGI Airport 

391. SHRI NIKHIL KUMAR: Will the Minister of CIVtL 
AVIATION be pleased to state: 

(a) whether the Instrument Landing System (llS) at 
IGI airport is not functioning properly causing inconvenience 
to the passengers; 

(b) if so, the reasons therefor and the number of 
flights diverted during the year as a result therefor; 

(e) whether the various airiines were unable to use 
the CAT-III system for landing at IGI airport in the month of 
January this .. year; 

(d) if so, whether the Govemment has since taken 
any corrective steps to ensurelballLS and CAT·1It system at 
the IGI airport function in a smooth way; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (e) Instrument 
landing System (ILS) CAT-III at IGi Airport, Delhi is 
functioning satisfactorily. However, on two occasions in 
January 2008, ILS CAT iii could not be made available due 
to non-availability of remote status indication of glide path. 
Disruption took place for two hours on 10th January and 
one hour 50 minutes on 11 th January 2008 as a result of 
which 5 flights were diverted on 10.1.2008. Ther. was no 
diversion on 11.1.2008. 

(d) and (e) A temporary remote cable was laid from 
glide path via existing unit and remote indication was 
provided. 

Book SIaII Contractors In indian Ral...,. 

392. SHRI AJOY CHAKRABORTY: WHIIhe Minister 
of RAILWAYS be pleued to stale: 

(a' whether the Railways have transferracUhanded 
over the management of bookstalls to Indian Railway 
Catering and Tourism Corporation; 

(b) if so, the reasons therefor; 

(e) whether the Railways have taken a decision for 
sharing the licence fee/royalty from book stalls as the ratio 
of 15% to IRCTC and 25% to the Indian Railways; 

(d) if so, the reasons therefor; 

(e) the details of the number of book staH contractors 
on Indian Railways whose contract has not been renewed 
during last one year, zone wise; and 

(f) the reasons for not renewing their contracts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) and (b) With a view 10 
upgrade and professionalise the services, the management 
of bookstalls at A, 8 and C category stalions, has been 
handed over to Indian Railway Catering and Tourism 
Corporation (IRCTC). 

(e) and (d) The revenue sh.,.ing between IReTC and 
Railways has been kept as 75% and 25% as per provision 
of Memorandum of Understanding keeping in view the fact 
that IRCTC will need to develop organizational set up for 
the business and handle the day to day management of 
stalls. 

(e) and (f) As the present Book statl Policy is sub-judice, 
zonal railways have been advised to maintain status 
quo. 

EmploymMlt 10 Dlubled hreone 

393. SHRI VtJOY KRISHNA: 
SHRI M. SHIVANNA: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pI.ased to state: 

(a) whether the Govemment is aware that a large 
number of physically and mentally disabled people are 
without any employment. 

(b) if so, the details "'ereof; 

(c) whether the Government is considering to launch 
special sctteme to provide them gainful employment; 

(d) if 10, the details th.r~f; and 

(e) if not, the re .. ons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (e) As per NSSO 
survey of 2002, the percentage of disabled persons seeking 
andlor available for work was 1.2% in urban areas and 0.6% 
in rural areas. The Government has launch~ a scheme to 
promote employment of disabled persons in private sector. 
The Scheme envisages payment of employer's contribution 
to Employees Provident fund (EPF) and Employees State 
Insurance (ESI) for the first three years for providing 
employment to persons with disabilities. The benefit of the 
scheme is for the persons with monthly wages upto 
Rs.25,OOOI- per month. The scheme covers all persons with 
defined disabilities. 

Setting up of New Airports 
In NCR 

394. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 
'SHRI MOHAN SINGH: 

Will the Minister of CIVIL AVIATION be pleased to refer 
to the reply to Unstarred Question No. 895, dated November, 
2007 regarding 'Airport at Greater Noida' and to state: 

(a) whether the proposal for setting up a new 
Greenfield International Airport at Jewar in Gautam Buddha 
Nagar District in Uttar Pradesh has been consid,red; 

(b) if so, the details thereof; 

(c) the time by which the proposed airport at the 
said place is likely to be completed; and 

(d) the stells taken/proposed to be taken to set up 
the new airports in the National Capital Region (NCR)? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVil 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, Sir. The 
Government has considered the proposal for setting up of 
International Airport namely Taj International Aviation Hub 
(TIAH) at Jewar in Gautarn Buddha Nagar District of U.P, 
The Govemment has decided that legal issues relating to 
the contractual agreements entered into with the developers 
of IGI Airport, Delhi need to be examined and which may get 
affected due to the proposed Jewar airport. The matter is 
being examined by a Group 01 Minlstera. 

tc) State Government of Uttar Pradesh propose to 
make the proposed, airport operational by 2011-2012, 

(d) There are no ptana at present to set up new 
• :rports in the National Capital Region. 

[Translation] 

Incidents of LootlngITheftlDacolty 
In the Trains 

395. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI DUSHYANT SINGH: 
SHRI HEMLAl MURMU: 
SHRI PARSURAM MAJHI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the incident of looting, dacoity, theft, 
murder and other crimes in the trains have increased in the 
country recently; 

(b) the number of cases reported in each zones 
during the last three years, till date; 

(c) the details of financial losses suffered due to 
such crimes; 

(d) whether the Railway police force deployed in 
·trains to check crime in trains are not adequate; 

(e) if so, the details thereof; 

(I) whether the Government have taken any 
effective steps to check completely the incident of crime in 
the trains; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) (a) No, Sir. 

(b) and (c) The number of cases of looting. dacoity, 
theft, murder and other crimes reported in trains with details 
of financial losses suffered due to such crimes over Zonal 
Railways during the last three calendar years (till date) is at 
enclosed Statement. 

(d) and (e) Yes, Sir. Only important trains are being 
escorted with the available strength of staff. All trains could 
not be escorted due to paucity of staff. Steps have been 
taken to augment the strength of RPF in consultation with 
Ministry of Finance. 

(f) and (g) It is pertinent to mention that maintenance of 
law and order is State subject and power to investigate in 
IPC crimes are vested with Police. Registration and detection 
of IPC crimes is the responsibility of Government Railway 
Police which work. under the control of the State 
Governments and as such, Ministry of Railways has to 
depend largely on them for control of crime over Railway •. 

Insplte of the above fact, Railways is supplementing 
the efforts of the State Govemments in controlling crime on 
the Railways by deploying RaHway Protection Force staff to 
escort trains for security of passengers • 
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The following preventive measures are being taken 4. Reg .... ar coordination meetings are being conducted 
for the security of passengers:- with State Police and Govemment Railway Police to 

Important and affected mail I express trains are being 
discuss crime trends and formulate effective strategies 

1. to contain crimes. 
escorted in coordination with GRP. 

5. Ladies' compartments of sub-urban trains are normally 
2. The train escorting parties are being briefed to remain being escorted by GRP. Special Squads comprising 

extra vigilant in trains at the affected stations I sections. women nEs and women RPF personnel are deployed 

3. Necessary announcements are frequently being made 
in vulnerable sub-urban sections, especially during 
the non-peak hours when likelihood of commission of 

through Public Awareness System and use of loud. crime against women is more. 
hailers at the-general coaches of the trains and during 
line bandobast to desist passengers for purchasing I 6. Regular drives are conducted by RPF against male 
accepting eatables from unauthorized hawkers and passengers traveling in ladies compartments and the 
unknown persons while traveling by train or at the offenders detected are prosecuted under the provl-
platform. sions of the Railways Act. 

SIIItement 

Rly Year Murder Dacoity Robbery/ Theft of Other Value of 
Loot Pgrs' belongings Crimes property looted 

(in Rupees) 

2 3 4 5 6 7 8 

CR 2005 3 7 13 932 4 14230828 

2006 4 11 15 791 7 17552656 

2007 5 4 21 1123 5 27267191 

2008 2 3 92 2337627 

ER 2005 0 5 9 263 0 1131862 

2006 2 17 13 316 0 3355030 

2007 3 7 11 203 0 2089513 

2008 0 0 0 10 0 203500 

ECR 2005 3 34 33 301 24 1237480 

2006 2 45 31 413 49 5358231 

2007 34 25 316 21 1586247 

2008 0 3 2 15 3 164440 

ECoR 2005 3 3 16 246 175 4903430 

2006 7 9 17 282 223 3312651 

2007 6 5 21 254 205 3183120 

2008 0 0 0 0 0 0 

NR 2005 8 6 12 394 0 9156264 
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2 3 4 5 8 7 8 

2006 10 4 11 409 0 17559542 

2007 9 2 7 386 0 1705958 

2008 0 0 0 0 0 0 

NCR 2005 4 8 4 454 0 1949M4 

2006 0 0 8 316 0 2914835 

2007 2 2 9 408 0 3034385 

2008 0 0 0 22 0 5989'75 

NER 2005 0 2 7 41 8 2104946 

2006 2 1 13 55 10 790267 

2007 3 9 2 50 2 915880 

2008 0 0 0 0 0 0 

NFA 2005 4 9 17 185 27 1348268 

2006 4 4 8 154 29 2440084 

2007 0 14 11 108 47 2489909 

2008 0 0 0 5 5 112400 

NWA 2005 1 0 4 181 0 2167567 

2006 0 0 2 181 0 2355569 

2007 3 2 194 0 3577923 

2008 0 0 0 0 7 160600 

SA 2005 6 237 0 7154878 

2006 0 0 6 181 0 985912 

2007 0 5 183 0 2044693 

2008 1 0 ·1 12 10 368790 

SCA 2005 5 3 8 504 0 20030003 

2006 0 4 6 477 0 16736640 

2007 2 5 8 361 0 16615480 

2008 0 0 0 23 0 649750 

SEA 2005 3 6 6 164 64 5035480 

2006 2 7 225 55 3471834 

2007 0 2 3 184 54 4918366 

2008 0 0 2 18 3 478400 



97 Written Answers PHALGUNA 9, 1921 {SAKA) 10 QuItBtioM 98 

2 3 4 5 6 7 8 

SEeR 2005 0 0 3 183 6 3698764 

2006 0 3 183 12 3554706 

2007 0 0 156 12 12094942 

2008 () 0 0 0 18 276220 

SWR 2005 17 1 8 475 0 10056191 

2006 22 4 9 398 0 15963140 

2007 19 4 22 311 0 172879622 

2008 0 0 4 22 0 441450 

WR 2005 0 27 963 0 7711761 

2006 9 0 37 1032 0 11685367 

2007 3 1 26 1027 0 7161395 

2008 0 0 0 91 0 3851922 

WCR 2005 5 12 789 0 14108214 

2006 2 6 3 741 a 12079978 

2007 0 7 4 641 0 10561620 

2008 0 0 0 52 0 5044700 

Total 2005 54 88 183 6312 308 106023280 

2006 65 108 187 6154 385 120116440 

2007 57 96 178 5905 346 272126244 

2008 2 5 12 380 47 14688774 

Hilce In the Steel Prlcea THE MINISTER OF STATE IN THE A.nN/STRY OF 

396. DR. LAXMINARAYAN PANDEY: STEEL (DR. AKHILESH DAS): (a) Stee' prices are 

SHRI SANTOSH KUMAR GANGWAR: determined by market factors luch a. demand and supply 

SHRI KIREN RIJ1JU: lituatlon, landed coat of importa. price and availability of 

Will the Minister of STEEL be pIeued to Ita.: substitutes etc. Since there are a multitude of players and 

(a) whether the prices of at •• , are being hiked various other determinants In the domestic Ite.1 mari(et. 

arbitrarily by the ateel companies; possibility of sleel companies hiking prices arbitrarily does 

(b) If 80, the detaill of prIcea hiked from time 10 time not arise. 
by the steel companies during the last three years alOl'lQ 
with the percentage thereof; (b) The details of price movement of representative 

(c) whether any pennission has been taken from categoriel of stHllJl'Qductl on quarterfy basis, in the retail 
the Government by these companies before increasing the market of Mumbai during the lut three years are given in 
prices; the encloHd statement. 

(d) if not, the reasonl therefor; and 
(e) the action being taken by the Government in (c) to (e) The ateel sector in the country ia deregulated 

this regard? and a liberalized scenario, prices are determined by the 
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free Interplay of marlcet forces. Therefore. respective steel a Steel Price Monitoring Committee (SPMC) has also 
producers take commercial decisions including those on constituted. which ·provides an interface between the 
prices themselves. Nonetheless. on an appeal from the producers and consumers of steel under the aegis of Ministry 
Honourable Steel Minister the major steel producers in the of Steel. to discuss issues related to steel price movements 
country have reduced steel prices on various categories of in the country. 
steel by As.500-' 000/- per tonne in February 2008. Further, 

Sialamant 

Retail Price at Mumbai on Quarterly Basis 

(In Rs.ltonne) 

Period Pig iron TMT Wife Rounds Plates HRCoil CRCoil GP Pencilt 
LM IOnm Rods 16mm 12mm 2.5mm 0.63mm Sheets Ingot! 

Gr.lV 8nm O.63mm Billets 
l00mm 

1 st February. 2008 21500 35500 32250 33250 34500 35500 38500 43500 28600 

15th December. 2007 20000 33000 30800 30800 33750 34250 38000 42750 26600 

Variation'st Feb 0B/15th Dec 07 7.5% 7.58% 4.71% 7.95% 2.22% 3.65% 1.32% 1.75% 7.52% 

15th September. 2007 19000 30150 30250 29250 33750 33750 36750 39250 25350 

Variation 1 It Feb 0B/15th Sept 07 13.16% 17.74% 6.81% 13.68% 2.22% 5.19% 4.76% 10.83% 12.82% 

15th June. 2007 19000 32500 30000 30500 34500 '34000 38000 40000 25300 

Variation 1 st Feb 08I15th Jun 07 13.16% 9.23% 7.50% 9.02% 0.00% 4.41% 1.320/. 8.75% 13.04% 

15th March. 2007 18500 29500 27750 28000 34250 34250 38500 40500 25075 

Variation 1 st Feb 08I15th Mar 07 16.22% 20.34% 16.22% 18.75% 0.73% 3.65% 0.00% 7.41% 14.06% 

15th Dec .• 2006 17700 29250 26625 26250 31500 31750 35000 41000 22225 

Variation 1 st Feb 0B/15th Dec 06 21.47'0/. 21.37% 21.13% 26.67% 9.52% 11.81% 10.00% 6.10% 28.68"1. 

15th Sept .• 2006 17300 26250 26250 25750 32000 32000 34000 41000 21875 

Variation 1 SI Feb 08I15th Sept 06 24.28% 35.24% 22.86% 29.13% 7.8'''. 10.94% 13.24% 6.10% 30.74% 

15thJune.2006 17000 26750 25250 25750 31000 31250 32SOO 37000· 19775 

Variation 181 Feb08l15th Jun06 26.47% 32.71% 27.72% 29.13% 11.29% 13.60"10 18.4&% 17.57% 44.63% 

15th March, 2006 16800 25250 24500 24260 26600 27000 30500 34500 21275 

Variation 181 Feb o&'15th Mar 06 27.98% 40.59"10 31.63% 37.11% 30.19% 31.48% 26.23% 26.09% 34.43% 

15th Dec .• 2005 16800 25250 22300 24750 28000 26250 32DOD 36000 18850 

Variation 1 st Feb 08I15th Dec 05 27.98% 40.59% 44.62% 34.34% 32.89% 35.24% 20.31% 20.83% 51.72% 

15th Sap .• 2005 " '.d 17!1OO 28000 26500 27250 28000 27000 33500 37000 20800 

Variation 1 sl Feb o8I15th Sept 05 22t86% 26.79% 21.70% 22.02% 23.21% 31.48% 14!93% 17.57% 37.50% 

15th June. 2005 18300 30000 27800 28500 30500 30500 34500 39000 21000 

Variation 1 at Feb 0BI15th JunOS 17.49% 18.33% 16.01% 16.67% 13.11% 16.39% 11.59% 11.54% 36.19% 



101 Written Answers PHAlGUNA 9, 1929 (SAKA) to Question. 102 

[English} 

Signalling Syltem In the RaIlways 

397. SHRI HANNAN MOLLAH: Will the Minister of 
RAILWAVS be pleased to state: 

(a) whether a large number of accidents occurred 
between April 2000 and March 2007 due to signal failure; 

(b) if so, the number 01 people killed and injured in 
such accidents; 

(c) whether the Government is using inferior and 
locally fabricated equipment~ which are causing these 
signal failures; 

(d) if so, whether the Government has taken steps 
to replace the inferior equipments which are already installed 
in signalling system; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) Twenty two train accidents 
were caused due to signal failures between April 2000 to 
March 2007. 

(b) Twenty one people were killed and one hundred 
seventy people were injured in such accidents. 

(c) No, Sir. All the safety equipments used in 
signaling system are taken from approved sources. 

(d) and (e) Do not arise. 

Budget Airline. 

398. SHRI K. FRANCIS GEORGE: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Union Government have received 
any proposal from the State Government to start Budget 
airlines to operate International Flights; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government of Kerala had applied 
for starting an Airline to operate flights to Middle East; and 

(d) if so, the decision taken by the Union Govern-
ment In this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (d) Except Kerala, 
the Government has not received any proposal from other 
State GovernmenlS to operate budget airlines in international 

routes. Though no proposal for formation of any airline by 
the name 'Air Kerala' is pending with the Government for 
clearance, the Govemment of Kerale had informed that a 
public limited company, 'Air Ker.e International Seryices 
Limited' has been registered as • Special Purpose Vehide 
for a budget airline project. Government of Kerata requested 
this Ministry for exemption to the proposed airline Irom the 
stipulated conditions relating to fteet size and the length of 
operation in the domestic sector for an airline to be 
considered for international operations. This request was 
not considered in the light of the existing Government Policy 
regarding the minimum fleet size of 20 aircraft and 
experience of 5 years continuous operations in domestic 
sector for permlHing an Indian schecluled carrier to operate 
international services. 

Rejdhanl Exprell Train Between 
New Deihl to Goa 

399. SHRI FRANCISCO COSME SARDINHA : Will 
the Minister of RAILWAVS be pleased to state: 

(a) whether there is any proposal to introduce a new 
Rajdhani Express train between Goa to New Delhi; 

(b) If so, the time by when this proposal is likely to 
be Introduced; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) to (c) No, Sir. At present, 
there is no proposal to introduce a new Rajdhani Express 
train between Goa & New Delhi. However, it has been 
announced in the Railway Budget 2008-09 to increa.e the 
frequency of 2431/2432 Nizamuddin-Trivandrum Rajdhani 
Express running via Madgaon (Goa) from bi-weekly to tri-
weekly. 

[Translation} 

stata: 

R ... rvatlon for Mlnorltl •• In the 
Educatlonallnltltutlonl 

400. SHRI SANJAV DHOTRE: 
SHRI BAPU HARI CHAURE: 
SHRI MOHAN RAWALE: 

Will the Minister of MINORITY AFFAIRS be pleased to 

<a) whether the Government propose. to provide 
reservations for minorities in the educational institutions; 

(b) if so, whether step. are being taken by 
Government to 88t up educational institutes and to provide 
bener education to minorities in minority dominated areas: 
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(e) I' so, the details thereof; 

Cd) whether the National Knowledge Commislion 
is against providing relervations to minorlti •• along with 
Mustlms in the educational Institutions; 

(e) if so, the details thereof; 

(f) whether the reservation policy will be imple-
mented in aI/ secto,. i.e. education, employment and health; 
and 

(g) If so, the details thoreof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A. R. 
ANTULAY): (a) There is no proposal, at present, to provide 
reservation to minorities in educational institutions. 

(b), (c), (f) and (g) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

[English} 

011 Security 

401. DR. ARUN KUMAR SARMA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has evaluated the 
probable impact on oil imports In the event of natural disaster 
in 011 producing countries as a consequence of Globe 
Warming during coming decades after 2011 as predicted 
by IPCC of United Nations with clear indication of submerging 
most ot the coastal cllies of the world including Mumbal by 
2030; 

(b) if so, the overall impact on the energy scenario 
in the country indicating (011) PSU-wise status projected 
thereof; 

(c) if not, the reasons therefor; 

(d) the action taken by the Government in this 
regard; and 

(e) the proposed investment, target and achieve-
ment made so far on the domestically viable alternative fuel 
mechanism and future r •• earch on this crucial subject? . 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) No, Sir. 

(b) to (d) Does not arile in view of (a) above. 

(e) The Government Is making efforts on continuous 
basis to onsure oil security in the country and also making 

investments in research and development ot domestically 
viable alternative fuel in the country,as tollows: 

i. Carving out more and more areas for exploration for 
offer under various rounds of New Exploration 
licenSing Policy (NELP). 

ii. Quicker development of discovered reserves for 
enabling commencement of production. 

iii. Use of stimulation techniques for increasing production 
from existing fields. 

iv. Application of Enhanced Oil Recovery (EOR)lImpro-
ved Oil Recovery (lOR) techniques for increasing 
recovery factor from existing fields. 

v. Arresting deciine from ageing fields. 

vi. Acquisition of exploration acreages and oil producing 
propertie& overseas to bring in equity oil. 

vii. Construction of Strategic Storage of crude oil of 5 MMT 
capacity at three locations viz. Visakhapatnam, 
Mangalore and Padur. 

viii. ONGC Energy Centre has been formed. The Centre 
will carry out R&D as well as D&C (demonstration and 
commercialization). The Centre is run by a Trust which 
has eminent exprts. So far, work on three projects has 
begun. Also ONGC and BARC have signed an MOU 
on a collaborative R&D project on "Thermo-chemical 
processes for Hydrogen production from water·, to 
harness nuclear energy for producing Hydrogen, a 
clean secondary fuel from water. 

ix. iOC's R&D Centre has studied the entire value chain 
of bio-diesel from plantation to field trials. 10C has 
entered into a MOU with Indian Railways to study the 
complete value chain of bio-diesel. The project is one 
ot its kind in the country where every' aspect of Jatropha 
bio-dies'el is being studied. It is expected that the 
production of Jatropha seeds will start from the end of 
2008. ICC jointly with Tata Motors has completed field 
trial run on 43 buses using 10% bio-diesel blends. 
10C has signed a MOU in November, 2007 with 
Government of Chhattisgarh for formation of Joint 
Venture for carrying out bio-dlesel business in State. 
Government of Madhya Pradesh has al80 allotted non-
forest waste land to 10C for plantlltion of Jatropha. 

x. Ethanol Slended Petrol (ESP) Programme Is being 
implemented in almost all the Stales under the 
coordination of Oil Marketing Companies (OMes). 



105 Written Answers PHALGUNA 9, 1029 (SAKA) to Ouestions 106 

xi. In the areas of the altemative fossil fuels 10C has been 
participating in Coal Bed Methane (CBM) exploration 
and exploitation activities and In consortium with 
ONGC has been awarded two CBM blocks in the State 
01 Jharkhand. 

Protection of Monuments 

402. SHAI DUSHYANT SINGH: Will the Minister of 
CUL TUAE be pleased to state: 

(a) whether the Government has identified the 
decaying monuments all over the country; 

(b) if so, the State-wise details thereof; and 

(c) the steps taken by the Government to protect 
these monuments? 

THE MINISTER OF TOURISM AND MINISTER OF 
CUL TUAE (SHRIMATI AMBIKA SONI): (a) to (c) There are 
3667 monuments that are centrally protected and preserved 
to by the Archaeological Survey of India (ASI) and 3573 
monuments under State protection. A National Mission on 
Monuments and Antiquities has been set up, to among other 
things, create a comprehensive data base of monuments in 
the country. 

Owing to their ·antiqulty, monuments do suffer from 
decay and require periodical conservation I restoration. 
Yearly conservation programmes for structural repairs, 
chemical preservation and horticulture operations are drawn 
up by 24 Circles and Science and Horticulture Branches of 
ASI as per the needs of the monuments and availability of 
resources. Funds are allotted to the Circles and Branches 
for implementation of the yearly conservation programme. 
Details of works approved and the allotment of funds during 
the current financial year 2007-08 is given in the enclosed 
Statement. 

Ste,.",.", 

The Allotment of Funds and Number of 
Works Approved lor the Year 2007-2008. 

SI. No. Name of 
Circles/ 
Branches 

Number of Allocation of 
Work. approved funds at BE 

for the year 
2007-08 

stage for 
2007-08 

(As. in /akhs) 

1. 

2. 

2 

Agra Circle 

AW'angabad Clrde 

3 

87 

97 

4 

555.00 

850.00 

2 3 4 

3. 8angalore Circle 346 775.00 

4. Bhopal Circle 66 585.00 

5. Bhuwaneshwar Circle 58 325.00 

6. Chennal Circle 37 515.00 

7. Chandlgarh Circle 68 .35.00 

8. Delhi Circle 84 800.00 

9. Dehradun Circle 19 160.00 

10. Oharwad Circle 86 575.00 

11. Goa Circle 16 80.00 

12. Guwahati Circle 16 130.00 

13. Hyderabad Circle 91 575.00 

14. Jaipur Circle 49 285.00 

15. Kolkata Circle 27 325.00 

17. Lucknow Circle 88 450.00 

18. Mumbai Circle 39 350.00 

19. Patna Circle 65 400.00 

20. Ranchi Circle 7 60.00 

21. Raipur Circle .. 8 225.00 

22. Srinagar Circle 29 290.00 

23. Shimla Circle 19 125.00 

24. Thrissur Circle 15 210.00 

25. 'Vadodra Circle 32 340.00 

26. Horticulture Branch 246 1330.00 

27. Science Branch 183 710.00 

28. D.G. Office (Reserve) 72.00 

Total 1918 11532.00 

Exteneion of AmrIta·Expreu 

403. SHRI PANNIAN RAVINORAN: Willihe Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government proposea to extend the 
Amrita Express between Thlruvananthapuram to PalakJcad 
to -Mtlttupalayam: 

(D) if 10. whether the capacity of the trajn will be 
increased when it is extended upto Mettupalayam; and 
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(c) it so, Ihe details and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

Merger of IDA with aa.le Pay 

404. SHRI ADHALRAO PATIL SHIVAJI RAO : 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Union Government has approved 
the merger of 50 per cent Industrial Deraness Allowance 
(IDA) with the basic pay 01 profit-making Central Public 
Sector Enterprises; 

(b) if so, the details thereot; and 

(c) the measures taken by the Union Government 
in this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) Yes, Sir. 

(b) and (c) The Government has decided to merge 
50% of Industrial Dearness Allowance (IDA) w.e.f. 
01.01.2007 with the basic pay of the employees of Central 
Public Sector Enterprises (CPSEs) tollowing the 1997 IDA 
pattern scales of pay, to the CPSEs, which are not loss 
making and are in a position to absorb the additional 
expenditure on account 01 merger of 50% 01 IDA from their 
own resources without any budgetary support from the 
Government. This has also been exle'nded to the employees 
in the IDA pattern pay scales in the Food Corporation 01 
India. 

(Translation] 

Welflre Progremme. for SCI 
In Gullrlt 

405. SHRI RAMDAS ATHAWALE: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the Iteps taken by the Government to check the 
irregularities being lollowed in the welfare programmes for 
the person belon9ing to SC's in the States i'~uding Gujarat; 

(b) whether the Government propoaes to formulato 
any plan to provide direct assistance to these people: 

(c) if so, the details thereof; and 

(d) the time by when it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKHSMI JAGADEESANl: <al The Ministry monitors 
the welfare programmes for SCs through periodical 
inspections by Central/State Governments and designated 
agencies. Besides detailed report which includes audited 
accounts, utilization certificates, annual reports, list of 
beneficiaries, list of staff etc. is also obtained and scrutinized. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Sllughter Hou ... and Me.t 
Proces.lng Unit. 

406. SHRI GANESH SINGH: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government is contemplating to 
start projects relating to construction of slaughter houses 
and meat processing units; 

(b) if so, the details thereof; 

(c) the places selected for starting these projects; 
and 

(d) the total amount likely to be spent by the 
Government on this project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): <a) and (b) The Ministry of Food Processing 
Industries has proposed to launch a comprehensive scheme 
of Modernization of Abattoirs because the Indian meat 
industry is highly disorganized and in need of better hygiene 
and safety standards in slaughter facilities keeping in view 
the emerging threats of the diseases communicable to 
humans from animalsJbirds. At present, most of the Municipal 
slaughter houses lack facilities for scientific slaughtering of 
animals and are not fit for production of clean, wholesome 
meat. Similarly, there are very poor facilities for utilization of 
animal slaughter waste and improper disposal of these 
wastes creates public nuisance and often pose a serious 
threat of environmental pollution and health hazards. 

To address these issues, the qualitative and quantitative 
capacities of the abattoirs need to be upgraded and these 
are required to be linked with commercial processing of 
meat, both for domestic consumption and exports besides 
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discouraging unauthorized slaughtering. Based on detailed 
discussion with stakeholders. industrjes and State 
Governments, during the 11th plan, the scheme "Moderni· 
zation of existing Abattoirs/Setting up of Modern abattoirs" 
has been modified to induct private capital, better technology, 
e8ckward and forward linkages. The proposed scheme will 
be implemented preferably under PPP mode with the 
involvement of local bodies (Municipal Corporations and 
Panchayats) and will have flexibility for involvement of private 
investors! Exporters! FDI on a BOO/BOT/JV basis. Regula· 
tory functions will continue to be discharged through local 
bodies. This will enable the local bodies to participate in tho 
venture and also be assured of a stream of income. 

(c) The Ministry has already circulated the details 
of proposed scheme to all the State Governments and 
requested to identify at least 3 to 5 potential locations in 
each State to implement the scheme. The selection of the 
project location will be based on the recommendation of the 
State Govemment for each of the project location and subject 
to the submission of detailed project report for the identified 
locations, selection of private invostor through transparent 
bidding process and achievement of financial closure for 
the project. 

(d) During the 11 th five year plan Ministry has 
proposed to spend Rs. 628 Crores for the scheme of 
"Modernization of existing abattoirs/ setting up of Modern 
abattoirs". 

{English] 

Special Container Train 
Connecting Ports 

407. SHRI HARIN PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Container Corporation of India (CON· 
COR) is running special container train connecting to ports; 
and 

(b) if so, the details thereof indicating therein the 
names of Ports and States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and Ib) Yes, Sir. Container 
Corporation of India (CONCOR) is providing container train 
services to all major container ports from its hinterland Inland 

.Container Depots (ICDs) connecting these ICDs to various 
. ports like Jawahar Lal Nehru Port (Maharashtra), Mumbal 
Port (Maharashtra), Chennai Port (Tamil Nadu), Kolkata Port 
(West 8engal) , Tuticoin Port (Tamit Nadu), Cochin Por1 

(Kerala), Kandla Pott (Gularst), Mundra Port (Gujarat) and 
Pipavav Port (Gujarat). 

Drflllln9 Activity In CBM Block 

408. SHRI P.S. GADHAVI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Oil and Natural Gas Corporation hal 
not taken any steps to start the drilling activity in the Coal 
Bed Methane (CBM) Block awarded to it in the State of 
Gujara! in 2004; • 

(b) if so, the details thereof; 

(c) whether the State Government of Gujarat has 
submitted a proposal to induct a third partner for exploration 
of CBM Block in order to get the production started at the 
earliest; and 

(d) if so, the decision taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The exploration activities in the CBM Block BS(3)· 
CBM·2003/2 were initiated by ONGC after obtaining license 
for the acreage on 10.09.2007. 8 Core holes and 2 Test 
Well locations were firmed up. A smaller rig was planned for 
drilling core holes to reduce costs. An experienced 
Company, namely, MIs MECL was engaged by ONGC for 
initial drilling. Due to technical problems, they failed to 
achieve the target. In place of MIs MECl, M/s Quipo, a mobile 
drilling rig was hired by ONGC on 8.8.2006. ONGC has 
completed drilling activities In the Block by 16.8.2007 within 
the extended period of contract. 

(c) and (d) On 14th June, 2006, Principal Secretary, 
Energy & Petrochemical Department, Government of Gujarat 
had requested for induction 01 a third partner to expedite 
exploration activity and complete the minimum work 
programme (MWP) well in time. However, ONGC had 
communicated to Government of Gujarat that they have hired 
a mobile drilling rig to complete the MWP. ONGC has also 
completed the MWP within the extended time. 

Budget Hot.11 

409. SHRIMATI JHANSI LAKSHMI BOTCHA : Will the 
Minister of TOURISM be pleased to state: 

fa) whether the Government has announced a new 
incentive 8cheme for aI/ budget category hocels that are 
commissioned after April 1, 2007; and 

(b) if so, the detail. of the scheme? 
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THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) Ves, Sir. 
Ministry 01 Tourism has announced the scheme to provido 
incentive to hotels of 1 to 3 star and heritage basic categories 
all over the country, where the hotel projects have been 
commissioned and classified w.e.f. 01.04.2007 to 31.03. 
2008. The incentive will be in the lorm 01 capital subsidy 01 
Rs. 2.00 lacs per room subject to maximum 01 Rs. 30.00 
lacs to one star hotel, Rs. 3.00 lacs per room subject to 
maximum of Rs. 75.00 lacs to two star hotel, As. 3.00 lacs 
per room subject to a maximum of Rs. 100.00 lacs to threo 
star and Heritage Basic category hotels. 

Handling of Security of Railway 
Station. by the Private Firm. 

410. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister 01 RAILWAYS be pleased to state: 

(3.) whether private lirms will take care of the security 
of railway stations; 

(b) if so, the reasons therefor; 

(c) whether the Government has chalked out the 
terms of reference of such an important task for the private 
firms to perform their duties atlhe railway stations; 

(d) if so, lhe details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does nol arise. 

(e) It is a policy decision which requires conside-
ration of security concerns of railway stations, vital 
installations 01 railways etc. 

New Mea.urn to Compete 
with Private Atrta".. 

411. SHRI M. APPADURAI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Ministry proposed to initiate new 
meuunts to compete with cheap private airline who are 
offering fares lesser than 2-tier AC lare; 

(b) if so, thaefetells thereof; 

(c) whether the concession in fares in AC trains are 
proposed to be given from current financial year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Railways are aware 
of the competition in the Airlines sector particularfy due to 
low cost Airlines. However, Airlines are offering only a very 
limited number of seats at low fares and have conditions 
attached to travel, booking and cancellations. Following 
steps have been taken by the Railways to gear up to the 
competition:-

(i) Developing additional seating capacity in trains by 
introducing additional trains. 

(ii) Enhancing the load of more patronized trains 10 the 
maximum to meet the demand. 

(iii) Attaching additional coaches in trains to clear waiting 
list. 

(iv) Improving utilisation of coaching stock so as to ward 
off the shortage of coaches. 

(v) Introduction of Scheme for Frequent Travellers (SOFT). 

(c) and (d) A variabfe Fare Scheme was introduced 
under Dynamic Pricing Policy in the current financial year 
(2007-2008). Concession given in fares in AC Classes is as 
under:-

Class Busy Season Lean Season 

AC First 3% 6% 

AC 2-Tier 2% 4% 

AC 3-Tier (81 berths) 4% 8% 

AC Chair Car (102 seats) 4% 8"'0 

ExploratlonlProduction of 011 

412. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:-

(a) whether Turkmenistan has offered a preferential 
treatment to India 011 companies' in exploration and 
production of oil and gas in that country; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHAf OINSHAPATEL): 
(a) No, Sir. 

(b) and (c) Do not arise. 

Misuse of Domeatlc LPG Cylinder. 

413. SHRI B. MAHTAB: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government is aware of the large 
scale misuse of the domestic LPG cylinders, especially in 4 
wheel vechiles; 

(b) if so, the State-wise number of cases registered 
during the last three years; and 

(c) the steps taken by the Government to prevent 
the misuse of domestic LPG cylinders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The possibility of misuse of the domestic LPG 
cylinders, especially in 4-wheel vehicles cannot be ruled 
out due to the wide gap between the retail price of LPG for 
domestic use and market price for auto LPG. During the last 
three years and April-December, 2007, 6997 motorists were 
caught by the Road Transport Authorities for which 
assistance was provided by the Oil Marketing Companies. 
The State-wise details are available with the State 
Governments as the registration of such vehicles is done by 
the District Authorities. 

(c) In order to stop misuse of domestic LPG 
cylinders. the Government has enacted "Liquefied Petroleum 
Gas (Regulation of Supply and Distribution) Order, 2000· 
and formulated "Marketing DiSCipline Guidelines, 2001· 
which provides for penal action against LPG distributors 
indulging in misuse of LPG. 

Whenever OMes receive complaints, these are 
investigated and if the complaint is established, suitable 
action ;. taken against the LPG distributors (I) in accordance 
with the provisions of the MOO. MOG provides for following 
action against the dlstributor:-

Fine of As. 20,000 plul Ihe price of LPG diverted at 
commercial rates for 11t oHence. 

Fine of Rs. 50,000 plus the price Of LPG diverted at 
commercial rates for 2nd offen~. 

Termination of the distributorship for 3rd offence. 

In addition to the action taken by the OMCI, State 
Governments are empowered under the LPG (Regulation 
of Supply & Distribution) Order, 2000 promulgated under 
the Essential·Commoditiea Act, 1955 to take aelion against 
misuse of domestic LPG. Similarly, the Weights and 
Measures Departments of the States I UTs initiate legal 
action against those LPG distributors found supplying under-
weight LPG cylinders. The State Governments have been 
alerted from time to time to take steps against the misuse of 
domestic cylinders for unauthorized usage. 

Government have issued advertisements cautioning 
the public that use of domestic LPG for non-domestic 
purposes is IUegal, dangerous and against national interest. 
Through these advertisement, cooperation of the general 
public has also been sought to report any irregularity I 
maloractice to the OMCs. 

The officials of OMCs carry out random checks at 
distributors godowns, delivery points, as well as en-route to 
ensure that no misuse takes place. The distributors of OMCs 
are under strict instructions to check the weight of cylinders 
at their godowns before delivery, and only cylinders with 
the specified weight are to be delivered to the customers. 
The distributors have also been instructed to ensure that 
the seals are verified & shown to the customers at the time 
of delivery. In case any under-weight cylinder is received by 
the customer, such cylinders are replaced with a fresh refill 
cylinder without any charges levied by the OMCs. 

Refining Capacity of DlgboI Refinery 

414. SHRI SARBANANDA SONOWAL: Will the 
Minister of PETROLUEM AND NATURAL GAS be pleased 
to state: 

<a) whether the Government has decided to 
enhance the refining capacity of Digbol Refinery from the 
present 0.56 miUion metric tonne to at least 1 million tonne: 

(b) If so, the progress made so far and the capacity 
sanctioned: 

(c) whether the Government has any plan to declare 
Digboi as "011 Heritage Sile'; 

(d) if so, the detalis thentof; 

(e) whether the oH sectors in Assam are taking up 
long term scheme to Improve the roads, academic and socio-
cultural institutions in oil producing districts of the State under 
the 'Corporate Social Reaponslbiflty' programme: and 

(f) if . so, the details 01 scheme and the amount 
earmarked thereof, year-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlUEM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The existing capacity of Digboi Refinery of Indian 
Oil Corporation Ltd. (IOCl) is 0.65 million metric tonnes per 
annaum (MMTPA). IOCL has no plan to enhance existinn 
refining capacity of Digboi Refinery. 

(c) No, Sir. 

(d) Doe~ not arise, in view of (c) above. 

(e) and (f) The details of the expenditure incurred 
during last three years by Oil Public Sector Undertakings in 
the State of Assam under the 'Corporate Social Responsi-
bility' programme to improve roads, education, drinking 
water, socio-cullural activities elc. are given in th, enclosed 
Statement. 

St.tement 

Rupees in lakhs 

Company 2004-05 2005-06 2006·07 

ICC 67.22 81.43 77.62 

NRL 106.29 127.26 309.06 

BRPl 108.37 105.34 103.47 

GAIL 39.20 53.00 .67.00 

OIL 633.16 1152.49 1212.36 

ONGC 48.35 47.02 111.71 

Buffer Stock of Urea 

415. DR. M. JAGANNATH: Will the Minister of 
CHEMICALS AND FERTLIZERS be pleased to state: 

(a) whether the Government has decided to 
maintain a buffer stock of urea to 10 to 12 major States to 
avoid shortage during the coming Kharif season; 

(b) if so, the details thereof; and 

(e) the details of the Stale. so identified for this 
purpose and the quantity of urea proposed to be maintained 
in the idenlified States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILZIERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K HANDIQUE): (a) to (c) Yes, Sir. The Department 
will operate a buffer stock of urea through the State 
Institutional Agencies/fertilizer companies in major 

consuming States up to a limit of 5% of the seasonal 
requirement to meet with the unforeseen eventua~ly, If any, 
during Kharif 2008. States identified for operating the buffer 
stock are as follows: 

1. Andhra Pradesh 

2. Karnataka 

3. Tamil Nadu 

4. Gujarat 

5. Madhya Pradesh 

6. Maharashtra 

7. Rajasthan 

8. Haryana 

9. Punjab 

10. Uttar Pradesh 

11. Bihar 

12. Jammu and Kashmir 

13. Orissa 

14. West Bengal 

Coal Bed Methane Stock. 

416. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a> whether Oil and Natural Gas Corporation 
(ONGC) have made any in depth analysis to find out the 
reasons for failure of obtaining Coal Bed Methan~ Blocks; 

(b) if so, the details in this regard; and 

(c> the extent to which ONGC has been abl. to 
improve their performance for future bidding? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL G~S (SHRI DINSHA PATEL): 
(a) to (c) In third round of bidding for exploration and 
exploitation of Coal Bed Methane (CBM·III), 10 blocks were 
offered under international competitive bidding process. Out 
of 10 Blocks, ONGC submitted bid for 5 blocks only based 
on the techno economic evaluation'. As ONGC did not get 
any of the Blocks for which bids were submitted, the analysis 
carried out by ONGC revealed as under:-

1. Shortfall of score on account of no CBM production in 
the last three years, except lest flow. It has been found 
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that Indian companies having CaM acreage have 
reported flaring of gas as ·production'. With the same 
analogy, ONGC is producing CBM gas since 1997. 

2. . Shortfall 01 score on account of work programme due 
to ralional optimization 01 time. 

3. All 01 the companies have saturated the physical work 
programme score as was also done by ONGC. 
However. unlike ONGC they have aggres-sively 
reduced time to obtain full score. 

4. The liscal packages offered by majority of tho 
Companies have been exceptionally aggressive. 

5. Although new Indian players in the field track. Technical 
capability, the same was compensated by forming 
strategic alliances with foreign operators with minor 
PI. 

6. As per classification of coalfieids the present Blocks 
fall in low rank Category for which such aggressive 
bidding was totally unexpected. 

However, based upon the lessons learnt by ONGC 
from this round, ONGC shall be making adaptations in its 
bidding strategy in the lorthcomlng rounds. 

UTS Facility 

417. SHRI HARIBHAU RATHOD: Will the Minister of 
RAilWAYS be pleased to state: 

(a) whether Unreserved Ticket System (UTS) facility 
is available at all the stations across the country; 

(b) if not, the reasons therelor; and 

(c) the limeframe by which Government would bring 
all railway stations under UTS facility? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
RAilWAYS: (a) No. Sir. 

(b) and (c) Facility of UTS in being implemented in a 
phased manner. All stations upto "E" category are proposed 
to be covered in the next two years. 

Revival of Andh,. Pradeah 
Fertilizer Plent 

418. SHRI BASU DEB ACHARIA: Will the Minister of 
£HEMICALS AND FERTILIZERS be pleaaed to atate: 

(a) whether the UnIOn Government has planned to 
revive tew fertilizer ·plants across the country 10 bridge the 
demand and supply gap of fertilizers; 

(b) if so. whether the Union Government has 
decided to revive Andhra Pradesh Fertilizer Plant at the cost 
of Rs.3500 erore up to 2011; 

(c) if so. the details thereof; 

(d) whether the Union Government haa received 
proposal from the Government of West Bengal to revive 
fertilizer plant in the State; 

(e) if so, the details thereof; and 

(f) the action taken I proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (c) On 12.4.2007 the 
Government had decided. in principle, to examine the 
feasibility of revival of all closed units of Hindustan Fertilizer 
Corporation Limited (HFCl) and Fertilizer Corperationol 
India Limited (FCll) including the Ramagundam Unit in 
Andhra Pradeah subject to the conflnned availability of gas. 
At this stage no definite cost can be indicated. 

(d) No, Sir. 

(e) Does not ariae. 

(f) Does not arise. 

Service. of AI to Mlddle-ea.t Countrl •• 

419. SHRI N.N. KRISHNADAS: Will the Minister of 
CIVil AVIATION be pleased to state: 

(a) whether the Government Is aware of the 
indefinite delay and cancellation of certain services of Air 
India to middle-east destinations from Calicut and 
Thiruvananthapuram frequently; 

(b) il so, the details thereof; and 

(c) the details of steps taken by the Government to 
avoid such Incidents in future? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUl PATEL): (a, and (b) From August. 
2007 to December. 2007, only 13 Air {,netia flights from CaJicut 
and Thiruvanthapuram experienced delays and cancella-
tions of flights due to technical and operational reasons. 
The frequent inclement weather in the Malabar region also 
adds to the delavs and cancellations of flights on account of 
factors beyond human control. 
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(e) Air india tries Its be.t not to cancel any flight 
from Ito Calicut. In order to avoid/minimize delays in future, 
the airline has rationalised flights and crew allocation and 
is closely monitoring and taking corrective action on a daily 
basis. A Punctuality Coordination Cell has been functioning 
round the clock at Mumbai airport and a Corporate Level 
Control Room has also been set up at Delhi, which will be 
integrated with the Hub Control set up, so as to coordinate 
with various lIight handling departments with a view to 
ensuring punctuality of flights. 

[Translation} 

Gauge Conversion at Jabalpur-
Nainpur a_ghat Railway Une 

420. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the gauge conversion work in JabaJpur-
Nainpur Balaghat under South East Central Railway is going 
on at a very slow pace; 

(b) tho steps takenlbeing taken to oxpedlte the said 
work; 

(e) whether any proposal to connect 42 kilometre 
distance from Nainpur to Mandala Fort under South East 
Central Railway has been received; 

(d) if so, the time by which work of gauge conversion 
is likely to be started; 

(e) whether the survey work for gauge conversion 
from Nainpur junction to Dada Dhaniram Ashram Maharajpur 
of Mandala Fort has been completed or the survey likely to 
be conducted by the Railways; 

(f) whether the Railways propose to provide 
sufficient budget to complete the gauge conversion work 
within stipulated time: and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Earthwork and bridgeworks 
have been taken up, wherever land is available along 
Balaghat-Nainpur-Jabalpur section. Besides. traffic block 
has been imposed on Balaghat-Kal~ngi section for gauge 
conversion work. The work is being progressed as per 
availability of resources. 

(b~ State Government is being actively pursued to 
expedite handling oyer of possession 01 the balance land to 
the Railways so that the work on the detour alignment can 

been taken up. Besides, gauge conversion of Balaghat-
Katangi is targeted for completion during 2008-09_ 

(c) Yes, Sir. Demands have been received occasio-
nally from some of the efected public repreaematives for 
conversion of the existing Nainpur-Mandla Fort narrow 
gauge section into broad gauge. 

(d) and (e) Preparation of an updated combined 
survey report for gauge conversion of Chhindwara-Nainpur 
and Nainpur-Mandla Fort sections has been taken up. Baba 
Dhaniram Ashram is located at about 2.5 Kms away from 
Mundla station and is well-connected by road from the 
existing station. 

(f) and (g) Budget allotment for various new/ongoing 
works are made as per their operational priorities and overall 
availability of resources. An outlay of Rs. 60 crore has been 
provided for this work in the Budget 2007-08 and an outlay 
of Rs. 60 crore has been proposed for this work in the Budget 
2008-09. 

!nve.tment In SAIL 

421. SHRI SANTOSH GANGWAR: Will the Minister 
of STEEL be pleased to state: 

(a) whether the Government proposes to invest 
heavily in the Steel Authority of India Ltd. (SAIL) in order to 
meet the challenge of proposed heavy Investment by MiHal 
Steel in India: 

(b) if so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STeEL (DR. AKHILESH DAS): (8) to (c) In order to maintain 
ils predominance in the Indian steel sector and to face global 
competition, the Steel Authority of India Limited (SAIL) has 
drawn up an expansion plan covering its five integrated 
steel plants and special steel plants. SAIL proposes to 
increase production of hot metal from present level of 14.6 
million tonnes per annum (2008·07) to 26.2 miUlon tonnes 
per annum by the year 201 0-11 at a present Indicative cost 
of Rs.54,OOO crores. The financing of investment would be 
met by SAIL primarily from its internaJ resources and balance 
from market borrowings, II required .. 

Besides capacity enhancement, the growth plan 
adequately addresses the need of SAIL Plants towards 
eliminating technological obsolescence, energy saving, 
enriching product mix, poJlution control, deveIoping .. minIIs 
& collieries to meet higher requirement of key inputs, 



121 Wrinen Answers PHALGUNA 9, 1929 (SAKA) to Questions 122 

introduce customer c.ntric proc ..... and have matching 
infrastructure facilities in the Plant to support higher 
production volumes. 

JEnglishj 

Historical Site. 0' Ramayana 
and MIIhabharat 

422. SHRI ANANTA NAYAK: Will the Minister of 
CULTURE be pleased to state: 

(a) whether many sites mentioned in Ramayana 
and Mahabharata are attraclions to foroign and Indian 
pilgrim tourists; 

(b) if so, which are the .ports I sites vl.ited by 
maximum number of tourists during last on. year; 

(c) the st.ps initiated by th. GOvernment to improve 
the facilities at these sitH; 

(d) whether there is any proposal from the Sri 
Lankan Government to help them to improve the facilities of 
such sites mentioned in Ramayana; and 

(e) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) Details 
regarding the number of tourists visiting places mentioned 
in these .pics are not maintained by Archa.ological Survey 
of India. 

(c) Improvem.nt of faclliti.s at tourist destinations 
including pilgrim sites is primarily undertaken by the State 
Governments/UT Administrations. They may be financially 
assisted under the Scheme of Productllnfrastructure 
Developm.nt of Destinations and Circuits, which is 
administered by the Ministry of Tourism. 

The Archaeological Survey of India provides tourists 
amenities at centrally protected monuments I sites according 
to their needs and subject to availability of resources. 

(d) The ASI has not received any such proposal. 

(e) Question does not arise. 

[Translation] 

Doubling and Electrification of 
North Eaatem Railway UftH 

423. SHRI MOHAN SINGH: Will the Minisler of 
RAILWAYS be pleased to state: 

(a) whether the Railways have any scheme for tlie 
doubling and el.ctrification of railway lines in c.rtain 
section. of the North Easlern Railway.; 

(b) if so, the details thereof; 

(c) the time by which the said work is likely to b. 
started and completed; 

(d) whether the electric operated locomotive are 
also to be started in North Eastern Railways; 

(e) if so, the details thereof; 

(f) whether there is any scheme for electrification 
of Railway tracks of some sections under the North Eastern 
Railways; 

(g) if so, whether North Eastem Railways has been 
provided with sufficient resources for the doubling and 
electrification of the railway lines; 

(h) if not, the reasons therefor; 

(i) whether the construction of a paralleled railway 
bridge over Ghaghara river at Chowkaghat in Gorakhpur-
Barabanki section is necessary; and 

(j) the ateps takenlbeing taken by the Railways in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (I) to (c) 13 doubling and 1 
electrification proJect In North Eastem Railway have been 
taken up. The details are as under: 

S.No. Name of the Project 

2 

Doubling 

1. Ghaghraghat-Chaukaghat 

2. Sahjanwa-Munderwa 

3. Munderwa-Babhnan 

4. Burhwal-Barabanki 

5. Bhatni-Jiradei 

6. Baitalpur-Bhatnl 

7. Mau-Indara 

8. Gorakhpur CanU. -Baitalpur 

Kms 

3 

5.63 

48.99 

45.25 

29.00 

38.11 

28.07 

8.00 

34.00 
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2 3 Radio Signals while approaching the runway tor landings; 
and 

9. Babhan-Mankapur 30.15 

10. Ekma-Jiradel 43.60 

11. Dominganj-Sahjanwa 11.70 

12. Ekma-Chhapra 28.00 

13. Gonda-Mankapur 28.17 

Electrification 

1. Barabanki-Gorakhpur-Chhapra 548 

The doubling of Ekma-Chhapra and Gonda-Mankapur 
has already been completed. The other works have been 
taken up and are likely to be completed in a period of about 
3 years as per availability of resources. 

(d) to (f) Electrification of Barabanki-Gorakhpur-
Chhapra rail line has been taken up as a part of Barbanki-
Barauni electrification project. With the completion of 
electrification of this route, e'ectric locomotive shall be 
operated. 

(g) Adequate resources are being provided for the 
above mentioned doubling and electrication works. 

(h) Does not arise. 

(i) and m Yes Sir, the work of construction of parallel 
railway bridge over Ghaghra river has been Included in the 
Budget 2006-07 and the work taken up. 

[English] 

landing and Take off Runway. 

424. SHRI KINJARAPU YERRANNAIDU: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government Is considering to 
dedicate two runways at tGI International Airport separately 
for landing and take off; 

(b) if so, the details thereof; 

(c) whether this facility beextel)ded to other airports 
in metropolitan cities in the country; 

Cd) if so, the details thereof; 

(e) whether the Government has issued Instructions 
that planes should run in a straight line and are locked with 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVil 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Segregated mode of operation has been started 
with effect from 25th December, 2007 wherein one runway 
is used exclusively for arrivals and other exclusively for 
departures. 

(c) and (d) At Mumbai airport, cross runway operations 
have been started. There Is a proposal to start cross runway 
operations at Chennai also. At other airports, there is no 
requirement for such operations at present. 

(e) Aircraft follow one of the Instrument Approach 
to Land (IAL) Procedures for landing which are designed as 
~r International Civil Aviation Organisation standards. 

(f) IAL procedures are designed w.th the help of 
Instrument Landing System I Very High Frequency Omnl 
Range I Distance Measuring Equipment I Non Directional 
Beacon for the use by aircraft for a particular runway. 

Adulteration of Petrol and 01 ... 1 

425. SHRI MADAN lAL SHARMA: Will the Minister 
of PETROl.EUM AND NATURAl. GAS be pleased to state: 

(a) whether petrol pump owners throughout the 
country particularly in the capital are indulging in adultera-
tion of petrol and diesel in connivance with the oil companies: 

(b) If so, the facts and details In this regard; 

(c) the number of petrol pumps seiling aduherated 
petrol, identified so far, State-wise during the last three years; 

(d) the number of guilty persons against whom 
action has been initiated during the last three years 1111 date, 
State-wise; 

(e) whether the Government have taken any steps 
to break the nexus between oil companies and petrol pump 
owners; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEIUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(8) and (b) The possibility of adulteration of petrol/diesel by 
some un8CNpulOUI elements cannot be Mad out due to 
huge price difference between petrolldlesel and various 
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adulterants available in the market and the easy miscibility 
of these products with petrol/diesel. Govemment is not aware 
of any nexus of petrol pump owners and officials of Public 
Sector Oil Marketing Companies (OMCs). OMCs have also 
reported that they have no established case of involvement 
of their officers in adulteration cases. 

However, there are provisions under the Conduct 
Discipline and Appeal Rules of respective OMC. as also 
the Marketing Discipline Guidelines (MDG), 2005, to take 

action against officers found involved in irregularities/;, 
malpractices. including adulteration. 

(c) and (d) State-wise details of suspected cases of 
adulteration of petrol & diesel and number of retail outlets 
terminated due to adulteration by OMCs during the last three 
years is given in the enclosed Statement. 

(e) and (f) Does not arise, in view of reply to parts (a) & 
(b) above. 

S.tement 

Number of suspected cases of adulteration 

Name of StatesiUTs 2004-05 

2 

Andaman and Nicobar Islands 0 

Andhra Pradesh 

Arunachal Pradosh 

Assam 

Bihar 

Chhandigarh 

Chattisgarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Goa 

Guiarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Lakshadwe.p 

Madhya Pradesh 

6 

o 
o 
2 

2 

o 
o 
3 

o 

18 

8 

o 

1 t 

3 

o 
8 

2005-06 

3 

o 
15 

o 
o 
8 

o 
8 

o 
o 
6 

3 

8 

4 

3 

o 
7 

7 

o 
10 

2006-07 

4 

o 
12 

o 

6 

o 
5 

o 
o 
3 

o 
18 

8 

o 
2 

6 

4 

o 
15 

Number of Retail Outlets terminated 

2004-05 

5 

o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
5 

o 

o 
o 
o 
o 
o 
1 

2005-06 

6 

o 
3 

o 
o 
o 
o 
o 
o 
o 
1 

o 
2 

2 

o 
o 
o 

o 
3 

o 
2 

2008-07 

7 

o 
10 

o 

4 

o 
2 

o 
o 

2 

o 

5 

9 

o 

o 
o 

4 

5 

o 
3 
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Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Puducherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Ultarakhand 

West Bengal 

Total 

2 

14 

0 

0 

0 

0 

3 

0 

13 

12 

0 

11 

0 

21 

4 

6 

146 

Production of Crude 011 
by ONGC and 011 

3 

10 

o 
o 
o 

8 

o 
10 

14 

o 
6 

o 
26 

15 

171 

426. SHAI RAGHUNATH JHA: Will the 'Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the production of crude oil by Oil and 
Natural Gas Corporation (ONGC) and Oil India Ltd. (OIL) 
have remained more of less stagnant in the last 10 years 
and these companies have failed to meet the crude oil 
production targets during the Tenth Plan; 

(b) if so, whether any study has been conducted to 
ascertain the poor performance of these companies; 

(c) if so, the details thereof; and 

(d) the measures taken to improve the performance 
of these companies and the steps taken to bridge the 
demand and supply gap? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHAt DINSHA PATEL): 

4 5 

12 o 
o 

o o 
o o 
o o 
4 o 
o o 
8 o 

13 

o o 
11 2 

o o 
19 2 

o 
4 2 

154 15 

6 

3 

o 
o 
o 
o 

o 
o 
2 

o 
o 
o 
8 

o 
3 

30 

7 

4 

o 
o 
o 
o 
2 

o 
4 

7 

o 
6 

o 
13 

o 
3 

84 

(a) Yes, Sir. The major oil fields of 011 & Natural Gas 
Corporation Ltd. (ONGC) and Oil India Ltd. (OIL) are old 
and have crossed their plateau period of production and 
entered in the natural declining phase which Is a common 
phenomenon in any Petroleum Upstream Industry. 

(b) and (c) Production is monitored continuously by 
their boards as well as by the Ministry. Corrective measures 
are taken to overcome any variations. 

(d) Several steps have been taken/are in hand to 
accelerate hydrocarbon exploration and production activities 
and to bridge the demand and supply gap in the country. 
which Include the following: 

(i) Carving out more and more areas for exploration for 
offer under various rounds of NELP. 

(Ii) Quicker development of discovered reservts for 
enabling commencement of production. 

(iii) Use of stimulation techniques for Increasing production 
from exilting fields. 
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(iv) Application of Enhanced Oil Recovery (EOR)lImpro-
ved Oil Recovory (lOR) techniques for increasing 
recovery factor from existing fields. 

(v) Arresting decline from ageing fields. 

(vi) Acquisition of exploration acreages and producing 
properties overseas to bring in equity oil. 

(vii) Substitution of oil through use of non-conventional 
source of energy such as bio-diesel, ethanOl, etc. 

Supply of Ga. to Power Project. 
I" Gujarat 

427. SHRI BHARATSINH MADHAVSINH SOLANKI: 
Will the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the total reqUIrement of gas supply for various 
power projects in Gujarat: 

(b) tho quantum of gas being supplied at present 
by Union Government; and 

(c) the steps taken by the Government to increase 
the gas supply for power projects in Gujarat as per 
requirement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) The total gas requirement, as on 31.12.2007, for various 
gas-based power stations in Gujarat is 15.56 Million 
Standard Cub~-Met~rs Per Day (MMSCMD) at 90% Plant 
Load Factor (PLF) and Glopss Calorific Value of 9,000 Kcal! 
SCM. 

(b) The quantity of gas supplied to power projects 
in Gujarat during the first three quarters of 2007-08 was 
around 10.91 MMSCMD. Out of this, 4.13 MMSCMD was 
supplied by GAIL. 

(c) The Government of India has initiated various 
steps to augment gas supplies for the domestic market. 
Those cover:-

(a) Intensification in domestic E&P activities; 

(b) Exploitation of Coal Bed Methane (CaM) gas; 

(c) Implementation of Natural Gas Hydrate Progra-
mme (NGHP) for evaluation of hydrate resources and their 
possible commercial exploitation: 

(d) LNG Import: and 

(e) Gas sourcing through transnational gas pipe-
linea. 

Recruitment of Employ.s In 
Group '0' POltl 

428. SHRI PRALHAO JOSHI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways had taken up the recruit-
ment of "0" Group post in various Railway Zones all over 
the country; 

(b) if so, the details of such recruitment process 
Zone-wise; 

(c) whether the process of such recrultmont in any 
of the Zones has. been stalled; and 

(d) if so, the reasons for such suspension of 
recruitment process after it was once started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Exercise for 
recruitment of Group '0' staff is underway on some zonal 
railways. 

(b) Information Is being collected and will be laid 
on the Table of the Sabha. 

(c) and (d) Yes, Sir. In cue of South Western Railway, 
the recruitment process has been stalled due to demand 
from local groups for limiting recruitment to local youths only. 
As regards Northern Railway, the recruitment exercise itself 
has been cancelled owing to leakage of question paper. 

Welfare of Muslim Community 

429. SHRI SARVEY SATYANARAYANA: Will the 
Minister of MINORITY AFFAIRS be pleased to state: 

(a) whether the Government has received any 
proposal to frame a concrete programme to address the 
discrimination being faced by minorities especially Muslims; 

(b) if so, the action taken thereto; and 

(c) the steps Government has taken for the welfare 
of muslims during the last three years, in each State? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (a) and (b) The Sachar Committee had 
recommended that an Equal Opportunity Commission 
should be set up to look into the grievances of deprived 
groups. The recommendation was accepted in prinCiple and 
an Expert Committee was set up in August 2007 to examine 
the structure arid functions of such a Commission. 

(c) A statement regarding decisions takon on the 
recommendations of the Sachar Committee, which 
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examined the social, economic and educational status of 
the Muslim community, has been laid on the table of the 
House on 31.08.2007. The Prime Minister's New 1S Point 
Programme lor the Welfare of Minorities, announced in June 
2006, apdresses many concerns about the relative socio-
economic and educational backwardness of Muslims. 

Empowering Mentally Challenged Per.one 

430. SHRI SRINIWAS DADASAHEB PATll: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) the State-wise date and percentage of mentally 
retarded population in India; and 

(b) the steps the Government proposes to take 
persons so as to empower them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBUlAKSHMI JAGADEESAN): (a) According to the 
Census 2001, there are 2.19 crom persona with disabilities 
in India who constitute 2.13 percent of the total population. 
The mentally retarded persons are 22.64 lakhs and 
constitute approximately 0.23% of the total population in 
the country. The State-wise details are enclosed as 
Statement. 

(b) The physical, social and psychological em-
powerment of persons with disabilities is promoted through 
Deendayal Disabled Rehabilitation Scheme (DDRS) and 
Assistance to Disabled Persons for Purchase/Fitting of aids/ 
Appliances (ADIP) Scheme. The seven Nation.al Institutes 
also take up programmes for empowerment of persons with 
disabilities through their outreach programmes. Government 
has been promoting the self-employment of persons with 
disabilities by providing vocational training and loan on 
concessional rates through National Handicapped Finance 
and Dovelopment Corporation (NHFDC). 

Statement 

State-wise Data of Mentany Challenged 
Persons as Per Census 2001 

S.No. State/UT Person!! with mental disability 

2 3 

Jammu and Kashmir 24,879 

2 Himachal Pradesh 17,315 

3 Punjab 63,808 

4 

5 

6 

7 

8 

2 

Chandigarh 

Uttaranchal 

Haryana 

Deihl 

Rajasthan 

9 Uttar Pradesh 

10 Bihar 

1) Sikkim 

12 Arunachal Pradesh 

13 Nagaland 

14 Manipur 

15 Mizoram 

16 Tripura 

17 Meghalaya 

18 Assam 

19 West Bengal 

20 Jharkhand 

21 Orissa 

22 Chhattisgarh 

23 Gujarat 

24 Daman and Diu 

25 Dadra and Nagar Haveli 

26 Maharashtra 

27 Madhya Pradesh 

28 Andhra Pradesh 

29 Karnataka 

30 Goa 

31 lakshadweep 

32 Kerala 

33 Tamil Naclu 

34 Pondicherry 

35 Andaman and Nlcobar 

Total 

to Questions 

3 

1,799 

19,888 

49,595 

26,043 

109,058 

286,464 

165,319 

799 

1,261 

2,630 

4,723 

2,851 

6,661 

3,196 

47,475 

270,842 

55,922 

103,592 

43,614 

103,221 

274 

275 

213,274 

115,257 

155,199 

92,631 

3,578 

216 

141,686 

127,521 

2,286 

669 

22,63.821 

132 
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Vacant Poat •• n the PIUI 

431. SHRI AMTIAVA NANDY: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) number of posts of Chairman, Vice Chairman. 
Managing Director and Director are vacant In the Public 
Sector Units (PUSs), Unit-wise; 

(b) tho time by when the above vacancies have not 
been filled and the reasons therefor; and 

(c) the steps taken/proposed to be taken to fill up 
the vacant posts in PSUs? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) and (b) As per available information, 12 posts of Chief 
Executives and 28 posts of Functional Directors are presently 
vacant in the Central Public Sector Enterprises (CPSEs) for 
more than 3 months. The reasons for the above vacancies 
include, delay in obtaining vigilance clearance/approval of 
competent authority for appointmont to such posts, delay in 
taking over of charge by the appointee, sudden vacancies, 
curt cases, etc. 

(c) The filling up of vacant posts of Chief Executives 
and Functional Directors in CPSEs is a continuing process. 
Government has issued detailed guidelines indicating the 
defined time frame for filling u~ such posts In CPSEs. The 
guidelines intar alia provide that tha Public Enterprises 
Selection Board (PESB) makes its recommendations at least 
6 months in advance of the date of occurrence of vacancies 
and communicates the same to the concerned Ministry/ 
Department for completing other formalilies. 

Rail Rout. In Kllomet .... 

432. SHRI ABU AYES MONDAL : Will the Minister of 
RAILWAYS.be pleased to &tate: 

(a) the total length of meter gauge,aH lines In terms 
of route in kilometers in India at present; 

(b) whether some of these linea are lying damaged 
for quite long; 

(c) if so, the details thereof; and 

(d) the steps taken proposed to be taken to rebuild 
and re.tore the.e line. in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The total length (route 

kilometers) of meter gauge rail lines of Indian Railways as 
on 31.03.2007 is 10.621 kilometers. 

(b) to (d) Junagarh - Visavador (Meter Gauge) Section 
of Bhavnagar Division of Western Railway got breached in 
June 2007. Restoration work is in progress and likely to be 
completed bY 31.t March 2008. 

Grant,-In-Ald to NOO'• for the 
ScheIn ... DI_lIIt1 .... 

433. SHRI G. NIZAMUDDIN: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
stale: 

(a) the details of NGO's that have been receiving 
Grants-in-aid under the scheme 'Disabilities' in Andhra 
Pradesh for the last three years; and 

(b) If so, the amount sanctioned by the Government. 
to the NGO's of Andhra Pradesh during the above period 
and their achievement thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Government 
of India does not have any ·Oisabilitle." Scheme. However, 
under the Deendayal Disabled Rehabilitation Scheme and 
the Scheme of Assistance to Disabled Persons for Purchase! 
Fining of Aids/Appliances, during the year 2004-05, 2005-
06 and 2006-07, a sum of Rs. 221551289, Rs.189435559 
and Rs. 29n9948 respectively were released to 170. 168 
and 158 NGOs respectively in the State of Andhra Prade.lh. 

Revilion In Guideline. and Prlc •• 
of Decontroll.d Drug' 

434. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the National Pharmaceutical Pricing 
Authority proposes to revise the guidelines regarding fixing, 
controlling and revising the prices of decontrolled drugs; 
and 

(b) if so, the details thereof including the price 
increase it propoael to allow to the Pharma companies 
annually and the basis of such increase in prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B;K. HANDIQUE): la) and (b) NPPA has been 
monitoringlfixlng the price of non Scheduled formulations 
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as per the guidelines issued by the Dopartment of Chemicals 
and Petrochemicals. GovemmentlNPPA has revised the limit 
of price incroase in respect of non-Scheduled formulations 
from the earlier level o' 20% to 1 0% per annum with effect 
from 01.04.2007. 

Joint Ge. Exploration ProJect. In GuJarat 
by Gallindle Ltd. and HPCL 

435. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Gas Authority of India ltd. (GAIL) 
and Hindustan Petroleum Corporation ltd. (HPCL) propose 
to undertake joint gas exploration projects in Gujarat and 
other States in the country; 

(b) if so, the oil and gas bearing blocks identified 
for the purpose; 

(e) tho estimated storage of gas available there; and 

(d) tho progress made In this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (d) Gas Authority 0' India Ltd. (GAIL) and Hlndustan 
Petroleum Corporation Ltd. (HPCL) have signed a 
Memorandum 0' Understanding (MoU) 'or Exploration and 
Production Projects Co-operation and the same is being 
actively pursued. The MoU is comprehensive and not limited 
to Gujarat or any other state. 

GAIL and HPCL are partners in 14 exploration blocks 
awardod under sixth round 0' New Exploration Licensing 
Policy (NELP-VI) Out of these 14 blocks, 11 blocks are in 
deep water offshore, 1 Onland (Rajasthan), and 2 in Shallow 
waler, Offshore (Mumbai). 

The blocks in which the two compani •• have partici-
pating interest are in exploration stage and the quantum 0' 
Oil and Gas reserves will be known after exploration and 
appraisal subject to discovery. 

(TransJatiol') 

Security at the Airport. 

436. SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 

NUl the Minister of CIVIL AVIATION be pleased to.tate: 

(a) whether It Is true that the Government Is receiving 
continuous threat of terrorist attacks at airports and plane 
hijack; 

(b) i' so, whether the Government is considering to 
form separate security system in view 0' these threats; 

(c) if so, the details thereof; and 

(d) the time by when the plan is likely to be 
implemented? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Information regarding 
likelihood of attempts at hijacking from civil Indian airports 
and terrorist attacks are received from time to time both from 
Government agencies as well as unverified sources. 
However, every information received is assessed. 
categorized and necessary action taken. 

(b) to (d) No, Sir. Bureau of Civil Aviation Security 
(BCAS) by way of formulating procedures and measures on 
-aviation security in compliance with the National Aviation 
Security Programme approved by the Govemment, has taken 
adequate and effective stops to regulate aviation security. 

The following plans have been formulated to provide 
adequate security at airports to meet the threat perceptions:-

(i) Contingency Plan to deal with unlawful interference 
with the civil aviation operations has been circulated 
to all airports in the country for keeping up their 
preparedness against any unlawful interference at all 
time; 

(Ii) Counter Terrorist Plan has also been prepared to 
effectively deal with any contingencies; 

(iii) BCAS also prepares National Aviation Security Quality 
Control Plan every year for aviation security Audit. 
Inspections, tests etc to ensure compliance of aviation 
security standards and procedure. by all agencies. 

(Eng/ish] 

International Rights from Bengalore 

437. SHRI G.M. SIDDESWARA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the efforts madelbelng made to operate direct 
flights from Bangalore to major cities of the world; and 

(b) the status of such efforts and proposal? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) During the 
bilateral air services consultations held between January. 
2007 to January, 2008, Bangalore hal been granted as point 
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of call to the designated airlines of Kuwait. UAE (Sharjahl. 
Saudi Arabia and Oman. In addition, SAARC countries have 
also been granted Bangalore as a point of call in India. 
Actual operations to/from a particular airport depends on 
commercial deoision of the airlines. At present, Air India and 
10 foreign carriers are operating 22 and 71 services/week 
respectively to/from Bangalore. 

Ag .... m.n. with a Foreign Company 
for Explo .... lon In !(amataka 

438. SHRI G. KARUNAKARA REDDY: Will the 
Minia.., of PETROLEUM AND NATURAL GAS be pleaHd 
to state: 

(a) whether State Government 01 Karnataka has 
expressed the possibility of petroleum products and natural 
gas reserves in the Slate: 

(b) if so, whether State Government has inked an 
agreement with a foreign company for exploration of 
petroleum products and natural gas in the identified places 
of the State to give the said possibility a concrete shape: 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) No, Sir. 

(b) and (e) not applicable in view of (al above. 

{Translation} 

Cons'rucllon of Airports al the 
Tourist Spot. 

439. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether Ihe Govemment is contemplating to 
construct/develop airports at lamous tourist spots in the 
country particularly in Agra: 

(b) if so, the details thereof: and 

(e) the sleps taken / proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes. Sir. 

(b) and (c) Under the project of modernisation of 35 
.:iJJon metro airports, the airports at tourist spots like Agra. 

AgaUi, Aurangabad, Goa, Jammu, Khajuraho, Madurai. 
Trivandrum, Udaipur and Varanasi have been taken up for 
development / modernisation. In addition, there are plans 
for development of Kullu. Mysore & Sri nagar airports. too. 

At Agra. Airports Authority of India (AAI) has already 
completed major development and upgradalion works like 
expansion and modification of the terminal building with air 
conditioning system to cater to 500 passengers at a time 
with all modem amenities including customs and immigra-
tion arrangements to handle limited international chartered 
flights: expansion and strengthening of apron. construction 
of a new link taxiway alongwith other associated Infra-
structure. 

[English] 

Shortage of Emptoyees 
In AI 

·440. SHRIMATI P. SATHEEDEVI: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether there is any shortage of empioyees in 
the Air India Company; 

(b) if so. the details thereof; 

(e) the steps taken/proposed to be taken to fill up 
the vacant posts in AI company; and 

(d) the total number of contract employees for the 
service of Air India Company? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) At present, there 
is no shortage of employees in the company except in certain 
technical categories like pilots, engineers etc. In these 
categories. the recruitment exercise is being conducted from 
time to lime as per requirement. 

(d) At present there are 2402 employees working 
on contract basis in the National Aviation Company of India 
limited and its subsidiaries. 

Recommendations of Committee 
on Greenfield Airports 

441. SHRI ASADUDDIN OWAISI: Will the Minister of 
CIVil AVIATION be pleased 10 slate: 

(a) whether the Government has appOinted a three 
member committee under the Chairmanship of Finance 
Minister to finalise the policy for Greenfield airports in the 
country; 
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(b) if so, whether the said committee has lubmJned 
its recommendations to the Government regarding allowing 
private airports in the country including Metros; 

(c) if so, the details thereof; 

(d) the main recommendations made by the 
committee; and 

(e) the time by which a final decision in regard to 
Greenfield airports is likely to be taken? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) The Comminee 
on infrastructure in its meeting held on 1.11.2007 referred 
the Policy for Greenfield Airports to a Sub-Committee 
consisting of Finance Minister, Doputy Chairman, Planning 
Commission and Minister of Civil Aviation to consider tho 
issues regarding approval of Greenfield airports within 150 
km of existing airports and streamlining of the approval 
process involving multiple entitles. 

(d) and (e) The Sub-Committee has recommended a 
detailed approval mechanism for airports failing with-in and 
beyond 150 Km of existing airports. The policy is being 
processed for obtaining the approval of the competent 
authority. 

Fundi Collected Through Railway 
safety Surcharge 

442. SHRI JOACHIM BAXLA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details 01 the collection and utilization of the 
money collected through railway safety surcharge, year-
wise for the last three years; 

(b) whether the Railways propose to subsume such 
surcharge in the passenger fare: and 

(c) if so, the likely impact of such inclusion on 
passenger fares? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The appropriation to SpeCial 
Railway Safely Fund (SRSF) have been made from tho 
following sourcos; 

1. Safety Surcharge collected from the Passenger. 

2. Allocation form Railway Revenue. 

3. Amount received from General Revenue. 

The year-wise details of appropriation to SRSF and 
Expenditure allocated to SRSF is as under:-

Year Surcharge 
collected 

from 
Passenger 

Allocation 
from 

Railway 
Revenue 

(RI. In crore) 

Amount Expenditure 
received 

from General 
Rev,nue 

2004·05 679.16 

748.60 

817.66 

100.00 2975.00 36n.78 

2005-06 

2006-07 

0.00 

0.00 

2499.00 2783.14 

1365.00 1955.60 

(b) Yes, Sir. The Railway Safety Surcharge now 
stands subsumed In Pallenger Fares on as is where il 
basis in the form of a Development Charge with eHect from 
01.04.2007. 

(c) There is no effect on the chargeable Passenger 
Fares of any class. 

Misleading Ad_rtl ...... nts 
byAlrilnea 

443 SHRI NAVE EN JINDAL: Will the Minister of CIVil 
AVIATION be pleased to state: 

(a) whether the Government's attention has been 
drawn to deceptive advertisements by some airlines offering 
lowest fares ranging from Rs. 50 to Rs. 500 but taking hidden 
charges upto Rs. 2000; 

(b) if so, the details thereof; 

(c) whether fuel surcharge and congestion charges 
are being imposed as taxes by them; and 

(d) if so, the action taken to ensure total transparency 
in ticketing practice and ban misleading advertisements? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (d) Some airlines 
were showing fares as basic fare and Taxes. They were 
including Passenger Service Fee, congestion charges and 
fuel surcharge under the heading taxes/surcharges. The 
Government noticed this anomaly and asked the airlines 
through DGCA to indicate the correct pOSition. Now the 
airlines have started cJearlyindicating various components 
of the ticket correctly on their wetisite/tickets. 

[Trans/Btion} 

Cultural Relations 

444. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of CUL TURE be pleased to state: 

(a) the number 01 countries with which Government 
of India is having the cultural relations alongwtth the detal" 
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of cultural programmes held during the last three years 
Including current year; 

(b) the features of the laid programme I alongwith 
the details of expenditure Incurred thereon; 

.. -
(c) whether the Indian cultural centres have also 

bedn let up in the foreign countries; and 

(d) if so, the detaill of their activities? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) The 
Information il being collected and will be laid on the Table 
of the HOUle, 

(English) 

Near .... I .... Incident. 

445. SHRI S.K. KHARVENTHAN: Will the Minister of 
CIVIL AVIATION be pleased to slate: 

(a) whether incidents 01 near-misses reported over 
Deihl's air space in the last few months; 

(b) if so, Ihe details alongwith the reasons Iherefor; 

(c) whether the Government has taken any steps 10 
prevent the recurrence of such incidents in the near future; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) There have been six 
air proximity incidents reported in the last six months over 
Delhi Flight Information Region. 

(b) Most of these incidents have occurred during 
simultaneous departure from both the runways, Co-
ordination failure was the primary cause of the incidents. 

(c) and (d) Standaret operating procedures (SOP) are 
regularly formulated and revised depending upon Air Traffic 
and safety requirements. The following steps have been 
taken to enhance salety level and prevent recurrences (i) 
modernisation of Air Traffic Services, (ii) implementation of 
Safety Management System at Indira Gandhi International 
(IGI, Airport to mitigate the risk of accident I incident, (iii) 
implementation of flexible use of airspace for reducing traffic 
congestion in airspace (iv) modification of SOP I co -
ordination procedure for simultaneous runway operations. 
As per the new procedure one runway is used exclusively 
for arrival and the other for departure. 

(B) Does not arise. 

Conoealone to HlV/AIDS Victim. 

446. SHRI MlliND DEORA: Will the Minister of 
RAILWAYS be pleased to Itate: 

(a) whether the Indian Railways Is considering 
offering fare conceslion as high as 75% to HIVIAIDS patientl 
traveling on its network; 

(b) if so, the detaill thereof; 

(c) the effect of luch concessions on the railway 
revenue; 

(d) the patientl of other categoriel who are allo 
being offered concessions; and 

(e) if so, the details and number of patients in a 
year avail of this facility on an average? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) to (e) The matter is under 
consideration. 

Conca •• lon to Senior Cltlzane 

447. SHRI DAlPAT SINGH PARSTE: Will the Minister 
of CIVIL AVIATION be pleased to Itate: 

(a) whether the Government extends any conce-
ssion to senior citizens while traveling by planes; 

(b) if so, the details thereof; and 

(c) the number of senior citizens availed such facility 
during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUl PATEL): (a) Yes, Sir. 

(b) Government owned airlinel, erstwhile Air India 
and Indian Alrlinel offer a discount of 55% and 50% 
respectively on the normal fares to senior citizens, The senior 
citizen discount is available to Indian nationals residing in 
India. Senior Citizen discount is available from the age of 
65 years in case of males and 63 years in case of females. 
The concelsion is available for both cirde trip and one way 
trip, with re-routing permitted and no restriction on minimum 
stay. 

(c) The details in respect of number of senior 
citizens who availed the facility in erstwhile Indian Airlines 
during the last three years are as follows: 

2005 -75570,2006- 26162, 2007- 7745 

Erstwhile Air India does not maintain a record of these 
details. 
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Uerll-cum-Meana Scholarahlp Scheme 

448. SHRI J.M. AARON RASHID: 
DR. RAJESH MISHRA: 

Will the Minister of MINORITY AFFAIRS be pleased to 
state: 

(a) the number of morit .. cum-means scholarship 
scheme for minority students thai have been given during 
the last three years and total amount released; 

(b) the figures year-wise. community-wise and 
State-wise: 

(c) the time by when money is released; 

(d) whether sufficient publicity has been given to 
these scholarships so that students get the benefits of the 
same: and 

(e) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): (a) and (b) The Scheme 0' merit-cum means 
based scholarship to students belonging to minority 
communities has been launched only in 2007-08. The Statel 
UT-wise and community-wise details as on date. are 
enclosed of statement. 

(c) to (e) The details of the scheme are availabfe on 
the website WWW,mjnorjtyaffajrs,gov,in. It has been publicsed 
widely by the Ministry of Minority Affairs and also by State 
GovernmentiUT administrations. Fifty top Inltitutlonllilted 
in the scheme were informed separately. The 8chofarshlp, 
which Includes course fee and maintenance allowance. is 
released together to the State/UT concerned. for disburse-
ment to the institutes and students concerned. 

/ 

Stlltement 

SI.No. 

2 

3 

4 

5 

6 

7 

a 

9 

10 

11 

Status of StatelUT-wise and community-wise distribution of scholarship under the scheme of merit-cum 
means based scholarship to students belonging to the minority communities 

State/UT 

Muslim 

Karnataka 678 

Orissa 70 

Kerala 77a 
Tamil Nadu 361 

Bihar 1444 

Madhya Pradesh 360 

Goa 8 

Chandigarh 4 

Himachal Pradesh 7 

Assam 492 

Dolhi 14? 

Total 4344 

Penalty on oa .. ylCanc ...... on 
ofFllghte 

No. of Scholarships sanctioned 

Christian 

105 

9 

627 

392 

Nil 

17 

21 

Nil 

Nil 

9 

9 

1189 

Sikh 

2 

Nil 

Nil 

Nil 

Nil 

15 

Nil 

3 

2 

27 

50 

Buddhist 

Nil 

2 

Nil 

Nil 

Nil 

Nil 

Nil 

1 

Nil 

5 

Total amount 
released 

Parsi Total (Rs. in erare) 

Nil 785 2.22 

Nil 81 0.22 

Nil 1405 3.11 

Nil 753 2.02 

Nil 1444 3.36 

Nil 393 1.04 

Nil 29 0.07 

Nil 5 0.01 

Nil 11 0.25 

Nil 504 1.33 

Nil 178 0.46 

Nil 5588 14.09 

(a) whether the Government Is considering to bring 

449. SHRf SANA T KUMAR MANDAL: WIU the Minister 
of CIVIL AVIATION be pleased to state: 

out a new policy that provides for penalizing airline8 for any -
har.asmeM to passenger when flights get cancelled or 
delayed; 

(b) if so, the details thereof; 
, 
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(c) whether the Government is aware that some of 
the airlines were not complying with the norms of 
International Air Transport Association; 

(d) if so, the details thereof; and 

(0) the action taken by the Government in this 
regard. 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) There is no 
proposal at present to lay down any policy to penalise 
airlines as the Government does not intend to regulate 
commercial aspects of airlines. However, airlines have been 
advised to publish on their website the details of facilities 
oHered by each airline so that passengers are aware of 
them. 

(c) to (e) International Air Transport Association I (lATA) 
is an association of airlines and lATA norms are applicablo 
to member airlines. 

Special Train Between Karur-
Trlchy-Chennal 

450. SHRI K.C. PALLANI SHAMY: WHI the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government is aware of the huge 
railtraHic between Kflrur-Trichy-ChenAai; 

(b) if so, the details thereof for the last three years; 

(c) whether the Railways are aware of the long 
pending demand for Rlnning of a new/spacial trains betVl!88n 
Karur-Trichy-Chennai Hctions; 

(d) if so, the action taken by the Railway Ihereon; 
and 

(0) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The passenger 
IraHic between Karur-Trichy-Chennai sectots is increasing 
as per details given below:-

Year 

2005 

2006 

2007 

Number of reserved 
passengers booked 

784113 

1533145 

1644505 

(c) and (d) Four coaches have been e.rmarked In 
6607/6608, Chennai Egmore-Mangalore Expres. for tho 

passengers from Karur in both the directions. Further, 26891 
2690 Chennai -Nagercoit Express via Karur also serves 
t<arur-Chennai Passengers. Besides, special trains are run 
subject to operational feasibility, availability of resources 
and traffic justification. 

(e) Does not arise. 

Training to Pilote 

451. SHRI PRABODH PANDA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the tolal time taken to train a person 
into a commercial pilot is likely to come down; 

(b) if so, the details and the reasons therofor; 

(c) whether it will produce the lower quality pilots 
for come down the training period; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (d) Directorate 
General of Civil Aviation (DGCA) requirements only provide 
for the minimum flying hours required for issue of Commercial 
Pilot Licence (CPL). The time within which these flying hours 
can be acquired depends upon the respective flying training 
institutions. In view of the lesser time taken by the foreign 
flying institutes to train a person for commercial pilot. flying 
institutes in India are Irylng to reduce their total time of 
training. However, no such directive has been issued by 
DGCA. The flying clubs are required to maintain the 
standards of training and quality of pilots coming out of such 
training as per DGCA requiremenls. 

Railway Projects In Kerala 

452. SHRI S. AJAYA KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of Railway Projects submitted by 
Kerala Government during the last three years; 

(b) whether the Railways have agreed to implement 
these projects; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Record of each and 
every demand received for new railway projects is not 
maintained. However, some of the proposal. for new railway 
projects f8ceived from Government of Kerala during the lasl 
three year. is as under:-
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S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Proposal 

Rail connectivity to Valliarpadam 

Kollengode - Thrissur (Trichur) New line 

Nilambur-~anjangud Town new line 

Extension of Sabari rail line to connect 
Pathanamthitta Punalur-Thiruvananthapuram 

Nedumangad - Thenmalai new line 

Thalassery-Mysore new line 

Emakulam-Kayamkulam via Kottayam 
& Alleppey doubling 

Chengannur-Mulanlurutti doubling 

Electrification of Shoranur-Mangalore 

Electrification of Thiruvananthapuram-
Kanniynkumari. 

11. Electrification of Thrissur (Trichur)-Guruvayur 

Complaints About the MI.slng 
Parcels and Goods 

453. SHRI SUGRIB SINGH: 
SHAI NAND KUMAR SAl: 

Will the Minister 01 RAILWAYS be pleased to state: 

(a) whether there is procedure to register comp-
laints about the missing parcels and goods carried by goods 
train involved in the accident; 

(b) if so. the facts thereof and the details in this 
regard; 

(c) whether the Railways proposes to formulate a 
uniform procedure lor dealing wil~ loss of goods/parcels in 
such circumstances; 

(d) if so, the details thereof; and 

(e) tho steps taken by the Railways to finalise the 
procedure for early disposal of such cases? 

THE MINISTER OF STAlE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There is a uniform proceduro 
to register compta;nts and their dealing Inconneetion with 
non-delivery/missir\g, loss,damage etc. to parcels and "cods i 

Action Taken 

The rail connectivity to Vallarpadam has been taken up as 
a deposit work of Cochin Port Trust. 

Survey has been completod. In view of heavy throw-
lorward of ongoing projects and acute constraint of 
resources, this proposal could not be considered. 

Survey has been completed and survey report Is under 
examination. 

On the suggested alignment area, an updating survey for 
Erumeli-Punalur-Thiruvananthapuram new line has 
already been completed and its survey report is under 
examination. 

Survey has been taken up. 

With the sanctioning of Kuruppantara-Chingavanam & 
Haripad-Ambalapuzha dublings during 2007-08, doubling 
of entire Kottayam route and upto Ambalapuzha on 
Alleppey route has been taken up. 

Work has been taken up. 

Survey and technical feasibility is proposed to be taken up· 
during 2008-09. 

Work has been taken up. 

carried by railways in goods trains Including goods train 
involved in accidents. 

(b) A notice is required to be served within six 
months from the date of booking by the consignor/consignee 
to the Railway administration to which parcel/goods are 
entrusted for carriage or to the Railway administration on 
which the destination station lies or to the Railway on which 
the accident takes place. 

(c) A uniform procedure the dealing with loss of 
goods/parcel, in case of train accidents, has already been 
formulated. 

(d) The procedure is as under:-
, 

(i) The consignee, the endorsed consignee or consignor 
can lodgehla complaint for non receipt, damage or 
short receipt etc. of his consignment within 06 months 
from the date of booking 01 goods either to booking 
railway, destination railway or the railway on which 
loss, damage or partial shortage has taken place, The 
complaint for not receipt of parcels or goods can also 
be made to 'Not Received Cells' (NA Cella) of Zonal 
Railways. 
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(ii) As soon as a complaint for non-delivery, short delivery, 
or loss of consignments is received in the claims oHicle 
of a Zonal Railway, it is regislered and a separate file is 
opened on the subject. 

(iii) A letter of acknowledgement giving the case number is 
sent to thE' complainant and essential documents like 
Parcel Way Bill, Railway Receipt, beejuck etc requirod 
for expeditious settlement of the claim are called for it 
not already furnished. 

(iv) The Claims Office then calls for Missing and Damage 
Goods and accident reports connects them if already 
received in advance and examines the claims taking 
into consideration the factual and legal position. 

(v) If it is a case of non-delivery of complete consignment 
or part of a consignment, effort is made to trace and 
deliver the consignment. 

(vi) Notice is also served on the adjoining Railways to trace 
and dispatch delayed or missing consignments. 

(vii) The title of the claimant and the amount of compensa-
tion payable is verified. 

(viii) For claims cases above Rs. 74,999, prior concurrence 
from the Associate Finance is taken and the claim is 
sanctioned by the competent authority. 

(ix) The cheque is prepared by the Account Department 
and dispatched to the claimant. 

(0) The following steps have been taken by the 
railways for early disposal of the claims cases: 

(i) Commodity claims cells have been set up Zonal 
Railways to provide single window clearance and 
special camps are held to settle pending goods/parcel 
claims atter every three months. 

(ii) Railways have been instructed to settle the claim casos 
within a specified time period. Railways have also beon 
instructed to trace the consignments on end to end 
basis. Moreover, prior fixation of staff responsibility and 
inter-railway liability has been dispensed with to ensure 
expeditious settlement of claims. 

Nutrient a..d Fertilizer Prlctng Syatem 

454. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether them is any proposal to implement a 
nutrient based fertilizer pricing system to help farmers get 
fertilizers such as diammonium Phosphate (DAP), Muriate 
of potash (MOP) and complexes at cheaper rates; 

(b) if so, the details thereof; 

(c) the time by which the said proposal is likely to 
be implemented; 

(d) whether the Union Government is considering 
to set up an independent regulatory authority for the fertilizer 
sector to fix selling prices and subsidy; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI BK HANDIQUE): (a) to (c) The nutrient basad pricing 
of subsidized fertilizers is aimed towards providing various 
subsidized nutrients to the farmers at a uniform price across 
all subsidized fertilizer products. The Group of Ministers 
(GOM) has also "in-principle" approved the Nutrient Based 
pricing of fertilizers. A proposal for decision in the maUer is 
under preparation. Since a final decision in the matter is 
yet to be taken, no time frame can be indicated at this stage. 

(d) and (e) The Group of Ministers (GOM) looking Into 
sustainable use of fel'tilizers and pertinent subsidy and 
pricing issues have given its "in-principle" approval for 
setting up of a Regulatory Authority for the fertilizer sector. 
A proposal for decision in the matter is under preparation. 

(Ti"ans/ation) 

Extenllon of Mahabodhl Exprel. 

455. SHRI TEK LAL MAHTO: Will the Minister of 
RAILWAYS be pleased to slate: 

(a) whether the Government is contemplating to 
extend Mahabodhi Express train from Gaya to Dhanbad; 

(b) if so, the time by which this demand of the 
passengers of Jharkhand Slate is likely to be fulfilled; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Due to operational and resource constraints. 
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Re .. rvatton for the EconomlcaHv 
Backward ca ..... 

456. SHRI AJIT JOGI: 
SHRI DAl.PAT SINGH PARSTE: 

Will the Minister of SOCIAL JUSTICE AND EMPOWER-
MENT be pleasl3d to l;tate: 

(a) whether tho Government had constituted a 
Commission for fixing roservation criteria for the economi-
cally backward classEis which are not enjoying the benefits 
of reservation at present; 

(b) if so, the nature of constitution of the said 
Commission alongwith the terms of reference thereof; 

(c) whether tho Commission has submitted its 
report: 

(d) If so, the salient features of the recommendations 
made by the Cornmission; and 

(e) tho reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) The Govern-
ment has constituted a Commission consisting of a 
Chairperson, B Member and a Member Secretary to consider 
the proposal for reservation for the economically Backward 
Classes not covered by the existing reservation policy. Tho 
terms of references of the Commission are: 

(i) to elicit the views of State Governments/UTs and other 
Commissions on the subject; 

(ii) to suggest criteria for identification of economically 
backward classes; 

(iii) to recommend the welfare measures and quantum of 
reservation in education and Government Employment 
in consultation with tho National Commission for 
Religious and linguistic Minorities; 

(iv) to suggest the necessary constitutional, legal and 
administrative modalities as required lor the implemen-
tation of their rEicommendations .. 

(c) No, Sir. 

(d) and (e) Do not arise. 

(Eng/ish) 

Chemical and Petro-Chemlcal Projects 

t.~7. SHRt jUAL ORAM: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to state: 

(a) the on going chemical and petro-chemical 
projects and progress thereof; 

(b) the target date set for the completion and 
commercial production of each of thoso projects; and 

(c) the steps taken to expedite these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) and (b) The Government 
approved the Assam Gas Cracker Project during 2006-07. 
The implementation schedule approved is 60 months from 
the date of financial closure. However, Brahmaputra Cracker 
& Polymer Limited have submitted a 60 months Project Work 
Schedule starting April 2007. The project will produce 
Polypropylene (PP) 60,000 TPA and High Density 
Polyethylene (HDPE)/Linear Low Density Polyethylene 
(LLDPE) 220,000 TPA. 

(c) The present status is as under: 

(i) An Agreement for constituting Joint Venture Company 
was executed on 18.10.2006, namely MIs Brahma-
putra Cracker & Polymer Limited which was incorpo-
rated on 8th January 2007_ 

(ii) The Hon'ble Prime Minister of India laid the foundation 
stone of M/s Brahmaputra Cracker & Polymer Limited 
of Assam Gas Crack.er Project at Lepetakata, District 
Dibrugarh, Assam on 9.4.2007. 

(iii) The Registered Office at Guwahali and Project Office 
at Dibrugarh have been made operational. Chjef 
Operating Officer (COO) and Chief Finance Officer 
(CFO) have been posted. 

(iv) 2692 bighas (approx 890 Acres) of land, out of approx 
1108 Acres needed for the project have been acquired 
by BCPL. 

(v) Feedstock Gas Supply Agreements (GSA) have been 
signed with Mis Oil India Limited (OIL) and with MIs 
ONGC,on 19.9.2007 & 15.,0.2007 respectively, and 
Natphtha Supplywith MIs Numaligarh Refinery Limited 
(NRL) signed on 19.9.2007. 

(vi) 011 Industries Development Bo.d has agreed to offer 
a term loan of RS.327 crore. Discussions with other 
Financial Institutions are under progress. 

(vii) Brahmaputra Cracf<er & Polymer Ltd. (BCPL) has 
awarded Project Management Consultants (PMC) job 
to MIs Engineers India Limited. 
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(viii) Necessary Environmental and Pollution clearance 
both from State and Ministry of Environment & Forest 
has been obtained. 

(he) Training programme on development of skilled 
manpower has been initiated. 

(x) A Monitoring Committee i. in place since May 2006, 
under the ChairparlOnship of the Soeretary C&PC, 
which regularly reviews the progrel' of the implemen-
tation of tho Assam Gas Cracker Projoct. 

(xi) Rs. 30 crores has been r8lealed by the Department of 
Chemicals and PetrOchemicals Government of India 
towards Capital Subsidy for implementation of the 
project. 

{Translation] 

011 ExploraUon ProJect In Palk Strait _ 

458. SHAIMATI BHAVANAPUNDALIKRAOGAWALI: 
Will the Minisler 01 PETROLEUM AND NATURAL GAS bo 
pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
has asked the Government for relocation of the site of the 011 
exploration project in Palk Strait; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) No, Sir. Oil and Natural Gas Corporation has not 
asked the Government for relocation of the site of the 011 
exploration project in Palk Strait as ONGC is not, holding 
any acreage in Palk Strait. However, ONGC is holding two 
nomination blocks In Cauvery Shallow Offshore in Palk Bay 
and Gulf of Mannar. 

For IheBlock falling in the Gulf of Mannar. ONGC was 
denied environmental clearance on the ground Ihal il is 
falling in CRZ-I. i ••.• the Gulf of Mannar Biosphere R.serve. 
Part of the area is coverod by Mannar Marine National Park. 

ONGC.had asked to s~ the block with an alternate 
open acreage falling in Palk Bay. However, as there Is no 
provision of sWapping of al:8a in nomination blocks. ONGC 
was not permined to swap. 

Subaldy on FertlI ..... 

459. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH "lALAN-

Win the Minister 01 CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whelher there has been a continuous rise in Ihe 
amount of subsidy 0" fertilizers during rhe year 2004-2005 
to 2008-2009; 

(b) if so, the amount of subsidy likely to be provided 
during these years; 

(c) the eslimated amount of subsidy likely to be 
provided during 2008-09; and 

(d) the consumer seHing prices of these chemical 
fertilizers in the country during 2004-05 and 2007-08 
separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
B.K. HANDIOUE): (a) YII, Sir. 

(b) The amount of subsidy paid on fertilizers from 
2004-05 to 2007-08 is 8. under:-

Years 

2004-05 

2005-06 

2006-07 

2007-08· 

·estlmated. 

Subsidy on Fertilizers (Rs. in Crores) 

Urea 

10637 

11~49 

15354 

25654 

P&K 
Fertilizers 

5142 

6550 

10598 

20005 

Total subsidy 
disbursed in 

year 

15779 

18299 

25952 

45659 

(c) Department of Fertilizers has estimated a 
subsidy requirement of RI. 60,649.36 crote for 2008-09. 

{d) Maximum Retail Price of subsidized fertilizer. 
is as be1ow:· 

(Rupees per MT) 

2004-05 2007·08 

2 3 

Urea 4830 4830 

DAP 9350 9350 

MOP 4455 4455 

16:20:00 7100 7100 
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1 

20:20:00 

23:23:00 

28:28:00 

10:26:26 

12:32:16 

14:28:14 

14:35:14 

15:15:15 

17:17:17 

19:19:19 

2 

7280 

8000 

9080 

8360 

8480 

8300 

8660 

6980 

8100 

8300 

Subsidy on Wate~lubie Fertilize,. 

3 

7280 

8000 

9080 

8360 

8480 

8300 

8660 

6980 

8100 

8300 

460. SHRI HAHlBHAU JAWALE: Will the Minister of 
CHEMICALS AND FE RTILIZERS be pleased to state: 

(a) whether the farmers of Jalgaon, Nasik, Pune 
Including other horticulture areas and the people's 
representative of Maharashtra have sought 50 per cent 
subsidy on water-soluble fertilizers; 

(b) if so, whether the Government has decided to 
provide subsidy directly to the farmers; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIOUE): (a) No such representation. has 
been received in Deparlment of Fertilizers. 

(b) No, Sir. 

(c) In view of (b) above, question do not arise. 

Amendment In Petroleum 
Rules 2002 

461. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRIMANSUKHBHAID.VASAVA: 

Will the Minister of PETROLEUM A~D NATURAL GAS 
be pleased to state: 

(8) whether the Government has received a 
proposal for amendment in Section • 43 of Petroleum Rules 
200' 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) Ves, Sir. A proposal was received from Govem-
ment of Gujarat to amend Petroleum Rules, 2002 to include 
ship breaking activities. 

(c) The Petroleum Rules, 2002 have been amen-
ded vide Notification GSR 61(E) dated 2nd February, 2007 
to Include ship breaking activity. 

{English} 

Permission for Free Travel to 
Boost Tourism 

462. SHRI MANORANJAN BHAKTA: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Government has made any assess-
ment in regard to the likely demand of tourists to moot permit 
free travel to boost tourism in the country including Andaman 
and Nicobar Islands; 

(b) if so, the details thereof; and 

(c) the steps taken in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) No such survey 
has been conducted by the Ministry of Tourism. However, 
Ministry of Tourism has proposed to Ministry of Home Affairs 
for relaxation of permits to restricted areas which could result 
In a boost to tourism in these areas including Andaman & 
Nlcobar Islands. 

(b) and (c) Do not arise. 

{Translation] 

Ratlonall .. tlon In ATF PrIce. 

463. SHRI SURAJ SINGH: 
SHRIMATI JHANSI LAKSHMI BOTCHA : 
DR. CHINTA MOHAN: 

Will the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the price of Aviation Tufbine Fuel (ATF) 
was hiked in the year 2007; 

(b) if so, the reasons alongwith the month-wise 
break up of the price hike effected during the above period; 

(c) whether this price was slashed recently; 
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(d) if so, the price thereof prevatling in December, 
2007 to February 2008; 

(e) tho rate of surcharge charged during the above 
months; 

(f) the impact of ATF price rise on aviation industry; 

(g) the steps taken/proposed to bo taken by the 
Government to rationalize the ATF prices? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVil 
AVIATION (SHRI PRAFUL PATEL): (a) to (g) The information 
is being collected and will be laid on the table of the House. 

{Eng/ish1 

Incidents of Theft 

464. SHRI UoAV SINGH: 
SHRIMATI JAVAPRADA: 

Will the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government is aware of the frequent 
and increasing incidents of Iheft of valuables from the 
baggage of passengers after the security chock-in of various 
airlines; 

(b) if so, the details of such incidents reported during 
the last two years and the number of cases solved so far; 

(c) whether the airlines have taken any steps to curb 
such incidents ot theft and to offer compensation to those 
whose things were stolen; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINlSTRV OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Ve., Sir. While 
information .regarding incidents of thefts is being collected 
from all airlines, to curb such incidents, all loader are frisked 
thoroughly belore and alter the loading, vigilance has been 
enhanced at airports, loadinglunloading of checked-in 
baggage is done under supervision of security, automated 
In-line Baggage x-Ray Screening system is being introduced 
at major airports. 

(c) to (e) Scheduled domestic airline" have taken 
following steps to curb Ihe baggage theft cases: 

Passengers are advised not to carry their jewellery 
and cash in their checked-in baggage; In-house vigilance 
team of airlines at major airports to check cases of theW 

pilferage; Surprise frisking of loader. before and after the 
loading; Loading/unloading of checked-in baggage under 
supervision of security/Airport service. staff; Utilisation of 
CCTV. available at airports; 

Automated Baggage Reconciliation system at metros 
to reduce instances of such mishandllngs; Extensive training 
is imparted to ramp staff (espeCially loaders) on baggage 
handling; Establishment of dedicated baggage handling 
units at Metros; 

Airlines also give compensation for baggage lost cases 
as per company policy, which has been displayed on their 
respective websites. 

Entry of S .... yIWlld Animals on 
the Runway. 

465. SHRI K.C. SINGH "BABA" : Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the entry of unauthorized persons and 
stray/ wild animals into the runway Is Increasing at various 
airports In the country; 

(b) if so, the details and the reasons therefor; 

(c) the number of such cases of entry Into runway 
reported during the last t~re. years; 

(d) the safety measurel taken/proposed to be taken 
by the Government at various airportl in the country. 
parHculary at IGI airport, Delhi; and 

(e) the action taken against the officials found 
responalble for such lapses? 

THE MINISTER OF STATE OF THE MINlsmv OF CIVIL 
AVIATION (SHRI PRAFUl. PATEL): (a) No, Sir. 

(b) Does not arlse. 

(c) 47 case. of entry into runway have been 
reported in the last three years. 

(d) Directorate Gener,al of Civil Aviation (oGCA) has 
issued Air Safety Circular and Guidelines regarding apron 
discipline at airports to prevent unauthorised entry on the 
runway, Regular joint aerodrome inspections are carried 
out by Airport operators. Bureau of Civil Aviation Security • , 
(BCAS), Met officials and oGCA to take preventive measures 
to reduce such incidents. Perimeter wall hal been erected 
at all Airports Authority of India (AAI) managed airports .s 
per BCAS standards of Safety Requirements and perimeter 
is being guarded by security staff. Airport Security Committee 
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Meetings are held regularly to check on security lapses and 
to reduce the menace of straylwlld animals. At Indira Gandhi 
International (IGI) airports, NGOs are contracted to trap and 
relocate animals from air side, .fter acquiring permits from 
Wildlife Department 01 Government 01 Delhi. Wire fencing is 
done on interlaco area on airport to stop bluo bulls entering 
on the airside. Delhi International Airport Private Limited 
has planned to detain two field experts from an NGO round 
the clock, atleast for a yoar (covering all seasons). so that a 
parmanont solution if found for animal problems occurring 
at IGI airport. Ecologi(:al measures to reduce the population 
of stray/wild animals are also planned. 

(0) Action against officials, is found responsible for 
lapses. is taken by AAI as per their rules. 

(Translation] 

Sa"Ing up of CIPET In Aala.than 

466. SHRI SRICHAND KRIPLANI: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government of Rajasthan has 
requested for selting up a branch of Central Institute of Plastic 
Engineering and Technology (CIPET), in the State; 

(b) if so, the ilction taken by the Union Government 
thereon; and 

(c) the present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HAND!QUE): (a) to (c) Governmont of Rajaithan 
vide their letter dated 20.12.2003 had requested this Ministry 
for sel1lng up of CIPET centre at Jaipur. The project has 
been approved by the Government of India. Land for the 
project has been allotted by Government of Rajaathan and 
the Foundation Stone was laid by the Union Minister of 
Chemicals & Fertilizera and Steel, on 1st November. 2006. 
The construction of the building has started. The Diploma 
courses have been stluted in rented premises aince August, 
2006 and the second batch of students are undergoing 
training at the Contre. 

(English) 

Advanced Training In Aviation 

467. SHRI P.C. THOMAS: Will the Mlni,ter qf CIVIL 
AVIATION be pleased to atate: 

(a) whether there are national Initiatives lor 
advanced training in the field of aviation including flying; 

(b) if so. the detail I thereof, State -wise; 

(c) whether Rajiv Gandhi Aviation Academy in 
Kerala has flying operation and is proposed to be elevated 
as a National Institute; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, Sir. 
Government has taken various initiatives for advanced 
aviation training. Funds have been relealed to Indira Gandhi 
Raihttlya Uran Akademi (IGRUA) for upgradatlon of civil 
and electrical infrastructure and for procurement of 
additional trainer aircraft including computer based training 
aids and equipment. IGRUA has also entered into a 
management contract with Mis. CAE. a reputed international 
organisation in this field, to professionalise its management. 
The Government has also decided to set up a world class 
institute at Gondia in Maharashtra as Joint Venture 
Enterprise under the aegis of Airports Authority of India. The 
other flying clubs In the country are also supported by the 
Central Government by way of providing funds for acquisition 
of trainer aircraft through Directorate General of Civil Aviation 
and Aero Club of India. 

(c) to (e) The Rajiv Gandhi Aviation Academy has been 
set up by the State Government 01 Kerala. The institute is 
not operational presently. There is no proposal with Ministry 
of Civil Aviation to elevate the academy as National Institute. 

(Translation] 

HI.torical Sit •• of Aamayana 

468. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Govemment is aware that several 
places associated with Sri Ram, Slta, Ravana and Hanurnan 
ji have been found during excavation being conducted by 
the Sri Lanka Government; 

(b) if so, the outcome of excavation calTied out so 
far; 

(c) whether the Government of India in~pired by the 
efforts of Sri Lanka Govemment propose to cOoperate with 
them in excavation of places aSSOCiated with Sri Ram, Sita, 
Ravana and Hanuman; 

(d) if so. the detaill thereof; 
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(e) if not, the reasons there'or; and 

(I) tho steps taken in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CUL TURE (SHRIMATI AMBIKA SONI): (a) to (f) The 

. Archaeological Survey of India has no information regarding 
such archaeological excavations by the Government 0' Sri 
Lanka. 

{English} 

High Speed P •••• nger Corridor 

469. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Indian Railways have sought any 
technical cooperation from French National Railways to let 
up high-speed passenger corridors In the country; 

(b) if so, the details thereof; 

(c) whether any discuslion on thl,lllue h.ve been 
held with the officials concerned during the recent visit of 
French President to India; and 

(d) if so, the details thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Yes. Sir. 

(d) During the fifthlndo-French Steering Committee 
meeting held on 15.01.2008 in New Delhi with SNCF 
International, France (8 French National RaHway Company), 
French side shared their experience of high speed trains in 
France with the Indian side. Both ,Ides endeavoured 10 have 
a concerted approach regarding any semina,. to be held by 
French Railways on the subject in India. 

CI •• nll .... of the Railway Station 

470. SHRI PRABHUNATH SINGH: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI MADAN LAL SHARMA: 

Will the Minister 01 RAILWAYS be pleased to state: 

(al whether the station premises and trains gene-
rally remain dirty despite the fact that about 1.4 crore 
pas.enge,. frequent tho railwlly .tations and travel in the 
trains every day all over the country: 

(b) if ~o,the reasons therefor; 

(c) whether the Railways propose. to impose fines 
and imprisonment on people who dirty its premises; 

(d) if so, the details in this regard; 

(e) whether the Railways proposes to set up a 
separate authority for supervision of cleanliness and 
apprehending offender.;' 

(f) if so, the details thereof; 

(g) the time by which such authority will start 
functioning; and 

(h) the other steps takenlbeing taken to maintain a 
clean and hygienic environment in station premises and in 
trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Provision for imposition of fines and 
imprisonment on persons found dirtying railway station 
premise. & trains already exists under section 145(b) of the 
Railway's Act 1989 as committing nuisance. The section 
145(b) reads as under: 

"if any person in any railway carriage or upon any part 
of railway commits any nuisance or act of indecency or uses 
abusive or obscene language may be removed from the 
railway by any railway servant and shall, in addition to the 
forfeiture of his pass or ticket. be punishable with 
imprisonment, which may extend to six months and with fine 
which may extend to five hundred rupee •. Provided that in 
the absence of special and adequate reasons to the contrary 
to be mentioned in the judgement of the court, such 
punishment Ihall not be less than; 

(i) a fine of one hundred rupees in the case of conviction 
for the first offence; and 

(iiI imprisonment one month and a tine of two hundred 
and fifty rupees, in the case of conviction for second or 
subsequent offence. to 

(e) No, Sir. 

(f) and (g) Do not arise. 

(h) To improve the standard of cleanliness at railway 
stations, steps like introduction of mechanised cleaning. 
provision of washable aprons, proviaion Qf 'Pay & Un' 
toilets, cleanliness awareness campaigns elc. have bean 
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undertaken. Regular Inspections are conducted by varioul 
officials at the railway stations to monitor cleanliness and 
also to Identifv weak areas and take remodial measures. 
Besides. there is a systom of periodic inspections by multl-
~isciplinary Service) Improvement Groups (SIGs) of 
appropriate level to inspect passenger amenities including 
cleanliness at stations and running trains and to augg.atl 
take remedial measures for rectifying the deficiencies and 
shortcomings. Drives are launched from time to time 
particularly during rush seasons to have greater impact. 

New Airports In aangalore 
and Hyderabad 

471. DR. K. DHANARAJU: 
SHRIMATI MANORAMA MADHAVRAJ: 
SHRI G. NIZAMUDDIN: 
SHRI M. SHIVANNA: 

Will the Minister of CIVIL AVIATION be pleaaed to state: 

(a) the details of the siles on which the new airports 
have been constructed in the country particularly in 
Bangalore and Hyderabad: 

(b) the details 01 the air traffic/passengers to bo 
handled and the lacilities to be made available at these 
airports; 

(c) the time by which these airports will be opera-
tional; 

(d) whether the old airportl in those cities are likely 
to be closed; and 

(e) if so. the reasons for not keeping them 
operational instead of closing them? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) The site of the new 
Sangalore international airport falls easl of Sangalore-
Hyderabad National Highway No. 7 between 29 Kml and 
30 Kms from Bangalore and 4 Kms south of Devanhalli town 
and that of the new Hyderabad airport i8 situated near 
Shamshabad in Ranga Reddy district of Andhr. Pradesh 
about 20 Km south of the present Hyderabad airport at 
Segumpet. 

(b) The initial phase of the Sangalore and Hydera-
bad Internalional airports are capable of· handling 11.40 
million and 12 million passengers respectively. The Terminal 
areal of Hyderabad and Bangalore Airport are 1,05,300 
sq.m. and their peak hour pallenger capacities are 3200 
and 2733 respectively. 

(c) The new airports at Shamshabad and Devana .. 
halli are likely to be opened during the next month. 

(d) and (e) In accordance with the provisions of the 
Concession Agreements signed with respective Airport 
Companies by the Government of India, the existing airports 
at Hyderabad and Bangalore will be closed for commercial 
use after the new airport becomes operational. 

Setting up of New Airports 

472. SHRI NIKHIL KUMAR: Will the Minister 01 CIVIL 
AVIATION be pleased to slate: 

(a) whether the Union Government has urged the 
State Governments to identify the new locations for setting 
up of the new airports; 

(b) if so, the details thereof; 

(c) whether the Union Government has also 
prl)posed some encouraging steps to acquire lands for 
setting up new airports; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE ,OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (d) Looking into 
the capacity and infrastructural constraints, all stakeholders 
including the State Governments are encouraged to identify 
locations for setting up new airports and bring forward such 
proposals for the consideration of Union Government. Issue 
of land acquisition is a State subject and State Govornment 
take necessary steps as per respective State Laws. 

Dlslnv.stment of NEPA 

473 SHRI AJOY CHAKRABORTY: 
SHAI GANESH SINGH: 

Will the Minister of HEAVY INDUSTRIES AND PUSLIC 
ENTERPRISES be pleased to ltate: 

(a) whether the Government proposes to fully 
disinvest NEPA Ltd,; 

(b) if so, the details and the reasons therefor; 

(c) whether the Govemment has taken any steps to 
safeguard the interests of the workers of the unit; 

(d) if so, the details of the rettabilitation scheme for 
the workers; and 

(8) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
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AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 
(a) and (b) Nepa Ltd. is a sick PSE under reference to Board 
for industrial and Financial Reconstruction since May 1998. 
The plant and machinery aro old and required substantial 

. inveltment for upgradation. The Goveml"ont has decided 
to revive tho company through Joint Venture partner by 
disinvestment of Govemment of Inclta Equity, preferably to 
the extent of 740/. or 100%. Nepa Limited (Disinvestment of 
Ownership) Bill 2007 has been Introduced in the LaI< Sabha 
for getting Parliamentary approval of disinvestment of 
Nepa Ltd. The Bill has been referred to Department 
related Parliamontary Standing Committee on Industry on 
17.12.2007. 

(c) to (e) The Bill provides that every officer or other 
employoe of the Nepa Ltd., except the Chairman and 
Directors, serving in its omployment immediatejy before the 
disinvestment of the Nepa Ltd., shall continue in oHica or 
service after such disinvestment, on the same terms and 
conditions as if the disinvestment of the Nepa Ltd., had not 
been made and shall continue 10 do so untH the expiry of the 
period of one year from the date of such disinvestment. 
Where an officer or other employee of the Napa Ltd. Opts 
not to continue in the employment or service of the Napa 
Ltd., such oHicer or other employee shall be deemed to have 
resigned. 

Hike In the 011 Price. 

474. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the World Bank estimaled the average 
price of crude oil per barrel 10 rise from 71.2 dolla,.. in 2007 
to 85 dollars in 2008; 

(b) if so, the details thereof; 

ec) whether tho Government is aware that this 
record rise in prices aHects the prices of food and other non· 

per barrel in 2008, The simple average of Dubai. Brent and 
West Texas Intermediate crude oils ha. been considered. 
The highlights of the report as regards to crude 011 demand 
and prices are as follows: .. 

Higher oil prices have reduced growth in global oil 
demand, particularly in high-Income OECD countries. 
In non-OECD economies, the demand for 011 has grown 
by just OV8t one million barrel a day since 2005, 
significantly below the level in 2004. 

As demand eased and non-OPEC supply increased, 
OPEC countries reduced their output to prevent a fall 
in prices. 

While the emerging supply-demand factors will keep 
the oil markets somehow balanced over 2007-09. 
prices are expected to remain above $75 a bam,l for 
the coming two years. 

The average price of Indian Basket crude from Jan'08 
to Feb'08 (upto 22.02.08) has been $ 90.19 per barrel. 

(c) to (e) As passing on the entire impact of the steep 
increase in the oil prices to the consumers would have 
resulted in inflationary impact, the Govemment has taken 
certain measures to ensure that the burden was shared by 
all the stakeholders, namoly:-

Government -Issue of Oil Bonds; 

Oil companies - Upstream I Refinery Discounts; and 

Consumers - Minimal Price Increase 

Accordingly, the Government has issued oil Bonds and 
Upstream Oil Companies have contributed by offering 
discount on crude oil and petroleum products, to partially 
compensate the under-recoveries of OMCs as per the detaits 
given below: 

Rs. in Crores 

fuel commodities including metal prices; Year 011 Bonds issued Contribution by 

(d) if so, the details thereof: and 

Ce) the steps being taken by the Govemment to 
control adverse Impact 0' rise of oil price. on other products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The World Bank in ils annual report titled -Global 
Economic Prospects 2008" hu estimated the average price 
of crude olt to rise from $ 71 .2 per barrel In 2007 to $ 84.1 

2005-06 

2006-07 

Apr-Dec'07 

Total 

·for "'Sap'07 

by Government Upstream 011 
Companies 

11500 14000 

24121 20507 

11257· 15873' 

46878 50380 

• Apr-Dec'07 (Provtaional) 

"' 
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In this context, a marginal Increase in petrol and diesel 
prices by Rs. 21l1tre and Rs. 1'''tre respectively was made 
with effect from 1 5.2.2008 which is actually in the nature of 
a restoration of relail prices to the price level operating before 
February, 2007. 

Despito the steep increases In international oil prices, 
the Government has not increased the I)rices of PDS 
Kerosene during the last six years. The price of Domestic 
LPG has remained unchanged during the last three years. 

In addition 10 the above, to reduce the burden on the 
consumer, Central Taxes on sensitive petroleum product.s 
have been consciously rationalized. The Central Govern-
ment levies no taxes..:.. customs or excise·-on PDS Kerosene 
and domestic LPG. The customs duty on petrol and dieSel I 
.has been reducod from 10% to 7.5% effective 14.6.2006 
and tho ad-valorom component of excise duty reduced from 
8% to 6% effoctive 1.3.2007. Considering its widespread 
use for cooking purposes, LPG (domestic) hilS been placed 
under the 'declared goods' category, thereb~ limiting Stato 
Governments levy of sales taxes 10 4%. 

'The above measures have been adopted to keep the 
inflation rate within masonable limits. The Government is 
closely monitoring the in.ternational oil prices and will 
continue to protect thl' interests ol·consumers. 

{Translation} 

Impact for FOg on Flight' 

475. SHAI RA(lHURAJ SINGH SHAKYA: 
SHRI KINJARAPU YERRANNAIOU: 
SHAI HEMLAL MURMU: 
SHAI PUSP JAIN: 
DR. P.P. KOYA: 
SHRi KIREN RIJIJU: 
DR. LAXM1NARAYAN PANDEY: 

Will the Minister of CIVIL AVIATION be pleased to state: 
(a) whether Nalional and international flights had 

to be diverted I cancelled I delayed lrom various airports of 
the country due to tefl during the winter season; 

(b) if so. the dotails and the total amount 01 loss 
incurred by Nutional Carriers as a result thereof; 

(C) tht) delails 01 measures laken by the Govern-
ment to combut Ihe prohlem 01 log; and 

(d) tho details of anti-fog equipments install~d at 
every alrp:>rt'in the C4)Untry alongwith the amount of funds 
spent' proposed to De spent thereon by tho Government? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a). Yes, Sir. 

(b) Some airlines do not maintain details related to 
delays due to 'landing restrictions' or late clearance for take 
off. flls, therefore, not possible to compute loss on this count. 

(c) In accordance with ICAO guidelines, Airports 
Authority of India (MI) has already installed CAT'" B ILS at 
IGI airport, New Delhi, Which permits operation of aircraft 
up to Runway Visual Range (RVR) of 50 meters which can 
be used by airlines with certified pilots. All airlines are 
directed/encouraged to plan their operations with aircraft 
and pilots capable of operating under such low visibility 
conditions. In addition, Instrument Landing Systems (ILS) 
have also been installed at 42 other airports to enable aircraft 
operation in low visibility conditions. 

(d) Fog is a natural phenomenon and no anti-fog 
equipment are available. Hence, does not arise. 

{English} 

Revmnplng of Defunct Fertilizer 
Planta of HFCL and FCIL 

476. SHRIIQBAL AHMED SARADGI: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Department of Fertilizers has sought 
for 5000 crores from the Finance Ministry as a Capital 
Support to revamp and defunct fertilizers plants of Hindustan 
Fertilize,. Corporation Ltd. (HFCL) and Fertilizer Corporation 
of India Ltd. (FCll) during the Eleventh Plan; 

(b) if so, whether the money could either come by 
way of equity infusion by the Government or through interest 
fr .. debit: 

(c) if so, thedetails thereof; 

(d) whether.the Government has agreed to provide 
the alsistance; 

(e) if so, the nurnber of plants are likely to be 
revamped out of this fund; and 

(t) the extent to which this will improve the fertilizers 
position III the country? 

T:"E MINISTER OF STATE IN. THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF' 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (d) The Department of 
FertiliZers hal ·sought an allocation of Rs. 5000 crore under 
11 th Plan u Gross Budgetary Support (GSS) towards revival 
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oL cloled units of HFCL and FCll from the Plann;ng 
Commission. The financing model for revival of closed units 
is yet to be finalized and is currently under discussiona with 
the Planning Commission. 

(e) Do not arise. 

(f) Bevival of closed units will help improve fertilizer 
availability in Ihe country to a considerable extent. 

(Translation] 

Amendment of SC end ST (Prevention 
of Atrocltle., Act 

477. DR. lAXMINARAYAN PANDEY: 
SHRI KIREN RIJIJU: 

Will the Minister of SOCIAL JUSTICE AND EMPOWER-
MENT be pleased to state: 

<a) whether the Government propol .. to amend the 
Scheduled Castes and Scheduled Tribel (Prevention of 
Atrocities) Act; 

(b) if so, the reasons therefor; 

(c) whether the Government has sought sugges-
tions from Ihe Slates In this regard; 

(d) if so, Ihe number of Stales who have submitted 
their suggestions; and 

(e) tho names of the Slates who have nolsubmitted 
their suggesllons so far? 

THE MINISTER OF- STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) 10 <e) The sugges-
tions towards amendmonts in the Scheduled Castes and 
the Sclledu!ed Trib •• <Pr.vention of Atrocities) Act, 1989 
were invited from State Govemments and Union T .rritory 
Administrations which were received from Andhra Pradesh, 
Assam. Bihar. Chhattisgarh. Himachal Pradesh, Haryana. 
Jhar1<hand, Kernataka, Kerala, Madhya Pradesh, Maha-
rashtra, .Manipur, Meghalaya, Mizoram, Nagaland, Orissa. 
Punjab, Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttara-
khand, Uttar Pradesh, West Bengal. Chandigarh. Dadra & 
Nagar Haveli. Daman & Diu. Delhi. Lakshwadeep and 
Puducherry. No .'na' decision has. howev.r. been taken to 
amend the Act. 

{English] 

AallWllY Accident. and 
Bomb Bla.t. In Railway. 

478_ SHAI M. SHIVANNA: 
SHAI NAND KUMAR SAl: 
SHfU HEMLAL MURMU: 

Will the Minister 01 RAILWAYS be pleased to state: 

<a) the numb'er of incidents of blasts in trains 
reported during 2007-08 10 far zone-wise; 

(b) the details of railway property damaged in such 
biasts during the said period; 

(c) the number of persons injured! killed in each of 
such incidents during the said period; 

(d) the number of victims of such accidents to whom 
compensation has been made: 

<e) whether thero has been an inordinate delay in 
the payment of compensation to victims of rail accidents; 

(f) if so, the steps taken by the Railways 10 make 
such payment in a time bound manner; and 

(g) the details of steps taken by the Railway to check 
the recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes. Sir. Two incidents 
of bomb blast in passenger carrying trains were reported 
from April, 2007 to 2008 (till date). The details are as under:-

Railway 

East Cout 
Railway 

Northeast 
Frontier 
Railway 

No. of Value of 
cases Property 

damaged 

Rs.33,77,666/-

Not yet ascertained 

Persons 

KiHed Injured 

5 4 

(d) Compensation is paid only after a decree is 
awarded on a claim fil.d in this regard in the Railway Claims 
.Tribunal_ So far, no decree has been awarded. 

(e) and (1) Accident compensation claims are adjudi· 
cated by RaNway Claims Tribunal. Aa this is a quasi-judicial 
body, no time frame can be fixed for settlement of pending 
claims cases. However. once a claim has been decreed. 
the Railway. have been instructed to ensure that chequ •• 
of the decretal amount are issued and dispatched to the 
claimants within a period of 15 days. 

(9) The following measures are being taken to 
improve security arrangements at Important and vulnerable 
railway stations:-

(1' Installation ofClos. Circuit Televisions at vulnerlble 
Railway Stations. 
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(2) Modern security gadgets like Hand Held Metal 
Detectors. Door Frame Metal Detector •• Entry Scans I 
X-Rays Machines etc. to strengthen access control at 
entry I exit points. 

(3) Dog Squads at various divisions and railway stations 
to conduct anti-sabotage checks. 

(4) To upgrade training centers to improve quality of 
training 10 Railway Protection Force personnel. 

(5) intensive publicity and public awareness campaigns 
alerting and educaling all passengers I public to remain 
vigilant against any unidentified I unclaimed suspi-
cious objects lying on platforms, othor premises or 
coaches and to report to I~PF / GRP I Railway officials 
available nearby. 

(6) Frequent announcements at all stations alerting 
passengers to be vigilant about suspicious movement 
of co-passengers and not to touch any suspicious 
luggage / bag especiaUy in general compartments. 

(7) Stops to prevent entry of ~nauthorized persons in trains 
and in ompty cOllching rakes al originating I destination 
stations, bofore and alter placement in maintenance 
sidings. 

(8) Close co-ordination with GRP I State FJolice.' Central 
Intelligonce agencies to prevent any untoward incident. 

Nagpur Airport 

479. SHRI ANANDRAO VITHOBA ADSUl: 
SHRI ADHAlRAO PATll SHIVAJIRAO: 

Will the Minister of CIVil AVIATION be pleased to state: 

(a) whether the Union Government has decided to 
transfer Dr. Arnbedkar International Airport in Nagpur to a 
Joint Venturo Company (JVC) for developmont in into world· 
class multi modal passenger and cargo hub; 

(b) if so. the details thereof; 

(c) tho percentage 01 the Union Government's stake 
in the Joint Vonture; lind 

(d) tho time frame lor the completion of develop-
mont work? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVil 
AVIATION (SHRI PRAFUl PATEL): (a) and (b) Yes, Sir. 
Union Cabinet in its meeting held on t 7.1.2008 has 
accorded 'in principle· approval to the proposal for transfer 
of Dr. Ambedkar International Airport, Nagpur 10 a Joint 

Venture Company (JVC) of Airports Authority of India (Mf) 
and Maharashtra Airport Development Company limited 
(MADC) for upgradation of the airport to a world class Mulli 
Modal International Pasaenger and Cargo Hub with the 
directions that (i) the Indian Air Force (IAF) will continue to 
use its existing facilities in Nagpur till appropriate alternative 
arrangements are put in place and that any transfer of land 
of the IAF to the Joint Venture will take place only after 
concurrence by the Minister of Defence; and (ii) a Committee 
comprising 0' Cabinet Secretary, Finance Secretary, 
Secretary, Ministry of Civil Aviation and Chief Secretary. 
Government of Maharashtra will examine the financial 
structure of the proposed JV and related issues. 

(c) As per the Memorandum of Understanding 
signed on 18.12.2006 between Ministry of Civil Aviationt 
AAI and Government 0' MaharashtralMADC. MADC and AAI 
will have equity partnership of 51 and 49 percent, 
respectively in the JVC. 

(d) Steps will be taken for completion of the project 
expeditiously. 

{Translation] 

Hike In the Price. of Petroleum Product. 

480. SHRI SANJAY DHOTRE: 
SHRI THAWAR CHAND GEHlOT: 
SHRI G. KARUNAKARA REDDY: 
SHRI BAPU HARI CHAURE: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) the details of increase and decrease made in 
the prices of petroleum products during the last three year. 
till date; 

(b) whether the Govemment are pr8lently contem-
plating to Increase or decrease the price. of petroleum 
products; 

(c) if so, the details In this regard and the criteria 
followed for increasing or decreasing these prices: and 

(d) the steps takon by the Government to give relie' 
to the common consumers from the increasing prices 01 
petroleum products as It affects the price of essential 
commodities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) The increase/decrease in the prices of sensitive 
petroleum products during the last three years with effect 
from 1.4.2005 are given in the enclosed statement. 
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(b) to (d) The global prices of crude oil and petroleum 
products have remained high and volatile since 2004. In 
view of this, the Public Sector 011 Marketing Companies 
(OMCs) are incurring under·recoveries on domestic sale of 
sensitive petroleum products namely petrol, diesel, PDS 
kerosene and domestic LPG. As pa.ling on the entire impact 
of the steep incroase in the oil prices to the consumers will 
result In hardship to the common man, the relilil seiling prices 
of petrol, diesel, PDS Kerosene and domestic LPG have not 
been increased in tandam with the international oil prices. 

The Government has adopted the principle of equitable 
burden sharing between the Government. the oil PSUs and 
consumers to protect the interests of common man. 
vulnerable secti9ns of society and also the financial health 

of OMCs. In this context, the Govemment has made marginal 
increase in petrol and diesel prices by RI. 211ltre and Re.11 
lilre respectively with effect from 15.2.2008 which is actually 
in the nature of a restoration of retail prices to.Jhe price level 
operating before February, 2007. The Government has 
issued Oil Bonds and Upstream :)iI Companies have 
contributed by offering discount on crude oil and petroleum 
products to partially compensate the under·recoveries of 
OMCs. 

Despite the steep increases in Internalional 011 prices. 
lhe Government has not increased the prices of PDS 
Kerosene during the last six years and of Dome.tic LPG 
during the last three years. The Government is closely 
monitoring the intemational oil prices and will continue to 
protect the interests of consumers. 

Price changes of sensitive petroleum products 

Date 

01.04.05 (VAT implemented at Deihl 

04.05.05 (reduction of Vat rate on HSD) 

21.06.05 

25.07.05 

07.09.05 

21.05.06 

06.06.06 

21.06.06 (reduction In VAT rate) 

30.11.06 

16.02.07 

06.06.07 

08.02.08 (pollution cess in Deihl) 

15.02.08 

MS 

Aetail Selling 
Price As.!Ltr. at 

Deihl 

37.99 

40.49 

43.49 

47.51 

46.85 

44.85 

42.85 

43.52 

45.52 

HSD 

Aetail Selling 
Price As.lLtr. 

al Deihl 

28.22 

26.45 

28.45 

30.45 

9.09 

32.47 

32.25 

31.25 

30.25 

30.48 

30.76 

31.76 

PDSSKO Domestic LPG 

Retail Selling Aetall Seiling 
Price Rs./Llr. Price Rs.! 

at Delhi Cyl. at Deihl 

9.05 294.75 

9.08 

------............... ----------..... ----.----------------------------------------------
(English) 

SpecI" Economic Zon .. 

481. SHRI DUSHYANT SINGH: WI" tt:e Minister of' 
TOUf'ISM be pleased to state: 

(a) whether the Govemment has a proposal to set 
up IIJ')eclal economic zonel for the tourism and hospitality 
sectors: 

(b) if 80, whether the ITDC has taken any steps in 
this regard; 

(c) whether public·private partnership model i. 
thought about these special economic zonel; 

(d) if 10, the de .. i •• thereol; and 

(e) the steps taken by the Govemment to set up 
SEZs for the tourism seclor? 
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THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMAl'1 AMBIKA SONI): (a) No, Sir. 

(b) to (e) Do not arese. 

Freight and P •••• ng.r Corridors 
Linking an Porta 

482. SHRI PANNIAN RAVINDRAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Kerala State Government hal 
submitted any proposal for freight and pa .. enger corrldorl 
linking all ports and major cities in the State; 

(b) if so, the detailsthoreof: and 

(c) tho reaction of the Railway thereto? 

THE MINISTER Ot: STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 

(c) Does not arise. 

Statu. of R.llw.y Une In Andhr. Prade.h 

483: SHRI L. RAJAGOPAL: 
SHRI M. I~AJA MOHAN REDDY: 

Will the Minister 01 RAILWAYS be pleased to state: 

(a) whether 12 new li~e surveys completed in 
Andhra Pradesh during the lasl three years; 

(b) whether out of 12, only 2 lines i.e .• Jaggiyapel-
Vishnupuram and Manoharabad-Kothapalli have been 
laken up for completil)n; 

(c) if so, the details th~reof; and 

.(d) the detailll of total amount required to complete 
the above 12 projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Tho detail. of new 
line surveys cornpletEtd since 2004-05 falling fully/partly in 
Andhra Pradesh are as under:----------------•. ----.-----
S.No. Name 01 the Survey 

2 

Anticipated Cost 
(Rs. in Crore) 

3 --------._---.-----
1. Bhandrachalam·Kovvur (151 km.) .244'.00 

2. Donakonda-Bitragunta (197 km.) 622.00 

3. Hyderabad-Gazwnl-Siddipel-SlrcUla- 308.00 
Vemulwada connecting Karimanagar-
Nizamnbad (149 km.) --_._--_._---_ .. __ .. _----_._--

2 3 

4. Jadcherla-Nandyal (182 km.) 566.00 

5. Machlipattnam-Repalli (45 km) 259.00 

6. Medak-Akkanapeth (18 km.) 46.00 

7. Nadikudi-Srikalahasti (308 km.) 711.00 

8. Ongole-Donakonda (87 km.) 196.00 

9. Mantralayam Road-Kurnool via 241.00 
Yemmanagar (111 km) 

10. Ponduru-Rajam (19 km) 53.00 

11. Jaggayyapet-Vishnupuram new 156.00 
line (55km.) 

12. Manoharabad-Kothapalli (148.9 km.) 378.58 

13. Tindivanam-Nagari (179.2 km) 456.00 

14. Flayadurg-Tumkur via Kalyandurg 887.31 
(213 km) 

15. Cuddapah-Bangalore 1000.23 
(Bangarapet) (255.4 km.) 

16. Attlpattu-Putur (83.3 km.) with link 635.00 
line to Thiruvallur 

Total 6759.1 

Out of the above mentioned surveys, work. of new 
line of Jaggayapet-Mellacher"vu, Manoharabad-Kothapaill, 
Vishnupuram-Janpahad. Tindivanam-Nagari, Rayadurg-
Tumkur have already been taken up. Further, the woi'k of 
Cuddapah-Bangalore and Attipattu-Puttur new line have 
been proposed in Budget 2008-09. 

(d) The total estimated C08t •• per survey for the 
above mentioned 16 new line was assessed as Rs. 6759.1 
crore. 

R.vle. ~f Major Steel Project. 

484. SHRI HITEN BARMAN: Will the Minister of 
STEEL be pleased to state: . 

(a) whether the aov.mment hal ,.t up a team to 
review artd coordinate measures for an early completion of· 
major steel projects; 

(b) if SQ. the detail, and the terms of reference of 
the team thereof: and 
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(c) the details of recommendations made by the 
team? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHIl.ESH DAS): (a) Government has 
constituted an Inter-Ministerial Group (IMG) to monitor and 
coordinate issues concerning major steel Investments in 
the country. 

(b) The IMG consists of follOWing mambers:-

i. Secretary, Ministry of Steet 

ii. Secretary, Department of Industrial 
Policy a Promotion 

III. Member (Traffic), Railway Board, 
Ministry 01 Railways 

iv. Secratary, Department of Shipping 

v. Secretary, Department of Road 
Transport & Highways 

vi. Secretary, Ministry of Mines 

vii. Secretary, Ministry of Environment a 
Forest 

viii. Chief Secretary of concerned State 
Governments 

ix. Joint Secretary, Ministry of Steel 

·Chairrnan 

Member 

Member 

Member 

Member 

Member 

Member 

Membar 

Convener 

Any othElr Ministry/State Govl. may be requested to 
participate as and when considered necessary. 

Further, the temlS cif relerence (ToR) 01 the IMG are: 

To review and coordinate measures for earty comple-
lion of the major steel capacities and to address various 
problems concerning:-

(I) Infrastructure constraints related to ports, rail, road 
network. 

(ii) Availability of irem ore and coal. 

(iii) Speedy environmental clearance for project site as 
weH IS 'or iron ore and coal mining acUvltiel. 

(iv) Availability of land, waler resources and ilsues 
concerning rehllbilitation. 

(v) Any other item concerned with Ihe major steel 
invellmenls in the country. 

(c) The Inter-Ministerial Group (IMG) is conltituted 
to periodically roview, monitor and coordinate the iasues 

concerning setting up of major steel investment projects and 
to take appropriate actions, accordingly. 

Infra.tructure Facllltl •• at Airport. 

485. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of CIVil AVIATION be pleased to stale: 

(a) whether the Government proposes to provide 
batter infrastructure facilities at the airports in the country; 

(b) it so, the details thereof; state-wise; and 

(c) the funds to be invested on this proposal and 
the banefits likely to be accrued by the tourism? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. Measurel 
have been initiated by Airports Authority of India (AAI) to 
deal with the anticipated expansion of air traffic in the country 
by augmenting the infrastructure all the airports under its 
management, Uke increaSing the capacity qJ terminal 
buildings, constructing more parking stands for aircraft and 
providing longer runways subject to availability of land to 
be provided by State Governmont. Besides, new Greenfield 
airports are being established at Hyderabad and Bangalore. 
through Public-Private Parlnership route. 

(b) Airports selected for development in the 11 th 
Five Year Plan, are Ajmer, Jaipur, Jaisalmer, Mount Abu 
and Udaipur in Rajasthan; Chandigarh in Chandigarh Union 
Territory; Dehradun, Pantnagar in Uttarakhand; New Delhi 
in Delhi (through Joint Venture route); Jammu, Srinagar and 
Leh in Jammu & Kashmir: Khajuraho, Bhopal and Indore in 
Madhya Pradesh; Kullu in Himachal Pradesh; Lucknowand 
Varanasi in Uttar Pradesh: Ludhiana in Punjab; Bhubn .. 
neswar and Jharsuguda in Orissa; Kolkata, Coach Behar 
and Maida in West Bengal; Muzaffarpur and Gaya in Bihar; 
Port Blair in Andaman & Nicobar; Ranchi in Jharkhand; 
Agartala in Tripura; Guwahati, Dibrugarh, Jorhal and SUchar 
in Assam; Barapani (Shillong) in Meghalaya; Imphal In 
Manipur; Itanagar and Passighat In Arunachal Pradesh: 
Pakyong in Sikkim; Kohima in Nagaland; Ahmedabad. 
Bhavnagar, Jamnagar, Rajkot and Vadodara in Gujarat: 
Akola, Aurangabad, Baramatl. Gondia, Mumbai (through 
Joint Venture route), Juhu, Nagpur (through Joint Venture 
roule) and Pune in Maharashtra; Belgaum, Hassan, Hubii. 
Mangalore and Mysore in Karnataka; Goa in Goa; Agatti in 
lakshadweep Islands, Calicut and Trivandrum in Kerala: 
Coimbatore, Madurai, Chennai, Trichy and Tuticorin in Tamil 
Nadu: Cudappah, Rajahmundry, Vijayawade. Viahakha·· 
patnam and Tirupati in Andhra Pradelh; and Pondicherry in 
Pondicherry respectively. 



179 Wrinfln Answers FEBRUARY 28, 2008 180 

(c) AAI proposes to invest Rs.6443 crores for non-
metro airports and Rs.5679 crores for metro airports, during 
tho 11 th Plan period. 

Au.tartty Ua •• urea In Avl.tlon Sector 

486. SHRI M. APPADURAI: Will the Minisler of CIVIL 
AVIATION be pleased to state: 

(a) whether Air India and Indian Airlines propose to 
introduce Air Tickets at lower rates to compete with private 
airlines; 

(b) if so, the details thereof; 

(c) whether the Government proposes 10 increase 
the effiCiency of the Airlines staff and auslerily measures to 
curb the waste OIcpenditure to Increase profit in the aviation 
sector; and 

(d) if so, the details thoreof? 

THEotv'IINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) As per industry 
practice and depending on faclors such as demand/supply, 
seasonality, e)(tent of competillon and product foatures like 
frequency, timings, direct / indlrecl operations etc. Air India 
offers low lovels of fares under multiple classes. These Easy 
fares, Ape)( fares etc. are available round the year. Special 
Promotional Schemes/offers are also introduc:ed periodically 
to attract passengers. 

(c) and (d) The merger of erstwhile Air India and Indian 
Airlines limited has boen effected with a view to augmenting 
revenues and curlailing costs si"nificantly. The management 
of Air India has entered Into Wage agreements with various 
Unions which would result in abolition of restrictive and 
unproductive work practices as well ilS redundant 
allowances. The airline has also undertaken other cost-
cutting measures like luel conservation, re·deployment of 
capacity and other productivity enhancement measures. 

{T,.ans/ation] 
t: 

Free Stor.ge Time in the Cargo 
Perml.e •• t the Airport. 

487. SHRI HANSRAJ G. AHIR: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government has decided to reduce 
Free S!orage nme in the cargo premises of the airports in 
order to check congestion at the airports: 

(b) if so, the details thereof; 

(c) whether the Airports Authority of India has also 
decided to increase the Terminal Storage Processing (TSP) 
charges: 

(d) if so, whether any protest hal been lodged by 
the e)(porters against the increase In the Cargo charges: 
and 

(e) if so, the details thereof alongwith the reaction 
of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL. 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) The Government have issued directions 'or 
reduction in free period lor import cargo 'rom 05 working 
days to 72 hours (I.e. 3 working days) and for export cargo, 
free period for airlines is roduced from 04 working days to 
48 hours whereas tree period for exporters is retained at 24 
t,ours. Thus, the total free period available for exports would 
be 72 hours. 

(c) The Terminal Slorage Processing charges were 
due for revision wilh effect from 1 sl September 2007. The 
revision has been deferred till 31.3.2008. 

(d) and (e) Do not arise. 

[English] 

011 Refinery at Kakinada In A.P. 

488. DR. M. JAGANNATH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Oil and Natural Gas Corporation 
(ONGC) have recently decided to set up on 011 refinery lit 
Kakinada in Andhra Pradosh; 

(b) if so, the details Ihereof; 

(c) which ONGC Board has given its in principle 
approval and clearance lor the project; and 

(d) if so, the details thereof and the estimated 
gestation period for completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUFlAL GAS (~HRI DINSHA PATEL): 
(a) and (b) Oil and Natural Gas Corporation Lid. (ONGC) is 
exploring the feasibility of setting up an export-oriented oil 
refinery a1 Kakinada in Andhra Pradesh. 

(c) and (d) ONGC Board in its 150th meeting held on 
30th January 2006 has noted that Mangalore Refinery and 
Petrochemicals Ltd. (MRPL) , a subsidiary company of 
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ONGC. had entered into a Memorandum of Understanding 
(MOU) wilh Governmant of Andhra Pradesh (GoAP). 
Infrastructure Leasing & Financial Services Limited (ll&FS) 
and Kakinada Sea Ports ltd CKSPL) on 3rd September 2006 
to explore the feasibility of setllng up an oxport-oriented . ~., 
refinery at Kakinada. subject to techno-commercial viability 
of the project. ONGC has approached GoAP for an incentive 
package for ensuring the economic viability of the project. 

Supply of 01 ... 1 to the 
Rallwaya by IOC 

489. SHRI BRAJA KISHORE TRIPATHY: Will tho 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

Ca) whether Indian Oil Corporation (IOC) provide 
discounts on tho rates for supply 01 diesel to the Railways; 

(b) if so. the delails in this regard; 

(c) tho reasons for giving discounts on the rates to 
Ihe Railways; 

(d) whether Inelian Oil Corporation proposes 10 
discontinue discount I)n the rales of diesel to tho Railways; 
and 

Ce) if so, the details and the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (c) Indian Oil Cc)rporation (ICC) has been providing a 
discount of Rs. 1125.27 per kilolitre on the rates of diesel 
before excise duty and sales tax, on its supply to Railways 
upto 31.12.2007. A dif;count of Rs. 150 perkllolitre has been 
offered by 10C to Railways on supply of diesel from 1.1.2008 
to 31.12.2008. This discount is given for volume protoction 
and in the overall interest of business. 

(d) . No, Sir. 

(e) Does not arise. 

[Translation} 

Inddente of Women Haraumentl 
Looting and Accident. 

490. SHAI SUBHASH MAHARIA: 
S~IAI K.C. SINGH "BABA"; 

Will the Minister of RAILWAYS be pleased to state: 

(a) whethor the Government Is aware that day by 
day, the Incidents 0' women harassmentllooting and 
accidents are increasing; 

(b) if so, steps being taken by the Government to 
prevent the same; 

Cc) the details of the number 01 cases registered in 
Rajasthan and other States during the last three years and 
the number of cases decidlKi and the number of cases pend-
ing; 

(d) wh~ther the Government proposes to introduce 
more number of separate coaches for women to provide 
more security; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS CSHRt R. VELU): (a) Yes, Sir. There is a marginal 
increase in the number of incidents of harassment 0' women 
passengers during the year 2007 compared with the previous 
year 2006. However. the incidents of looting and accidents 
have decreased in the year 2007 as compared with the 
previous year 2008. 

Year 

2006 

2007 

No. 01 incidents 
of harassment 

of women 
passengers 

174 

199 

No. of looting 
of passengers 

515 

416 

No. of 
aCCidents 

212 

191 

(b) It is pertinent to mention that maintenance of 
law and order is a State subject and power to investigate in 
IPC crimes are vested with Police. Registration and detection 
of IPC crimes is the responsibility of Government Railway 
Police which works under the control of the State 
Governments and as sUI:h, Ministry of Railways has 10 
depend largely on them for control of crime over Railways. 

Insplte of the above fact, Railways is supplementing 
the efforts of the State Governments in controlHng crime on 
the Railways by deploying Railway Protection Force staff to 
escort trains for security 01 passengers. 

The following preventive measures are being taken 
for the security of women passengors:-

1. Ladies' compartments of sub-urban trains are normally 
being escorted by GRP. Special Squads comprising 
of women TTEs and women RPF personnel are 
deployed in vulnerable suburban sections. especially 
during the non-peak hours when likelihood of 
commission of crime against women is more. 

2. Regular drives are conducted by RPF against male 
passengers traveling in ladies compartments and the 
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offenders detected are prosecuted under the Provi-
sions of the Railways Act. 

3. Public awareness programmes are conducted by RPF 
with tho help of NGOs and other agencies to create an 
environmont to prevent criminal activities against 
women passenlJers. 

4. Gnp and RPF staff doployed on the platforms are 
specIally Instructed to keep walch on the ladies 
compartments 01 the local suburban and mail I express 
trains. 

5. EHorts are made to provide GRP staff I Mobile chowkies 
in mail I expres!; trains near the ladies compartments 
for immodlote help to the lady passengers in case of 
any need during night. 

6. Ladies I general c:oachel are placed nearer to the 
guard's brake van in the Irains so that In the hour of 
need, the train guard can immedialely extend help I 
assistance to the lady passengers. 

7. Slickers bearing Railway's logo containing MTNL 
telephone numbers of all the police stations I control 
rooms of the suburban sec lion have been pasted on 
bolh the ends 01 the coaches 01 all tho local trains for 
the help of the passengers. 

8. Public announcctments are made 011 nil the imporlant 
Railway stations to keep passengers aware of the anti-
social elements. 

To prevent train accidents: 

Safety is the prirne concern on Indian Railways and all 
possible steps ara undertaken to prevent accidents. These 
measures include adoption of suitable and modern 
technologies lor interlocking and lignaling IYltem, 
upgradation 01 stafldarda 01 track and rolling atock, 
modernization e)f maintenance practices, ,eplaeamont of 
over· aged ansets, upgradalion 01 training aids, like 
simulators, checks on observanco of safety precaution and 
provision 01 Anti·Co"ision Device. Saf.ty drives are 
launched from time to time through<Nt the RailwaYI to 
inculcate aafety consI:iousneaa among the italf. 

(c) The information is being collected and will be 
laid on tne table of the sabha. 

. (d) No, Sir. 

(e, Does not ariae. 

Introduction of Train belWHn 
Allah8b1d and Jammu 

491. SHRI RASHEI:D MASOOD: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment propose to introduce 
an express train between Allahabad, Haridwar, Saharan pur 
and Jammu; 

(b) if so, specify the time frame; 

(c) whether any representations have been recei .. 
ved from the peoples representatives and the public 10 
introduce an express train with a view to connect the four 
Hindu Holy Places namely Allahabad, Haridwar, Saharanpur 
and Jammu; 

(d) if so, the action taken in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) Yes, Sir. Introduction of Express train between 
Allahabad-Jammu Tawi has been examined but not found 
feasible due to operational constraints such as terminal and 
path conatraints. 

{English} 

Conltructlon of Domestic and 
International Airports 

492. SHRI ANANTA NAYAK: Will the Minister of CIVil 
AVIATION'be pteased to state: 

(a) whether the Government has identified the 
places in various States where both domestic and 
international airports are being constructed/proposed to be 
constructed in public-privale partnership; 

(b) if so, ~he detaits thereot; and 

(c) the year by which these airports are expected to 
be made operational? \ 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) Propoaals have 
been received from the Government of Andhra Pradesh. 
Karnataka, Maharashtr., Goa, Uttar Pradesh and Kerala for 
setting up of InternaUonal airporta. The new airports coming 
up at Hyderabad and Bangalore woul~ become operational 
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during this year. :'n-prlncip'e' approval have since been 
accorded for new airF,orts at Navi Mumbai airport in 
Maharashtra, Mopa in Goa and Kannur in Kerala. The 
proposal of UP Government to set up of an airport at Jewar 
in Gautam Buddha Nagar District is under consideration. 

One LPG Connection Per HouHhoid 

493. SHRIMATI MANEKA GANDHI: Will the Minister 
of PETROLEUM AND NATURAL GAS be ploased to state: 

(a) whether the Government is planning to allow 
only one LPG connection per household in the country; 

(!:I) if so, the reasons therefor: 

(c) whether the Government is aware that a 
household prossessing only one cylinder per connection 
needs to wait at least 5 to 6 days before gotting a refill of 
thuir empty cylinder; 

(d) if so, the steps being taken by the Government 
to avoid such hardship 10 the consumers; 

(e) whether Ihe Government is aillo planning to 
provide alternate soun:es, such as biogas, for cooking 
purposes; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (d) Domestic LPG is a subsidized product. While OMC& 
ara making all olforts to meot the genuine demand of the 
customors, there is a need to keep a chock to prevent 
diversion of domestic LPG cylinders for unauthorized use. 
LPG distributors of OMCs are required to release LPG 
cylinders against bookings only and the refill supplies of 
domestic LPG are being made by the OMCs in accordanco 
with the genuino requiroments of customers. 

At present, new LPG connections are nvailable across 
tho counter 'or genuine domestic customers and supply of 
LPG connnction is mgulated under the pmvisions of the 
Liquefied Petroleum Gas (Regulation 01 Supply and 
Distribution) Order, 2000 (Control Order). Amendments &0 
the Control Ordor relating to restriction of LPG connections 
on household basis are under conSideration of tho 
Government. 

Public Sector Oil Marketing Companies (OMes) have 
reported that at present, there is no overall shortage of LPG 
in the country and LPG supplies to distributors are being 
mude by the OMes through indigenous production and 
imports in ac.cardance with the genuine demand of 
customers registered with the LPG distributors. OMes havo 

further reported that they have supplied 8450 TMr 
(Thousand Metric Tonnes) of domestic LPG in the country 
during the period-April, 2007 -January, 2008 as against 8030 
TMT during the corresponding period 0' last year, showing 
a growth of 5.2%. 

However, OMCs had reported backlog in LPG supplies 
in certain States in the country due to reduction in supply of 
bulk LPG by Rellance Industries Limited (Rll) a Essar Oil 
Limited in January 2008, delay In movement of bulk l PG by 
rail 'rom Jamnagar to the Northern Region, increased 
demand in the Statos due to severe cold which resulted in 
panic booking by the customers, strikes by contract labour, 
agitational activities, delays in berthing 01 vessels at Haldia 
Port due to reduced draft, bandhs etc. 

Govemment has advised OMes to liquidate the backlog 
in the State by operating the bottling plants on holidays and 
during extended hours. Increased bottling is also being done 
during the working days tor early clearance ot backlog. 

(e) and (f) About 89.9% of LPG is used as domestic 
LPG for cooking purposes in the country. While thero is no 
proposal to substitute LPG with some other fuel, with the 
increase in availabilily 01 natural gas and the necessary 
pipeline distribution network in future, supplies of piped 
natural gas may substitute LPG SUPPU.8 in lome areas 
gradually. At present, piped natural gas is being supplied to 
some areas of Delhi and Mumbai. 

Re.ell Hub Nell, RaYway Stallone 

494. SHRI CHANDRAKANT KHAIRE: will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways are contemplating to'open 
retail hub near Railway Stations; 

(b) if so, the details thereof; 

(c) the details of income generated by sellingl 
leasing land near Railway Stations, till date; 

(d) whether the Railways haw any plan to ensure 
participation of educated unemployed in opening retail hub 
01 this kind; and 

(e) if so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Ca) and (b) The feasibility 0' 
allracling additional traffic by leveraging sparable railway 
land through partnership with agri-retail chains is under 
consideration. 



187 Written AnSMMfS FEBRUARY 28, 2008 to QuestIons 188 

(c) to (e) Expression of intorest WIlS invited from 
prospectivo private participants to gauge their interest in 
using surplus land at non-metropolitan towns for agri-retall 
chains. 9 (Nine) firms responded to the samo showing their 
interest in utilisation of various land sitos. Final decision 
regarding how to proc:eod further in this regard is yet .0 be 
laken. 

Pllf .... ge end Sabotage 0' Crude 011 
and Petroleum Product Plpelln •• 

495. SHFU K.S. I~AO: Will the Minister of PETRO·· 
LEUM AND NATRUAL GAS be pleased to stale: 

(a) tho amount of losses suffered on account of 
pilferage and sabotage of crude oil and petroleum product 
pipelines each year during the last three years; 

(b) the numbor of cases detectedlfound of pilferage, 
sabotage and damage to oil pipelines and the action taken 
against the offenders each year during the last three years; 

(c) whether the Government proposes to take more 
stringent and effectivo steps to ensure that the culprits aro 
punished heavily for the crimo by plugging the inadequacies 
in the existing Inw; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The amount of losse8 suffered and number 01 
cases detected / found of pilferage, sabotage and damage 
of crude oil & potroleum product in respect of Oil & Natural 
Gas Corporation Limited (ONGC) and Oil India Limited (Oil) 
during last three years are as under: 

Yoar Amount of Losses Cases Detected 

2005 69,335 L1rs. 41 

2006 96,:360 L1rs. 42 

2007 86,625 L1rs. 40 

In all these cases, First Information Reports (FIR) were 
duly lodged with respective Police Stations and more than 
169 people were arrested. In most of the cases the amount 
lost was recovered and the net losses were negligible. 

(c, and (d) ONGC & Oil have taken various measures 
to curb incldonces of thefts/sabotage/pilferages in co-
oniination with respective State Governments. However, no 
proposal for amendmont in the existing laws is under 
consideration. 

Dlver.'oniBlack-MIIrketlng of 
KeroMneiLPG 

496. SHRI RAGHUNATH JHA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pieased to state: 

(a) whether Kerosene/LPG are being divertedlblack .. 
marketed for adulteration/commercial use and there is an 
acute shortage of kerosene/LPG in the country particularly 
in Bihar, Jharkhand, Chhatlisgarh, Kerala and Tamil Nadu: 

(b) if so, the steps taken to check the diversionlblack-
mar\(eting of Kerosene/LPG and to ensure availability of 
these items at fair price to consumers; and 

(c) measures takltn to increase the production of 
kerosene/LPG? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUBAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The possibility of black marketing of Kerosen. 
(SKO) and liquefied Petroleum Gas (LPG) by some 
unscrupulous elements cannot be rulod out due to huge 
price difference. Allocation of Public Distribution System 
(PDS) SKO is made by Government of India to different 
Slates/Union Territories (UTs) on a quarterly basis for 
distribution under PDS. Further distribution within the Statest 
UTs through their PDS network is the responsibility of the 
concerned StatestUTs. In accordance with the policy adopted 
by the Government of India in 2000, SKO allocation for 
distribution under the !lDS was reduced every year 
beginning 2001-02 till 2003-04, laking into account the 
number of LPG connections released in each State/Union 
Territory. There has been no reduction in the PDS Kerosene 
to StatestUTs after the financial year 2004-05. For the years 
2005-06 and 2006-07, allocations have been maintained at 
the level of 2004-05, including additional allocations made 
during that year. Allocations for 2007-08 have also been 
maintained at the same level. As on date no shortage of 
kerosene has been reported in any part of the country. 

I 

Public Sector Oil Marketing Companies (OMCs) have 
reported that at present, there is no overall shortage of LPG 
in the country and LPG supplies to distributors are being 
made by th~ OMes through indigehous production and 
imports in accordance with the genuine demand of customers 
registered with the LPG distributot'll. However, OMCs have 
reported backlog In LPG in supplies in certain States in the 
country due to reduction in supply of bulk LPG by Reliance 
Industries Limited (RIl) & Essar Oil Umited in January 2008. 
delay in movement of bulk LPG by rail 'rom Jamnagar to the 
Northern Region, increased demand in the States due 10 
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severe cold which resulted in panic booking by the 
customers. strikes by contract labour. agitatlonal actlvites. 
delays in berthing of vessels at Haldla Port due to reduced 
draft. bandhs etc. 

Govemment has advised OMCs to liquidate the backlog 
In the States by operating the bottling plants on holidays 
and during extended hours. Increased bottling is also being 
done during the working days for early clearance of backlog. 

With a view to distribute the subsidized PDS kerosene 
to the targeted beneficiaries. the Government has taken the 
following steps: 

Kerosene: In order to check the black marketing of 
Public Distribution System (PDS) kerosene, the Central 
Government have made provisions in the Kerosene 
(Restriction on Use and Fixation of Ceiling Price) Order. 
1993. issued under the Essential Commodities Act, 1955, 
according to which the dealers cannot sell PDS kerosene at 
a price higher than the price fixed by the Government or 
OMCs and that the PDS kerosene dealers should prominently 
display stock-cum-price board at the place of business 
including the place of store at a conspicuous place. 

Under the Control Orders issued by the Government 
to prevent diversion and black-marketing of kerosene under 
the Essential Commodities Act,1955, State Governments 
are empowered to take action against those indulging in 
black-marketing and other irregularities. 

Government have also approved a pilot project - 'Jan 
Kerosene Pariyojana' (JKP) for radically revamping the PDS 
kerosene distribution network with the primary objectivi of 
ensuring that this heavily subsidized product is actually made 
available in the required quantities at subsidized prices to 
the intended beneficiaries; and secondly, to thus cap, 
reverse and eventually eliminate the diversion of PDS 
kerosene for adulteration. One of the salient features of this 
scheme is that supplies to the sub-wholesale points will be 
made under the direct supervision and responsibility of the 
public sector OMCs. The scheme has been launched on a 
pilot basis in 414 blocks in the country from 2nd October, 
2005. The pilot scheme has been further extended upto 
31.03.2008. 

With a view to checking the diversion of subsidized 
kerosene and in order to monitor the movement of Tank 
Trucks transporting petroleum products, the Government 
have advised the public sector OMCs for Installing Global 
Positioning System (GPS) based vehicle tracking system 
on all the tank trucks. The essential features 0' the system is 

that the vehicle carrying PDS SKO is fitted with a device and 
can be tracked on real time basis from the time It leave. the 
supply location and till It reaches the destination. 

To check adulteration in auto fuels, and also to check 
diversion of subsidized kerosene, Government have also 
advised OMCs to introduce marker in adulterants. Public 
sector OMCs have commenced introduction of marker In 
kerosene on all India basis with effect from 1.10.2006. Under 
this system, Marker Is being put In kerosene in all depots. 
This system heralds the introduction of world-class 
technology to curb and eventually eliminate the menace of 
adulteration of transportation fuels along the supply chain. 
With the marker's presence, adulteration even with very low 
levels of kerosene can be detected. MSlHSD Control Order, 
2005, SKO Control Order. 1993 and MDG 2005 have been 
amended for making provision regarding introduction of 
marker system in kerosene to check adulteration. A 
committee has been set up in the Ministry to monitor the 
progress of the marker system. Oil Marketing Companies in 
the Private sector have also been simultaneously asked to 
introduce marker in Kerosene as is being done by Public 
Sector OMCs. 

LPG: 

The following measures have been taken to prevent 
the diversionlblack marketing of domestic LPG cylinders for 
commercial purposes: 

(i) Under the LPG (Regulation of Supply and Distribution) 
Order, 2000 promulgated under the Essential Commo-
dities Act, 1955 the diversion/black marketing of 
domestic LPG cylinders for commercial purposes by 
the distributors of public sector OMes is prohibited. 
The State Governments are empowered to take action 
against erring distributors under the provisions of this 
Order. The State Governments have been alerted from 
time to time t~ take steps against the diversion of 
domestic cylinders for unauthorized usage. 

(iI) The officials of public sector OMCs carry out random 
checks at distributor's godown, delivery point, aa well 
as en-route to ensure that no diverslonlblack marketing 
takes place. As per the MDG.in established cases of 
dlversionlblack marketing of dortlestic LPG cylinder 
for commercial purposes, the following action is taken 
against the distributor. 

(a) Fine of Rs. 20,000 plus the price of LPG diverted 
at commercial rates for 1 st offence. 

(b) Fine of Rs. 50.000 plus the price of LPG diverted 
at commercial rates for 2nd offence. and 
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(c) Termination of the distributorship for 3rd offence. 

(c) To improve the production of petroleum products 
including kerosene/LPG, measures are being taken to 
improve the production of crude 011. Following steps are 
being taken to accelerate hydrocarbon exploration and 
production activities in the country to meet the growing 
demand:-

(i) Carving out and placing on offer more and more areas 
for exploration under various rounds of New Explora-
tion Licensing Policy (NELP). 

(ii) Quicker development of discovered reserves for 
enabling commencement of production. 

(iii) Use of stimulation technique for increasing production 
from existing fields. 

(iv) Application of Enhanced Oil Recovery (EOR)llmpro-
ved Oil Recovery (lOR) techniques for Increasing 
recovery factor from existing fields. 

(v) Arresting decline from ageing fields. 

(vi) Acquisition of exploration acreages and producing 
properties overseas to bring in equity oil. 

(vii) Substitution of oil through use of non-conventional 
sources of energy such as bio-diesel, ethanol, etc. 

Attar! Aallwlly Station 

497. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have received represen-
tations regarding improvement of infrastructure i.e., roads, 
sheds, platform space at Amritsar and Altari railway station 
for handling Indo-Pak trade; 

(b) if so, the details thereof; 

(c) whether the Railways have allo received any 
representation to rename the Attari Railway station as Attari 
Sham Singh: and 

(d) the action takenlbeing taken in this regard? 

THE MINISTER OF STATE IN THE MINlSTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) A representation from the Amritsar Exporters 
Chamber of Commerce for repairs 10 approach roads and 
other infrastrural facilities at Amritsar and Attari railway 
station has been received in the month of January 2008. 

(c) Yes, Sir. 

(d) Ministry of Home Affairs Is the nodal Ministry for 
approving renaming of railway station based on the request 
by the State Government concerned and seeking views of 
various agencies including Ministry of Railways. No request 
has been received from Ministry of Home Affairs so tar in 
this regard. 

Shifting of Headquarters from 
Yumbal to Ahmedabad 

498. SHRI BHARATSINH MADHAVSINH SOLANKI: 
SHRIMATI JAYABEN B. THAKKAR: 

WII the Minister of RAILWAYS be pleased to &&ate: 

(a) whether there has been any proposal from 
Guiarst Government for shifting the Headquarters of Western 
Railways from Mumbai to Ahmedabad; 

(b) if so, the details thereof; 

(c) whether the Guiarat Government having a 
considerable share in passenger and goods traffic In 
Western Railways; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(e) and (d) No, Sir. Gujarat Government as a consignor 
or consignee does not have considerable share in passenger 
and goods traffic on Western Railways. However, Gujarat 
State is having considerable share in passenger and goods 
on Western Railway. 

Sale of Air Tickets In Post OffIces 

499. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister 0' CIVIL AVIATION be pleased to state: 

(a) whether the Government has started seiling air 
tickets at different post offices in Karnataka with the co-
operation of different Airlines; 

(b) if so, the details thereof; 

(c) whether the Government proposes to sell the 
air tickell in other states through post offices also; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Department 
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of Posts hu implemented a pilot project of selling air tickets 
of Deccan Aviation limited in select 511 e-enabled. Post 
Offices in Kamataka Postal Circle from 2nd July, 2007. 

(c) No, Sir. 

(d) Does not arise. 

Funda OJabureed for Df .. bIed Penon. 

500. SHRI SURESH ANGADI: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the funds distributed to various states 
for disabled persons is not utilized; 

(b) If so, the details thereof alongwlth the reasons 
therefor; 

(c) the total funds earmarked for disabled persons 
for the lut three years; and 

(d) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBUlAKSHMI JAGADEESAN): (a) and (b) Funds for 
disabled persons are not distributed States-wise. 

(c) and (d) Under the Scheme of Deendayal Disabled 
Rehabilitation Scheme, the Scheme of Assistance to 
Disabled Persons tor Purchase/Fitting of Aids/Appliances 
and the prOvision of the Persons with Disabilities (Equal 
Opportunities, Protection of Rights and Full Participation) 
Act, 1995, Rs. 174.64 Crores, Rs.170.34 Crores and Rs. 
172.20 Crores had been earmarked for the persons with 
disabilities during the years 2004-05, 2005-06 and 2006-
07 respectively. 

Ae.tructurlng of SAIL 

501. SHRI AMITAVA NANDY: Will the Minister of 
STEEL be pleased to slate: 

(a) whether the Steel Authority of India Ud. (SAil) 
is incurring heavy losses, despite continuous Govemment's 
help; 

(b) if so, the details alongwHh reaaons therefor; and 

(c) the details of financial support given, so far, to 
restructure Steel Authority of India Ltd. (SAIL) linoe April, 
2006? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) No, Sir. The Steel 

AuthOrity of India limited has been continuously making 
substantial profits since 2003 - 04. The details of annual 
profit after tax are as under: 

(Rs. In crore) 

2003-04 2004-05 200S~06 2006-07 Apr-Dec'07 

2512 6817 4013 6202 5160 

(c) No budgetary support hu been extended by 
the Union Government to the Steel Authority of India limited 
for restructuring, since April, 2006. 

Investment In the Public 
Sector Enterprl ... 

502. SHRI ABU AYES MONDAl: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(8) the amount of total Investment in the big 
industries operating in public sector till the end of March. 
2007; 

(b) the value of trade carried out by these industries 
during 2006-07; and 

(c) the total amount earned as profit by these 
industries during the period? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) Total Investment In 244 Central Public Sector Enterprises 
(CPSEs). Including 27 CPSEs under construction. as on 
31.3.2007 was Rs. 421089 crore. 

(b) The total turnover of 217 operating CPSEs 
during 2006-07 was Rs. 964410 crore. 

(c) The net profit of 217 operating enterprises taken 
together was Rs. 81 550 crore. 

Invelltment In the Foreign Companla. 
by Public Sector 011 Compan", 

503. SHRI JASUBHAI DHANABHAl BARAD: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether public sector oil companies have made 
capital invea.,-nem In the foreign companies In the foreign 
countries during the last few years; 

(b) If so, .,. nama of those public sector companies 
who have invelted In the foreign companle. by the end of 



195 WrittBn Answers FEBRUARY 28, 2008 10 Ousstlons 196 

December, 2007 alongwith the amount of such capital 
investment; and 

(c) the capital investment made by the above 
companies in indigenous oil companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETR,OlEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (c) The capital investment made by major public sector 
all companies in foreign companies in foreign countries and 
the capital investment made by these companies in 
indigenous oil companies is as under: 

(Rs. Crore) 

Name of the 
Company 

Amount of Amount of investment 
Investment made in made in indigenous 
foreign companies 011 companies 

ONGC 30855.00 3914.62 

Oil .0022 483.65 

IOCl 523.15 2560.76 

BPCl 17.45 56.81 

HPCl 7.21 1115.22 

GAil 155.67 556.29 

Methodology of Granting 
Funde to NGO'. 

504. SHRI G.M. SIDDESWARA: Will the Minlater of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the criterion and the methodology being adopted 
by the Government for granting funds to the NGOs; 

(b) the total number of NGOs in the country and 
how many of them have been granted funds/aid during last 
three years, country-wise; 

(c) whether any misuse of funds/aid have been 
reported to the Government during the last three years; 

(d) if so, the details thereof and the action taken by 
the Government against those NGOs; 

(e) how many of defaulting NGOs have been prose-
cuted and the outcome thereof; and 

(f) how many of them have been debarred for 
further aid? 

THE MINISTER OF STATE IN THE MINISTRY Of 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBUlAKSHMI JAGADEESAN): (a) Financial assistance 
is provided to the Non-Governmental Organizations subject 
to fulfillment of the following criteria: 

(i) Non profit making society registered under an 
appropriate Act with an appropriate administrative 
structure and a duly constituted managing/executive 
committee. 

(ii) Registration for a minimum period of two years at the 
time of applying for grant in aid. 

Financial assistance is provided to NGOs as per the 
norms laid down in the schemes. The details are available 
in the Annual Report of the Ministry. 

(b) The Ministry does not maintain any data of the 
total number of Non Governmental Organisations in the 
country. However, the total number of NGOs given grant-in-
aid under various schemes of the Ministry during last three 
years is given in enclosed Statement-I. 

(c) to (f) The details of those NGOs who have been 
blacklisted and further debarred from grant-in-aid and action 
taken during last three years is given in enclosed Statement-
II. 

Statement-I 

Total Number of NGOs given grant-in-aid under various 
schemes of the Ministry during last three years 

SI.No. Name of the 2004- 2005- 2008-

2 

3 

4 

Scheme 05 

2 3 

Deendayal Disabled 688 
Rehabilitation Scheme 

Grant-in-aid to Voluntary 253 
Organisati~ns worKing 
tor Scheduled Castes 

Integrated Programme 444 
tor Older Persons 

Coaching & Allied 49 
Assistance tor Weaker 
Sections including SCs, 
OBCs & Minorities (Pre-
revised) 

06 07 

4 5 

741 687 

348 335 

415 407 

55 58 
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5 

2 

Assistance to Disabled 
Persons for purchaselfitting 
of Aida/Appliances (ADIP) 

3 

144 

6 Prevention of Alcoholism 321 
and Substance (Drugs) 
Abuse 

4 5 

138 87 7 

8 
295 277 

S,.tement-ll 

2 3 4 5 

Assistance to Voluntary 190 148 83 
Organisations working 
for the welfare of OBCs 

General Grant in aid 18 11 38 
programme for assistance 
in the field of Social 
Defence 

Details of NGOs debarred for further grant-In-.::.id during last three years 

SI.No. Name of the Organisations 

Talagarda Harijan Sahi Mahila Samlti, At-Galkanpali, 
Post - Taparia, Via-Gopalpur, Distt-Sundergarh, Orissa 

Status Report 

The NGO has been blacklisted. StateGovl has been 
requeated for recovery of grant 

2. Orissa Voluntary Association for Rural Socia Development, The NGO has been blacklisted. State Govt. has 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

At - Kaliapat, Post-Gopikud, Distt. Jagatsinghpur, Orissa been requested for recovery of grant 

Peoples Organisation of Orientation and Renovation, 
At & PO Nuagaon, Via Srigida, Distt - Keonjhar, Orissa 

National Youth Service Action and Social Development 
Research Institute, Santhasara, Post Santhapur, 
Via-Gond/a, D/stt-Dhenkanal, Orissa 

Shri Damodaran Sanjeevaiah Memorial High School, 
Sector-S, Bhilai Nagar, District - Durg, Chhattisgarh 

Ayush Foundation, 0-4, Panchvati Apartments 
Panchvati Cross Road, Ellis Bridge, Ahmedabad, 
Gujarat 

Gram Chetna Seva Samiti, House of Shri Dhanajay 
Rathor, Reti Phatak, Kila Gate, Loha Mandi, Gwalior, MP 

Adarsh Shivam Social Development Society, House 
of Shri S.C. Tiwari, Bharoli Road, Near S.P. Office, 
Bhind, MP 

Rajiv Gandhi Memorial pre-examination coaching 
centre, Near Ram Mandir, Bidar, Kamataka 

Independence pre-examination coaching centre, 
No.1, Muniyappa Layout, New Police State Road, 
K.R. Puram, Bangalore, Karnataka 

Tapasvi Sewa Charitable Trust, Behind Globe Cinema, 
Nadiad, Distt. Kheda, Gujarat 

, 
Central English Academy, Patna, Bihar 

Youth Mobilisation for National Advancement, 
Palna, Bihar 

The NGO has been blacklisted. State Govt. has 
been requested for recovery of grant 

The NGO has been blacklisted. State Govt. has 
been requested for recovery of grant 

The NGO has been bfackllsted. State Govt. has 
been requested for recovery of grant 

The NGO has been blacklisted and further grant has 
been stopped. 

The NGO has been blacklisted and further grant has 
been stopped. 

The NGO has been blacklisted and further grant has 
been stopped. 

District Administration has been requested to 
recover the amount from the organization and 
remit the same of the Ministry as arrears of land 
revenue. 

Distrjct Administration has been requested to 
recover the amount from the organization and remit 
the same of the Ministry as arrears of land revenue. 

The NGO has been blacklisted. State Govl. has 
been requested for recovery of grant 

The NGO has been blacklisted. State Govt. has 
bee"; requested for recovery of grant 

The NGO has been blacklisted. State Govt. has 
been ntqUHted for I'8COV8ry of grant 



199 Written Answws FEBRUARY 28, 2008 to Questions 200 

Security Checka at the Railway Station. 

505. SHRI BACHI SINGH RAWAT"BACHDA": Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government proposes to increase 
securit'J check for goods and pusengers at certain Railway 
Stations; 

(b) if so, the stations where security will be 
upgraded; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE M~NISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) Sensitive Stations have been identified. 
'Expression of Interest' has been Invited on outright purchase 
basis or through Public Private Partnership (PPP) on SOOT 
(Build, Own, Operate and Transfer) basis to develop 
'Integrated Security System' over hundred Railway Stations 
of Indian Railways. Besides this other measuras like filling 
up vacancies, augmentation of manpower etc. are also being 
taken. 

Dewiopment F .. at Hyderabad 
and Bang.1ore Airports 

·506. SHRI ASADUDDIN OWAISI: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether new airports at Hyderabad and Banga-
lore are likely to be opened shortly; 

(b) if so, whether the outbound passengers will 
have to pay a hefty user development fee; 

(c) if so, the details thereof; 

(d) whether the airlines CEOs are worried about 
lOSing pa.sangers from thea. booming towns by incraasing 
usar development fee; 

(a) if so, whether CEOs had a meeting with Aviation 
Secretary to do something. about new charges; and 

(f) if so, the steps taken or being taken by the 
Government to ansure that passangers are not overcharged 
as development fee? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (c) As per ConcessiOn Agreementa.aigned by 
Government of India (GOI) with Hyderabad International 

Airport Limited (HIAL) and Sangalore International Airport , 
Limited (SIAL), both Airport Companies are allowed to charge 
User Development Fee (UDF) with effect from Airport 
Opening Date, duly increased in the subsequent years with 
inflation index from embarking domestic and international 
passengers, for the provision of passengar amenitias, 
services and facilities. 

(d) to (f) Secratary, Civil Aviation had a meeting with 
Chief Executiva Officers of Scheduled Airlines on 5th 
February, 2008, wherein, amongst other things, UDF issue 
was discussed. Thair suggestions are under the conside-
ration of the Government. 

[Translation] 

Acquiring 011 and Gas Equity 
Alutsln the foreign CountrIH 

507. SHRI RAGHUVEER SINGH KOSHAL: Will tha 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to stata: 

(a) whether efforts have been made to acquire oil 
and gas equity assats in the foreign countries during the 
last three years; 

(b) if so, the details thereof; and 

(c) tha expected banefit of the said acquired 
assets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) In last three years, ONGC Videsh Ltd. (OVL) as 
well as other National Oil Companies (NOCs) such as Oil 
India Ltd. (Oil), Indian Oil Corporation Ltd. (ICC), GAil (India) 
Ltd. (GAil), Sharat Petroleum Corporation Ltd. (SPCl) and 
Hindusta" Petroleum Corporation Ltd. (HPCL) have 
acquired participating interests in 35 Oil and Gas projects in 
20 countries. 

(c) Besidas commercial benefits to tha Oil Compa-
nies, equity all abroad also provides national energy 
security. While in no~al circumstanc~s the Oil/Gas could 
be sold on commercial consideration, in times of national 
requirement, ·the same can be brought to India irrespective 
of commercial considerations. 

(English] 

Applications for Regional Airline. 

508. SHRI S.K. KHARVENTHAN: Will the Minister of 
CIVIL AVIATION be pleased to atate: 
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(a) the criteria laid down tor the operations of new 
regional airfjnes; 

(b) whether a large number of regional airlines 
have come into operation during the last year; 

(c) if so, the details thereof; 

(d) whether large number of applications for new 
regional airlines are pending for consideration and 
introduction; 

(e) if so, the details there of and the time by when 
the new regional airlines are likely to be put into operation 
particularly in southern sectors in the country; 

(f) whether NRls also get licenses for operation of 
regional airlines; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUl PATel): (a, Directorate General 
of Civil Aviation (DGCA) has issued Civil Aviation 
Requirements for scheduled regional air transport service. 

The concept of regional airline has been introduced 
with a view to promote air connectivity within a region, 
expand air travel services for Tier II and Tier III cities and 
between specific regions. There are four regions identified 
as 

North, South, West, EasV North-East coinciding with 
the Flight Information Regions (FIRs) as defined by the 
Airports Authority of India (AAI). The regional airlines are 
not permitted to operate on category I routes. However, the 
regional airlinea of the southern region which has 3 metros 
would be allowed to operate between the metros within 
the southern region namely Bangalore, Chennai and 
Hyderabad. 

The airline can operate with minimum of 3 aircraft and 
the equity raquirementa are as under:-

(i) Airlines operating with aircraft with take off mass 
equal to or exceeding 40,000 kg. 

(a) Upto 3 aircraft - Rs. 30 crores, (b) for each 
additional· aircraft, additional equity invesbnant of As. 1 0 
crores will be required, aubject to a maximum of Rs. 50 
crores after which no further equity enhancement is required. 

(Ii) Airlines operating with air'craft with take off mass 
not exceeding 40,000 kg. 

(a) upto 3 aircraft - As; 12 cror.a, (b) for .ach 
additional aircraft paid up capital of As. .. crores will be 
required subject to a maximum of As. 20 crores after which 
no further equity enhancement is required. There may be 
no need for further enhancement of equity if the paid up 
equltyJ reserves of Rs. 50 crore. is available with the airline. 
It is however, up to the airlines to provide air services to 
specific places depending upon the traffic demand and 
commercial viability. 

(b) and (c) Four companies namely MIs. Star Aviation 
for Southern Region, MIs. MDLR Airlines and MIs. Jagson 
Airlines for Northern Region, and MIs. ZA V Airways for Northl 
Eastern Region have been granted Initial NOC to operate 
Scheduled Air Transport (Regional) Services. 

(d) and (e) Four applications for new regional airlines 
are under process. Operationaliaation of regional airlines 
will depend upon applicants fulfilling the laid down 
requirements, their operational preparedness and commer-
cial planning. 

(f) and (g) Yes, Sir. NRI are eligible to invest upto 100% 
in regional airlines. 

Decongeatlon of Platfonna 
during Fe.tlve Sea.on 

509. SHRI MILIND DEORA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government in a major step towards 
decongesting platforms during the festive season had 
decided not to 8ell platform tickets at New Delhi railway 
station from 20th to 31 st December and in the month of 
November, 2007; 

(b) if so, the details thereofj 

(c) the average daily sale of platform tickets at New 
Delhi railway station; 

(d) the loss in terms of revenue the Govemment 
had suffered during the period the ban was imposed and 
step Govemment has planned to make up the loss; 

(e) whether the interests of the senior citizens and 
disabled persons was kept; 

(f) if so, the details thereof; and 

(g) whether such similar decisions would be taken 
in future la respect of other rna;or cities of India If the present 
experiment proved succesaful? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) For decongesting 
platforms during festival seasons from 20th to 31 st 
December 2007, sale of platform tickets was banned for 
one shift from 16.00 to 24.00 hours. From 7th to 15th 
November 2007, sale was banned in all the three shifts. 

(c) The daily average sale of platform tickets at New 
Delhi railway station was 23,067 in 2007. 

(d) Monetary loss was not taken into consideration 
as this step was taken keeping the security reasons and 
decongestion of platforms in view. 

(e) and (f) Keeping in view the interests of senior 
citizens and disabled persons, platform tickets were provided 
to them at the assistance booth near entry gate during the 
evening shift from 20th to 31 st December 2007 and whole 
period from 7th to 15th November 2007, depending upon 
the need and the merits of these persons. 

(g) The concerned zonal railway will take suitable 
steps depending upon the situation. 

Welfare Schemes for Senior Citizens 

510. SHRI DALPAT SINGH PARSTE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether Government have identified the 
problems being faced by the senior citizens; 

(b) if so, the details thereof; and 

(c) the schemes/programmes formulated and 
enforced for welfare of the senior citizens? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (c) The Ministry of 
Social Justice and Empowerment is implementing Scheme 
for financial assistance to the NGOs under the Plan scheme: 
"Integrated programme for Older Persons· in which financial 
aSlistance is provided for maintenance of old age homes, 
day care centres and mobile medicare units for the welfare 
of senior citizens. 

The National Policy on Older Persons identifies the 
probl.!ms faced by senior citizens as financial security, food 
and nutrition, shelter, health, protection of life and property 
etc. 

Appointment of Compassionate Grounds 

511. SHAt K.C. PALLANI SHAMY: WUI the Minister of 
RAILWAYS be pleaaed to state: • 

(a) whether huge number of applications for 
appointment on compassionate grounds are pending with 
the railways; 

(b) if so, the details thereof, Division-wise and the 
reasons of delay for such a huge backlog; 

(c) whether the Railway have taken any steps for 
early filling up of such compassionate appointments; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The information is 
being collected and will be laid on the Table of the Sabha. 
However, occurrence of death and medical invalidation of 
personnel on the Railways is a continuous process. 
Therefore, there is always likelihood of a few cases pending 
at a particular point of time. 

(c) and (d) Welfare Inspectors are deputed to contact 
the family members of Railway servants dying in hame •• or 
who retire on medical grounds and to conduct enquiry into 
the details as soon as the applications are submitted for 
such appointment Constant monitoring at Divisional/Head 
Quarter level is done. Selection is done on monthly basis 
and compassionate appointment. Adalats are also held to 
dispose off the complaint cases. 

(e) Does not arise. 

Introduction of LPG In Fib .. 
Gla •• Cylinders 

512. SHRI S. AJAYA KUMAR: 
SHRI N.N, KRISHNADAS: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government is conSidering to 
introduce LPG in fibre glass cylinders imported from Norway 
to prevent malpractice of LPG distJ1bution. 

(b) if so, the reasons thereof; 

(c) whether the shortage of LPG cylinders in present 
from has prompted the Government to go in for fibre glass 
cylinders; 

(d) whether a Committee has been constituted by 
the Department of Consumer Affairs to identify the problems 
being faced by LPG consumers particularly with regard to 

i malpractices in distribution; 
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(e) if so, what are the recommendations made by 
the Committee; and 

(f) the other steps taken by the Government to meet 
the huge shortage of LPG supply across the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (c) Government has conveyed "in principle" approval 
to the Public Sector Oil Marketing Companies (OMCs) for 
expanding the product line by way of introduction of 
composite cylinders for marketing domestic LPG, subject to 
there being no subsidy element in the LPG to be marketed 
through these composite cylinders. 

(d) No, Sir. 

(e) No Committee has been constituted by the 
Department of Consumer Affairs (DCA) to identify the 
problems being faced by LPG consumers. 

(f) Public Sector Oil Marketing Companies (OMCs) 
have reported that at present, there is no overall shortage of 
LPG in the country, and LPG supplies to distributors are 
being made by the OMCs through Indigenous production 
and imports in accordance with the genuine demand of 
customers registered with the LPG distributors. 

However, OMCs had reported backlog In LPG supplies 
in some States of the country due to reduction In supply of 
bulk LPG by Reliance Industries Limited (RIL) & Essar 011 
limited In January, 2008, delay in movement of bulk LPG by 
rail, increased demand in the States due to severe cold 
which resulted in panic booking by the customers, strikes 
by contract labour etc. Government has advised OMCs to 
liquidate the backlog in the States by operating the bottling 
plants on holidays and during extended hours. Increased 
bOHling is also being done during the working days for early 
clearance of backlog. 

Vlalt of Railway Delegation 
to la'" 

513. SHRI SUGRIB SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a high leve' railway delegation had 
visited Israel in the recent past; 

(b) if so, the details alongwith the objectives of such 
visit; 

(e) the detail. of various issue. of mutual coopera-
lion discussed by the said delegation with Israel: 

(d) whether the Railway propose to seek Israeli 
cooperation for installation of advanced simulators and radio 
system for the rallnetwork; and 

(e) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) A high level Indian 
Railways delegation headed by the Minister of State for 
Railways visited Israel on invitation from Israeli Deputy Prime 
Minister and Minister for Transport and Road Safety to aHend 
Intemational conference on "Railway Novelty, Regulation 
and Safety· hosted by Israeli Railways at Tel Aviv, Israel 
from 17th to 19th December, 2007. 

(c) During the Conference the India delegation also 
met the Israeli Railway delegation headed by their Deputy 
Prime Minister and Minister for Transport and Road Safety 
and discussed latest development and exchanged 
information about Railway safety and improving passenger 
and freight traHic carrying capacities. 

(d) and (e) There are no such plans as at present. 

Tranaport8tlon of G .. by Iran to India 

514. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Petroleum Ministers of India and 
Pakistan has decided to visit Iran to discuss a mUlti-billion 
dollar project to transport Iranian gal to India via Pakistan; 

(b) if so, the details thereof; 

(c) whether the Iranian Government has given 
deadline to India to lormally agree to Its participation after 
finalizing the content of the $ 7.4 billion gas export deal with 
Pakistan. 

(d) if 10, the response .of the Union Government 
thereon; and 

(8) the steps taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) Iran proposed to hold a meeting of the Oil 
Ministers of Iran, Pakistan and India on February 12-13, 
2008 al Tehran. Government examined the Invitation 
received from Iranian side in this regard and It wa. decided 
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that it would be necessary to have a bilateral meeting 
between India and Pakistan before having a trilateral 
meeting at the Ministerial-level. It was also suggested that 
instead of a trilateral Ministerial meeting, a trilateral meeting 
at the level of officials be held. 

(c) No, such communication has been received 
from Iranian Government. 

(d) and (e) Do not arise in view of (e) above. 

[Translation] 

New PHlI8nger Train from 
Dhanbad to &lea.pur 

515. SHRI TEK LAL MAHTO: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government proposes to run a new 
passenger train from Dhanbad to Bilaspur via Gomiya, 
Bermo and Barkakana to facilitate a large number of people 
traveling between Dhanbad Junction in Jharkhand and 
Bilaspur Junction in Chhattisgarh; 

(b) If so, the detatl. thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. At present, there is 
no such proposal. 

(b) Does not arise. 

(c) Due 10 operational and resource constraints. 

Railway Project In Chhattiagllrh 

516. SHRI AJIT JOGI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the details of railway submitted by Chhattisgarh 
Government during the year 2007-08; 

(b) the present status of those proposals; 

(c) whether the inadequate ailocation of funds for 
rail projects of Chhattisgarh has been hampering the 
progress of work on these projects; and 

(d) if so, the steps taken for eniurlng adequate 
allocation of funds 'or timely completion of said projects? 

TriE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The detailed record of each 
and every demand received for projects il not mainlained. 

However, in the recent past, demands have been received 
from the State Government and the elected public 
representatives mainly for construction of Dalli-Rajhara-
Jagdalpur, Barwadih-Chirimirl, Bllaspur-Mandla-Jabalpur 
new lines and Raipur-Dhamtari gauge conversion. 

(b) A Memorandum of Understanding (MOU) has 
been signed among Ministry of Railways, Government of 
Chhattlsgarh, Steel Authority of India Limited (SAIl) and 
National Mineral Development Corporation (NMDC) on 
11.12.2007 for construction of Dalli-Rajhara-Rowghat-
Jagdalpur new line and land acquisition has been taken up 
on Dalli-Rajhara-Rowghat segment. An updating survey for 
Balwadih-Chirimiri new line has been proposed in the 
Budget 2008-09. Survey for Bilaspur-Mandla-Jabalpur new 
line was conducted in the past but project could nol be 
considered for being taken up. An updating survey for 
Raipur-Dhamtari gauge conversion has been completed 
recently. 

(c) and (d) The ongoing projects in Chhattisgarh are 
being progressed as per their operational priorities and the 
availability of resources. The Railways have taken a number 
of initiatives to get additional re80urces from other than the 
normal budgetary support to expedite the completion of 
these projects. 

[English] 

Setting up of Steel Plants 

517. SHRI JUAL ORAM: Will the Minister of STEEL 
be pleased to state: 

(a> the number of Steel Plants set up in the country 
during the Tenth Plan period; 

(b) whether any of these plants have started 
commercial production; 

(c) if so, the details thereof; 

(d) the employment generated by each Plant; 

(e) whether any step has been taken by them to 
provide employment to the local people; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) to (c) During the Tanth 
Plan Period 149 private 8teel players have signed an 
Memorandum of Understandings with mineral rich 8tates of 
Orissa, Jhatkhand and Chhattisgarh for setting up of iron 
and steel plant. Out of the .. , 47 private steal players have 
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commenced their iron and steel production partially. State (e) The recruitment of local people in the steel 
wise details are enclosed in the Statement. projects Is governed by the extant policy of the concerned 

(d) The steel units, which have commenced 
State Govemments. 

production, are yet to achieve their full planned capacity. (f) Does not arise in view of above. 
Therefore, a compiete figure on employment generation in 
these units is not available. 

sr.tement 

List of Steel Plant Projects for which MaUs halle been signed with the State Govemment of Orissa 

SI.No.Name of the Company location Capacity in MTPA Investment Date of Present 
As. in crore SIgning of status & 

MoU progress 

2 3 4· 5 6 7 8 

Mis Shushan Power Lapanga,Samablpur Phase-I- 1.2 1850 15.05.2002 Commenced 
& Steel Ltd. Phase-II- 1.6 1850 production of It HI 

2 Mis ABril Steel Ltd. Ghantlkhal, Athagarh, Phase-I- 0.5 512 01.10.2003 Commenced . 
CuHack Phase-II- 0.5 374 production of sponge 

Iron & ateel 

3 MIs Adhunlk Metalk:ka Chadrlharlharpur, Phase-I- 0.26 202.5 01.10.2003 Commenced 
(P) Ltd. Rourkela, Sundargam Phase-II- 0.15 197.5 production of ateel 

4 Mis &caw Industries Gundichapada, Phase-I- 0.25 310 01.10.2003 Commenced 
(p) Ltd. Dhenkanal Phase-II- O.SS 514 production of ateel 

5 MI, Ceo Mines & Bonal, Sundargarh 0.325 316 01.10.2003 Show cause notice 
Mineral (P) Ltd. has been ISlued. 

The company has 
flied the writ petting in 
the High Court of 
Ori ... 

6 MIl Viea lndu8triea Jharkhapura, Duburl, 0.35 345.78 26.12.2003 Commenced 
Ltd. Jajpur production of pig iron 

7 Mill SMC Power Hlnna, Jharauguda Ph ... -I- 0.25 141 26.t2.2003 Commenced 
Generation Ltd. Phase-II- 0.15 314 production of ateel 

8 M/, Shyam DAI PandoIl, Aengali, 0.27 224.71 09.02.2004 Commenced 
Power ltd. Samblllpur producfion 01 aponge 

9 MI' Orilla Sponge Gurla, Govindpur, Phase-'- 0.35 395 26.08.2004 Commenced 
Iron Ltd. Sambalpur Phase-II- 0.& 642 production of at.e' 

10 MIs SPS Sponge BadmaI Growth Centre, 0.29 210 26.08.2004 Commenoecl 
Iron Ltd. Jharsuguda production of sponge 

rIon 

11 Mis Maharaahtra ~ Induatrial Phase-I- 0.3 2"5 2&.08.2004 Site Hlacllon haa not 
Seam"11 Ltd. C~x, Duburi, ~r Phase-II- 0.18 205 yet completed 

12 MIa OCL India Ltd. Aajgllngpur, Sundargarh 0.25 204.21 27.11.2004 Commenced 
production of Iteel 

13 MI. Maheawary Ispat Aampel, Khuntuni, 0.25 210.00 27.11.2004 Commenced 
(P) Ltd. Cunack productionof8leel 
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14 MIs Monnet Ispat Ltd. Mangalpur, Dhenkanal 0.25 281.09 27.11.2004 Land acquisition is 
under progre$S 

15 MIs Aryan Ispat & Bomlal, Rengali, 0.30 393.14 27.11.2004 Commenced 
power (P) Ltd. Sambalpur production of 

sponge. iron 

16 MIs Malthan Ispat Ltd. Kalinganagar Industrial 0.27 335.25 27.11.2004 Commenced 
Complex, Duburi production of 

sponge Iron 

17 MIs Sree Metaliks Ltd. Loidapada, BarbiI, 0.25 190.44 27.11.2004 Commenced 
Keonjhar production of steel 

18 Mis MSP Metalicks Marakuta, Jharsuguda 0.26 260.59 27.11.2004 Land acquisition is 
(P) Ltd. under progress 

19 MIs Action Ispat & Pandiripathar & Marakuta, 0.25 270.00 27.11.2004 Commenced 
Power (P) Ltd. Jharsuguda production of 

sponge Iron 

20 MIs Patnalk St881 Purunapanl, Joda, Keonjhar 0.27 337.42 04.05.2005 Ukely to commence 
& Alloys Ltd. production 

21 MIs Rathl Udyog Ltd. Potapally-Slkrldl, Sambalpur 0.30 272.85 04.05.2005 Land acquisition Is 
under progress 

22 MIs Viraj Steel & Gurupali, Pandaloi, 0.30 207.00 04.05.2005 Commence 
Energy Ud. Sambalpur production of 

sponge Iron & steel 

23 MIs Deepak Steels TopodIh, BarbiI, Keonjhar 0.25 195.31 04.05.2005 Commenced 
& Power Ltd. production of 

sponge iron 

24 MIs Konark Ispat Ltd. Hlrma, Jharsuguda 0.25 196.50 04.05.2005 Land acquisition is 
under progress 

25 MIs Beekay St881 Uliburu, Barbil, Keonjhar 0.28 319.80 04.05.2005 Commenced 
& Power Ltd. production of 

sponge Iron 

26 MIs BRG Iron & Khuruntl, Dhenkanal 0.25 228.05 04.05.2005 Commenced 
Steel Co. (P) Ltd. production of 

sponge iron 

27 MIs Jain Sponge (P) Durlega, Jharsuguda 0.30 251.77 04.05.2005 Likely to commence 
Ltd. production 

28 .M/s Jindal Steinle88 Ltd. Duburi, Jaipur Phase-I- 0.8 1.612.00 09.06.2005 Commenced 
Phase-II- 0.8 5.016.00 production of Ferro 

Crome 

29 MIS Rungta Mines Ltd. Kamando. near Kotr •• 2.00 2275.00 3.11.2005 Land acquisition Is 
Sundarglltl and Jharaband, , under progre88 
Dhenkanal (1 MTPA each) 

30 Ws Brand Alloya Ltd. Palupanga, Keonjhar 0.27 307.54 3.11.2005 Land acquisition la 
under progr888 

31 MIs Eastern Steels Lah.ndabud, Jharsuguda 0.25 254.00 3.11.2005 Commenced 
&PowerUd. procIuction of 

sponge Iron 
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32 Mis Jai Balaji Jyotl Tanl..,., near Lathikata, 0.33 321.14 3.11.2005 Commenced 
Steels Ltd. Sundargarh production of 

eponge Iron & ateel 

33 MIs Welapun Power Bhadrak district or 3.00 5828.15 01.10.2006 Land acquisition is 
& Steel Ltd. Cuttack of nay other under progress 

lultable location In 
the State 

34 Mia Uttam Galva Location Is yet to 3.00 6103.80 3.10.2006 Land acquilition ia 
Steela Ltd. finalized under progress 

35 Mis SSL Engery Ltd. Nuahata near Babarpal, Pha.e-i- 3.00 4339.00 Land acquisition ia 
Angui Phaae-II- 4270.00 under progress 

36 MIa MGM Steela Ltd. Nlmdlha, Motagaon, 0.25 208.10 22.12.2006 Land acquisition la 
Oenhkanal under progre •• 

37 MIa Surendra Mining Barahamua Nimldlha, 0.25 221.62 22.12.2006 Commence 
Indu.triea Pvt. Ltd. Motagaon, Ohenkanala, production of 

Bonal, Sundergarh sponge iron 

38 MIa Crackers India Gobardhanpur, Konjhar 0.25 236.39 22.12.2006 Commence 
(Alloys) Ltd. production of 

sponge iron 

List of Mega Steel Plant Projects for which MoUs have been signed 
with the State Govemment of Orissa 

SI.No.Name of the Company Localion Capacity in MTPA Invealmenl Date of Present 
As. In crore Signing of statui & 

MoU progr,sa 

Mis Tala Steel Ltd. Kallnganagar Industrial 1at Module- 3.00 10,400 17.11.2004 Land acquisition la 
Complex, Ouburl, Jajpur 2nd Module· 3.00 5,000 under progress 

2 Mis Ster1it.lron and Palasponga, KeonJhar Ph ... ·I· 3.4 9782 15.10.2004 Land acquisition la 
Steel Company Ltd. Ph.a,-II· 1.7 2720 under progresa 

3 Mis ESSAR Steel Paradeep 4.00 10,721 21.04.2005 Land acquisition Is 
Orissa Ltd. under proor"' 

4 Mis POSCO India Paradeep 12.00 51,000 22.06.2005 Land acquisition la 
Project (P) Ltd. under progreaa 

5 Mis Jindal Steel & Ben.flclation Plant at 6.00 13,135.02 3.11.2005 Land acquisition is 
Power Ltd. Oeojhar, Keonjhar & under progress 

Steel Plant at Angul 

6 Mia Bhushan Steel Ueramundali, Dhenkanal 3.00 5,828.15 3.11.2005 Commenced 
& Strips Ltd. production of 

sponge Iron & at ... 
blUets 

7 Mia Mittal Steel Patna, Keonjhar 12.00 40,000 21.12.2006 Land has been 
Company N.V. idenIifted. The OPR 

h .. not a&DnItted. 
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List of Iron & 5tH} Plant Projects for which MaUs have been signed 
with the Stale Government of JhlJrlchand 

SI.No. Nameot the Company Location Capacity In MTPA Investment Date of Pr.sent 
Rs. In crore Signing of status & 

MoU progre .. 

2 3 4 5 6 7 

MIs Monnet Ispat Hazaribagh (a) Sponge Iron - 0.8 1400.00 05-02-03 Production not SlaI1ed 
Umited (b) St .. l- 0.7 

2 MIs Vallabh Steel Gamharia (a) Sponge Iron - 0.3 288.00 26-02-04 1 at phase Comrnisaioned 
Umited (b) Steel - 0.2 

(c;) Pig Iron - 1.5 

3 MIs Aadhunlk Alloy Kandra (a) Sponge Iron - 1.98 
& Power Ltd (b) Steel 2.6 970.00 26-02-04 1st phase Commissioned 

4 MIs Nilanchal Iron Chandll (a) Sponge Iron - 0.5 450.00 26-03-04 1 at phase Commissioned 
& Power Ltd. (b) Steel - 0.20 

5 MIs Jharkhand Ramgarh (a) Sponge Iron - 1 .08 400.00 26-02-04 1 st phase Commissioned 
Ispat Pvt. Ltd. (b) Steel - 0.20 

6 M/s·Abhijeet Hazaribagh (a) Sponge Iron - 0.25 300.00 26-02-04 Production not Started 
Infrastrucure Pvt. Ltd. (b) Steel - 0.11 

7 Ws AML Steel & S.aikela- (a) Sponge Iron - 1.54 2000.00 26-02-04 1 st phase Commissioned 
Power Ltd. Kh.,.,awan (b) Steel - 0.20 

8 MI' Corporate Ispat Hazaribagh (a) Sponge Iron - 0.25 300.00 26-03-04 Production not Started 
AlIoyUmlted (b) Steel - 0.11 

9 MIs Annpuma W. Singhbhum (a) Sponge Iron - 0.201 500.00 26-03-04 Production not Started 
Global Ud. (b) Steel - 0.1 

10 Mis Praaad Groupa .... P.tratu (a) Sponge Iron - 0.105 400.00 26-03-04 Production not Started 
R880urces, Pvt. Ltd. (b) Steel - 0.22 

11 MI. Prakash Ispat Chaibasa Pig Iron - 0.2 71.40 26-03-04 Production not Started 

12 MIs Horizon Loha Chalbasa Sponge Iron - 0.4 74.15 26-03-04 Production not Started 
Udyog Ltd. (MIs 
Horizon Eximp Ltd.) 

13 Mis Spectrum Chalbasa Sponge Iron - 0.4 74.15 26-03-04 Production not Started 
Mercantile Pvt. Ltd. 

14 Ws Chalbassa Steel W. Singhbhum Sponge Iron - 0.4 74.15 26-03-04 Production not Started 
Pvt. Ltd. 

15 MI, Chhattlsg.,-h Karra. Ranchi (a) Sponge Iron - 0.45 6500.00 01-06-04 Production not Started 
Elec:fricity Co. Ltd. (b) Steel-O.4 

16 MIs Electro Steel ChMdlI (a) Sponge Iron - 1.3 200.00 19-05-04 Production not Started 
Casting Ltd. (b) Ste.11.0 

17 MIs eat.tH Industrial Chalb ... Sponge Iron - 0.12 122.00 01-06-04 In producIian 
Product I.UI. 

, 
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18 Mis PawanjaJ Steel Loh_gaga (&) Sponge Iron - 0.2 1000.00 01-06-04 Production not Started 
& Power Ltd. (b) Steel- 0.4 

19 Mis Ba/aji Metal & Chalbasa (a) Sponge Iron - 1.08 160.00 01-06-04 Production not Started 
Sponge Ltd. (b) Steel - 0.1 

20 MIs R G Steels Near Patratu (a) Sponge Iron - 0.09 122.00 26-03-04 Production not Started 
Pvt. Ltd. (b) Steel - 0.06 

21 Mis Sunflag Iron & Saralkela- (a) Sponge Iron - 0.06 937.61 07-08-04 Production not Started 
Steel Com. Ltd. Kharsawan (b) Steel- 0.49 

22 MIs Hy-Grade W. Singhbhum (a) Steel Iron -7.5 4285.00 17-11-04 Production not Started 
Pellets Ltd. (b) Steel-10 

(e) Pellet Plant 8 

23 Mis BMW Industries Ltd. Chandll (a) Sponge Iron - 0.21 591.00 12-04-05 Production not Started 
(b) Steel-0.5 
(e) Pig Iron - 0.5 

24 MIs Anindita Traders Ramgarh (a) Sponge Iron - 0.334 94.00 12-04-05 1 st phase Commissioned 
& Investment Ltd. 

25 MIs Narbheram Jamshedpur (a) Sponge Iron - 0.135 200.00 12-04-05 Production not Started 
Gas Point Pvt. Ltd. (b) Steel 0.045 

26 Mis Gol'l Sponge W. Singhbhum (a) Sponge Iron -0.115 67.00 12-04-05 Production not Started 
Pvt. Ltd. (b) Steel - 0.09 

27 MIs Rungta Mines Ltd. Chaibasa (a) Sponge Iron - 0.51 517.00 12-04-05 Production not Started 

28 Mis Raj Refractories Bundu (a) Sponge Iron - 0.6 68.50 12-04-05 Production not Started 
(P) Ltd. (b) Steel - 0.06 

29 MIs Contisteel Limited Chandll (a) Sponge Iron - 1.2 1560.00 18-07-05 Production not Started 
(b) Steel- 1.4 
(e) Liquid Ste .. - 1.25 1 

30 MIs Kohinoor St .. 1 Buladlh near (a) Sponge Iron - 0.225 410.00 18-07-05 1 at phase Commissioned 
Pvt. Ltd. Chandil (b) Pig Iron - 0.12 

31 Mis Jindal Steel & Ghatshila (a) Sponge Iron - 5.0 11500.00 05-07-05 Productlon not Started 
Power Ltd. (b) Steel - 5.0 

32 MIs Bhuahan Power Asanboni, (a) Sponge Iron - 1.5 8510.00 23-07-05 Production not Started 
Steel Limited Jamshedpur (b) St .. 13.0 

33 Mis Kalyani Steel Ltd. SIIH,Ranchl <a) Sponge Iron - 0.23 1883.00 23-07-05 Production not Started 
(b) St .. 1 - 1.0 

34 MIs Tata Steel Ltd. Macm.purl Il'Itegr-.d Steel Plant -12.0 42000.00 08-0(1-05 Production nDl Started 
(Green Field Project) Chandll 

35 MIs Tata Steel Ltd. Jamshedpur Integrated Steel Plant - 5.0 11000.00 08-09-05 Production not Started 
(Expension) 

36 MI. V.S. Dempo & Manoharpur Integrated Steel Plant - 0.5 U)16.OO 04-10-05 Production not Started 
Company Pvt. Ltd. 

37 MI. Minai Steel Not decicMd Integrated Steel Plant - 12.0 40000.00 08-10-05 Production not Started 
Co. N.V. 
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38 MIs Jindal South- Hesalong, Nimdlh Integrate Steel Plant -10.0 35000.00 09-11-05 Production not Started 
Weet Steel Ltd. 

39 Mis RanchI Int-arated SIIII, Near Muri Integrated StHI Plant - 1.5 5452.00 30-12-05 Production not Started 
Steel Limited 

40 MI. E .... Mining Jagnathpur, Integrated StHI Pin - 1.0 500 05-05-06 Production not Started 
Industries Ltd. W. Singhbhum 

41 Mis Sesa Goa Limited kalakela- Integrated Steel Pin - 0.5 300 07-09-08 Production not Started 
Kharawan 

42 Mis Mukund Steel Berlanga, Integrated Steel Plant - 2.0 1800 07-09-06 Production not Started 
Hazaribagh 

43 Mis Feegrade & Guraa & Ranga- Integrated St881 Plant - 0.3 250 11-09-06 Production not Started 
Company Pvt. Ltd., mati W. Singhbhum 

44 Mia Bonai Industrial Kundubera Integrated St881 Plant - 0.25 300 11-09-06 Production not Started 
Company Limited & Singh Pokharla, 

W. Singhbhum 

45 Mis Rungta Mines Chalbasa Integrated St881 Plant- 4.5 1050 11-09-06 Production not Started 
Limited 

\ 
46 Mis Vlnl Iron & Lupungdih, Integrated StHI Plant - 0.6 355 14-09-06 Production not Started 

St881 Udyog Limited Chandl, Sara/kala 
Kharswan 

47 Mis Narsingh lapat Khuntl, Chandll, Mini St .. l-0.25 150 14-09-06 Production not Started 
limited Sararlkela 

Kharuwan 

48 Mis Core Steel & 'Musabanl, Mini StHI- 1.0 1000 29-12-06 Production not Started 
Power Ltd. GhatsUa 

49 Mia Ispat Industry Ltd. Nandpur, Integrated Steel 2500 12-01-07 Production not Started 
Manoharpur Plant-2.S 

50 Mil Ma ChancII Nala Block Intagraed Steel Plant -1.1 1250 09-02-07 Production not Started 
Durga lapat Ltd. Jamtara 

51 Mis JagdllTlba Ran •• hwar, Integrated Steel Plant - 1.1 1000 09-02-07 Production not Started 
Fiscal Services Ltd. Sikaripara, 

Dumka 

52 Mis Brahmi Impex ltd. Afjalpur, Integrated Steel Plant - 1.1 1000 09-02-07 Production not Started 
Bal8bIock, 
Jamtara 

53 Mis Adhunik Kumrabad. Integrated Steel Plant -1.1 1250 09-02-07 Production not Started 
Corporation Ltd. Dumka 

54 Mis Traingle Trading P.thanm .... Steel Plant - 0.24 200 14-02-07 Production not Started 
Pvt. Ltd. 

55 Mis Premier Farro Barlanga Steel PIant-1.0 750 23-02-07 Production not Started 
Alloys & Securities Ltd. 

56 Mis PUlhp StHl & GorIdIh and Rugri St.el Plant - 0.25 150 24-02-07 Production not Started 
Mining (P) Ltd. new Chowka 

57 Mis Sarthak Rajkharswan Steel Plant - 2.2 2000 26-02-07 Production not Started 
Industries Ltd. 
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List of StHI Plant Projects for Which MoUs have been Signed with the 
State Government of Chhattisgarh 

SI.Ne. Name of the Company Location Capacity in MTPA Investment Date of Present 
As. in crore Signing of status & 

MoU progress 

2 3 4 5 6 7 

1. MIs MSP Steel & Power Aalgam (a) Sponge Iron - 0.4 173.59 3.2.2003 Partially Commissioned 
PrIvate Ltd. (b) Steel -0.21 

2. MIs Sunil Sponge Aalgarh (a) Sponge Iron - 0.09 105.11 3.2.2003 Production not Started 
Iron Ltd. (b) Steel - 0.1 

3. MIs Vlaa Industries Ralgarh & Korba (a) Sponge Iron - 0.45 1015.00 5.9.2003 Production not Started 
Ltd. Aalgam (b) St .. I- 0.2 

4. MIs Ind Agro Synergy Aalgam (a) Sponge Iron & Steel 413.00 5.3.2003 Partially Commlsatoned 
Ltd. Billet-0.4 

5. MIs Anjani Steels Aalgarh (a) Sponge Iron - 0.18 185.00 17.7.2003 Partially Commiasioned 
Pvt. Ltd. (b) Steel- 0.15 

6. MIs Superior Sponge Durg (a) Sponge Iron - 0.2 330.00 29.8.2003 Production not Started 
Pvt. Ltd. (b) Steel Meltlng Shop - 0.3 

(e) Pig Iron - 0.15 
(d) Aolling MlII-0.225 

7. MIs Nawbharat Group Bastar, (a) Sponge Iron - 0.5 1460.00 8.9.2003 Partially Commissioned 
of Companies Korba, Aaipur 

8. MIs Akahaya Aajnandgaon (a) Sponge Iron - 0.09 ~15.00 8.9.2003 Production not Started 

Investment Pvt. Ltd. (b) Induction Furnanee 
Unlt-0.l05 

9. MIs Vandana Energy Ralpur & Korba (a) Sponge Iron - 0.15 145.00 8.9.2003 Production not Started 

and Steel Pvt. Ltd. 

10. MIa Shr .. Bajrang Ralpur (a) Sponge Iron - 0.09 130.00 08.09.2003 Partially Commluloned 

Power and Ispat Ltd. (b) Pig Iron - 0.06 

". MIs National Steel Durg (a) Sponge Iron - 0.15 150.00 08-09.2003 Production not Started 

& Agro Industries Ltd. (b) Steel Meltlng Shop - 0.15 

12. MIs Aryan Ispat & Aaipur (a) Sponge Iron - 0.46 860.00 16.08.2004 Production not Started 

Power Pvt. Ltd. (b) Steel Billets - 0.348 

13. MIs Godavari Power Raipur (a, Sponge Iron - 0.65 493.00 16.8.2004 Partially Commissioned 

and Ispat Ltd. (b) Steel BilletS/lngos - 0.55 

14. MIs Vandana Global Ltd. Raipur (a) Sponge Iron - 0.2 475.00 16.8.2004 Production not Started 
(b) Mini Steel Plant -0.15 

15. MIa Alliance Integrated Raipur (a) Sponge Iron - 0.351 426.00 16.8.2004 Partially Commlaaioned 
Metalic Ltd. (b) Furnace (Ingot I Billets) -

0.16752 

18. Mia SKS Ispat Pvt. Ltd. Raipur (a) Sponge Iron - 0.27 295.47 16.8.2004 Partially Commluioned 
(b) Steel MeltIng Shop- 0.21 

17. Mis Magnum Steel Ltd. Durg (a) Sponge Iron - 0.3 212.00 168.2004 Production not Started 
(b) Semi & RoId Pr0duc:t8-
0.3 
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18. MIs GPT Metal Bilaspur (a) Sponge Iron-0.105 139.00 16.8.2004 Production not Started 
Industri.s Ltd. (b) Induction Furnace - 0.06 

19. MIs Chhattisgarh OurgIRalgarh (a) Sponge Iron - 0.105 115.65 16.8.2004 Production not Started 
Iron & Steel Co. Ltd. (b) St.el Melting Shop - 0.1 

20. MIs Mega Powers Ourg/Raigarh (a) Sponge Iron - 0.105 115.00 16.8.2004 Production not Started 
Builders Pvt. Ltd. (b) Steel Melting Shop - 0.1 

21. MIs Anand Ispat Oantewada (a) Sponge Iron - 0.15 110.00 16.8.2004 Production not Started 
Udyog Pvt. LId. (b) Induction Furnace & 

Coneast - 0.13 

22. MIs Feral Chhattlsgarh (4) Sponge Iron 0.2 100.00 13.9.2004 Production not Started 
Engineering Ltd. (b) Steel Melting Shop 0.01 

23. MIs Jindal Steel & Ralgath (a' Steel Melting Shop - 1.25 2595.00 07.1.2005 Partially Commist!onec:l 
Power Ltd. (b) Blast Fumace - 1.25 

(e) Wire Rod I Roiling 
MIII-O.7 

24. Mis Chhattisgarh Ralpur (a) Sponge Iron - 0.6 2010.00 7.1.2005 Production not Started 
Electricity Co. Ltd. (b) Steel Plant - 1.0 

25. Mis Prakash Champa (a) Sponge Iron - 0.4 1017.00 7.1.2005 Partially Commissioned 
Industries Ltd. (b) Steel Melt Shop - 0.9 

(e) Pig Iron 0.25 
(d) Roiling I 
Wire Rod MiII- 0.6 

26. MIs Bigbess Steel Janjglr, Champa 700.00 7.1.2005 Production not Started 
& Alloys Ltd. 

27. Mis V.suncha Steel Bilaspur Integrated Steel Plant - 0.4 465.00 7.1.2005 Production not Started 
& Power Ltd. 

28. Mis Rexon Strips Ltd. Bllaapur Integrated Steel Plant - 0.40 465.00 7.1.2005 Production not Started 

29. Mis Chhattlagarh Janjgir, Champa Sponge Iron - 0.38 464.88 07.01.2005 Production not Started 
Steel & Power 

30. Mis Puahp Steels Barai Growth (a) Sponge Iron - 0.315 380.00 07.01.2005 Production not Started 
& Mining Pvt. Ltd. Centre, Durg 

31. Mis Salasar Sponge Ratgarh (a) Sponge Iron - 0.165 287.51 7.1.2005 Partially Commlasionec:l 
& Power Ltd. (b) Steel - 0.1 

32. MIs Shrl Radhe Bllaspur (a) Sponge Iron - 0.28 232.50 7.1.2005 Partially CommlBlIoned 
Industrle. Pvt. Ltd. (b) Steel MeltIng Shop - 0.05 

33. Mis Satyarth Steel Ralpur (a) Sponge Iron - 0.22 175.00 7.1.2005 ' Partially Comml8lioned 
& Power Ltd. (b) Induction Furnace - 0.182 

(e) R8-rald Products 0.0314 

34. Mia API Ispat & Ralpur (a) Spongelron-0.315 158.00 7.1..2005 Partially CommiBIionecl 
Powet18Ch Pvt. Ltd. (b) Steel Ingot - 0.0864 

35. MIs TopWorth Steel Barai Growth (a) Sponge Iron - 0.21 129.00 7.1.2005 Partially Commissioned 
Pvt. Ltd. Centre, Ourg (b) Steel MeltIng Shop - 0.1 
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36. Mis Shri Shyam 
Global Pvt. Ltd. 

37. MIs Crest Steel & 
Power Pvt. Ltd. 

38. Mis Balali Vidyut 
and Sponge Iron 

3 

Raipur 

Durg 

Ralpur 

39. MIs Texas Power Zen Bilispur 

40. MIs Tata Steel 

41. Mis Essar Steel 
Chhattisgarh Ltd. 

42. MIs Ind Synergy 
limited (Expansion 
Project) 

43. MIs Stv .. Bajranj 
Power and Ispat 
Limited (Expansion 
Project) 

Bastar 

Bastar 

Raigarh 

Ralpur 

44. MIs SKS Ispat Limited Raipur 
(Expansion Project) 

45. MIs Raipur Alloys 
and St .. 1 Limited 
(Expansion Project) 

46. MIs Shree Bajrang 
Matallics and Power 
Limited (Expansion 
Project) 

47. Mis Bhushan Power 
and Steel Ltd. 

{Translation] 

Ralpur 

Ralpur 

Availability of FertlII ..... 

518. SHRI HARIBHAU JAWALE: 

PHAlGUNA 9,1929 (SAKA) 

4 5 

(a) Sponge Iron-0.165 124.00 
(b) Induction Furnace·- 0.072 
(c) Re-rold Produd - 0.06 

Sponge Iron - 0.231 116.5 

Sponge Iron - 0.06 105.01 

(I) Sponge Iron - 0.72 5560.00 
(b) Induction Furnace - 0.216 
(c) RoIHng MIU - 0.216 

Integrated Steel Plant - 5.00 10000.00 
(Approx) 

Integrated Steel Plant - 3.2 7000.00 

Sponge Iron - 0.40 

Sponge Iron - 0.60 
Blast Furnace - 0.231 

Sponge Iron - 0.33 
Mini Blast Furnace - 0.5 

Sponge Iron -0.50 
Steel -0.24 

Pig Iron - 0.060 

Integrated Staal Making 
Facility - 1.2 

(Approx) 

960.00 

1400.00 

1175.00 

720.00 

109.41 

5500.00 

to Questions 226 

6 7 

7.1.2005 Production not Started 

07.01.2005 Partially Commissioned 

07.01.2005 Production not Started 

22.5.2005 Production not Slarted 

4.6.2005 Production not Started 

5.7.2005 Production not Staned 

06.10.2006 Production not Started 

06.10.2006 Produdion not Started 

06.10.2006 Production not Started 

06.10.2008 Production not Staned 

21.10.2006 Production not Started 

06.10.2006 Production not Started 

(d) if so, the details thereof; and 

(e) the remedial measure. taken by the Govem· 
ment? 

PROF. VIJAY KUMAR MALHOTRA: THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) The avaiiabiUty of Urea, DAP & 
MOP during current Rabi 2007-08 season upto 31 st January, 
2008 have been adequate to meet the assaued requirement 
and to sustain .a1e. as per enclosed Statement·I, II, & III 
respectively. 

SHRI SANTOSH GANGWAR: 
Will the Minister of CHEMICALS AND FERTILIZERS 

be pleaaed to state: 

(a) the present status of the availability of fertilizers; 
(b) whether the Government has prepared any 

scheme to provide all fertilizers as per demand In all States 
before the next monsoon; 

(c) if so, whether any amendment has been made 
in the said scheme; 

(b) to (e) The following step. have been taken for 
boosting the indigenous production. The Govemment has 
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approved the New Pricing Scheme (NPS) Stage III on 
1.02.2007 to be implemented with effect from 1.10.2006. 
Under the NPS III, the movement of urea will be monitored 
throughout the country by an on·line web based monitoring 
system. The subsidy on urea will be paid only when urea 
reaches the district. Further, the Department will operate a 
buffer stock through the State Institutional Agencies/fertilizer 
companies In major consuming states up to a limit of 5% of 
the seasonal requirement. The gap between requirement 
and indigenous availability of urea is met through Imprts. 

fertilizers. The responsibility of meeting the full requirement 
of decontrolled fertilizers in any state is with the concerned 
state governments. State Governments have been advised 
to identify at least one State Institutional Agency, which would 
deal with the required quantities of decontrolled fertilizers. 
Buffer stocking of decontrolled fertilizers by the Government 
of India would be made only to meet any emergent 
requirement. 

To ensure availability of urea in all parts of the country, 
the freight reimbursement to urea will now be on actual rail 
and road leads. As far as decontrolled phosphatic and Potassic 

fertilizers are concerned, subsidy is released on sale of 

S.No. Stat.s 

2 

Statement" 

Statewise Requirement. Availability and 
Sales of Urea October.January 2008 -{Rabi 2007-08) 

October·2007 November·2007 

Require· Avail· 
ment In ability 
Oct'·07 in 

3 

October 
'07 

4 

Sales Require· 
in ment in 

October Novem-
'07 ber '07 

5 6 

AvaH· S .... 
ability In 

in Novem-
Novem· ber '07 
ber '07 

7 8 

Final <000 MTs> 

December·2007 January-2008 

Require· Avail· Sales Requit. Avail· ··Salel 
m.,t in ability in ment in ability in 
Decem· Decem· Decem· Jan· Jan- Jan· 
ber '07 ber '07 bar '07 uary '08 uary '08 uary '08 

9 10 11 12 13 14 

Andhra Pradesh 265.00 431.95 183.54 190.00 383.71 124.62 190.00 445.21 237.70 265.00 518.46 345.25 

2 Kamataka 130.00 155.40 94.63 70.00 125.35 41.12 60.00 155.18 87.66 113.00 181.67 101.50 

3 Kerala 19.00 19.20 10.65 15.00 23.99 14.69 11.50 22.18 8.64 6.75 27.87 9.72 

4 Tamil Nadu 110.00 150.52 119.69 110.00 155.34 130.40 110.00 143.96 105.91 82.50 124.07 71.52 

5 Gujarat 125.00 181.25 45.75 195.00 291.98 127.77 215.00 341.68 268.11 185.00 256.41 210.17 

6 Madhya Pradesh 129.82 235.19 166.17 296.24 324.30 223.45 348.34 324.84 244.69 94.19 143.43 98.53 

7 Chhanlagarh 15.70 49.32 5.68 6.30 48.24 5.17 14.60 45.45 11.58 22.00 39.35 19.29 

8 Maharashtra 131.00 243.81 68.30 145.00 311.77 105.00 183.00 312.34 168.48 164.00 293.82 156.02 

9 Rajasthan 140.00 183.99 118.56 225.00 209.55 147.24 330.00 349.85 321.41 155.00 184.13 125.79 

10 Haryana 140.00 354.00 148.32 256.00 413.07 180.73 325.00 407.49 231.36 220.00 223.67 173.21 

11 Punjab 200.00 271...75 165.34 320.00 342.12 268.79 300.00 336.04 288.50'230.00 251.61 189.18 

12 Utt.,. Pradesh 275.00 826.27 314.54 550.00 921.86 406.55 725.00 983.77 689.56 700.00 798.90 875.41 

13 UttarMchaJ 2.20 17.74 6.33 18.00 29.53 15.14 30.00 45.47 35~ 30.00 36.24 24.20 

14 Bihar 178.00 187.27 84.62 228.00 276.02 158.90 258.00 368.81 291.04 a.18.00 343.19 265.61 

15 Jharkhand 10.50 17.73 4.54 15.00 20.71 8.52 14.50 32.22 14.34 12.50 20.39 7.18 

16 Orislaa 20.00 89:46 13.17 10.00 83 .. 80 3.59 10.00 83.45 10.18 30.00 80,47 28.81 
, 



229 PHALGUNA 9, f929 fSAKA) toQuNllons 

2 3 " 5 6 7 8 9 10 11 12 13 14 

17 West Bengal 78.00152.85 68.68 179.SO 218.54107.60 155.50 244.22 143.13 117.00 183.70 124.62 

TotalAlllndia 1996.05 3622.81 1626.762864.50 4243.41 2090.33 3299.24 4677.163159.662692.213771.702640.66 

• As indicated by State Government 
• Figures of Receipts and Sales u per FMS .. on 07.02;2008 at 10.30 HIs. 

Statewise Requirement, AvallabUity and Sales of 
DAP October-January 2008 -{Rabi 2007-08) 

230 

Final <000 MTs> 

S.No. States 

October-2007 November-2007 December-2007 Jariuary-2008 

Require- Avail-
ment in ability 
Oct'-07 in 

October 
'07 

Sal.. Require-
In ment In 

October Novem-
'07 ber '07 

Avail- Sales Require- Avail- Sales Require- Avall- ··Sales 
ability In ment In ability In ment In ability In 

in Novem- Decem- Decem- Decem- Jan- Jan- Jan-
Novem- ber '07 ber '07 ber '07 ber '07 uary '08 uary '08 uary '08 
ber '07 

Andhra Pradesh 70.00 82.79 78.49 65.00 51.38 46.44 SO.OO 98.12 92.55 70.00 86.30 SO.58 

2 

3 

4 

5 

6 

7 

8 

9 

Karnataka 

Kerala 

Tamil Nadu 

Gujarat 

Madhya 
Pradesh 

Chhattisgarh 

Maharash1ra 

Rajasthan 

10 Haryana 

11 Punjab 

32.00 42.37 42.31 25.00 23.73 20.05 28.00 29.92 26.46 SO.OO 34.69 32.45 

3.00 4.50 2.74 2.SO 2.94 1.15 1.60 3.03 1.24 1.20 0.82 o.n 
45.00 44.22 40.20 45.00 3523 20.93 45.00 sa.63 46.63 33.75 35.11 34.17 

80.00 104.34 59.83 125.00 132.57 117.75 35.00 101.45 84.87 22.00 65.65 25.53 

247.13 200.72 90.41 123.28 208.44 91.08 24.59 153.13 83.17 5.00 39.42 25.38 

5.00 4.56 3.84 6.00 5.56 5.14 10.00 5.84 5.17 12.00 13.95 12.79 

31.00 57.15 SO.14 43.00 46.77 33.25 65.00 67.50 52.99 28.00 54.12 45.23 

160.00 225.22 133.14 100.00 147.44 76.05 20.00 96.36 21.23 5.00 28.31 2.99 

220.00 258.99 145.85 125.00 190.04 79.49 25.00 145.30 36.07 10.00 24.73 7.44 

300.00 377.66 169.05 120.00 270.07 68.05 30.00 221.24 13.61 30.00 35.60 13.88 

12 Uttar Pradesh 330.00 352.53 193.31 320.00 453.95 288.53 210.00 383.54 246.44 60.00 94.97 34.35 

13 Uttaranchal 4.00 3.43 2.56 520 8.04 3.38 2.00 12.33 7.39 2.50 1.66 0.32 

14 Bih8r SO.OO 29.89 14.13 60.00 94.17 56.A2 70.00 128.25 96.40 40.00 52.81 19.82 

15 Jharkhand 6.90 4.01 3.49 10.90 7.40 5.22 5.50 9.25 8.37 3.50 3.72 2.64 

16 Orissa 1.40 11.28 3.17 3.80 15.46 5.87 7.00 23.32 8.7:3 10.00 36.76 20.82 

17 Westa.npl 51.00 45.97 27.49 11.00 35.54 21.01 31.00 42.64 24.10 81.00 n.41 89.92 

TotalAlllndla 1848.81 1849.96 1062.121255.09 1738.21 849.49 704.83 1586.n 862.14 460.43 689.59 433.15 

• As Indicaled by Slate Government 
•• Figur .. of AeceiI* and Sales .. per FMS .. on 01.02.2008 at 10.30 Hr •. 
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Statement-III 

Stafewise Requirement, Availability and Sales of 
MOP October-January 2008 -{Rabl 2007-08) 

October-2007 November-2007 Oecember-2007 

to Questions 232 

Final <000 MTs> 

January-2008 

S.No. States Require· Avail-
ment In ability 

Sales Require· Avall- Sales Require- Avail- Sales Requlre- Avail- ··Sales 

2 

3 

4 

5 

6 

7 

8 

9 

Oct'-07 in 
October 

'07 

In men! In ability in 
October Novem- In Novem-

'07 bar '07 Novem- ber '07 
ber '07 

ment In ability in ment in ability in 
Oecem- Decem- Decem- Jan- Jan- Jan· 
ber '07 ber '07 ber '07 uary '08 uary '08 uary '08 

Andhra PrJ(ieah 90.00 54.71 46.82 40.00 34.62 26.08 40.00 45.90 41.50 60.00 36.48 34.73 

Karnataka 46.50 37.86 23.54 26.00 30.17 9.97 30.50 52.49 24.05 32.00 52.29 33.01 

Keraha 18.75 9.66 9.66 16.25 15.95 14.16 12.75 11.33 8.96 8.75 7.66 6.25 

Tamil Nadu 52.00 74.23 48.04 52.00 68.04 43.54 52.00 71.35 46.67 39.00 41.68 36.22 

Gujarat 24.00 23.32 16.94 25.00 22.12 18.79 13.00 30.30 23.58 13.00 20.82 12.95 

Madhy. Pradesh 30.00 14.74 12.40 15.00 5.45 3.27 7.50 8.24 3.98 4.50 4.51 3.50 

Chhllltisgarh 0.40 2.97 0.67 1.60 2.60 1.27 3.60 1.65 2.88 4.40 1.17 1.04 

Mah,raahtra 24.00 25.24 19.53 45.00 28.71 14.71 27.00 56.30 42.89 22.50 45.72 32.71 

Rajasthan 6.00 4.56 2.26 4.00 2.49 1.15 2.20 7.60 5.23 1.30 3.47 1.60 

10 H.ryana 10.00 10.57 4.94 5.00 5.63 1.08 3.00 5.49 1.46 2.00 4.58· 1.00 

11 Punjab 15.00 15.12 7.22 10.00 10.37 1.83 4.00 9.78 1.05 2.00 6.86 3.40 

12 Uttar.Pradesh 40.00 8.10 7.39 60.00 11.71 5.84 20.00 7.77 8.27 10.00 3.89 0.00 

13 Uttaranchal 2.00 0.96 0.96 3.00 0.69 0.69 1.00 0.00 0.44 0.50 1.36 0.04 

14 Bihar 15.00 16.02 11.40 25.00 27.93 20.36 40.00 30.67 15.33 35.00 30.76 7.31 

15 Jharkhand 0.90 1.86 1.38 0.85 2.18 2.18 0.95 0.32 0.32 0.95 0.03 0.00 

16 Oria,. 2.60 26.33 5.09 5.60 21.74 1.33 5.90 21.39 3.26 11.00 10.08 5.85 

17 W .. t Bengal 34.00 28.71 22.44 56.00 30.78 25.79 61.00 26.13 17.94 45.00 33.97 31.14 

Total All India 419.99 359.31 242.10 402.84 328.73 199.51 336.54 386.76 248.94 306.15 313.64 216.66 

• A, Indicated by State Government 
• Figur .. of Receipts and Sal .... per FMS u on 07.02.2008 at 10.30 Hfi. 

[English1 

Shortage of LPG 

513. AOV. (SHRIMATI) P. SATHEEDEVI: win the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is denial on the part of distributing 
agents for registration of new consumers for LPG connection; 

(b) if so. the details thereof; and 

(e) the ,teps takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MtNtSTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (c) No. Sir. The enrolment of new LPG custOmers and 
release of new LPG connections is a continuous process. 
P.ublic Sector Oil Marketing Companies (OMes) have 

J 
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reported that at present, new LPG connections are available 
across the counter for genuine domestic customers on 
verification of documents as par laid down procedure. CMCs 
have further reported that they have released 50.6 lakhs 
new LPG connections during the period April, 2007-January, 
2008 in the country. 

Railways Track Palling Through Coal Mines 
of Jharkhand and West Bengal 

520. SHRI K.C. SINGH MBABA": Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the railway track passing through coal 
mine areas of Dhanbad, Jharia, Asansol and Raniganj in 
Jharkhand and West Bengal is posing great threat to the 
lives of passengers traveling through the area due to 
unstability of track; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Railways in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 

(c) As and when cases of illegal mining are noticed, 
Railway take immediate action to stop these activities and 
advise Civil Authorities also. In case any danger to railway 
traffic is noticed, then railway traffic is also suspended, if 
situation so warrants. 

Ratlon.II_lon of Subsidy for 
Phoaphata Fertilizers 

521. SHRI P.C. THOMAS: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Fertilizers and Chemicals Travan-
core Ltd. (FACT) has sought rationalization of subsidy for 
phosphate fertilizers in a more scientific way; 

. (b) if so, whether the present system Is to give 
subsidy for all producers in uniform manner; 

(c) if so, the details thereof; 

(d) whether there is demand from FACT for giving 
subsidy for sulphur component; 

(e) if so, whether any request has been received 
from the FACT for providing special grant in aid or assistance 
for Caprolactum and Ammonium Sulphate; and 

(f) if 80, the response of the Government and the 
action taken in this regard thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE): (a) to (f) The Government had 
received request from FertiliZers and Chemicals Travancore 
Ltd. (FACT) for adoption of recommendations of Tariff 
Commission received in 2003 for nutrients 'N' & 'P' for price 
concession on factomphos (NPKS : 20:20:0:13), adequate 
compensation for increase in price of sulphur and 
contribution loss on account of ammonium Sulphate. 

The requests have been t1xamined and Government 
has decided to provide one time interim grant of Rs.200 
crore to be made available to FACT to enable It to sustain its 
operations. 

The present ~ystem to give price concession on 
subsidized phosphatic fertilizers is based on the decision 
taken by the Government on Tariff Commission's recommen-
dations given in 2003. Fresh Tariff Commission's recommen-
dations received in December, 2007 are under examination 
to the Government. 

Navrelna Status 10 NMDC 

522. SHRI BADIGA RAMAKRISHNA: 

SHRI BASU DEB ACHARIA: 

Will the Minister of STEEL be pleased to state: 

(a) the mine-wise production by National Mineral 
Development Corporation Ltd. (NMDC) during each of the 
last three years; 

(b) the profit earned and dividend paid to the 
Government by the NMDC during the said period; 

(c) whether the Government has recommended to 
give Navratna status to NMDC; 

(d) if ao, the details thereof; and 

(e) the target fixed for production and investment in 
the next three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) The mine-wise production 
by NMOC limited during each of the last three years is given 
below: 

(Quantity In million tonn .. ) 

Balladll. Sector Donimalal Sector 

Deposit Deposit Deposit DonImalai Kumara-
14 & 11C 5 10111A swamy 

2004-05 7.08 

200S-06 8.03 

2006-07 10.19 

6.40 

6.87 

7.55 

2.13 

2.53 

2.71 

5.01 0.12 

5.39 0.11 

5.31 1.31 

(b) The details of profit earned and dividend paid to 
the Government by the NMOO during the laid period is given 
below: 
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(Rs. in crore) 

SI. No. Particulars 2004-05 2005-06 2006-07 

1. Profit Before Tax 1223.65 2770.13 3498.31 

2. Profit After Tax 755.44 1827.80 2320.21 

3. Dividend Declared 151.32 365.57 465.19 

4. Dividend to 148.88 359.66 457.67 
Government of India 

(c) and (d) The Government has conferred Navratna 
status to NMDe Ltd. on 23rd January, 2008. 

(e) The details of targets fixed for production and 
investment for the next three years by NMDe Ltd. are as 
under: 

Financial Year 

2008-09 

2009-10 

2010-11 

Production target 
as per long term 

production programme 
of NMDe Ltd. (Qty. in 

million tonnes) 

31.00 

32.75 

34.80 

Estimated 
Investment 

plan 
(Rs. in crore) 

400 

996 

1795 

Remote Area Reil s.mperk YoJana 

523. SHRI PRABHUNATH SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether funds have been arranged to complete 
projects under Remote Area Rail Sampark Yojana (RARSY); 

(b) if so, the details thereof; 

(c) the measures taken to complete these projects 
within stipulated time period; and 

(d) the details of areas that will be benefited from 
RARSY? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) As funds could not be tied up, the scheme 
has not taken off. However, in order to expedite ongoing 

projects, a number of Initiatives have been taken to generate 
additional resources through Public Partnership, Cost 
Sharing by State Governments, Funding from Ministry of 
Defence and through Ministry of Finance for National 
Projects. Funds have also been allocated through internat 
resource generation to expedite completion. 

Production of eNG 

524. DR. K. DHANARAJU: 
SHRI GANESH SINGH: 
DR. M. JAGANNATH: 
SHRI HARIBHAU RATHOD: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government Is contemplating to 
expand CNG and PNG Network in the country, particularly 
In Deihl, Mumbai, Andhra Pradesh and Tamil Nadu; 

(b) if so, the details thereof, State-wise; 

(c) whether eNG production Is upto the requirement 
of the demand; 

(d) if not, the steps taken by the Government to meet 
the demand of the whole county; 

(e) whether the Government is considering to make 
any rule to cancel LPG connection of the customers who 
obtain PNG connection; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The expansion of CNG infrastructure in different 
cities in the country i8 being taken up in a phased manner. 
In order to promote investment from public as well as private 
sector for laying trunk natural gas pipelines and city/local 
natural gas distribution networks throughout the country, 
the Govemment of India has enacted 'The Petroleum and 
Natural Gas Regulatory Board Act, 2006' and notified the 
'Policy for Development of Natural Gas Pipelines and City 
or Local Natural Gas Distribution Networks'. Providing of 
CNG facilities depends upon availability of gas, setting up 
of necessary infrastructure and ecdnomic viability. According 
to information availabie, Piped Natural Gas is being supplied 
to 775119 domestic, 1287 commercial and 64 industrial 
consumers all over the country. There are 398 CNG 
stations in the country. The details of Deihl, Mumbal and 
Andhra Pradesh, a. reported on 1,t January 2008, ant a. 
follows: 
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S.No. States/Places Company 

Deihl (including Nolda) Indraprastha Gas Ltd. 

2 Mumbai (including suburbs) Mahanagar Gas Ltd. 

3 Andhra Pradesh Bhagyanagar Gas Ltd. 

Implementation of City Gas Distribution Projects in the 
State of Tamil Nadu has not been taken up, as of now. 

(c) and (d) The demand for natural gas in the country 
is higher than its production. The Government of India has 
initiated various steps to augment gas supplies for the 
domestic market. These cover:-

(1) Intensification In domestic E&P activities; 

(2) Exploitation of Coal Bed Methane (CBM) gas; 

(3) Implementation of Natural Gas Hydrate Programme 
(NGHP) "for evaluation of hydrate resources and their 
possible commercial exploitation; 

(4) LNG Import; and 

(5) Gas sourcing through transnational gas pipelines. 

(e) and (f) Amendments to the Control Order relating 
to customers of PNG are under consideration of the 
Government. 

Indian Folk Art. 

525. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Witt the Minister of CULTURE be pleased to state: 
(a) whether the Government is aware that most of 

the Indian traditional folk cultures are disappearing; 

(b) if so, whether the Government propo.e. to 
formulate any concrete policy to revive the Indian folk arts; 

(c) whether the folk artists in the country are on the 
verge of starvation; and 

(d) if so, the measures being taken to give incentive 
to the artists? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) The 
Government is already implementing a variety of schemes 
aimeet at preserving, promoting and reviving the Indian folk 
arts. The Government has set up seven Zon8t Cultural 

PNG Consumers CNG Station 

Domestic Commercial Industries 

89132 276 9 153 

331417 905 36 127 

Nil Nil Nil 9 

Centres to extend support to folk and traditional arts and 
artisans of the country. Through these Centres, the 
Government is implementing a 'Scheme for Documentation 
of Vanishing Art Forms" for revival and documentation of 
vanishing art forms. In addition to this, under the National 
Cultural Exchange Programme (NCEP) operated by Zonal 
Cultural Centres, folk troupes are sent to various States within 
the Zone as well as other States. The Zonal Cultural Centres 
also operate a "Theatre Rejuvenation Scheme" for promotion 
of traditional and folk theatre. 

The Ministry of Culture is also Implementing a Scheme 
for Promotion and Dissemination of Tribal/Folk art and 
Culture. Under the Scheme, financial assistanee is provided 
to Voluntary OrganizationS/InstitutionS/Individuals engaged 
in preservation and promotion of Tribal/Folk Art and CUlture. 

Besides, the National School of Drama is also 
implementing a Scheme for Promotion of Folk and Tribal 
Arts Theatre under which various folk and tribal theatre 
groups are Invited to participate every year in National 
Theatre Festival and Bal Sangarn. 

<c) and (d) For supporting folk and other artists who 
face indigence in their old age, the Ministry Is operating a 
scheme known as the ·Scheme of Financial Asiistance to 
Persons Distinguished in Letters, Arts and such other walks 
of life who may be in indigent circumltances and their 
dependents". Under this scheme, flnanclal.listanee of Rs. 
20001- per month Is given to applicant., selected by the 
Expert Committe, who are not telS than 58 years of age 
and whose income does not exceed RI. 2000/- per month. 

Safety .......,.. Taken 
by tM RalI_,. 

526. SHRIIQBAL AHMED SARADGI: WlH the MInister 
of RAILWAYS be pleased to state: 

<a) whether the RaiIwaYI have taken firm measures 
to step up the safety of p8Ssengera In the light of increasing 
number of accidents and terror attacks; 

(b) If ~o, whether the ReUwaYI hu ailO claimed 
that it hat taken all poslible stepl like timely replacement 0' 
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over aged assets, adoption of suitable technology for 
upgradation and maintenance of track roiling stock and inter-
linking system; and 

(c) if so, the details of the measures taken for safety 
of Railways and to what extent it has been helpful? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. All possible steps 
are undertaken on a continuing basis fol' safety of 
passengers. 

(b) and (c) In order to prevent aCCidents, various 
measures have been taken up which include timely 
replacement of over-aged assets, adoption of suitable 
technologies for up-gradation and maintenance of track, 
rolling stock, signaling and Interlocking systems, safety drives 
and inspections at regular intervals to monitor and educate 
staff for observance of safe practices. Most of the asset 
renewal works sanctioned under Special Railway Safety 
Fund have been completed and sufficient appropriation is 
being made to Depreciation Reserve Fund for renewal of 
assets on accrual basis. As a result, there has been a 
declining trend in the number of consequential train 
accidents from 473 in 2000-01 to 234 in 2005-06 and further 
to 195 in 2006-07. 

Further, measures taken to beef up security arrange-
ments include installation of close circuit televisions at 
selected railway stations. progressive use of modern security 
gadgets to strengthen access control at entry/exit points, 
provision of dog squads at various DiviSions and railway 
stations to conduct anti-sabotage checks, intensive publicity 
and public awareness campaigns and frequent announce-
ments at stations alerting the passengers to remain vigilant 
against any unidentified/unclaimed/suspicious objects lying 
on railway premises or coaches as also suspicious 
movement of co-passengers and report to RPF/GRP/nearby 
railway officials, and close coordination with Government 
Railway Police/State Police/Central Intelligence Agencies. 

Vnhwanthpur-Mlingalore Expre •• Trel" 

527. SHRI M. SHIVANNA: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the Minister of RAILWAYS bepleased to state: 

(a) whether Yeshwanthpur (Bangalore)-Mangalore 
Exprell train (6517) is leaving Yeshwanthpur at 8.35 p.m. 
and train No. 6518 is leaving Mangalore at 7.45 p.m.' 

(b) if so, whether the Railways have received 
requests for rescheduling the departure time of these trains; 
and 

(c) if so, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) Rescheduling of 6517/6518 Yeshwantpur-
Mangalore Express as desired is not feasible at present. 

{Translation} 

AeMrvatlon ·for Mentally 
Aetercled P ... on. 

528. SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 

Will the Minister of SOCIAL JUSTICE AND EMPOWER-
MENT be pleased to state: 

(a) whether the Government have provided reserva-
tion to mentally retarded and mentally challenged persons 
in the country; 

(b) if so, the percentage of reservation provided to 
such handicapped persons in the Central Government and 
State Government jobs; 

(c) whether this reservation quota would also be 
applicable to private sector companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (d) According to 
the existing provisions of the Persons with Disabilities Act, 
, 995, reservation in employment in Central and State 
Government establishments Is provided to persons with 
locomotor, visual and hearing disabilities only. Reservation 
quota is not applicable on private sector companies. A new 
scheme to promote employment in private sector has been 
announced to cover persons with all types of disabilities 
recognized under the Persons with Disabilities Act, 1995 
and the National Trust Act, 1999 which includes persons 
with mental retardation and mentally challenged persons. 

[English} 

New Airport. In EI.~nth 
Rve Vear Plan ' 

529. SHRI DUSHYANT SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government has a proposal to set 
up new airports in different States during Eleventh FIve Year 
Ptan Period; 
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(b) if so, the additional number Of airports both 
domestic and international proposed to be set up in the 
country in that plan; 

(c) whether any new airport is being constructed In 
Aajasthan during that plan; 

(d) if so, the details thereof; and 

(e) the fund earmarked 'or modernisation of Jaipur 
Airport and progress made so far in this regard? 

THE MINISTEA OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHAI PAAFUL PATEL): (a)and (b) Two 
Greenfield airports are under construction at Hyderabad 
(Andhra Pradesh) & Sangalore (Karnataka) and they are 
likely to become operational in the current year. Union 
Government has also accorded 'in-principle' approval for 
setting up of greenfield airports at Navl Mumbai in 
Maharashtra, Pekyong In Sikkim, Itanagar in Arunachal 
Pradesh, Kannur in Kerala and Mopa in Goa. 

(c) No, Sir. 

(d) Does not arise. 

(e) At Jalpur airport, construction of a new Inter-
national terminal for 500 passengers (estimated cost As. 95 
crores) and apron for 10 parking stands & associated 
taxiways (estimated cost As. 26.91 crores) has been laken 
up. The project is expected to be completed by June, 2008. 

Doubling of Railway Una In K.nli. 

530. SHAI PANNIAN RAVINDRAN: Will the Minister 
of RAILWAYS be pleased to slate: 

(a) whether the progress of the works on doubling 
of the railway network In Kerala is at very slow pace; 

(b) if so, by when the doubling projects under 
various stages of construction and when each of them Is 
expected to be completed; and 

(c) the steps takenlbelng taken to expedite the said 
work? 

THE M'NISTEA OF STATE IN THE MINISTAY OF 
RAILWAYS (SHAI R. VELU): (a) and (b) Details of the projects 
falling fully/partly in the State of Kerala is as under:-

SI.No. Name of Project Schedule for 
Completion 

1 2 3 

1. Shoranur-Kuttipuram-Calicut Completed. 
doubling (86 kms) 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

2 

Calicut-Mangalore doubling 
(221 kms) 

Ernakulam-Mulanturutti 
doubling (17.37 kms) 

Mavelikara-Kayankulam 
(7.89 kms) 

Cheppad-Kayankulam 
(7.76 kms) 

Mavellkara-Chengannur 
patch doubling (12.3 krns) 

Cheppad-Harlpad - patch 
doubling (5.28 kms) 

Mulanturutti-Kuruppantara 
doubling (24 kms) 

Chengannur-Chingavanam 
doubling (26.5 kms) 

Kankanadi-Panambur section 
patch doubling (19 kms) 

Kuruppantara-Chlngavanam 
(26.54 kms) 

Ambalapuzha-Haripad 
(18.13 kms) 

3 

218 kms 
completed and 
balance 3 kms 
during 2008-
'09. 

2008-09 

2008-09 

2008-09 

2008-09 

2008-09 

2009-10 

2009-10 

2010-11 

2010-11 

2009-10 

These project are being progre88ed as per the 
availability of resources, keeping in view their operational 
priority and handing over of the required land by the 
Government of Kerala. 

(c) In order to expedite projects, a number of 
Initiatives have been taken for generating additional 
resources through Public Private Partnership, Cost Sharing 
by State Governments, Funding from Ministry of Defence 
and through Ministry of Finance 'or National Projects. Funds 
have also been allocated through internal resource. 
generation to expedite completion. Government 0' Kerala is 
also being pursued to expedite handing over of the land 
required for ongoing projects. 

ExplOl'lltlon by ONGC VldMh In 
North Ramadan In Egypt 

531. SHAI L. AAJAGOPAL: Will the Minister 0' 
PETROLEUM AND NATURAL GAS be pleased to state: 
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(a) whether Oil and Natural Gas Corporation Videsh 
has struck huge oil reserves in Its first exploration well In 
North Ramadan in Egypt; 

(b) if so, the flowing rate of crude oil per day; 

(c) whether the explored oil can be transported to 
India for its domestic requirements as per the agreement 
entered iroto between ONGC Videsh and the Government of 
Egypt; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) Yes, Sir. ONGC Videsh Ltd. (OVL) and its partner 
IPR Energy Red Sea Inc. have made a significant new oilfield 
discovery in its first Exploration well North Ramadan-I drilled 
in the North Ramadan Concession, Gulf of Suez, Egypt. The 
discovery was made in April 2007 and well was tested at 
naturally flowing rate of 2979 barrels of oil per day. 

(c) and (d) As per provisions in Production Sharing 
Contract, CONTRACTOR (OVL and IPR Energy Red Sea 
Inc.) have the right and obligation to freely export and 
otherwise dispose of the entitled Crude Oil. However, priority 
shall be given to meet the requirements of the Arab Republic 
of Egypt (A.R.E.) market. 

Incredible India Campaign 
In Iran 

532. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Incredible India campaign will be 
carried out in Iran; 

(b) if so, the details thereof; 

(c) whether Iranian Government is contemplating 
to increase cooperation between the two countries and 
activities In culture and tourism sectors; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) Yes, Sir. 
The incredible India campaign focusing on Middle East also 
covers Iran. In addition, the India tourism Office in Dubai 
undertakes a number of promotional activities in Iran to boost 
inbound tourism to India from Iran. During the Fourteenth 
Seslion of the Jotnt Commission held between India and 
Iran on 21 st and 22nd February 2005 In New Delhi. the 

Government of .ndia has signed a Memorandum of 
Understanding with Islamic Republic of Iran for cooperation 
in various fields including tourism and culture. 

Distribution of Natunli 
Ga. by GAIL 

533. DR. M. JAGANNATH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether GAIL (India) Ltd. had recently planned 
to distribute natural gas in 28 more cities in the country; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) GAIL (India) Limited had earlier planned to 
implement city gas distribution projects in 28 cities, out of 
which 13 cities had been identified by Supreme Court based 
on pollution level and 15 cities had been identified by GAIL 
based on viability. 

Subsequently. GAIL (India) limited has applied to 
Petroleum and Natural Gas Regulatory Board (PNGRB) for 
authorization for 230 cities. 

Shortage of Manpower In DGCA 

534. SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

Will the Minister of CIVIL AVIATION be pleased to state: 

(a) whether there has been a shortage of manpower 
in Directorate General of Civil Aviation (OGCA) despite 
heavy gro~h of air traffic in the country as reported in "The 
Times of India" dated December 11, 2007. 

(b) if so. the facts thereof; 

(c) whether the Government has made any aS88SS-
ment of the shortage of manpower in the DGCA; 

(d) if 10, the details In this regard; 

(e) the actual strength of manpower posted in 
various airports in the country against the sanctioned 
strength; 

(f) the extent to which passenger safety aspect has 
been _Hected by inadequate manpower in such airports; 
and 

(0) the remedial steps taken by the Government In 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AViATION (SHRI PRAFUL PATEL); (8) and (b) Yes, Sir. As 



245 Wrllten AnswelS PHAlGUNA 9, 1929 (SAKA) to Oue&tions 246 

against the sanctioned strength of 683,534 employees are 
in position in Directorate General of Civil Aviation (DGCA). 

(c) and (d) The Government had constituted a 
Committee under the Chairmanship of Shri M.K. Kaw, former 
Secretary, Ministry of Civil Aviation to review the roles and 
functions of DGCA. Out of the 276 recommendations 27 
specifically pertain to additional manpower requirement in 
DGCA. These recommendations were accepted by Govern-
ment for implementation. 

(e) As against a strength of 199 employees 
sanctioned for the five major airports, 139 employees are in 
position. 

(f) and (g) DGCA continues to effectively enforce 
safety and regulatory standards on all airlines/operators 
without compromising passenger safety. While Government 
takes action on continuous basis for filling up the vacant 
posts, proposal for revival of lapsed vacancies are taken up 
on need basis. 

[Translstion) 

aalle Amenhlo at the Airport. 

535. SHRI RASHEED MASOOD: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the basic amenities are inadequate at 
the airports in the country; 

(b) if so, the steps being taken to provide such 
facilities; 

(c) whether the Government proposes to constitute 
an Independent Regulatory Body for the development and 
expansion of basic facilities at the Airports; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Baslcamenltlas have 
been provided at all airports in the country. 

(b) Does not arise. 

(c) 

(d) 

[English) 

No, Sir. 

Does not arise. 

Construction of New Tennlnalln Bhubaneawar 

536. SHRI ANANTA NAY AK: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Goyernment has a proposal to 
construct a new terminal at Biju Patnalk Airport, Bhuba-
neswar; 

(b) If so, the target dale fixed for the completion of 
that tenninal project; and 

(c) the time by which the new terminal is likely to be 
made operational? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) The target date for completion of new terminal 
building is March, 2009. 

(c) The terminal building is proposed to be made 
fully operational by May. 2009. 

ProtItILo •• Making PSU. 

537. SHRI G. KAAUNAKARA REDDY: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) the profitsllosses incurred by the Central Public 
Sector Undertakings during the last three years; 

(b) the reasons for the losses being incurred and 
the policy of Government regarding converting them into 
profit making or salf-sustaining units; 

(c) whether internally accepted three phased 
strategy i.e. long term objectives (Mission and Vision), 
proven business policy and judicial allocation of resources 
(human. financial and material) has been tried In the loss 
making PSUs; and 

(d) if so, the results thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) The profits of profit making Central Public Sector 
Enterprises (CPSEs) and losses of loss incurring CPSEs, 
during the last three years, are given below:-

Year Profits of Profit making CPSEs 
(Rs. in crore) 

2004-05 74432 

2005-06 76382 

2006-07 89773 

Losses of loss 
incurring CPSEs 

(Rs. in crore) 

9003 

6845 

8223 
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(b) The realons for losses are manifold and 
enterprise specific. However, some common problems faced 
by the sick and loss making Central Public Sector 
Enterprises (CPSEs) include obsolete plant and machinery, 
outdated technology, resource crunch, low capacity 
ullllzation, interest burden, stiff competition, weak marketing 
and surplus manpower etc. 

The National Common Minimum Programme, inter alia, 
stipulates that while every effort will be made to modemize 
and restructure sick public sector companies and revive sick 
industry, chronically loss making companies will either be 
sold-off or closed, after all workers have got their legitimate 
due. and compensation. The private Industry will be 
inducted to turn around companies that have potential for 
revival. 

(c) and (d) In pursuance of this policy the Govemment 
constituted the Board for Reconstruction of Public Sector 
Enterprises (BRPSE) as a part time advisory body to advise 
the Govemment on the proposals submitted by concemed 
administrative Ministries/Departments, the strategies, 
measures and schemes for strengthening, modemization, 
revival and restructuring of sick and loss making CPSEs. 
Based on the recommendations of BRPSE, the Government 
have approved revival of 28 CPSEs and closure of 2 CPSEs 
involving a total assistance of Rs. 8430.48 cror. (i.e. cash 
assistance of Rs. 1976.13 crore and non cash assistance of 
Rs. 6454.35 crore). 

SettIng up of St ... plant. 

538. SHRI CHANDRAKANT KHAIRE: 
SHRI GIRIDHAR GAMANG: 

Will the Minister of STEEL be pleased to state: 

(a) the details of MoUs signed alongwith the name 
01 companies for setting up of steel plants in the various 
States, particularly Jharkhand and Orissa during the last 
three years and the present status of projects, State-wise 
and Project-wise; 

(b) the assessment made by the Govemment and 
the State Governments about iron ore reserves and its 
utilization by the Public Sector and Private SectOr so far and 
future availability of Iron ore for both the sectors; 

(c) the .policy guidelines adopted and Issued to 
States for leasing the Iron ore mines there; 

(d) whether the present or proposed New National 
Mineral Policy is not conducive to setting up of steel plants 
in the States, as mining lease/iron ore blocks are not allotted 
on time to the manufacturers; and 

(e) if so, the steps the Government proposes to take 
to ensure that steel production does not suffer on account of 
non-availability of iron oreliron ore blocks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) The details of MoUs 
signed alongwith the name of companies for setting up of 
iron and steel plants in Jharkhand and Orissa during the 
last three years and the present status of projects, state-
wise and project-wise are enclosed in the Statement. 

(b) As per available information India has sufficient 
resources of iron ore. As on 01.04.2005 these resources 
are estimated at 25.25 billion tonne, consisting of 14,630 
million tonnes of Haematite and 10,619 million tonnes of 
Magnetite, and they are continuing to increase with further 
exploration. Domestic consumption of iron ore in the year 
2006-07 was 72 million tonnes (estimated). The production 
of Iron ore in India far exceeds the demands of the domestic 
steel industries. Total production of iron ore in 2006-07 was 
180.92 million tonnes (provisional). 

(c) and (d) National Mineral Policy 2007 is under 
consideration of the Govemment. The allocation of iron ore 
is governed under Mines and. Minerals (Development & 
Regulation) Act 1957 (MMDR Act) read with rule 35 of the 
Mineral Concession Rules, 1980 providing lor end use of 
minerals. Under this act, the concerned State Governments 
examines and recommends the applications for mining lease 
under Section 11(3) of the MMDR Act 1957. Rule 63 A of 
MC Rules 1960 also provides for a time frame to dispose of 
the complete applications for mining lease. In case of detay, 
the same has to be explained in writing. 

(e) An Inter Ministerial Group (IMG) has been 
constituted to co-ordinate and monitor issues conceming 
major steel investments in the country which also Includes 
the problems relating to availability of iron ore. 

Smtement 

Ust of Steel Plant PrQjects for which MoUs have been signed with the State Government of Orissa 

SI.No.Name of the Company Location 

1 2 

Mis Patnaik Steel & 
Alloys Ltd. 

3 

Purunapani, Joda, 
KeonjMr 

Capacity In MTPA Investment 
As. in crare 

4 5 

0.27 337.42 

Date of Present 
Signing of status & 

MoU progre.s 

8 7 

04.05.2005 Ukely of c:oinmence 
• production 
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2 3 4 5 6 7 
2 Mis RathI Udyog Ltd. Potapally -8ikridi, 0.30 272.85 04.05.2005 Land acquisition i. 

Sambalpur under progre .. 
3 Mis Vlraj Steel & GurupaU, Pandaloi, 0.30 207.00 04.05.2005 Commenced 

Energy Ltd. Sambllpur PfQduction of 
sponge Iron & at .. 1 

4 MIs Deepak Steels Topodih, Barblf, 0.25 195.31 04.05.2005 Commenced 
& Power ltd. Keonjhar production of 

sponge iron 
5 Mia Konark lepat Ltd. Hirma, Jharsuguda 0.25 196.50 04.05.2005 Land acquisition is 

under progre •• 
6 Mil Beekay Steel & Ufiburu, Barbil, Keonjhar 0.28 319.80 04.05.2005 Commenced 

Power Ltd. production of 
sponge Iron 

7 MIs BRG Iron & Khuruntl, Dhenkanal 0.25 228.05 04.05.2005 Commenced 
Steel Co. (P) Ltd. production of 

sponge iron 

8 Mis Jain Sponge (P) Durlaga, Jharsuguda 0.30 251.77 04.05.2005 likely to commence 
Ltd. production 

9 Mia Jln~1 Stainless Ltd. Duburi, Jajpur Ph .. e·l· O.S 1,612.00 09.06.2005 Commenced 
Phase·lI· 0.8 5,016.~ production of Ferro 

Crome 

10 MIs Rungta Mines Ltd. Kamando, near 2.00 2275.00 3.11.2005 Land acquisition Is 
Koira, Sundargarh and under progress 
Jharaband, Dhenkanal 
(1 MTPA each) 

11 MI. Brand Alloys ltd. Palupanga, Keonjhar 0.27 307.54 3.11.2005 Land acquisition is 
under progr ... 

12 MIs Eastern Ste8ls Lahandabud, 0.25 254.00 3.11.2005 Commenced 
& Powar Ltd. Jharsuguda prodUCllon 0' 

sponge Iron 

13 MIs Jai 8alajl Jyoti Tanisar, near Lathlkata 0.33 321.14 3.11.2005 Commenced 
Steels Ltd. Sundargarh production of 

sponge Iron & steel 

14 MIs Welspun Power Bhadrak district or 3.00 582S.15 01.10.2006 Land aoqulaltlon la 
& Steel Ltd. Cuttack or nay other under progress 

.uItebIe location In 
the State 

15 WI Ultam Galva Location is yet to 3.00 6103.80 3.10.2006 L~ .cquIsitIon I. 
Steel. Ltd. finalized under progress 

16 MIs SSL Energy Ltd. Nuahata near Banatpal, Phase·I 3.00 4339.00 21.12.2006 Land acquisition Is 
Angul Ph .. e·1I 4270.00 under progr ... 

17 M/sMGM Steels ltd. Nlmdiha, Motagaon. 0.25 20S.10 22.12.2006 Land acquisition is 
Dehnkanal under progress 

18 MI. Surendr. Mining Barahamus Nimidih •• 0.25 221.82 22.12.2006 Commenced 
Industrtei PVt. Ltd. Motagaon.Dhenkanala, produolIon of 

Banal, Sundergartt sponge iron 
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19 Mia Crackers India GobardhMpur, Konjhar 0.25 236.39 22.12.2006 Commence 
(Alloys) Ltd. production of 

sponge Iron 

List of Mega Steel Plant Projects for which MoUs have been signed with the State Government of Orissa 

51.No.Name of the Company Location Capacity In MTPA Investm.nt Date of Pr .. ent 
Rs. In crore Signing of status I. 

MoU prog .... s 

MIs E5SAR 5tHI Parade.p 4.00 10,721 21.04.2005 Land acquisition is 
Oris .. Ltd. under progresr 

2 MIs POSCO India Paradeep 12.00 51,000 22.06.2005 Land acquisition Is 
Project (P) Ltd. under progre .. 

3 MIs Jindal Steel I. Beneficiation Plant at 6.00 13,135.02 3.11.2005 Land acquisition Is 
Power Ltd Deonjhar, Keonjhar under progress 

I. Steel Plant at Angul 

4 Mia Bhushan Steel Meramundall, Ohenkanal 3.00 5,828.15 3.11.2005 Commenced 
& Strips Ltd. production of 

sponge Iron & steel 
blUets 

5 MI~ Mlttal Steel Palna, Keonjhar 12.00 40,000 21.12.2008 Land has been 
Company N.V. Identified. The DPR 

has not submitted. 

List of Iron & Steel Plant Projects for which MoUs have been signed 
with the State Government of Jharlchand 

51.No.Naine of the Company location Capacity in MTPA Investment Date of Present 
Rs. in cror.· Signing of status & 

MoU progresl 

2 3 4 5 6 7 

MIl BMW industries Chandll (a) Sponge Iron 0.21 591.00 12-04-05 Producllon not 
Ltd. (b) StH! 0.5 Started 

(e) Pig Iron ·0.5 

2 MIs AnindIta Traderl Ramgarh (a) Sponge Iron - 0.334 94.00 12·04-05 1st phaH 
& Investment Ltd. Commissioned 

3 MIa Narbheram Jamlhedpur (a) Sponge Iron - 0.135, 200.00 12·.04·05 Production not 
Gas Point Pvt. Ltd. (b) Steel 0.045 Started 

4 MIs Goal Sponge W. Singhbhum (a) Sponge Iron - 0.115, 67.00 12~04-O5 Production not 
Pvt. Ltd. (b) Steel - 0.09 Started 

5 MIs RungIa MInes Ltd. Cha~a (a) Sponge Iron 0.51 517.00 12,.()4.05 Production not 
Started 

6 Mia Raj Refractories Bundu (a) Sponge Iron - 0.8, 88.50 12004-05 ProcIuc:tion not 
(p) Ud. (b) Steel - 0.06 Started 

7 MIJ Contiateel Limited ChMdII (al Sponue Iron - 1.2, 1560.00 18·07·05 Produclion not 
(b) St"'-1.4 Started 
(e) Uquid St ... - 1.25 

8 Mil KohInaor Steal BuladihnHI (a) Sponge Iron - 0.225. 410.00 18·07·05 1st phase 
Pvt. Ud. ChanCII (b) Pig Iron - 0.12, Cornmlasoned 

I 
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9 MIs Jindal SIeeI & Ghatahlla (a) Sponge Inm - 5.0 11500.00 05·07-05 Production not 
Power Ltd, (b) Ste8l- 5.0 Started 

10 Mia 8huIMn Power Aaanbonl, (a) Sponge Iron - 1.6, 6510.00 23-07-05 Production not 
SteelUmIted Jamlhedpur (b) Steel 3.0 Started 

.1 t. Mil Kalyani Steel Ltd. SlIII,Ranchi (a) Sponge Iron - 0.23, 1883.00 23-07-05 Production not 
(b) Steel 0 1.0 Started 

12 MIs Tata Steel Ltd. Manoharpurl Integrated Steel Plant 42000.00 ·.Q8-01-05 ProductIon not 
(Green Field Project) Chandil -12.0 StaI1ad 

13 Mis Tata StHl Ltd. Jamlhedpur Integrated Steel Plant-S.O 11000.00 08-09-05 Produc:llon not 
(Expenslon) Started 

14 Mil V.S. Dempo .. Manohanpur Integrated Steel Plant-D.5 1016.00 04.10.05 Production not 

Company Pvt. Ltd. Started 

15 Mil MinaI Staal Co. Not decided Integrated Steel Plant - 40000.00 08.18..05 PlOducIIIon not 
N.V. 12.0 Started 

16 Mis Jindal South- Hesalong, Integrated Steel Plant - 35000.00 09.11.05 Production not 
w.t Steel Ltd. NImdIh 10.0 Started 

17 Mis Ranchllntegrated SIIII, Near Muri Integrated Steel Plant - 1.5 5452.00 30.12.05 Production not 
Steel Limited Started 

18 Mis Essel Mining Jagnathpur, Integrated Steel Plant -1.0 500 05.05.06 Production not 
Industries Ltd. W. Slnghbhum Started 

19 Mis Sesa Goa Limited Sltalakla - Integrated Steel Plant - 0.5 300 07.09.06 Production not 

Kharawan Started 

20 Mia Mukund Steel Bartanga, Hazar!· Integrated Steel Plant - 2.0 1800 07.09.06 Production not 

bagh Started 

21 Mil Feegrade .. Guraa .. Rangamatl Integrated Steel Plant - 0.3 250 11.09.06 Production not 

Company Pvt. Ltd. W. Singhbhum Started 

22 Mis Bonallnduatrlal Kundubera .. Integrated Steel PI.nt - 0.26 300 11.09.08 Production not 

Company Umited Singh Pokharla, Started 

W. Singhbhum 

23 Mis Rungta Mines Chaibaaa Integrated Steel Plant - 4.5 1050 11.09.06 Production not 

limited Started 

24 Mis Vini Iron .. Steel Lupungdih, Chandll, Integratlld Steel Plant - 0.6 355 14.09.06 Production not 
Udyog Umited Sataikela Kharawan Started 

25 Mil Naraingh llpat Khunti, Chandll, Mini St"l- 0.25 150 14.09.06 Production not 

Limited Saraikela Kharaswan Started 

.26 MIs Core Steel Muaabani, Ghatalla Mini Steel-1.0 1000 29.12.06 Production not 

.. Power Ltd. Started 

27 Mis Ispat Industry Ltd. Nanclpurl 1ntegr8l8d S .... Pt.nt - 2.8 2SOO 12.01.07 Produclion not 
Manoharpur Started 

28 MIs Me Chandl Durga Naia Block Integrated. St .. 1 f'lant - 1.1 1250 09.02.07 Production not 

Ispat Ltd. Jamtara Started 

2t MI. Jagdamba Rannhwar, 1111 ...... S1eeI P*ta-1.1 1000 09.02.07 Production not 

Fiscal Service. Ltd. SikariDara, Dumka Started 
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30 MI. Brahmi Impex Ltd. AfjaIpur, Balablock, Integrated St881 Plant -1.1 1000 09.02.'07 Productton . not 
Jamtara Started 

31 Ws Adhunik Kumrabad, Dumka Integrated St881 Plant - 1.1 1250 09.02.07 Production not 
Corporation Ltd. 

32 Mis Tr.ingle Trading Pathanmara Steel Plant-0.24 
Pvt. Ltd. 

33 Mis Pramlar Ferro BarI.nga Steel Plant - 1.0 
Alloys & Securities Ltd. 

34 MIs Puahp St881 & GorIdIh and Rugri Steel Plant - 0.25 
Mining (P) Ltd. new Chowka 

35 MI. Sarthak Rajkharswan Steel Plant - 2.2 
Industrie. Ltd. 

Upllftn1ent of Weaker, Elderly end 
• Disabled PeI'8On. 

539. SHRI RAGHUNATH JHA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government is committed to the 
upliftment of weaker sections of the society and ensuring at 
the social security of elderly and disabled persons; and 

(b) if so, the details of the programmes implemented 
for the purpose in States of Bihar and Uttar Pradesh and 
achievements made therein? 

Started 

200 14.02.07 Production not 
Started 

750 23.02.07 Production not 
Started 

150 24.02.07 Production not 
Started 

2000 26.02.07 Production not 
Started 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes, Sir. The mandate 
of the Ministry is to implement the schemes of educational, 
economic and social empowerment of Scheduled Castes, 
Other Backward Classes, Disabled persons, elderly people 
and victims of substance abuse. 

(b) The detaill of programmes implemented and 
the funds released in the States of Bihar and Uttar Pradesh 
under various schemel of the Ministry during the year 2006-
07 is given at enclosed Statement. 

S""'ment 
Details of programmes implemented and the funds released In the Stlltes of Bihar and 

Uttar Pradesh under various schema of the Ministry during the year 2006-07 

SI.No. Name 01 the Scheme 

2 3 

1. Upgradation of Merit of SC Students Bihar 
Uttar Pradesh 

2. Caching & Allied for SCs. OBCs & Minorities (Pre-revised) Bihar 
Uttar Pradesh 

3. Special Central Assistance (SCA) to Scheduled Castes Sub Plan (SCS) Bihar 
Uttar Pradesh 

4. Grant-in-aid to Voluntary Organisations working for Scheduled Castel Bihar 
Uttar Pradesh 

5. Scheduled Castes Development Corporations Bihar 
Uttar Pradesh 

6. National Scheduled Cutel Finance and Development Corporation Bihar 
Uttar Pradesh 

Amount released 
(Rs. in lakh) 

4 

62.00 
45.16 

6.58 
36.12 

2642.21 
8680.37 

40.86 
308.60 

0.00 
306.25 

0.00 
1693.20 
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7. National Safai Karamcharls Finance and Development Corporation Bihar 0.00 
Uttar Pradesh 410.10 

8. Post Matric Scholarships to the students belonging to Scheduled Castes Bihar 1892.74 
Uttar Pradesh 11034.58 

9. Pre Matric Scholarships to the Children of those engaged in unclean Bihar 0.00 
occupations Uttar Pradesh 129.49 

10. Protection of Civil Right Act. 1955 and the Scheduled Castes and Bihar 13.00 
the Scheduled Tribes (Prevention of Atrocities) Act, 1989 Uttar Pradesh 663.23 

11. Assistance to Disabled Persons for purchaselfitting of Aids! Bihar 109.17 
Appliances (ADIP) Uttar Pradesh 2990.90 

12. Deendayal Disabled Rehabilitation Scheme Bihar 194.43 
Uttar Pradesh 600.52 

13. Post Matric Scholarship to the OBCs students Bihar 601.78 
Uttar Pradesh 671.56 

14. Pre Matric Scholarships for OBCs Bihar 216.38 
Uttar Pradesh 225.60 

15. Hostels for OBC boys and girls Bihar 207.79 
Uttar Pradesh 295.12 

16. Assistance to Voluntary Organisations working for the welfare of OBCs Bihar 0.00 
Uttar Pradesh 47.97 

17. National Backward Classes Finance and Development Corporation Bihar 47.50 

18. Integrated Programme for Older Persons 

Finalization of fertilizers Policy 

540. SHAI SURESH ANGADI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether there is an extraordinary delay in 
finalizing the fertilizers policy; 

(b) if so, the details thereof and the reasons 
therefore; and 

(c) the time by which it is likely to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (c) For urea, the New Pricing 
Scheme Stage-III has already been notified on 8th March, 
2007 and is effective till March, 2010. For Phosphatic and 
"otassic fertilizers covered under subsidy regime. the 
Concession scheme is being implemented, which is eftectlve 
till March, 2008. 

Uttar Pradesh 94.50 

Bihar 0.00 
Uttar Pradeah 96.41 

Delay of Flighta 

541. SHRI SANAT KUMAR MANDAL: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government took a strong view of 
the delay of Air India and Indian Airlines flights during 
November-December 2007 due to various reasons; 

(b) if 50, the details thereof; and 

(c) the details of steps takenlbeing taken to avoid 
such situation in future? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (c) Following a review by the Ministry, the 
airline has rationalized flights and crew allocation and is 
closely monitoring and taking corrective action on a daily 
basis. A Punctuality Coordination Cell has been functioning 
round the clock at Mumbai airport and a Corporate Level 
Control Room has also been set up at Delhi, which will be 
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integrated with the Hub Control set up, so as to coordinate 
with various flight handling departments with a view to 
ensuring punctuality of flights. 

Modemlutlon of Non· 
Metro Airports 

542. SHRt AMITAVA NANDY: 
SHRI ABU AYES MONDAL: 

Will the MinilUer of CIVIL AVIATION be pleased to state: 

(a) whether the Government has decided to 
modernise non-metro airports through private companies; 

(b) if so, the details thereof including the names of 
the airports which are proposed to be modernised; and 

(c) the name of companies have been short listed 
for this purpose including the details of the bids offered by 
each of the companies? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Government has 
decided to develop the city side of 24 non-metro airports 
through Public Private Partnership (PPP). 

(b) Initially two airports i.e. Udaipur and Amritsar 
are taken up for city side development through PPP. The 
remaining 22 identified non-metro airports are Dehradun, 
Jaipur, Khajuraho, Lucknow, Varanasi, Agartala, Bhuba-
neswar, Dimapur, Guwahati, Ranchl, Ahmedabad, Auranga-
bad, Bhopal, Indore, Raipur, Ralkot, Vadodara, Madurai, 
Mangalore, Trlchy, Trlvandrum and Vizag. 

(e) Applications for pre-qualification from bidders 
for Amritsar and Udaipur have been received. Short listing 
of bidders has not yet been done. 

Escalators a. the RaIlway Station. 

543 SHRI BACHI SINGH RAWAT "BACHDA": WiH the 
Minister of RAILWAYS be pleased to state: 

(a) whether in most of the Railway Stations, the 
physically disabled and old passengers find it dlHlcult to 
reach for want of escaiators and lifts; and 

(b) if so, the steps being tlikenl?Y the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The 11ft and 
escalators are at present provided at few stations such as 
Chepauk, Tirumailai, Light House, Tlruvamkeni and fgmore 
in Southern Railway, Vilayawada in South Central Railway, 
Pune in Central Railway, New Delhi in Northern Railway 

and 35 number escalators in Metro Stations. However, in 
the first instance, all "A-1" and "AN category stations have 
been provided with 

(i) standard ramps for barrier. free entry, 

(ii) earmarking parking lots for vehicles used by disabled 
persons, 

(iii) non-slippery walkway, 

(iv) 

(v) 

signages, 

toilets suitable for needs of handicapped persons, 

(v;) water taps suitable for needs of handicapped persons, 

(vii) "May I Help You" Booths and 

(viii) Wheel ChairS. 

At identified "B" category stations, the above facilities 
have been planned to be provided in phased manner. 

In long term action pian, Railways have planned to 
provide facility of inter platform transfer and engraving on 
edges of Platforms. Inter platform transfer facility can be 
provided by way of connecting all the platforms at the stations 
through foot-over-bridge/subway with ramps or by providing 
11ft at each platform to connect foot-over bridge/subway. 

Railways have been authorised to use path ways 
provided at the end of the platforms (meant for parcel traHic) 
for the disabled persons with escorts, to facilitate inter 
platform transfer. 

(Translation) 

WhHllmpact Load Detection System 
in .he Railway. 

544. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Wheel Impact Load Detection 
System (WILDS) has been developed by the joint 
collaboration of Railways and liT, Kanpur; 

(b) il so, the details thereof; 

(c) the details of the benefits likely to be accrued by 
the Railways; 

(d) whether1he'trial of the said equipment has been 
carried out: 

(e) if so, the time by which the comprehensive use 
of the said equipment is likely to be made by the Railways; 
and 

(f) if 80, the details In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Wheel 
Impact Load Detection System developed jointly by 
Research Design & Standards Organisation (R.D.S.O.) and 
IITlKanpur has been instaHed at Ajgain Station on Lucknow--
Kanpur section of northern Railway. The system is 
operational on two instrumented rails for detecting the wheel 
defects, Including flats, causing excessive impact Load. 

(c) Indian Railways will be able to detect roiling 
stock with excessive impact and detach the same for 
preventing the damage to rails and rolling stock. 

(d) Yes, Sir. 

(e) and (f) Comprehensive use has been started and 
four Wheel Impact Load Detection Systems have been 
installed at HospeVSouth West Railway, Tiruttani-Arakko-
naml Southern Railway, Malada-Dallirajhara/ South East 
Central Railway & Mahalimurup, Chakradharpur Divisionl 
South Eastern Railway. 

(English) 

People of Indian Origin Visiting 
Monuments under AS. 

545. SHRI MILIND DEORA: Will the Minister of 
CULTURE be pleased to stale: 

(a) whether the Government has decided to charge 
the People of Indian Origin (PIOs) visiting the monuments 
under the Archaeological Survey of India (ASI) as it does to 
resident Indians; 

(b) if so, the reasons and details the,.,f; and 

(c) the number of People of Indian OrIgin (PIOs) 
visit India per year on an average and how many PIOs stand 
to be benefited by this decision? 

THE MtNISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) No, Sir. 

Container Corpondlonof India 

546. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of RAILWAYS be pleased to state: 
(a) whether the Container Corporation of India 

(CONCOR) has recently slashed tariffs to win freight from 
roads; 

(b) if so, the details thereof; and 

(c) the extent to which protit margin of CONCOR 
has come down after such reductions; and 

(d) the extent to which busine88 of CONCOR is likely 
to be increased thereafter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU) (a) anc:I(b) Yes, Sir. Recently 
the public tariff for haulage of empty container between 
various Inland Container Depots (ICDs) and al30 between 
port to ICDs has been reduced. 

(c) and (d) The recent reduction is expected to result in 
increase in the booking of empty containers by rail which 
are presently carried by road and will help in off-setting the 
haulage 008ts for running of empty wagons. On overall basis, 
the net profitability is expected to increase. 

ImplementaUon of Sachar 
Committee Report 

547. SHRI RAVI PRAKASH VERMA: 
SHRI K.J.S.P. REDDY: 
SHRI SARVEY SATYANARAYANA: 

Will the Minister of MINORITY AFFAIRS be pleased to 
state: 

(a) whether the Union Government has set up an 
expert panel to look after the effective implementation of 
Sachar Committee recommendations on backwardness of 
Muslim community; 

(b) if so, the details thereat, 

(c) the .teps taken by the Union Government to 
implement the suggestion made by Justice Sachar 
Comminee; and 

(d) the time frame for Implementation of the 
recommendations? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A. R. 
ANTULAY): (a) to (d) A statement, regarding the decisions 
taken on the recommendations of the Sachar Comminee, 
has been laid on the Table of the House 31.08.2007. The 
implementation of the decisions is monitored closely. 

Underground Fire at Jharla 

548. SHRI JUAL CRAM: 
SHRI NIKHIL KUMAR: 

Will the Minister of RAILWAY be pleased to stale: 

(a) whether the underground fire in Jharia has 
affected Railways in thai region: 

(b)H 10, the details thereof; and 

(e) the steps taken by the Railways to ensure the 
safety of the people and property of Railways? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. 

(b) and (c) The underground fire in Jharia has affected 
the RaHway line between Ohanbad - Jharla. As a result the 
said line has been closed. 

Sale of Shares of Air Ind •• 

549. SHRIMATI P. SATHEEDEVI: Will the Minister of 
CIVIL AVIATION pe p!eased to state: 

(a) whether the Government has decided to sell the 
shares of Air India company to the private Individuals; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
study regarding the consequences of the sale of shares in 
the private sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Upgrwlatlon of Small Airports 

550. SHRI S.K. KHARVENTHAN: 
SHRI P. MOHAN: 

Will the Minister of CIVIL AVIATION be pleased to state: 

(a) whether. any proposal is under consideration of 
the Union Government to upgrade small airports in the 
country; 

(b) if so, the names of such airports Identified for 
the same, estimated cost thereof, State-wise; and 

(c) the time by which the above airports are likely to 
be upgraded? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHAI PAAFUL PATEL): (a) Yes, Sir. 

(b) and (c) Airports Authority Df India (AAI) proposes 
to upgrade some of its non-operational small airports in the 
country, subject to availability of land from Ihe concerned 
State Governments free of cost and encumbrances. 
Upgradation work has been taken up by AAI at Mysore in 
Karnataka at an estimated cost of Rs. 69.29 Crores, 

Warangal and Cuddapah in Andhra Pradesh, by signing of 
MOUs; Passlghat, Tezu, Along, Daparizo and Zaro in 
Arunachal Pradesh Kailasahar and Kamalpur In Tripura; 
Tura in Meghalaya, Akola, Baramati and Gondia In 
Maharashtra; Surat in Gujarat; Jharsuguda in Orissa; and 
Maida and Behala in West Bengal. These projects are at 
various stages of initiation/completion. As such it is not 
possible to indicate a definite time frame for completion at 
this stage. 

Further, AAI have selected following small/ non-metro 
airports for development / upgradation in the 11 th Five Year 
Plan at an estimated cost of Rs.6443 crores and likely 
completion in 2010: Ajmer, Jaipur, Jaisalmer, Mount Abu 
and Udaipur in Rajasthan; Chandlgarh In Chandigarh Union 
Territory; Dehradun, Pantnagar in Ultarakhatid; Jammu, 
Srlnagar and Leh in Jammu & Kashmir; Khajuraho, Bhopal 
and Indore in Madhya Pradesh; Kullu In Himachal Pradesh; 
Lucknow and Varanasi in Uttar Pradesh; Ludhiana in 
Punjab; Bhubaneswar .and Jharsuguda In Orissa; Cooch 
Behar and Maida in West Bengal; MuzaHarpur and Gaya in 
Bihar; Port Blair in Andaman & Nicobar; Ranchi in Jharkhand; 
Agartala in Trlpura; Guwahati, Dibrugarh, Jorhat and Silchar 
in Assam; Barapani (Shillong) in Meghalaya; Imphal in 
Manipur; Itanagar and Passighat in Arunachal Pradesh; 
Pakyong in Sikkim; Kohima In Nagaland; Ahmedabad, 
Bhavnagar, Jamnagar, Rajkot and Vadodara In Gujarat; 
Akola, Aurangabad, Baramati, Gondia, Nagpur (through 
Joint Venture route) and Pune in Maharashtra; Belgaum, 
Hubli, Mangalore· and Mysore in Kamataka; Goa in Goa; 
Agatti in Lakshadweep Islands, Calicut and Trivandrum in 
Kerala; Colmbatore, Madurai, Trichy and Tuticorin in Tamil 
Nadu; Cudappah, Aajahmundry, V'ijayawada, Vishakha-
patnam and Tirupati in Andhra Pradesh; and Pondicherry in 
Pondicherry respectively. 

Programme. for Minority Communttl •• 

551. SHRI ASADUDDIN OWAISI: Will the Minister of 
MINORITY AFFAIRS be pleased to 8tate: 

(a) the details of the programmes announced by 
the Govemment for minorities during the last 4 years; 

(b) whether a large number of the.e programmes 
are taking time to roll out on the ground; 

(c) if so, the reasons therefor; and 

(d) the steps taken or being taken by Govemment 
to implement as per these programme for development of 
minorities in the country? 
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THE MINISTER OF. MINORITY AFFAIRS (SHRI A. A. 
ANTULAY): (a) to (d) The Prime Minister's New 15 Point 
Programme for the Welfare of Minorities was announced in 
June, 2006. The follow-up action on the recommendations 
of the Sachar Committee was approved in May, 2007 and a 
statement regarding decisions taken on the recommen-
dations of the Sachar Committee, which examined the social, 
economic and educational status of the Muslim community. 
has been laid on the Table of the House on 31.8.2007. The 
details of the programmes are also available on the website;. 
www.mjnorjtyaffajrs.gov.jn. The programmes have been duly 
approved and many schemes are operational. The status of 
implementation is being monitored cl08ely. 

Maintenance and Welfa,. of Parents 
and Senior Citizens 

552. SHRI PRABHUNATH SINGH: Will the Minister 
of SC?CIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the details of the processes started by the 
Government for proper and adequate maintenance & welfare 
of parents and senior citizens as per Iowan the subject; and 

(b) the details of the welfare activities formulated 
by the Government in this regard particularly for senior 
citizens? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI ~AGADEESAN): (a) and (b) Ministry of 
Social Justice & Empowerment is implementing a plan 
Scheme namely 'An Integr~ted Programme for Older 
Persons' under which financial assistance upto 90% of the 
project cost is provided to NGOs for establishing and 
maintaining Old Age Homes, Day Care Centres, Mobile 
Medicare Units and to provide non-institutional services to 
older persons. 

In addition, the government is also offering various 
other facllitles/benefits like old age pension, higher threshold 
limit of exemption under Income Tax, higher rates of interest 
on saving schemes of senior citizens; exclusive Health 
Insurance Schemes through Public Sector Insurance 
Companies for senior citizens: travel concessions, etc. 

Further, the Government has recently enacted the 
Maintenance and Welfare of Parents and Senior Citizens 
Act, 2007 for providing need-based maintenance and better 
healthcare facilities to the senior citizens,. setting up of old 
age homes in every district of the country and for 
institutionalltation of the mechanism for protection of life 
and property of the senior citizen •. 

. Surplu. Revenue In .... 
Heavy Indua.,... 

553. SHRt JASUBHAI OHANABHAI BARAO: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES be pleased to state: 

(a) whether the heavy industries under public sector 
are having surplus revenue; 

(b) if so, the total amount thereof at the end of 
December, 2007; and 

(e) the details of industrial areas under which 
maximum revenue is accumulated and the amount of surplus 
revenue with each of them? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 
(a) to (c) 15 Public Sector Enterprises (PSEs) under the 
Department of Heavy Industry had surplus revenue over 
expenditure In (2006-07). As per the latest audited results 
available for 2006-07. these 15 PSEs mid. a profit before 
tax of Rs.4254.42 crore are as under:-

S.No. Name of PSE 2006-07 
(Rupees in Crore) 

1. Bharat Heavy Electricals Ltd. 3736.00 

2. Bharat Pumps and Compressors Ltd. 19.14 

3. Bridge & Roof Co. Ltd. 7.17 

4. Braithwaite & Co. Ltd. 0.56 

5. Braithwaite Bum & Jessop 1.39 
Construction Co. Ltd. 

6. Cement Corporation of India Ltd. 166.61 

7. Engineering Projects (India) Ltd. 17.55 

8. Hooghly Printing Company Ltd. 0.20 

9. Hindustan Paper Corporation Ltd. 120.31 

10. Hindustan Newaprints Ltd. 45.08 

11. HMT (Holdings Co.) Ltd. 40.48 

12. HMT (International) Ltd. 1.64 

13. Heavy Engineering Corporation Ltd. 2.86 
14. Praga Tools Ltd. 91.95 

15. Rajasthan Electronics & Instruments Ltd. 3.48 

Total 4254.42 
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lnatan.tion of Flucnacent Lamps 
In .... ..., ColoN .. 

554. SHRI IQBAL AHMED SARADGI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether In order to save power, the Indian 
Railways are planning to install Compact Fluorescent Lamps 
(CFLs) in each of the households in its residential colonies 
across the country; 

(b) if so, whether according to the figures, the 
Railways consume around 12.8 billion units of electricity 
around 2 billion litres of diesel every year and the Railways 
spend around Rs. 12,000 crores on the energy bill, which 
accounts for 29% of its working expenses; 

(c) whether the Ministry is spending around Rs. 
5,700 crores per annum for consumption of more than 13,000 
million units of electricity towards energy for traction and 
non-traction purposes; and 

(d) if so, to what extent the installation of CFLs In 
colonies will be helpful to the Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHR R. VELU): (a) to (c) Yes, Sir. 

(d) The procurement of about 26 lakh CFLs under 
Clean Development Mechanism (COM) Is the Indian 
Railways initiative to reduce global warming and is 
estimated to save about 20 crore units (kwh) of electricity 
per year. 

Statu. of 10th and 11th Five Vu, 
Plan In the RaIl..,. 

555. SHRI RANEN BARMAN: Will the Minister of 
RAILWAYS be pleased to ltate: 

(a) the details of the targets fixed for various works 
including laying of new lines and doubling of lines during 
the 10th Five Year Plan; 

(b) if so. the details thereof; 

(c) if not, the reasons therefor year-wise and zone-
,- wi .. ; and 

(d) the details of the target. for 11th Five Year Plan 
in Indian Railways in reapect of new lines, gauge 
conversion, electrification and doubling of lines, respec-
tively? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) to (c) The targets for new 

lines, gauge conversion, doubling, track renewals and 
railway electrification for the 10th Plan period were as 
under:-

Plan Head Target (in Kilometers) 

New Line 1310 

Doubling 1575 

Gauge Conversion 2365 

Track Renewals 23000 

Railway Electrification 1800 

(d) The targets proposed for New Lines, Gauge 
Conversion, Doubling and Railway Electrification in the 11th 
Five Year Plan is as under:-

Plan Head Target (in Kilometers) 

New Line 2000· 

Doubling 6000 

Gauge Conversion 10000 

Railway Electrification 3500 

• Does not include Dedicated Freight Corridors on Eatern and Western 
Route. 

The above targets are subject to timely availability and 
allotment of funds for the project. For a number of New Line 
and Doubling projects, the implementation would also 
critically depend on land acquisition and forestry clearances 
.etc. 

Mudpack T .... tment of Taj IIahaI 

556. SHRI RAYAPATI SAMBAS I VA RAO: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the Government Is aware that the Taj 
MahaJ has been yellowing due to the pollution; 

(b) if so, the details thereof; 

(c) whether the Government is considering Mud-
pack Treatment to restore Taj'a glory; 

(d) if so, the details in this regard; and 

(e) the steps taken I being taken by the Government 
to restore the Taj's glory? 

THE MINISTER OF TOURISM AND MINISTER OF 
CUL TUAE (SHRlMATI AMBIKA SONI): (a) and (b) Yes, Sir. 
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Archaeological Survey of India has set up an air pollution 
laboratory at Taj Mahal, Agra which regularly monitors the 
air quality in the ambience of Taj Mahal since 1982. The 
average level of suspended particulate matter (SPM) is five 
times higher than the permissible limit prescribed for 
monuments. This causes the yellowing of the marble 
surfaces, particularly in rain sheltered areas such as marble 
cladding In the arches/niches of main mausoleum, marble 
brackets etc. 

(c) to (e) The clay pack method is used for the scientific 
cleaning of marble surfaces in order to safely and effectively 
remove superficial accretions. Fuller's earth activated with 
certain suitable chemicals is used for this purpose. The 
marble surface to be cleaned is covered with a two millimeter 
thick layer of the paste of Fuller's Earth prepared in distilled 
water. The mud pack is covered with polythene sheets in 
order to allow sufficient time for action. When the paste dries 
naturalty, it is removed from the surface with soft nylon 
brushes and the treated surface is washed with distilled 
water. The accretions are absorbed by the paste, leaving 
the stone surface clean. This method is non-abrasive, non· 
corrosive and quite effective in the removal of adherent 
accretionary deposits. 

Clay pack treatment is presently proposed to be taken 
up in two phases at the Taj Mahal. In the first phase, which 
started In January, 2008, the portion of the monument facing 
the Yamuna river has been taken up. Phase II will consist of 
cleaning of minarets. 

Railway Safety Fund 

557. SHRI G.M. SIDDESWARA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there are regular accidents occurring 
all over the country at the unmanned railway crossings; 

(b) if so, whether it is a fact that Railway Safety Fund 
was created to finance works relating to rail safety moasures; 

(c) if so, the reasons for not using the funds for safety 
purposes; 

(d) whether these matters have been inquired into 
bring to book the authorities responsible for not utlng the 
Railway Safety Fund for the purpose it was created; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Through accidents 
at unmanned level crossings do occur frequently, mostly 

due to the fault of road users, the number of such accidents 
has however declined from 64 during April 2006 to January 
2007 to 57 during the corresponding period of the current 
year. 

(b) Yes, Sir. Railway Safety Fund has been set up 
primarily to channelise the Railway's share of the diesel 
cess and petrol cess, received from the Central Road Fund. 

(c) The Railway Safety Fund Is utiUzed exclusively 
for road related railway safety works such as construction of 
Road Over and Under Bridges, improvement of level 
crossings including their manning, etc. and not for any other 
purposes. A large number of works have been sanctioned 
from the Railway Safety Fund. 

(d) and (e) Do not arise. 

Commercia' u .. of Defence Almrtp. 

558. SHRI BRAJA KISHORE TRIPATHY: 

DR. LAXMINARAYAN PANDEY: 

Will the Minister of CIVIL AVIATION be pleased to state! 

(a) whether the Government has conducted techno-
feasibility study of the Defence airstrips in the country 
particularly In Chennal; 

(b) if so, the details in this regard; 

(c) whether the Government proposes to open 
Defence airstrips for commercial use; 

(d) If so, the details thereof, State-wise: 

(e) the number of passengers likely to use such 
Defence airstrips annually; and 

(f) the manner In which the Govemment Is going to 
increase air space for civil aircrafts after permitting 
commercial use of Defence airstrips? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir, 

(b) Does not arise. 

(c) to (e) Commercial use of Defence Airstrips at 23 
locations is already taking place. Airports AuthorIty of India 
(MI) maintains civil enclaves at these places. The projeded 
passenger traffic growth at the civil enclaves maintained by 
MI is enclosed Statement. 

(f) Defence airspace is used for civil fllghts1hrough 
a civil-military coordinatioo mechanism. 
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Statement 

Passenger Traffic at Defence Enclaves 

SI. No. Passenger (In Lakh) Forecasted growth Forecasted traffic 
rate (In %) for during 2011-12 

2006-07 2007-08 (Apr-Dec) the XI Plan (in lakh) 

INT'L OOM INT'L DOM INT'L DOM INT'L DOM 

Civil Enclava. with International Statue 

Goa 4.03 18.09 2.00 15.46 15.0 25.0 8.11 55.21 

2 Bangalore (#) 12.73 68.64 11.57 64.10 30.0 30.0 46.62 254.86 

3 Srinagar 0.18 6.90 0.10 6.06 6.0 30.0 0.24 ~5.62 

4 Port Blair 0.00 5.04 0.00 5.65 0.0 25.0 15.38 

Civil Enclave. with Cuetom Status 

Pune 0.46 15.28 . 0.26 12.85 12.0 30.0 0.81 56.73 

Civil Enclave. with Dome.tlc Statue 

Jammu 0.00 4.74 0.00 4.17 30.0 17.6 

2 Leh 0.00 1.41 0.00 1.42 10.0 2.27 

3 Chandigarh 0.00 1.55 0.00 1.62 15.0 3.12 

4 Jaisalmer(*) 0.00 0.00 0.00 0.00 

5 Jodhpur 0.00 1.08 0.00 1.19 6.0 1.45 

6 Jamnagar 0.00 0.75 0.00 0.75 6.0 1.02 

7 Bhuj 0.00 0.84 0.00 0.72 5.0 1.08 

8 Gwalior 0.00 0.13 0.00 0.11 10.0 0.21 

9 Gorakhpur 0.00 0.04 0.00 0.05 3.0 0.04 

10 Agra 0.03 0.05 0.01 0.04 3.0 0.06 

11 Allahabad 0.00 0.04 0.00 0.05 3.0 0.04 

12 Bagdogra 0.00 2.59 0.00 2.49 20.0 6.44 

13 Jorhat 0.00 0.42 0.00 0.33 5.0 0.54 

14 Tezpur 0.00 0.04 0.00 0.01 8.0 0.06 

15 Siichar 0.00 1.17 0.00 1.12 12.0 2.08 

16 Visakhapatnam 0.00 3.20 0.00 3.68 30.0 12.29 

17 Palhankot 0.00 0.06 0.00 0.07 10.0 0.22 

18 Kanpur (Chakeri) 0.00 0.01 0.00 0.04 3.0 0.01 

No'.: • NoOpJralion 

(') To be closed In end March 2008 lor commercial operationl. 
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{Translation} 

Extenllon of Sangam Expre.1 

559. SHRI RASHEED MASOOD: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government propose to extend 
Sang am Express 4164/4163 up to Saharanpur which is 
plying between Allahabad and Meerut; 

(b) if so, specify the timeframe; 

(c) whether the proposal of extending Sang am 
Expre.s up to Saharanpur has been received through public 
representatives and social organizations; 

(d) if so, the action taken by the Government in this 
regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) and (e) Demands for extension of 4163/4164 
Allahabad-Meerut Sangam Express from Meerut to 
Saharanpur have been received but the same has not been 
possible due to operational constraints such as tennlnal 
and path constraints. 

[English} 

Electrification of Talcher-Cuttack 
and Purl Rail Une 

560. SHRI ANANTA NAYAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the electrification of Talcher-Cuttack and 
Puri Rail line in Orissa has not been completed so far; 

(b) if so, the details thereof and the progress made 
till date; and 

(c) the steps taken to expedite the said work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Electrification of Talcher-
Cuttack-Barang-Khurda Road-Puri rail line has already been 
completed. 

(b) and (c) Do not arise. 

Lou making AIrporta 

561. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to atate: 

(a) whether the Airports Authority of India has been 
facing huge loss from more than 100 airports in the country; 

(b) if so, the details and the reasons therefor; and 

(c) . the steps taken or proposed to be taken for 
making these airports profitable in the near future? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Out of 127 
airports managed by Airports Authority of India (AAI), 112 
airports (including 33 non-operational airports) have 
incurred losses during 2006-07. The major reason for 
incurring consistent losses at these airports Is low traffic 
demand and low non-traffic revenue. 

(c) AAI is undertaking city side development at a 
few non-metro airports through Public Private Partnership 
with a view to Increase the non-traffic revenue at these 
airports to make them profitable In future. 

Expanllon of VlaMlchapldnam 
Steel Plant 

562. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Government ha. approved costly 
plan for the expansion of the Vlshakhapatnam Steel Plant; 

(b) if so, the details of such plan. for the next three 
years; 

(c) whether the international market and export 
trends have been carefully assessed and incorporated Into 
the risks inherent in the huge investments; 

(d) if so, whether the Vishakhapatnam Steel Plant 
is dependent on continued demand only from China; 

(e) if so, the steps proposed to assess the potential 
returns on the huge investment being planned by the 
Vishakhapatnam Steet Plant; and 

(f) the source of funds for investment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) The Government 
in October, 2005 has approved the expansion plan of 
Vilhakhapatnam Steel Plant (VSP) at an e.tlmated cost of 
Rs. 8692 eror.s (base June 2005 prices) for increaSing its 
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liquid steel capacity from 3 mimon 10nnes to 6.3 million 
tonnes per annum by the year 2009. 

(c) While considering the proposal for expansion, 
an assessment has been made in respect of the international 
mRrt<et, export trends and Internal consumption vis-a-vis the 
projected rate of return on the investment. 

(dl No, Sir. 

(e) and (f) Assessment of returns on the investment for 
Expansion Phas8-1 has already been made in the Project 
Report. The entire capital cost of the expansion pian will be 
met by the VSP from internal resources and extra budgetary 
resources at an incremental debt equity ratio of 1 :1. 

Setting up of Internatlon.1 Airport 

563. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) the details of proposals received from the State 
Governments for setting up of international airport; and 

(b) the time by which the pr-oposals to sat up new 
international airports would be decided? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Proposals 
have been received from the State Governments Andhra 
Pradesh, Kamataka, Maharashtra, Goa, Uttar Pradesh and 
Kerala for setting up of International airports, Two such 
airports are coming up at Hyderabad and Bangalore are 
likely to become operational during the current year. 

'In principle' approval have been accorded for new 
airports at Navi Mumbal in Maharashtra, Mopa in Goa, and 
Kannur in Kerala. The proposals of Uttar Pradesh 
Government for setting up of an airport at Jewar in Gautam 
Buddha Nagar District is under consideration of the 
Government. 

[Translation} 

Conatructlon of Under 8r1dga1 
OVer Brtdge8 

564. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased (0 state: 

(a) whether the Government proposes to construct 
railway under bridges/over bridges at unmanned railway 
crosfoings to bring down the number of accidents at such 
crossings; 

(b) if so, the division-wile detaila in particular for 
Rajasthan thereof; 

(e) the division-wise details regarding the ex/sting 
unmanned crossings in Rajasthan; 

(d) whether any case is pending in the Supreme, 
Court in this regard; and . 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes. Sir. Railways 
have decided to replace technically feasible unmanned level 
crossings by Limited Height Subways. Division-wise details 
of Unmanned level crosslngspropoaed for replacement by 
Limited Height Subways falling in the State of Rajasthan 
are as under: 

Railway Division Number 
of LCs to be 
replaced by 

Limited Height 
Subways 

North Western Railway Ajmer 3 

West Central Railway Kota 8 

Total 11 

(e) Number of existing Unmanned level crossings 
(Division-wise) in the State of Rajasthan III as under: 

Railway Division Number of 
Unmanned level 

crossings (Excluding 
D class Cattle 
croasings & 

Canal Crossings) 

Northam Railway Ambala 23 

North Central Railway Jhansi 53 

Agra 69 

North Western Railway Ajmer 366 

Bikaner 105 

Jaipur 209 

Jodhpur 552 

West Central Railway Kola 106 

Western Railway Ratlam 4 

Total 1467 
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(d) and (e) No, Sir. Consumer Education and research 
centre, Ahmedabad has filad a Writ Petition (Civil) vide cue 
No •. 162 of 2001 in which the following are the main issues 
raised:-

1. Seeking amendment to the extent of liability of railways 
regarding payment of compensation. 

2. VarioUl cases of payment of compensation and related 
litigations. 

3. Payment of ex-gratia in the cases of accidents at level 
crossings. 

4. Conversion of unmanned level crossings to manned 
level crossing gates and Railways programme for the 
same !ncluding the availability of funds. 

[EngHsh} 

Entry F .. of World HeritIIge Monuments 

565. SHRI SUGRIB SINGH: Will the Minister of 
CULTURE be pleased to state: 

(a) whether foreign tourists prefer to make payment 
in dollars for their entry into world heritage monuments; 

(b) if so, whether the income from entry tickets in 
such monuments of Archaeological Survey of India (ASI) 
has come down from the peak season from October 2007 
onwards; 

(c) if so, the details thereof; 

(d) whether ASI proposes to ban payment In dollars 
for entry into such monuments; 

(e) if so, the details thereof; and 

(f) if not, the remedial measures taken by ASI to 
check loss of revenue from entry tickets in such monuments? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) No such trend 
has been observed. 

(b) and (c) Question does not arise. 

(d) to (f) A preliminary notification Inviting commentsl 
suggestions has been published in the OffIcial Gazette of 
India on 18th January, 2008, to charge entry fee from foreign 
viSitors @Rs.2SOJ- per person at the ticketed World Heritage 
Sites and @Rs.1 00/- per person at other ticketed monu-
ments. 

P ..... Matric Scholarahlp Scheme for 
Minority Communltl .. 

566. SHRI RAVI PRAKASH VERMA: Will the Minister 
of MINORITY AFFAIRS be pleased to state: 

(a> whether the Union Government h .. approved a 
Centrally Sponsored Scheme of pre-matric acholarshipa for 
students belonging to the minority communities; 

(b) If so, the details of the scheme; 

(c) the details of the funds likely to be made 
available for the purpose; and 

(d) the criteria fixed to avail the benefit of the 
scheme? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A. R. 
ANTULAy): (a) Ves, Sir. 

(b) to (d) The scheme Is for eligible students of class I 
to X belonging to the minority communities. It is to be 
implemented through State GovemmentslUnion Territory 
Administrations with funding being shared between the 
Centre and States in the ratio of 75:25; 100% financial 
auiatance will be provided to Union Territories. Students 
with no less than 50% marks in the previous final 
examination, whOle parenta'/guardlan'l annual Income, 
from all sources, does not exceed Rs. 1.00 lakh are eligible 
for award of schotarahip. It il proposed to award 25 takh 
scholarships during the Eleventh Five Vear Plan. Thirty per 
cent of the Icholarahips are earmarked for girl students. 

Low eoet ServIce 

567. SHRIMATI P. SATHEEDEVI: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether Air India Express flights which provide 
low cost service are stopped by Air India Company; 

(b) If so, the details and the reasons therefor; and 

(c) the number of flights in various airports which 
are stopped? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not ari ... 

New AIIIMy Dlvlelon III Salem 

568. SHRI S.K. KHARVENTHAN: WIll the Minister of 
RAILWAVS be pleased to state: 

(a) whether the new RaIlway DIvision at S81em has 
started functioning; 

(b) If so, the details thereof; 

(c) whether the RaIlways are aware that the Salem 
Divlllon is grappling with inadequate staff and also flclng 
difflcultl .. without adequate accommodation; 
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(d) if 80, the details along with the action taken by 
the Railways thereon; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Salem Division has become operational and 
started functioning with effect from 1.11.2007. 

(c) to (e) At present there are 232 staff including 25 
officers on the rolls of Salem Division. Further options are 
being called from employees to meet the balance require-
ments. 

For providing adequate accommodation to the staff a 
work for "Setting up of new Division at Salem" at a cost of 
Rs.20 erore has been sanctioned in the year 2007-08. The 
work comprises of construction of office building, staff quarte,.. 
and other minimum infrastructure. Meanwhile, office of the 
Division is functioning from temporary accommodation of 
1100 sqm. Another building of 150 sqm. is also being 
renovated to augment office acoommodation. 

Foreign Tourists 

569. SHRI ASADUDDIN OWAISI: 
SHRI M. APPADURAI: 
SHRI ADHIR CHOWDHURY: 
SHRI K.S. RAO: 
SHRI REWATI RAMAN SINGH: 

Will the Minister of TOURISM be pleased to state: 

(a) whether up to November 2007, 4.4 miilion 
foreign tourists visited India doubling the tourists figures in 
a decade; 

(b) if so, the details thereof; 

(c) whether the Government has drawn any 
projections for the tourist inflow in the country in the next 
financial year in view of the current turmoil in the global 
markets; 

(d) if so, the details in this regard; 

(e) whether the Govemment proposes to provide 
incentiYea and encourage private sector to invest in tourism 
sector; and 

(f) if so, the details thereof? 

THf: MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONf): <a) to (d) The Foreign 
Tourist Arrivals (FTAs) in India grew 'rom 2.29 million in 

1996 to 4.98 million In 2007 at a growth rate of 117.5%. The 
number of FlAs in 2007 till November was 4.40 million. The 
number of FTAs in 2008 is expected to be 5.57 million 
presuming the growth rate in FTAs observed in 2007 oyer 
2006 to remain same in 2008 also. 

(e) and (f) Tourism is overwhelmingly an industry of 
private sector service providers and the public sector has a 
significant role to play in Infrastructure areas either directly 
or through Public Private Partnership mode. 

To facilitate augmentation of budget category 
accommodation for tourists, the Govemment has asked all 
the StatefUT Govemments and other land owning agencies 
including Indian Railways to allocate land for building hotels, 
especially in the budget category. They have also been 
advised to follow investor-friendly land policies, adopt single 
window approach for promoting hotel projects, allot sites on 
revenue sharing basis, grant extra FARfFSI for hotels, permit 
extra commercial usage in the hotels etc. so that Budget 
Hotels are promoted. Further, in order to increase the number 
of rooms in the budget category, Ministry of Tourism has 
floated schemes for the approval of Guest Houses and 
Incredible India Bed & Breakfast Establishments. 

Similarly, under the scheme of assistance to Large 
Revenue Generating Projects, the quantum of subsidy for 
the projects promoted by private party is ether Rs.50 crore 
or 25% of the total project cost or 500/0 of equity contribution 
of the private promoters, whichever is less. 

FOlln Greenfield Airport. 

570. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether it is proposed to open up 100 percent 
Foreign Direct Investment (FDI) in greenfield airports; 

(b) if so, the details thereof; and 

(C) the manner in which this will help in the creation 
of new airport facilities in the non-metro cities speciallV with 
reference to cities in the State of Gujarat? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, Sir. The 
extant policy provides for 1 00% Fo~eign Direct Investment 
in airport development. 

(c) The foreign equity participation in the creation 
of new airport facilities will usher In intemational and bilateral 
cooperation with countries having the requisite expertise 
and financial strength. 
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EmpJorment of ~ PenoM 
In Prlva" Sector 

571. SHRIIQBALAHMED SARADGI: Will the MInister 
of SOCIAL JUSTICE AND EMPOWERMENT be pI.aBed to 
slate: 

(a) wh.ther the Union Government has approved 
incentive scheme for creating 1,00,000 .mployment 
opportunlti .. a year for the disabled personl In the private 
sector; 

(b) if so, whether the schema will involve an outlay 
of RS,1 ,800 erore; 

(c) whether It envisages payment by the Govern-
ment towards employ.r'. CORIr~on to the .mployees 
provident fund and the employees State insurance; 

(d) if 10, the tifRe. by wNc:h the acMme !stikely to be 
implemented; and 

(e) the extent to which It will help the private sector 
to employ the disabled personl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (e)V.s, Sir. The 
Scheme envisages payment of employer's contribution to 
Employees Provident Fund (EPF) and Employees State 
Insurance (ESI) for the first three year for providing 
employment to persons with disabilities. The benefit of the 
scheme il for the person I with monthly wagel upto RI. 
25,000/- per month. The scheme covers all perlonl with 
disabilities defined under the Persons with Disablliti.s Act, 
1995 and National Trust for Welfare of Persons with Autilm, 
Cerebral Palsy, Mental Retardation and Multiple Dilabilitles 
Act, 1999. 

Prlcee of KIro ... and LPG for 
below Poverty U .. People 

572. SHRI G.M. SIDDESWARA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment proposes to fix different 
pricee of kerolene and LPG for the people livina below 
poverty line and above poverty line; 

(b) if so, the details thereof; 

(c) whethellha~ment_verifiedth.number 

of BPL families having LPG at present; 

(d) if 10, the detail. thereof; 
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(8) whelher IUch double pricing willincreua the 
black markealng; and 

(f) If 10, the details and stepi taken by the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl. GAS (SHRI OINSHA PATEL): 
(a) to (f) The information II baing collected and will be laid 
on the Table of the House. 

lIQportof ..... 

573 SHRI ANANTA NAYAK: Will the Mlnlst.r of 
STEEL be pleued to llate: 

(a) whether the Government Is awant of the lncr'8ue 
in thl) Import of lte.l; 

(b) If 10, whether It wIU create crilil in the domestic 
lteet Induatry; 

(c) If 10, the stepa taken to reduce the Import of lleel; 
and 

(d) the other lteps tak.n to promote domeltlc lteel 
Indultry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) Yes, Sir. 

(b) and (c) The growth In Iteelsector la driven by the 
growth in the Indian economy. The Indian economy has 
been growing at a sUltalned rate of 8%-9% per annum. The 
inerease In the Import of ItHI has been primarily to meet 
the addillonal domestic demand for st.el not fulfilled by 
existing domeltic production capacity and, h.nce, It will not 
create crisis In the domeltlc lteel industry. Nonetheless, 
the Government constantly monitors the Import of lteel and 
takea appropriate st.pt whenever the need arises. 

(d) In order to promote the domestic ateel Indultry, 
the Government has taken various steps notable among 
them being the conltltution of an Inter-Ministerial Group to 
monitor and coordinate the Isauel conceming major Iteel 
investments in the country relal.d to Infrastructure, raw 
matorlal supply, environmental cle.rance and oth.r 
resources constraints. 

AvallablUty of Iron Ore for the 
StMllndualry 

574. SHRI CHANDRAKANT KHAIRE: 
SHRI HANSRAJ G. AHIR: 

WIll the Minis.., of STEEL be pJeued to state: 
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(a) whether the High Powered Consultative Panel 
has recently decided to recommend to the Ministry of Mines 
for the availability of iron are to steel industry on the priority 
basis so that steel Industry should not suffer on account of 
delays and difficulties in the allocation of captive mines; 

(b) if so, tho complete details In this regard and the 
action taken on the recommendation of the. Consultative 
Panel; 

(c) whether tho Consultative Panel has also urged 
to bring in speed breakers to regulate the unbridled export 
of iron are; and 

(d) if so, the details thereof and the action taken on 
the recommendation by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) to (d) No such recommen-
dation has been made to the Ministry of Mines by the High 
Powered Consultative Panel. However, the Consultative 
Committee attached to the Ministry of Chemicals & Fertilizers 
and Steel in its meeting held on 7th November, 2007 at 
Chandigarh expresaed concern about the need to ensure 
availability of critical raw materials like Iron are and coking 
coal to cater to both present as well as post expansion needs 
of steel plants. The Consultatite Committee was also 
unanimously of the view that the unbridled export of iron ore 
must be curbed. Details of action taken on the recommen-
dations of the Consultative Committee will be laid on the 
table of the House. 

Free Tl'llve' by Political Party Workers 

575. SHRI NARAHARI MAHATO: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government Is aware that workers 
of various political parties freely travel in the trains without 
tickets to take part in the rallies being organized by the 
concerned parties; 

Cb) if so, whether It is also a fact that these workers 
forcibly occupy the seats and berths of the passengers 
traveling on valid tickets and the railway administration does 
not provide any help to the passengers; 

(e) if so, the train-wise, data-wise and State-wise 
details thereof; and 

(d) the aclion being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a> to (d) Some cases of workers 

of political parties travelling without tickets In trains to 
participate in rallies organized by their respective political 
parties do come to notice. All out efforts are made by the 
ticket checking and secl.!rity staff to curb entry of such 
unauthorized passengers in coaches. Persons travelling 
without tickets are charged as per rules. Regular bona fide 
passengers are provided necessary help In IUch altuations 
including refund of full farea in cases when they do not want 
to travel. The train·wise, date-wise and State-win details of 
such forcible occupation of seatsJberths are not maintained. 
As a preventive measure, special trains are run to avoid 
such rally participants entering the regular tralna. In addition, 
special trains are also run on demand by political parties of 
Full Tariff Rates to be paid in advance. 

Non-Gu baud Urea Unit. 

576. SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

Ca) the number of non-gas baaed urea units so far 
converted to gas under new Pricing Scheme, Stage-III policy 
and the number of such units yet to be converted; 

Cb) the details of the capacity addition targets fixed 
by the Government during the Eleventh Plan Period; and 

(c) the steps taken by the Government to achieve 
auch targets in a time-bound mannar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): Ca) One unit namely Shriram 
Chemicals & Fertilizers Ltd., Kota has converted to gas 
under New Pricing Scheme, Stage-III. Thare are 8 non-gas 
basad units (4 FO/LSHS and 4 Naphtha) which ara yet to be 
converted to gas. 

(b) and (c) To meet this Increased demand of urea 
by 2011· 12, the Working Group on Fertilizer. have projected 
that the additional capacity In addition to the existing 
operational capacity of 197 lakh Metric Ton is expected to 
come In the Eleventh Period as follows: 

<a) 25.186 Lakh Metric Ton from capacity addition 
in the existing units. 

Cb) 33.50 Lakh Metric Ton from 3 brown field 
expansion projects and 11.55 Lakh Metric Ton from one 
green field project (total 45.05 Lakh Metric Ton). 

(c) About 50 Lakh Metric Ton from revival of seven 
urea units of HFC and FCI in Eastem India based on natural 
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gas/Liqu.fied Natural GaslCoai Bed M.thane/Coal Gas as 
f.edstock. 

Th. ~overnment under N.w Pricing Scheme Stat.-III, 
notified on '9th March 2007 has incentivised additional urea 
production to encourage units to produce beyond 1 00% of 
installed capacities by making inv.stments, if required. 
Further, a n.w policy for attracting inv.stment in Urea sector 
both within the country and abroad also being finalized. 
The Government has also agreed to m •• t both the .xisting 
and future demand of natural gas of fertilizer sector in its 
entir.ty from the existing and the future discov.ries of natural 
gal. 

[Translation} 

Train Aocidenta 

577. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI HEMLAL MURMU: 

Will the Minister of RAILWAYS be pleased to state: 
(a) whether In the rec.nt past th.re has been sharp 

increase in the train accidents; 

(b) if so, the numb.r of train accidents report.d 
during th.last six months; 

(e) the number of persons killed I injured in these 
accidents; 

(d) the main reasons for such accidents; 

(e) whether the Government has inquired into thes. 
train accidents; 

(f) if so, the details th.reof; 

(g) the detail of the injured and deceaaed person 
along with the total compensation paid to the injured persons 
and to the n.xt kith and kin of d.ceased persons; and 

(h) the steps tak.n to av.rt such accidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. Instead, there has 
be.n a decline in the number of consequential train accidents 
during the current year as well as during the last six months 
period of August, 2007 to January, 2008 In comparison to 
the corresponding period of the previous year. 

(b) to (d) 97 consequential train accidents have 
occurred during the last six months period of August, 2007 
to January, 2008 causing d.ath of 66 persons and Injury to 
232. Out of 97 accidents, 57 accidents are attributed to failure 
of railway staff, 27 due to failure of oth.r than railway staff, 4 

due to sabotag., 6 CUH were incid.ntal and 3 cases are 
under investigation. 

(e) and (f) Each and .very train accident is enquired 
eith.r departm.ntally of through Commlsslon.rs of Railway 
Safety depending upon the serloulne .. of the accid.nt. 
During August, 2007 to January, 2008 12 accidents have 
been tak.n up for inquiry by the Commissions of Railway 
Safety. 

(g) Compensation is paid only aft.r a decree is 
awarded on a claim field in this regard in the Railway Claims 
Tribunal. So far, no decree has been awarded. 

(h) Safety is the prime concern of Indian Railways 
and all possible steps are undertaken on a continuing basis 
to prev.nt accidents which include timely r.placement of 
ov.r-ag.d assets, adoption of suitabl. technologies for up-
gradation and malnt.nance of track, rolling stock, signaling 
and Interlocking systems, safety driv.s and inspections at 
regular intervals to monitor and educate staff for observance 
of saf. practices. As a result, there has been a declining 
trend in the number of accidents from 473 in 2000-01 to 234 
In 2005-06 and further to 195 in 2006-07. 

[English} 

Cell on Air P .... ng .... 

578. SHRI KISHANBHAI V. PATEL: Will the Minister 
of CIVIL AVIATION be pleased to .tate: 

(.) whether domestic airlines ch.rge fuel and 
conge.tion ce.s from pas.engers under the head of taxes 
and surcharge; 

(b) If so, the details in this regard; 

(c) whether the Government has asked the airlines 
to have a fair system on their practice of charging such cess. 

(d) if 50, the reaction of various airlin .. in this regard; 
and 

(e) the details of action taken by the Government to 
check such activities of domestic airlines? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (e) Some airline. 
were showing congestion charges and pas .. nger service 
fee under the head of taxes and surcharge. The Government 
noticed this anomaly and asked the airlines through OGCA 
to Indicate the correct position. N~ the airlines have started 
indicating various components of the ticket clearly and 
correctly on their website I tickets. 
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Production of Fertll ..... 

579. SHRI P. MOHAN: 

SHRI B. MEHTAB: 
SHRI REWATI RAMAN SINGH: 

Will the Miniater of CHEMICALS AND FERTILIZERS 
be pleued to atate: 

(a) the total quantity of fertilizers produced In the 
country during the last three years; unit-wise; 

(b) the subsidy sanctioned and given to the 
manufacturing units during the said period, unlt-wl,e; 

(c) the total quantity of fertilizers imported during 
the said period; 

(d) the total demand, supply and consumption of 
fertilizers in the country during the said period state-wise; 

(e) the estimated requirement of fertilizers during 
the year 2008-09; and 

(f) the steps being taken to Improve the production 
of fertilizers In the country to fully meet the domestic 
demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTiliZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) Statement indicating unit-wise 
production of major fertilizers in the country during the last 
three years is enclosed as Statement-I. 

(b) Details regarding unit-wise sub,idy paid on 
production of indigenous urea and indigenous phosphatic 
and potassic fertilizers (P&K) fertilizers during the lut three 
years are at enclosed as Statement-II and 11\ respectively. 

(c) The total quantity of fertilizers imported during 
the last three years Is as follows:-

Year 

2004-05 

2005-08 

2006-07 

Urea 

6.41 

20.57 

47.19 

DAP 

6,44 

24.38 

28.75 

(Lakh MT) 

MOP 

34.09 

45.78 

34.48 

(d) Statement indicating state-wi •• requirement. 
availability and sales of major fertilizers viz. Urea, DAP and 
MOP during the last three years are enclosed u Statement-
IV. V and VI respectively. 

(e) Working Group on the fertilizers Industry for the 
Eleventh Plan had projected demand of 377.75 LMT for 
major fertilizers namely. Urea. DAP & MOP for the year 2008-
09. Department of Agriculture and Cooperative (DAC) 
however, makes an assessment of the requirement of major 
fertilizers every leason, In consultation with the State 
Governments. eased on the consultation of DAC with State 
Governments, requirement of major fertilizers for Kharif 2008 
Is esllmated at 197.08 lakh Mr. 

(f) Government is working towards increasing the 
production of capacity of chemical fertilizers, chiefly urea 
during the Eleventh Plan period. This is sought to be done 
through revival of the currently closed units of Fertilizer 
Corporation of India limited (FCll) and Hindustan Fertilizer 
Corporation Limited (HFCl) as well as through Htablish-
ment of new plants. These companies are in discussions 
with Gas companies for pipeline connectivity and availability 
of natural gas. 

The Govemment is the process of developing a new 
pricing policy for investment in urea sector in order to promote 
investment in urea sector and consequently to increase the 
indigenous production. 

Unit-wise quantity of fertilizers produced in the country during the last three years 

('000 Mrs) 

Production 

Name of Unit/Plant Product Name 2004-05 2005-06 2006-07 

2 3 4 5 

Public Sector: 

National Fertilizers limited (NFL): Nangal-I CAN 13.9 0.0 0.0 

National Fertilizers Limited (NFL): Nagal-U Urea 494.0 480.2 .tI1.S 
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2 3 4 5 

National Fertilizers Limited (NFL): Bhatlncla Urea 536.6 618.0 511.4 

National Fertilizin Limited {NFL): Panlpat Urea 531.3 503.7 508.7 

National Fertilizers Limited (NFL): Vljaipur-I Urea 926.6 916.1 874.5 

NatiOnal Fertilize,. Limited (NFL): Vijaipur-II Urea 939.6 926.2 974.9 

Total (NFL): 3442.0 3344.2 3351.0 

Brahmaputra Valley Fertilizers Corporation Ltd (BVFCL): Namrup-II Urea 0.0 32.4 60.5 

Brahmaputra Valley FertiliZ8rl Corporation Ltd (BVFCL): Namrup-III Urea 206.1 219.3 246.9 

Total fBVFCL): 206.1 251.7 307.4 

Fertilizers and Chemicals Travancora Ltd. (FACD: Udyogamandal A/S 200.5 173.5 183.5 

20:20 101.0 143.2 141.7 

Fertilizers and Chemicals Travancora Ltd. (FACD: Cochln-II 20:20 473.4 602.4 574.2 

Total (FACT): 774.9 919.1 899.4 

Ruhlriya Chemicals & Fertilizers Ltd. (RCF): Trombay 15:15:15 350.1 429.S 482.9 

Ruhtriya Chemicals & FerIIIlDrs Ltd. (RCF): Trombay-IV 20.8:20.8 223.1 222.8 35.3 

Rashtrlya Chemicals & fertilizers Ltd. (RCF): Trombay-V Urea 0.0 0.0 0.0 

Rashtrlya Chemicals & Fertilizers Ltd. (RCF): Thai Urea 178;.9 1684.5 1861.0 

Total (RCF): 2383.1 2336.8 2379.2 

Madras Fertilizers Limited (MFL): Chennai Urea 473.1 368.6 473.3 

17:17:17 292.8 205.1 57.1 

19:19:19 7.5 0.0 0.0 

20:20 8.6 0.0 0.0 

Total (MFL): 780.0 573.7 530.4 

Total Public Sector: 7566.1 7425.5 7467.4 

(CooperatIve 'a.otor: 

IndI ... Farmers Fertilizers Cooperative Limited (lFFCO): Kandla 10:26:26 386.6 583.4 572.0 

12:32:16 762.6 1122.8 1100.3 

DAP 1290.9 980.6 804.4 

Total (IFFCOIKandIa): 2440.1 2686.6 2476.7 

Indian Farmers FertilizeraCooperative Limited (IFFCO): Kalol Urea 554.4 544.5 559.9 

Incbn Farmers FertlUzera Cooperative limited ,(JFFCO): Phulpur-I Urea 585.1 551.1 573.8 
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Indian Farmers Fertill7ers Cooperative Limited (IFFCO): Phulpur-II Urea 864.7 884.8 882.8 

Indian Farmers Fertilizers Cooperative Limited (IFFCO): Aonla-I Urea 864.8 883.0 885.3 

Indian Farmers Fertilizers Cooperative Limited (IFFCO): Aonla-II Urea 865.3 874.8 880.5 

Total (IFFCO): 8154.2 6404.4 8259.0 

Indian Farmers Fertilizers Cooper_tive Limited (IFFCO): Paradeep DAP 600.4 92.3 418.2 

20:20 32.8 156.6 332.2 

Total (IFFCO:Paradeep): 633.2 248.9 750.4 

Krlshak Bharati Cooperative Limited (KAIBHCO): Hazlra Urea 1805.4 1806.5 1714.5 

Total Coop Sector: 8592.8 8459.8 8123.9 

Prlvat. Sector: 

Gujarat State Fertilizers & Chemicals Ltd. (GSFC): Vadodara Urea 303.3 313.5 253.6 

AlS 273.4 290.7 290.7 

DAP 83.9 175.9 14.2 

20:20 117.8 24.8 242.9 

Total (GSFC): 178.2 804.9 801.4 

Coromandal Fertilizers Ltd. (CFL)-Vlzag 28:28 318.4 414.2 363.2 

14:35:14 227.0 142.4 173.8 

2,0:20 208.9 354.7 445.4 

10:26:26 22.3 29.2 23.6 

Total (CFL): 176.6 940.5 1006.0 

Shrlram Fertilizers & Chemicals (SFC)-Kota Urea 379.0 378.9 361.1 

Duncans Industries Ltd. (DIL)-Kanpur Urea 0.0 37.2 0-.0 

Zuarllndustries Ltd. (ZIL): Goa Urea 449.4 399.9 402.5 

19:19:19 272.5 332.8 305.7 

DAP 192.9 159.9 198.2 

10:26:28 111.2 219.2 215.3 

12:32~16 26.7 26.7 16.8 

Total (ZIL): 1052.7 1138.5 1138.5 

SPIC: Tutlcorln Urea 879.0 620.5 645.6 

CAP' 389.6 379.5 288.5 
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17:17:17 0.0 0.4 0.0 

20:20 34.5 20.0 38.3 

Total (SPIC) 1083.1 1020.4 970.3 

. Manglore Chemicals & FertlHzers Ltd. (MCF): Mangalore Urea 335.7 399.9 370.1 

DAP 165.4 1~6.9 203.9 

20:20 41.2 27.5 52.9 

Total (MCF): 542.3 594.3 628.9 

Coromand.1 Fertilizers Ltd. (CFL): Enmore 16:20 116.4 180.8 183.8 

20:20 131.5 70.0 110.8 

Total (ClF): 247.9 250.8 294.6 

Gujarat Narmada Valley Fertilizers Co. ltd.(GNFC)-Bharuch Urea 637.3 642.8 626.2 

CAN 170.7 172.7 144.0 

20:20 179.7 203.5 198.9 

Total (GNFC): 987.7 1019.0 969.1 . 
Tuticorin Alkali Chemicals & Fertilizers Ltd. (TAC) AlC 75.2 80.0 64.8 

Tata Chemicals Ltd.(TCl)-Haidia DAP 278.1 290.1 452.0 

28:28 0.0 0.0 4.9 

14:35:14 0.0 24.4 47.5 

12:32:18 100.5 185.9 244.7 

10:28:26 159.6 192.0 357.3 

SSP 122.4 140.2 181.6 

15:15:15 2.3 12.6 0.0 

Total (TCl): 660.9 845.2 1288.0 

Gujarat State Fertilizers & Chemicals ltd. (GSFC): Sikka-I DAP 286.2 322.5 425.5 

GloIjarat State FertlHzera & Chemicals Ltd. (GSFC): Sikka-I 12:32:16 0.0 2.7 82.5 

Total (GSFC/SQd(a-I): 286.2 325.2 508.0 

Guiarat State Fertilizers & Chemicals Ltd. (GSFC): Sikka-II DAP 279.9 311.1 419.9 

12:32:16 0.0 18.0 0.0 

Total (Sikka-I&II): 566.1 654.3 927.9 

Godavari Fettill .. rs and Chemicals ltd. (GFCl): Kakinada DAP 616.7 673.6 616.1 
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14:35:14 166.7 141.8 180.7 

20:20 0.0 6.4 21.4 

10:26:26 41.2 145.3 194.2 

12:32:16 86.0 66.2 75.4 

Total (GFCL): 890.6 1033.3 1087.8 

Indo Gulf Fertilizers (IGF)-Jagdishpur Urea 98'5.4 994.9 1028.0 

Hlndalco Industrie. Ltd.:Dahej DAP 286.3 198.1 190.9 

20:20 0.0 0.0 6.2 

10:26:26 0.0 9.9 4.2 

12:32:16 0.0 10.1 17.8 

Total (Dahej): 286.3 218.1 219.1 

Deepak Fertilizers & Petrochemicals Corporation Ltd. (DFPCL): Taloja 23:23 89.6 54.2 62.4 

Nagarjuna Fertilizers and Chemicals Ltd. (NFCL): Kakinada-I Urea 657.1 703.6 726.7 

Nagarjuna Fertilizers and Chemicals Ltd. (NFCL): Kakinada-II Urea 735.2 675.4 597.2 

Total (NFCL): 1392.3 1379.0 1323.9 

Chambal Fertilizers and Chemicals Ltd. (CFCL): Gadepan-I Urea 961.5 970.1 973.6 

Chambal Fertilizers and Chemicals Ltd. (CFCL): Gadepan-II Urea 894.5 931.5 952.0 

Total (CFCL): 1856.0 1901.6 1925.6 

Tata Chemicals Ltd. (TeL): Sabrala Urea 966.1 960.0 1010.7 

Krlbhco Shyam Fertilizers Ltd. (KSFL): Shahjahanpur Urea 861.1 897.5 872.1 

Paradeep Phosphates Ltd. (PPL): Paradeep DAP 736.8 877.6 822.3 

20:20 174.5 230.6 328.8 

16:20 0.0 0.0 1.7 

14:35:14 0.0 7.1 0.0 

28:28 23.2 0.0 0.0 

12:3:!:16 36.2 69.1 59.5 

10:26:26 59.2 76.3 109.9 

Total (PPL): 1029.9 1260.7 1322.2 

SSP Units (n units) SSP 2270.7 2556.2 2791.5 

Total Private S8*r: 17779.7 19019.5 20091.9 

Total (P:Jb.+Coop.+Pvt.): 33938.6 . 34904.8 38283.2 
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SfIItement-ll 

Unit-wise .ubsidy paid during the years 2O(U-06 to 2006-07 in respect of Urea 

SI.No. Name of the Company Sublidy paid (AI. in Crore) 

2004-05 2005-06 2006-07 

2 3 4 5 

NFL: Nangal-II 452.51 420.85 473.13 

2 NFL: Bhatinda 434.37 353.64 439.34 

3 NFL: Panipat 404.68 309.35 424.83 

4 NFL: Vijaipur-I 146.45 123.93 121.23 

5 NFL: Vijaipur-II 320.83 350.06 391.18 

6 BVFCL: Namrup-II 0.00 0.00 20.71 

7 BVFCL: Namrup-II 28.64 20.70 76.28 

8 RCF: Trombay-V 0.00 1.91 0.000 

9 RCF: Thai 871.09 852.01 1193.00 

10 MFl: Chennai 496.74 878.39 1008.89 

11 GSFC (State Govt.) 217.88 57.69 98.210 

12 GNFC (State Govt.) 265.46 293.98 325.71 

Total Public Sector: 3438.45 3460.51 4572.51 

13 IFFCO: Kalol 319.78 151.92 401.91 

14 IFFCO: Phulpur 526.58 536.03 754.97 

15 IFFCO: Phulpur Expn. 865.60 913.65 1078.780 

16 IFFCO: ADnla-1 158.17 95.03 181.43 

17 IFFCO: Aonla-II 245.56 125.55 214.51 

18 KRIBHCO: Hazira 197.59 245.94 186.37 
" 

Total Coop Sector: 2312.26 2068.12 2817.97 

19 SFC: Kota 310.48 436.36 402.40 

20 Oil: Kanpur 0.00 3890 0.00 

21 ZIL:Goa 484.61 623.09 786.03 

22 SPIC: Tuticorin 668.13 896.08 1112.27 

23 MCF: Mangalore 384.63 481.32 840.87 

24 IGCl: Jagdi,hpur 215.97 278.39 208.31 
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25 NFCL: Kakinada-I 184.25 144.44 224.57 

26 NFCL: Kaklnada-II 298.05 479.39 600.85 

27 CFCL: Gadepan-I 386.49 329.26 234.81 

28 CFCL: Gadepan-II 821.19 828.45 527.02 

29 TCl: Babrala 382.66 329.67 313.65 

30 Kribhco Shyam .361.76 87.24 209.31 

Total Coop Sector 4498.22 4932.59 5259.89 

Grand Total 10249.98 10461.22 12850.37 

State",.",.", 

Payment of Concession to Manufacture, on the sale of Indigenous Decontrolled 
(P&K) Fertilizers from 2004-05 to 2006-2007 

(Rs,in crore) 

S.No. Company Name 2004-05 2005-06 2006-07 

2 3 4 5 

Indigenous DAP/Complex 

Coromandel Fertilizers ltd. 301.52 369.06 626.74 

2 Deepak Fertilizers & Petrochemicals Corp. 14.07 6.70 17.60 

3 EID (PARRY) India Ltd. 0.00 0.00 0.00 

4 Fertilizers and Chemicals Travancore ltd. 211.66 281.05 404.80 

5 Godavari Fertilizers & Chemicals ltd. 328.97 418.97 705.60 

6 Godavari Fertilisers & Chemicall Ltd. (IFFCO) 0.00 0.00 0.00 

7 Gujarat Narmada Valley Fertilisers Co. ltd. 48.15 68.25 99.17 

8 Gujarat State Fertilisers & Chemical Ltd. (S) 263.47 225.48 453.44 

9 Gularat State Fertilisers & Chemical Ltd. (Vadodara) 0.00 74.42 243.22 

10 Hindalco Indultriel Ltd. 114.73 105.87 156.95 

11 Hind Lever Chemical Ltd. 0.00 4.74 0.00 

12 Indian Farmers Fertiliser Cooperative Ltd. (IFFCO) 971.71 1096.33 1287.01 

13 IFFCO (GFCL) 23.99 24.80 1.83 

14 Indo Gulf 0.00 0.83 0.23 

15 Manglore Chemicals & Fertilisers Ltd. 72.51 66.00 148.34 

16 Madras Fertilisers ltd. 138.97 99.18 87.06 
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17 Oswal Chemical and Fertiliser Ltd. 264.45 72.21 0.00 

18 Paradeep Phosphate Ltd. 310.32 494.88 794.05 

19 Pyrites Phosphate 0.00 0.00 0.00 

20 Rashtriya Chemicals & Fertilisers Ltd 114.10 117.88 197.18 

21 Southern Petrochemical Industries Corp. Ltd. 157.23 169.98 203.82 

22 ZIL Industries Ltd. 243.99 304.83 481.35 

23 Tata Chemicals Ltd. (HLL) 233.96 270.23 460.71 

3813.80 4271.50 6389.10 

Plus 

Total Payment to SSP Units 140.97 194.55 264.75 

Exp. Pre Oct. 2000 13.76 29.37 7.26 

Exp. On SpeCial Fright 8.46 3.77 7.05 

Gross Total 3976.99 4499.19 6848.16 

SSP 

Aartl Fertilizers 0.00 4.91 8.49 

2 The Andhra Sugars Ltd. 2.79 3.39 4.44 

3 Arawali Phosphates Ltd. 1.57 2.50 3.80 

4 Arihant Phosphates & Fertilizers Ltd. 1.28 0.52 0.04 

5 Arihant Fertilizers & Chemicals India Ltd. 0.00 0.38 

6 Asha Phosphates Ltd. 0.17 0.00 0.00 

7 Agri Green Fertilizer & Chemicals Pvt. ltd. 0.00 0.76 1.65 

8 Agro Phos (India) ltd. 0.01 0.89 1.00 

9 Asian Fertilizers Ltd. 3.78 4.19 4.82 

10 Balaji Fertilizers Pvt. ltd. 0.86 0.85 0.87 

11 Basant Agrotech (India) ltd. 3.49 8.05 8.98 

12 Bhilai Engineering Corp. ltd. Pulgaon 4.52 4.59 2.95 

13- Bhilal Engineering Corp. Ltd. Bilaspur 5.83 6.20 8.76 

14 Bharat Fertilizers Industries Ltd. 0.35 0.08 0.39 

15 Bhawani Mishr. Fertilizers 0.59 1.03 1.04 

16 Bohra Industries ltd. 3.01 2.93 7.13 
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17 Chemteeh Fertilizers Ltd. 1.28 1.80 1.92 

18 Colmbatore Pioneer Fertilizers Ltd. 2.76 3.45 4.37 

19 Dharamsi Morarjl Chemicals Co. Ltd. 7.35 11.98 13.79 

20 Gayatri Spinners Ltd. 0.83 0.94 1.32 

21 Indian Potash Ltd. 0.00 0.00 2."13 

22 Indian Phosphate Ltd. 0.00 2.86 3.78 

23 Jai Ram Phosphate Ltd. 2.54 3.78 3.85 

24 Jai Shree Chemicals and Fertilisers (I) 2.29 2.33 3.77 

25 Jai Shree Chemicals and Fertilisers (II) 2.74 4.03 4.34 

26 Jai Shree Chemicals and Fertilisers (III) 0.00 0.00 ·0.00 

27 Jubilant Organosys Ltd. 0.00 9.28 12.74 

28 Jubilant Organosys Ltd. (Sadhna Phos) 0.33 3.50 1.49 

29 . Jubilant Organosy. Ltd. (AP&FL) 0.0 0.00 1.11 

30 Kashi Urvarak Limited 0.01 0.00 0.03 

31 Khaitan Chemeial. & Fertilisers Limited (I) 11.53 5.48 21.84 

32 Khaitan Chemelal. & Fertilisers Limited (II) 3.07 4.80 2.06 

33 Khaitan Chemeial. & Fertilisers Limited (In) 0.07 1.04 5.37 

34 Khaitan Fertilizer 0.00 0.00 0.00 

35 Kothari Industrial Corp. Limited 0.00 0.00 0.00 

36 Krishna Industrial Corp. Ltd. 1.47 2.72 3.63 

37 Liberty Urvarak Ltd. 3.63 4.48 •. 63 

38 Liberty Phosphate Ltd. (K) 0.00 0.42 1.68 

39 Liberty Phosphate Ltd. 12.00 14.69 23.73 

40 Mahadeo Fertiliser Ltd. 0.19 0.00 0.00 

41 Manglam Phosphate Ltd. 0.34 0.01 0.03 

42 Mardla Chemicals Ltd. 0.00 0.00 0.00 

43 Madhya Sharat Phosphate Ltd. 0.28 0.92 1.76 

44 Madhya Sharat Agro Products Ltd. 0.42 2.56 3.28 

45 Madhya Pradesh Orgochem Ltd. 0.04 0.02 0.00 

46 Mclharashtra Agro Development Ind. Corp. 0.00 0.00 0.00 
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47 Mexican Phosphate l.td. 0.00 0.00 0.00 

48 Mukteshwar Ltd. 0.11 0.12 0.22 

49 Munak Ch.micals Ltd. 0.00 0.00 0.00 

50 Narmada Agro Chemical Ltd. 0.07 0.12 0.28 

51 Natraj Organics Ltd. 0.09 0.05 0.00 

52 Nlrma Ltd. 6.15 6.15 6.34 

53 OrIental Carbon Ltd. 0.00 0.00 0.00 

54 The Phosphate Company 5.26 7.91 9.03 

55 Pragatl F.rtllIs.rs Ltd. 1.22 0.83 1.15 

58 Pratyusha Chemicals & Fertills.rs Ltd. 0.28 0.01 0.05 

57 Pram Sakhi Fertlli ..... Ltd. 1.53 0.25 0.00 

58 Prlyanka Fertilisers & Chemicals 0.67 0.68 0.18 

59 Rajlaxmi Agrotech India Ltd. 0.00 0.00 0.25 

60 Rama Phos Ltd. (I) 6.43 8.90 7.08 

61 Rama Phos Ltd. (U) 2.90 3.74 11.55 

62 Rashl Fertilisers Ltd. 0.00 0.00 0.00 

63 R.C.Fertilizers 0.00 0.00 2.27 

64 Revati Mln.rals & Ch.mlcals Ltd. 0.01 0.00 0.00 

65 Rama Krlshi Rasayan Ltd. 4.48 6.15 9.13 

68 Sadhna phosphate & Chemical Ltd. 0.33 0.15 0.10 

67 Sarada fertilizer 0.00 0.00 0.00 

68 Shaw Wallac. 0.00 0.00 0.00 

69 Shiva Fertilisers Ltd. 
4.00 4.86 4.63 

70 Shri G.-,pati F.rtili ..... Ltd. 0.34 0.04 1.41 

71 Shri Krishna Fertilisers Ltd. 0.43 0.09 0.00 

72 Shree Acids 
0.00 0.00 0.00 

73 Shree P fertilizer 
0.00 0.00 0.00 

74 ShrH Gajraj Fertilizer 
0.00 0.00 0.74 

75 Shree ji Phosphate 
0.00 0.00 0.00 

16 Shree NIwaI Fertilizers 
0.00 0.42 0.05 
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77 Sona Phosphate Ltd. 0.01 0.05 0.10 

78 Subhodaya Chemicals Ltd. 0.81 1.78 2.a. 

79 Shurvl Colour Chemical Ltd. 0.32 0.19 0.05 

80 Swastlk Fertilisers & Chemicals Ltd. 1.20 1.81 2.54 

81 Tedco Granites Ltd. 3.38 2.83 4;67 

82 Teesta Agro Industries Ltd. 7.42 8.41 7.17 

83 Tungbhadra Fertlli .. ,. & Chemicals Co. Ud. 1.70 3.09 _·13.23 

84 Yam Organics Ltd. 0.00 0.04 0.00 

85 Jubilant Organosys Ltd. (Vam Organics Ltd.) 8.13 0.00 0.00 

86 Khaitan Chemicals & Fertilizers (F) 1.05 13.92 0.52 

87 T J Agro Indusries Ltd. 1.23 1.68 2.13 

88 V.K. Phosphate Ltd. 0.00 0.74 0.68 

Total of SSP Units 140.97 194.55 264.75 

Sllrtem""t-lV 

Statewlse AvailabHlty and Sales ot Urea, DAP & MOP 1st April 04 to 31st March 2005 

2004-0& Qty In (LMTa) 

Product Urea DAP MOP 

Name of State Req. 1.t April, Availability Sal .. Req. 1 at April, Availability Sale. Raq. 1st AprJI, Avallabllltv Sal •• 
04 to 31.t 04 to 31.t 04 to 31st 

Milch 2005 March 2005 March 2Q05 

2 3 4 5 6 7 8 9 10 

Andhra Prade.h 19.50 18.55 17.48 6.25 4.66 4.48 2.85 3.58 .3.39 

Klln.taka 9.40 9.74 9.27 3.90 4.25 4.09 2.45 3.01 2.89 

Kef. 1.33 1.13 1.10 0.10 0.18 0.18 Uti) 0 •• 0.98 

TamiNadu 6.80 7.67 7.45 2.20 2.90 2.81 3.00 3.19 S.15 

Guj.,at 11.70 12.62 12.25 4.50 5.15 5.12 0.85 1.48 1.42 

Madhya Pradelh 11.35 11.05 10.34 6.00 5.01 4.62 0.42 0.58 0.52 

Chhattllgartl 3.78 4.07 3.84 0.84 1.12 1.03 0.48 0.51 0.46 

Maharaahtr. 15.25 15.80 15.14 4.25 5.46 5.30 2.00. 2.33 2.16 

Raja.than 11.50 10.40 10.18 4.25 3.56 3.44 0.13 0.18 0.16 

Haryana 15.15 15.80 14.74 5.35 4.84 4.68 0.22 0.25 0.25 



2 

Punjab 23.00 

Jammu and Kuhmlr 1.20 

Uttar. Pradesh 

UttaranchaJ 

Bihar 

Jharkhand 

Orisaa 

west Bengal 

47.10 

1.81 

14.30 

1.58 

4.30 

11.50 

Assam & Other N.E 2.67 

Other Total 1.08 

All India 214.08 

3 

24.28 

1.02 

47.98 

1.67 

13.43 

1.70 

3.75 

11.13 

2.39 

0.91 

214.90 
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4 

24.04 

0.94 

45.11 

1.58 

12.79 

1.63 

3.60 

10.83 

2.33 

0.90 

205.49 

5 

7.25 

0.70 

14.00 

0.30 

3.00 

1.15 

0.80 

4.61 

0.96 

0.20 

70.60 

6 

7.01 

0.52 

12.08 

0.23 

1.14 

1.12 

0.68 

3.58 

0.29 

0.11 

63.89 

"""'."t-V 

7 

6.63 

0.50 

11.33 

0.19 

0.98 

1.06 

0.66 

3.33 

0.26 

0.08 

60.78 

8 

0.55 

0.17 

1.85 

0.11 

1.10 

0.19 

0.90 

3.32 

0.95 

0.19 

23.21 

9 

0.65 

0.06 

1.94 

0.05 

0.58 

0.03 

0.88 

3.26 

0.64 

0.16 

24.32 

10 

0.57 

0.06 

1.77 

0.04 

0.51 

0.03 

0.82 

3.16 

0.58 

0.16 

23.10 

31.0 

Statewise Availability & SaJa of U,.., DAP & MOP 

2001 .. 

Product Urea 

Name of State Req. 1at AprIl, AvailabiUty 
05 to 31at 

March 2008 

2 3 

Andhra Pradesh 23.50 23.53 

Kamataka 9.55 11.03 

Kerala 1.55 1.26 

Tamil Nadu 9.50 9.06 

Gularat 12.50 13.81 

Madhya Pradeah 11.55 10.97 

Chhattlsgarh 4.70 4.67 

Matt.ruhtr. 16.75 18.19 

Rajasthan 12.30 12.35 

Haryana 16.00 18.00 

Punjab 24.70 24.55 

Uttar Pradesh 52.00 50.38 

Uttaranchal 1.77 2.01 

0Iy In (Lt.ATa) 

DAP MOP 

Sal.. Req. 1st AprIl, Availability SaI.a Req. lat AprIl, Av ... ablUty Sale. 
05 to 31at 05 to 31.t 

March 2006 March 2008 

4 5 6 7 8 9 10 

22.18 7.05 6.12 5.96 3.86 4.61 4.13 

1.0.67 4.60 5.00 4.57 2.85 3.79 3.38 

1.18 0.20 0.17 0.16 1.30 1.29 1.19 

8.78 3.50 3.87 3.64 4.50 3.76 3.67 

13.26 5.20 6.65 5.41 1.30 1.89 1.55 

10.20 5.95 5.76 4.86 0.50 0.91 0.57 

4.45 1.16 1.38 1.27 0.49 0.79 0.49 

17.21 5.85 5.84 5.13 2.45 2.92 2.47 

11.59 4.90 5.41 4.14 0.20 0.32 0.17 

16.44 5.60 6.64 5.10 0.30 0.55 0.36 

23.72 7.85 9.54 7.32 0.85 1.25 0.85 

45.95 15.50 15.89 12.34 2.60 3.01 U6 

1.75 0.27 0.31 0.23 0.11 0.07 0.06 
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2 3 4 5 6 7 8 9 10 

Jammu and Kuhmlr 1.20 1.30 1.11 0.70 0.65 0.58 0.17 0.09 0.07 

Bihar 14.30 14.24 7.32 3.00 2.12 1.78 1.40 1.64 1.23 

Jharkhand 1.75 1.56 1.51 1.16 0.73 0.68 0.28 0.05 0.05 

Orissa 4.75 4.31 1.09 0.90 0.92 0.81 1.00 1.16 0.96 

West Bengal 11.90 10.97 10.41 4.10 3.53 3.43 3.90 3.06 2.52 

Assam 1.95 1.95 1.76 0.43 0.27 0.20 0.75 0.75 0.53 

All India 234.26 235.65 221.37 78.06 79.76 67.53 28.89 32.11 26.08 

$tatMJ."t-VI 

Stat.wiD Availability and Sales of UREA, DAP & MOP 

20CJ1.07 0Iy In (lYTa) 

Product Urea CAP MOP 

Name of State Req. 1st AprIl, Availability Sal.. Req. 11t April, AvIRabllIty SIIeI Req. 1at April, Availability S .... 
06 to 31at 06 to 31st 06 to 31st 

March 2007 March 2007 March 2007 

2 

Andhra Pradesh 27.00 

Kamataka 

Keral. 

Tamil Nadu 

Gujarat 

11.20 

1.46 

10.00 

15.00 

Madhya Pradesh 12.10 

Chhattisgarh 

Maharashtra 

Rajasthan 

Haryana 

Punjab 

Jammu and 
Kashmir 

Uttar Pradesh 

Unaranchal 

Bihar 

Jharktiand 

4.90 

19.00 

13.20 

17.50 

25.00 

1.42 

50.00 

1.65 

17.50 

1.74 

3 

24.52 

11.55 

1.33 

9.59 

15.22 

13.89 

5.93 

20.70 

12.80 

18.04 

26.16 

1.15 

53.50 

2.17 

16.32 

1.63 

4 

22.13 

10.92 

1.27 

9.18 

15.03 

13.16 

5.53 

19.87 

12.26 

17.33 

25.74 

1.05 

51.83 

2.10 

16.01 

1.60 

5 

6.69 

5.00 

0.17 

3.85 

5.75 

6.20 

1.38 

6.25 

5.60 

5.60 

7.90 

0.71 

14.50 

0.32 

4.50 

1.10 

6 

6.15 

5.25 

0.23 

3.98 

5.79 

5.76 

1.59 

7.06 

4.30 

5.04 

7.60 

0.55 

14.42 

0.24 

3.29 

0.71 

7 

5.97 

4.88 

0.23 

3.84 

4.56 

4.96 

1.27 

6.49 

4.05 

4.46 

7.12 

0.51 

12.94 

0.23 

~.65 

0.68 

8 

5.21 

3.90 

1.40 

4.85 

1.65 

0.50 

0.52 

3.00 

0.22 

0.40 

0.90 

0.21 

2.30 

0.12 

2.50 

0.07 

9 

3.90 

3.14 

1.13 

3.48 

1.46 

0.75 

0.67 

2.48 

0.07 

0.32 

0.52 

0.10 

1.34 

0.06 

1.04 

0.01 

10 

3.72 

2.76 

1.12 

3.48 

1.42 

0.67 

0.59 

2.34 

0.07 

0.23 

0.47 

0.10 

1022 

0.04 

1.00 

0.01 
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Orissa 

West Bengal 

Assam and 
OtherN.E 

Other Total 

AU India 

2 3 4 

4.70 4.44 4.~1 

12.00 12.28 11.94 

3.08 2.67 2.47 

1.10 0.90 0.90 

249.55 254.79 244.52 

Cut In the Gas Supplies to Power 
and Fertilizer Units by GAIL 

5 

0.98 

4.10 

0.51 

0.20 

81.31 

580. SHRI KISHANBHAI V. PATEL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether GAIL India Ltd. has cut gas supplies to 
power and fertilizer units during the field shuklown period; 

(b) if so, the details in this regard; 

(c) whether such shutdown has adversely affected 
the targets of GAIL, power and fertilizer sector in the country; 

(d) if so, the details thereof; and 

(e) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLUEM AND NAURAL GAS (SHRI DINSHA PATEL): 
(a) to (d) Yes, Sir. Due to shutdown taken by ONGC in its 
BPB Western Offshore platform, gas availability was reduced 
and supply to power and fertilizers units along HVJ was 
curtailed in accordance with the Action Plan. Against normal 
average supply of around 8.7 Million Standard Cubic Meters 
Per Day (MMSCMD) and 7.8 MMSCMO of APM gas from 
ONGC to power and fertilizers units respectively along HVJ, 
the average supply during the shutdown period was 4.48 
MMSCMD and 2.85 MMSCMD respectively. Supply of gas 
from ONGC to GAIL's processing I LPG plants along HVJ 
also fell from no~al average 2.2 MMSCMD to 1.2 MMSCMD 
during the shutdown period. The reduction in supply of 
natural gas hae affected the targets of GAil, power and 
fertilizers sector along HVJ pipeline. 

(e) The fertilizers and power units had been 
informed in advance regarding the proposed shutdown, so 
that alternate fuel could be arranged during the shutdown 
period. Additional Naptha was made available to affected 
fertilizer units through Oil Marketing Companies. Further, 

6 7 8 9 10 
• .: 

1.16 1.03 0.92 O.as.. -, ".75 
~: . 

3.99 3.54 3.51 2.71' -2.51 , , , 
0.27 0.24 0.82 O.S. :.' 0.S4 

0.17 0.12 0.20 0.13 -. '. 0.13 , 

77.57 69.75 33.'27 - 24.8"2';: '23:17 

some quantity of additional gas from Panna, Mukta and Tapti 
(PMT)flelda was supplied to fertilizer units and'tO GAIL's 
processing plants. 

'i.' 

[Translation] 

Refund of Train Fa ... 
,. 

581. SHRI PANKAJ CHOWDHARY: WIll ..... Ministry 
of RAILWAYS be pleased to state: '. 

(a) whether the Govemment propoetIttlnlJoduce 
any such scheme under which the refund of ta .. could be 
taken from the Railways within five days evan ... rTltlslng 
the train; 

(b) if so, the details thereof; and 

(c) the stations 0'. the country ~e'" the said 
scheme is likely to be introduced? 

I • 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A system1mown as 
Computerized Coaching Refund Scheme· I. :.Iready in 
vogue. Under this Rheme, Ih8 Exceptional Oata,Aeports of 
non-turned up passengers, lowers cia .. travel; etc., prpred 
by conductorslTTEs, are fed into Passengtft Resihtatlon 
System. Refund can be obtained from any compute,. terminal 
in the country upto five days from the scheduted departUre 0' the train from the originating station. The time limit of five 
days has now been increased to thirty days. ' 

[English] 

Change In LPG control Order 20Cb 

582. SHRI KISHANBHAI V. PATEL; Will the Minister 
of PETROLEUM AND NATURAL GAS be pte8.ec.1o state: 

(a) whether the Govemment propoa"'tO"Change 
LPG control order, 2003 to debar the eNG1fiN(I ~umers 
to hold or avail LPG cylinder; 4i 
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(b) if so, the details in this reagard; 

(c) the reasons for debarring such CNG/PNG 
consumers from LPG connection; and 

(d) the total number of consumers so far using 
CNGlPNG gas in the country? 

THE MINISTER OF STATE J'N THE MINISTRY OF 
PETROLEUM AND NATURAL G~S (SHRI DINSHA PATEL): 
(a) to (c) Amendments to the Control Order relating to 
restriction of LPG connection~ro customers of Piped Natural 
Gas (PNG) are under considaration of the Government. 

(d) It is reported ,that as on 1.1.2008, there are 
775119 domestic PNG consume,. and 345863 CNG 
vehicle,s in the country. 

MR. SPEAKER: The House stands adjourned to meet 
again at 12 noon. 

11.04 hr.. 

12.00 hr •• 
,:' 

(English] 

The Lok Sabha then adjourned till 
. Twelve of the Clock. 

The Lok-Sabha re-assembled at 
Twelve of the Clock. 

(MR. SPEAKER in the Chair) 

... (Interruptions) 

MR. SPEAKER: Now, papers to be laid on the Table . 

.. . (Interruptions) 

MR. SPEAKER: PI .... take your seata. Let the copy 
of the Economic Surv.y be laid on the Table now. 

... {Interruptions) 

(Translation] 

MR. SPEAKER: Please go to your seats. 

... {Interruptions) 

MR. SPEAKER: If you do not allow the papers to be 
laid then what will happen? 

... (Interruptions) 

(English} . 

MR. SPEAKER: Pleas. take your seats. Now, papers 
to be laid on .... Tabl •. 

Item no. 2 - Shri P. Chldambaram. 

12.01 In. 
PAPERS LAID ON THE TABLE 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): I beg to lay on the Tabl. a copy of the Economic 
Survey, 2007-2008 (Hindi and English versions). 

[Placed in Library, See No. LT 811212008] 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : I 
beg to lay on the Table a copy of the Public Enterprises 
Survey, 2006-2007 (Volumes-I and II) (Hindi and English 
versions). 

... (Interruptions) 

[Placed in Library, See No. LT 811312008J 

MR. SPEAKER: These are very important documents. 

Item no. 4 - Shri B.K. Handique. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): I beg to lay on the Table a copy of 
the Notification No. S.O.1729(E) published in Gazette of 
India dated the 10th October, 2007 indicating the supplies 
of urea to be made by domestic manufactur.rs of urea to 
States and Union Territories during Rabi season 2007-2008 
under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

[Placed in Library, See No. L T 8114/2008] 

12.01 \6 hr •• 

(English] .. 

MOTION RE: TENTH REPORT OF 
COMMITIEE OF PRIVILEGES 

'StjAl V. KISHORE CHANDRA S. DEO (Parvatipuram): 
I beg to move the following: 

" 
':That this House do agree with the Tenth Report (Hind 
and English versions) of the Committee of Privileges.· 

MR. SPEAKER: The qu.stlon Is: 

"That thit, House do agree with the T &nth Report (Hindi 
and English versions) of the Committee of Prlvnegea.· 

The motion ... adopted. 
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... (Interruption$) 

(English) 

MR. SPEAKER: Item no. 6 - Shri Amltava Nandy. 

... (Interruptions) 

MR. SPEAKER: Do not record anything without my 
permission. Please take your seat now. 

... (/nterruptionsr 1 

12.01 ~ hra. 

STANDING COMMIITEE ON HOME AFFAIRS 

129th Report 

SHRI AMITAVA NANDY (Dumdum): I beg to lay on the 
Table a copy of the One-Hundred and Twenty-ninth Report 
(Hindi and English versions) of the standing Committee on 
Home Affairs on the Sixth Schedule to the Constitution 
(Amendment) Bill, 2007 and the Constitution (One Hundred 
and Seventh Amendment) Bill. 2007. 

12.01 ~ hr •• 

STANDING COMMIITEE ON HOME AFFAIRS 

Evidence 

(English) 

SHRI AMITAVA NANDY (Dumdum): I beg to lay on the 
Table a copy of the Evidence tendered before the Standing 
Committee on Home Affairs on the Sixth Schedule of the 
Constitution (Amendment) Bill, 2007 and the Constitution 
(One Hundred and Seventh Amendment) Bill, 2007. 

12.02 hra. 
BUSINESS OF THE HOUSE 

(English) 
THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Sir, with your permission I rise 
to announce that the Government Business during the week 
commencing Monday, the 3JJi of March. 2008. will consist 
of:-
1. Consideration of any item of Government Business 

carried over from today's Order Paper. 

2. General Discussion on Railway Budget, 2008-09. 

'Not recorded. 

3. Diacuslion and Voting on:-

(a) Demands for Grants on Account (Raiways) for 
2008-09. 

(b) Supplementary Demands lot' Grants (Railways) 
for 2007-08. 

(c) Demands for excelS Grants (Railways) for 2005-
06 . 

4. Discussion on the Statutory Resolution seeking 
diqapproval of the Railways (Amendment) Ordinance, 
2008 and consideration and pasling of the Railways 
(Amendment) Bill, 2008. 

[Translation) 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir there is 
need to make the mixing of ethanol in petrol compulsory by 
enacting a regulation in view of the investment of crares of 
rupees made in the agriculture sector for the production of 
ethanol. 

There is also a need to take effective steps by the 
Government to ensure that the farmers are paid adequate 
compensation besides other benefits In lieu of their land 
acquired by the Cil and Its subsidiary companies for coal 
mining. ... (Interruptions) 

MR. SPEAKER: Only 4-6 Members are lett. These are 
simply submlaions, it is not the matter of merit. Only the 
subject has to be mentioned. 

(English) 

Now, Prof. Kader Mohideen. 

PROF. K.M. KADER MOHIDEEN (Vellore): Sir, the 
following items may be included in the next week's agenda:-

(1) The Muslim Mohalla Jamats Marriage Registration 
system has to be legany approved by the Government 
throughout the country for the purpose of registration 
of marriages. 

(2) The Muslim Shariat Panchayat System has to be 
approved as a part ()f our legal system to settle the 
family disputes and.thereby prevent the huge piling of 
c .... before the courts. 

SHRI K. FRANq$ GEORGE (Idukkl): Sir, the following 
items ahall be Included tn the next week'. agenda:-

.~ 

1 . The need to set up new Airports in T ouriIm destinations 
of the coun\fY like ldukki District In Kerala State, to 
facilitate th1growing tourism indu.try in the country. 
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2. The ~ for equitable distribution of unallocated share 
of power to power-deficient States from Mega and Ultra 
Mega Power Projects in the country. 

{TrsnslBtiofl/ 

SHRIMATI RUPATAI D. PATIL (Latur): Sir, the following 
items may be included in the next week's agenda:-

, . The ... ~ to take effective steps by the Government for 
proViding special package to sugarcane growers by 
.n~ payment of remunerative prices oUhelr crops 
In view 01 t,he suicides being committed by the 
sug~ne growers In the country. 

2. The ~ 10 ensure water supply by providing financial 
85sislanoe to all those drought-affected States by the 
Union' Government in view of the problem of water 
supply in, drought affected States assuming serious 
praporti,ons in the country. 

(Eng~IlJ:, 

MR, SPEAKER: Dr. K.S. Manoj-not present. 

{TransllJlHOn) 

SHR/MATI KIRAN MAHESHWARI (Udaipur): Sir, the 
foUowing .Important items may also be included in the next 
week's ~_.:-

1. 
. 0; I~ I •• 

~ dilcussion shouWi be conducted with regard to the 
economic,' soelal and pOlitical condition of women 
whiCh'they' .... facing even after 60 years of indepen-
de~ of the country, ' 

2. A discussion should also be held on lowering the 
marriageable age of boys and girls. 

SHRI SHAILENDRA KUMAR (Chait): Sir, following 
items shall be included if' the next week's agenda:-

1. Complaints of large-scale irregularities and ~isuse of 
funds uPlder the National Rural Employment Guarantee 
Act Pl'Qgramme have beenraceived in Uttar Pradesh. 
The B.f.'.L. card holders are not getting employment. 
The Union Government should ensure that action is 
takfl!'! against the officers found gtlflty after conducting 
an e~quiry at their own lever. 

2. M.S.l'.~passes should be m~de for p,ssengers 
comm.u.ting on the main railway line of Parliamentary 
constitLlency, Chail in Uttar Pradesh from stations such 
as ~n'11luri, Bharwari .. Sir.thu to the industrial city of 
Kanpur Which connect cities of Allahabad, Pratapgarh, 
Kau$hambi, Fatehpur etc. so as to provide special 
faoilttla 'te;. theift. \' .. , 

Dfl: SAlYANARAYAN JATIYA (UDaln): Sir, following 
two it""" may be included in the!,aiXtweek's agenda:-

1. The Union Government should announce relief 
measures within a stipulated time for resolving the 
problem of agriculture sector and the farmers and 
should procure wheat and foodgrai"s trom the farmers 
of the country at the price of imported foodgrains instead 
of importing them from foreign countries. 

2. The need to take time bound effective measures for 
the conservation of the river Ganga, Yamuna and the 
Himalayas and to protect. all the rivers of the country 
including Shipra and Narmada from pollution and also 
conserve them. 

[English] 

MR. SEAKER: Dr. Manoj. 

SHRI KINJARAPU VERRANNAIDU (Srikakulam): Sir. 

MR.' SPEAKER: It is the same thing going on, Mr. 
Yerrannaidu. Let these submission be over. 

mt K.S. MANOJ (Alleppey): I beg your pardon, Sir. I 
was not present when you caUed my name. 

MR. SPEAKER: Ves, you should have been present in 
time. 

DR: K.S. MANOJ: Sir, the following items may be 
included in the next week's Agenda:-

1. Implementation of Coastal Zone Management 
Notification has created great hardship to the coastal 
fishermen people, especially, the densely populated 
arM of Kerata. Sa, I would urge upon the Government 
to amend the Notification. 

2. Land' acquisition for NHDP projects, especially, for 
widening the NH-47 is not realistic and not considering 
the social and geographic features individual States. 
In a country like India and diversity, uniform guidelines 
for all projects are not feasible. In a densely populated 
States like Kerata, land aCquisftton for NH with ROW 
45 metres should be reviewed and reconsidered. 

12.04 hra. 

(English) 

ElEcnONSTO COMMllTEES 
, (I) Committee on EatimatH' 

SHRI C. KUPPUSAUI (Madras North): Sl~, I beg to move 
the following:-

"That the members of this 'House' do proceed to elect 
in the manner required by sub-rule (1) of rule 311 of 
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tM;RuIe.-9f 9r~"""and.CoRduot.ot 8U1ines. in 
!..ok iabha, thirty members from amongst themselves 
as members of the Committee on Estimates for the 
tenn beginning on ·the 1 st May, 2008 and ending on 

\ the 30th April, 2009." 

MR. SPEAKEA: The question is: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of rule 3·11 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha, thirty members from amongst themselves 
as members of the Committee on Estimates for the 
tenn beginning on the 1 st May, 2008 and ending on 
tl\e30th April, 2009'-

The moiion was adopted. 

12.05 tn. 
(If) Committee on Public Account. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
I beg to move: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of the rule 309 
of the Rules of Procedure and Conduct of Business in 
Lok Sabha, fifteen members from amongst themselves 
to serve as members of the Committee on Public 
Accounts for the tenn beginning on the 1st May, 2008 
and ending on the 30th April. 2009'-

{EngNsh} 

MR. SPEAKER: The question ie: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of the rule 309 
of the Rules of Procedure and Conduct of Business in 
Lok Sabha. fifteen members from amongst themselves 
to serve as members of the Committee on Public 
Accounts for the term beginning on the 1st May, 2008 
and ending on the 30th April. 2009'-

The motion was adopted. 

[Translation} 

PROF. VIJAY KUMAR MAlHOTRA: Sir, I beg to move: 

"That this House do recommend to Ra;ya Sabha that 
Aajya Sabha do agree to nominate seven members 
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trom Aajya SlIbha to usociate with the Committee on 
Public Accounts of the House for the tenn beginning 
on the 1st May, 2008 Md the ending on the 30th April, 
2009 and do communicate to this House the names of 
the members so nominated by Rajya Sabha.· 

[English} 

MR. SPEAKER: The question Is: 

" That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven members 
from Rajya Sabha to aacciale with the Committee on 
Public Accounts of the House for the term beginning 
on the 1 st May, 2008 and the ending on the 30th April, 
2009 and do cpmmuni,cate to this House the namea of 
the members so nominated by Rajya Sabha.· 

The motion was adopted. 

12.10 hra. 

(III) Committee on Public Undertaking' 

{English} 

SHRI RUPCHAND PAL (Hooghly): Sir, I beg to move: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of rule 312B of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha, fifteen members from amongst themselves 
to serve as members of the Committee on Public 
Undertakings for the tenn beginning on the 1 at May, 
2008 and ending on the 30th April.20C";I-. 

MR. SPEAKER: The question is: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of rule 312B of 
the Rules of Procedure and Conduct of Buainess in 
Lok Sabha, fifteen members from amongst themaelves 
to serve as membera of the Committee on Public 
Undertakings for the term beginning on the 1st May, 
2008 and ending on the 30th April, 2009". 

The motion was adoPted. 

SHRI RUPCHAND PAL: Sir. I beg to move: 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven members 
from Rajya Sabha to allociate with the Committee on 
Publlc Undertakings of the Hous. for the term 
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beginning on the 1 It May. 2008 and ending on the 
30th April, 2009 and do communicate to this House 
the names of the members so nominated by Rajya 
Sabha." 

MR. SPEAKER: The question Is: 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven members 
from Rajya Sabha to associate with the Committee on 
Public Undertakings of the House for the term 
beginning on the 1st May. 2008 and ending on the 
30th April, 2009 and do communicate to this House 
the names of the members so nominated by Rajya 
Sabha." 

The motion was adopted. 

12.11 hr •• 

(Iv) Committee on the Welfare of 
Scheduled Caste. and Scheduled TrIbe. 

[Translation} 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): Sir, I 
beg to move: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of rule 331B of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha, twe~ty members from amongst themselves 
to serve as members of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes for the 
term beginning on the 1 st May. 2008 and ending on 
the 30th April, 2009." 

[English} 

MR. SPEAKER: The question is: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of rule 331B of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha, twenty members from amongst themselves 
to serve as members of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes for the 
term beginning on the 1 st May. 2008 and ending on 
the 30th April, 2009." 

The motion was adopted. 

[Translation} 

SHRI RATILAL KALlOAS VARMA: Sir. I beg to move: 

·Th~t this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate ten members from 
Rajya Sabha to associate with the Committee on the 
Welfare of Scheduled· Castes and Scheduled Tribes 
of the House for the term beginning on the 1 st May, 
2008 and ending on the 30th April, 2009 and dG-. 
communicate to this House the names of the members 
so nominated by Rajya Sabha. II 

[English} 

MR. SPEAKER: The questiori is: 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate ten members from 
Rajya Sabha to usociate with the Committee on the 
Welfare of Scheduled Caetes and Scheduled Tribes 
of the House for the term beginning on the 1 st May. 
2008 and ending on the 30th April, 2009 and do 
communicate to this House the names of the membetB 
so nominated by Rajya Sabha.· 

The motion was adopted. 

12.12 hra. 

MOTION RE: FORTY-FIFTH REPORT OF 
BUSINESS ADVISORY COMMITTEE 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Sir, I beg to move: 

"That this House do agree with the Forty-fifth Report of 
the Business Advisory Committee presented to the 
House of the 27th February, 2008. ~ 

MR. SPEAKER: The question is: 

"That this House do agree with the Forty-fifth Report of 
the Business Advisory Committee presented to the 
House of the 27th February, 2008.· 

The motion was adopted. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: You people don't want to work.? , 
... (Interruptions) 
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SHRIMOHANSINGH (Deoria): Sir, the Islue of fanners 
is very important. 

... (Inteffuptions) 

12.13 hra. 

(At this stage Prof. S.P. Singh Baghel and some 
other Hon'ble Members came and stood on 

the floor near the Table) 

12.1314 hra. 

(At this stage Shri Chandrakant Khaire and 
some other Hon'ble Members came and stood 

on the floor near the Table) 

12.13 % hr.. 

(At this stage Dr. Rattan Singh Ajnala and 
some other Hon'ble Members came and stood 

on the floor near the Table) 

{English] 

MR. SPEAKER: I am prepared to call the hon. Members 
who have taken the trouble of giving notices to raise 
important matters. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record. 

... (Interruptions)" 

MR. SPEAKER: The House stands adjoumed to meet 
tomorrow, the 29th February, 2008 at 11.00 a.m. 

12.14 hr.. 

The Lok Sabha then adjourned till Eleven of the Clock on 
Friday. February 29, 2008lPhalguna 10, 1929 (Saka). 
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